mm_mmmmNb,mummurm
mmkmmmmminmufmmhvmmwza;:

the Occupational Safety Health and Working Conditions Code, 2020 (37 of 2020
» Heall ) read
mmhmwmmm Im?{muflm?}mhmmmnfﬂr—

- mhmmwxmmmmmmcmmmm
(Regulation of Employment and Congition of Services) Rules, 2006

2. The Jammu and Kashmir Factorles Rules, 1972:

= § mmwmwmmﬂ Jammu and Kashinic
Rules, 1972; :

£l

4. The Inter-State Migrant Workmen {Regulation of Employment and
'Mhmﬁﬁﬁﬂe]hnmuwmﬂrﬂuhﬁ. 1984,

5. mhmwﬁmhm&rmmmﬂumm

mmummﬂw,mmmwm.mw
Employment, (secy le Jkififk.goy.in), Additional Secretary, Labour and Employment
nemmmmmm@mm},mmﬁmimmmmanmm
Mmmmnmmwmwmmm
will be received from any, The objections and suggestions should be sent in a proforma
containing columns. (i) specifying the name and address of the persons and
organiations and column () spedfying the rule or sub-rule which is proposed to be
madified and column (i) specilying the revised rule or sub-rule proposed to be
submitted and the reasons therefore:

Otrlections and suggestions, which may bs recelved from any  person o
organzation with respect to the said draft notification before expiry of & period of 45
days, specified above, will be considered by the Govemment of Jammu and Kashmir.
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CHAPTER |
Preliminary

mmmmmu—mmmmmummm
Cccypational Safety, Health and Working Conditions (Jammi and Kashmir) Rules,

2, They extend to whaole territorial jurtsdiction of Jammu and Kashmir;

They shall come into force on the date of thelr final publication in
the Official Gazette.

Definitions. — (1) In these rules, unless the context atherwise requires, —

b.

"Appellate Officer” means the Officer as notified by the
Government of Jammu and Kashmir under section 4 of the Code;

"Code™ means the Occupatioral Safety, Health and Working
Conditions Code, 2020;

"Section” means the saction of the Code;

. "Form"™ means & form annexed to these rules;
. “Government” means the Ueutenant Governor of union territory

of Jammu and Kashmir 85 referred in notification 5.0 27(E) of 2026

dated 2% January 2026 issued by Ministry of Home Affairs,

Government of India

*Schedule™ means & schedule annexed to these rules;
"Registering Officer” means the negistering officer appolntad by
the Government of Jammu and Kashmir for purpose of this rule;

*Social Security Fund® mesns Jammu and Kashmir Social
Security Fund established under Soclal Security Code, 2020,

*“Board™ means the Jammu and Kashmir Occupational, Safety and
Health Advistry Board established/constituted undeér section 17 of
the Code;

*Authority” means an Authority designated by Jammu and
Kashmir Government under sub-section (1) of section 119;

*Appellate Authority” means an authority prestribed by the
Government of Jammu and Kashmir under sub-saction (6) of

section 119;

*Enquiry Officer* means Officer appointed by the Governement for
halding enquiry under section 111 of the Code;

od (4
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m. "Compounding Officer” means an officer notified by the
Government of Jammu and Kashmir under section 114;

n. “Chief Inspector-cum-Facilitator® means Chief Inspector

cum-Facllitator appointed by the Government uinder slib-section (S)
of section 34;

0. “Inspector-cum-Facilitator” means Inspector-cum-Facill@Etor

appointed by the Govermment under sub-section (1) of section 34
of the Code,

(2)  The words and expressions Used in these riles and are not defined
therain, but are In the Code, shall have respective meaning assigned to them in
the Code.

CHAPTER 11

Registration

Income from the sources under explanation to clause (x) of sub-
section (1) of section 2.—A member of the famlly havirig Incoime not moe
than nine thousand from all soyrces or any other income notified by the
Employees State Insurance Corporation (ESIC) or any competent authority of the
Gowernment for the purpese of avalling medical benefit under the scheme, shall
be included as depandent for the purpose of these rules.

Substance or quantity of substance under clause (zb) of sub-section
(1) of section 2. —For the purpose of this cause, "hazardous substance™ means
any memnhmdeammwmwmw
way of notification.

The manner of submitting application under sub- section (2) of section
3mmmumnmwmmmum
mm-mmmmummum—;{nmmm
fmaﬁmfwmmummmwmgmmmw
Registering Officer, electronically In Eorm-1 of the Offcal Portal of Labour
Departrnent, Government of Jammu and Kashmir (v, dabour.com) by giving
mumwmmwmmmmmmm
dmmmmﬁmmmdhmmm{s}as
nﬂmmMFmﬂ.ﬂaanshdlhesmaddWminmvmhﬂmmer
ﬁ-mmmmmmmm.mmmsmmmmmm
of all information submitted In the application.

2. The Permanent Account Number (PAN) of the appliant or the
establishment aliotted under Income Tax Act, 1961 or any other unigue
numﬁﬂuﬁdhhﬂaﬂﬂmﬂﬂwmmmﬂﬁﬁm
mmmwwmwmﬁmmmm.mmmm

onfine. w— A
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3. The following fee shall be deposited along with the registration application
electronically on the portal for the registration of establshments—

Establishments employing 500 and 999 workers  Rs, 20000
Establishments employing 1000 and above Rs. 30000

The certificate of registration shall be lssuad In Form-[1 electronically immediately
If the application is complete In all respects but not later than seven days from
mmdmummmﬁmmmmﬁmmm
shall be deemed to have been registered and the certificate of registration shall
be auto generated:

Provided that In eiceptional circumstances the Govermment of Jammu and
Kashmir may, for such period, by notification, dispense with  requirement of
electronic registration, in respect of establishment or class of establishment, or
mmm&#mmmn.wmﬁappmmﬂmum
50 provided, may be allowed.

mmmdreghhaﬂnnﬂnnbenmmﬂmﬂearnammﬂm
m&wmmmwmmnmdmem
at the conspicucuys place in hard copy or electronically.

mwmmmmmmmmﬂmﬁmmum
wywhmmm-mmm.mdnmw&ﬂﬁnmmm
Mammmﬂﬂ,&mmummemmm
wmmmmmm

2. No registration fiee shall be charged for the nul
establishments already registered under Central Labour Laws for
updation of information

8. Establishments empioying 10 to 19 workers fis. 2000

¢. Ectablishments empioying 20 to 49 workers Rs. 3000

d. Establishments empioying 50 to 99 workers Rs. 5000

e, Establishments empioying 100 to 199 workers  Rs. 7000

f. Establishments employing 150 to 199 workers  Rs. 10000

g. Establishments employing 200 and 499 workers  Rs 15000

h,

I

Mﬁmmmm;rﬂl,mmwwmum
mdmmwmmwm.mm
months from the date on which the Code comes Into force.

WWWFMMWHHMMHEWM
t:mmmmmmmwmwmm

w— A ¢
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10,

1L

12.

13.

cause, electronically or by registered post, as to why the certificate of reglstration
should not be cancalled.

The employer shall guote the Registration Number on all dotuments prepared or
completed by him in connection with the Code or the Rules or the Regulations

or the Scheme, as the case may be, and in all correspandence with the office
concermed.

Any change in the ownership, management or any particUlar fumished In
ﬂemnmemhanﬂEmeﬁl.MbeWmﬂw
wmtwﬂammmwmmﬂmmmmﬁtﬂngm
application online In Form-L

The employer of an establishment to which the provisions of the Code apply and
whase business activities are in process of dosure, may apply for cancefiation of
reumtbﬂmﬁneunﬂmﬂﬂﬁalhnalufubwDWMmLWﬁ
Jammu and Kashmir after giving complete detalls of the dues payable under the
i Codes:

Provided that no such application for cancellation of registration shall be
entertained unless the amplover has fumished 3l statutory retums, paid all
mwmmmmmhmrMunmmmmmw

mmmewmummmmm;ﬁrmmnmmm
along with the application.

mmgmummmum“wmurmummmm
mmmmmﬂmmmmmwmmm
of registration have been issued by him.

mmﬂwl.wmnmwmmmwmmmu
ankuhmmmmelrspm-um-hummmmjum;ﬂm In the
arﬁmmwmumm&mmﬂqﬁnwmksmm
m,lmmnmmumwmmMmmwmam
arﬂmaﬁunnmeMEﬂnmnwh&.inmwammdmm
rules electronically and the same shall be auto shared to EPFD and ESIC.

mmmmmmwmuma,—-mmem
uﬁmanﬂmwmmmmmmmﬂmm
mbmmmmmmmamuammammnm!mm
WManmtdm&ﬂmde%mmﬂthewm
mmwmmwmmmmmwmm



(2) Where the memorandum of appeal is In order, the appellate officer shall
admit the appeal, acknaowledge It and intimate admission of such appeal,
and shail register the appeal in electronic form to be kept for the purpose
called the register of appesis.

(3) Wheen the appeal has been admitted, the appelate officer shall send the
notice of the appeal to the registering officer, against whose order the
appeal has been preferred and the reglstering officer shall thereupon send

the records of the case to the appeliste officer onfine electronically or
obhiarwiss,

(4) On receipt of the appeal, the appellate officer shall send a notice to the
appellant to appear before him on such date and tme as may be specified

in the notice for the hearing of the appeal electronically or by registered
post.

(5)If on the date fixed for hearing, the appellant does not appear, the
appeliste officer may dismiss the appeal for default of appearance of the

appeliants by sending the copy of the order to the applicant electronically
or otherwise.

(6)Where an appeal has been dismissed, the appeilant may apply
electronically to the appellate officer for the restoration of the appeal
within thirty days from the date of receipt of the order and If the appaliate
officer s satisfied that the appellant was prevented by sufficient cauce
from appearing, the appellate officer shall restore the appeal,

(7) The order of the appeliate officer shall be communicated electronically or
by registered post to the appellant and copy thereof shall be sent to the
registering officer agninat whose order the appeal has been preferred and
shall be dispased of withiri 3 period of thirty days from the date of recaipt
of appeal.

8. The form and manner of sending the notice and authority to whom the
notice shall be send and the manner of intimating the authority under
sub-saction (1) of section 5.—The employer of every establishment to whom
these rules apply shall within thirty days of the commencement or cessation of
operation, submit to the registering officer in Form-1V, electronically or atherwise
and the notice of cessation of operation shall be enclosed with a certificate that the
payment of all dues to the workers employed in the establishment have been made
and the premises are kept free from storage of hazardous chemicals and
substances,

CHAFTER 11
Duties of Employer and Employee C{
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g MmlMMwMMﬂMmﬂWsw
MﬂWnrmMuMﬂMMum
dluu[u]ﬂmh-mtilﬂmm—mmorhm,
bullding and other construction work and motor transport undertakings shall
anangammrdmtfme'nftuﬁtmmmmhmfwmmmm.
&, within 120 days from the commencement of every calendar year who has
completed 45 years of age. ﬁemuﬂdmnﬁmﬂﬂb&mﬂu@dﬂa
qualified medical practitioner as per proforma in Form-V and such medical
certificate shall be submitted to the concemed employer and employee.

10. The information to be included in the letter of appointment and the form
of such letter under clause (f) of sub-section (1) of section 6, —hp
employee shall be employed In any establishment uniess he has been Issued a
letter of appointment. in the prescribed farmat as appended to this rule:

Provided that, an empioyee who has not been issued an appointment letter
conkaining the required particulars, shall be issued an appointment lether withih
three months of coming into force of this rule.

Format
L. Name of empioyes:
il.  Father's name:
li.  Aadhar number:
. Labour Identification Number (LIN)/registration number of the
establishment:
¥.  Universal Account Number (UAN)/Insurance Number (ESIC):
vi.  Designation:
vil. Cat=gory of skill:

viii. Date of joining:
. Wages, Basic Pay and Desiness Allowance:
%, Other allowance including accommodation whichever Is/are applicable:
¥, Avenue fmmmﬁ hgher wages/higher position:

i, Applicability of secyurity EPFO and ESIC benefits applicable:

xil.  Health check-up: Broad Mature of duties to be performed:

xiv.  Any other information;

Signature Ocouplerfempioyer/owner/agent/manager.

1. Duties of Architect, Project Engineer and Designer.

1. ltshall bethe duty of the architect, project engineer or designer responsibie
for any bullding or Gther construction work or the diesign of any project gry
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part thereof relating to such bullding or other construction work to ensure
mammmmmmemummumm
hmmﬂﬂumewmwﬁpmmh
the erection, operation and execution of such projects and structures as the
case may be.

2 wmmmlmmwmm,mmmwumer
MMHHEWMMMIH sub-section (1), not to
include anything in the design which would Involve the use of dangerus
structures or gther processes or materials, hazardous to health or safety of
bullding workers and employees during the course of erection, aperation
and exacution as the case may be.

3. nmmmumﬂmmmmmmmmmm
mmwmmmmmmmﬁmmmm
aspects associated with the mantenance and upkeep of the structures and
buildings where malntanance and upkeep may involve such hazards,

L. The Architect, Project Engineer and Designer, as the case may be,
shall be responsible to ensure that: -

(8)  The design, drawing and plans relating to any building, structure, plant,
machinery or construction work are safe, sound without ricks to the
heaith and safety of workers;

(b) wmnﬁﬁsmduwmmmndeﬂgnnfmm,
access ways, platforms and control systems to minimize occupational
injuries and fatigue;

(€} Safe means of access and egress, including emergency exits, are
adequately provided in the design;

(d) Adequate provisions are made for ventitation, lighting; nolse control,
and thermal comfort in the design;

() Exposure of workers to hazardous substances, dust, fumes, gases and
radiation Is eliminated or minimized at the design stage;

(f)  Hazards are identified, and appropriate and protective measures are
Incorporated at the design stage jtsalf:

I1. The Architect, Project Engineer and Designer shall take into account: -

(a) The safe handling, storage and movement of materials during
construction and cperation;

(b) The prevention of fire, explosion, structural fallure and collapse through
appropriate desigh safeguards;

IIL. The Architect, Project Engineer and Designer, shall: -

(a) Specify the safety requirements and precautions to be followed during
execution and use of the structure, plant or machinery; ¢

s
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(b) Provide the ampioyer with adequate information about any risk tn safety
or health arising out of the design or construction;

(c) Ensure compliance with the relevant provisions of the Code, ruies and
standards notified thereunder.

The nature of bodily injury and the manner of notice and the time within
which the notice shall be sent and the authority to which the notice shall
be sent under sub-section (1) of section 10 and section 11.—{1) Where at
any plaoe in an establishment which is factory, buiiding and other construction
work and motor transport undertaking, an acoident occurs which results in the
death of any person, the employer or oocupler or manager of the establishment
shall forthwith send a notice thereof In Form-VI slectronically or otherwise and
inform by telephone to the Inspector-cum-Facllitator or, Chief Inspector-cum-
m_ummmm,mmmmmumwm
Jammu and Kashmir Government, under Sodial Security Code, 2020 and the family
members/kin of tha injured or deceased person where at any piace in an
establishment which Is factory, building and othes construction work, or motor
transport undertaking, an accident occurs which results in bodily injury by reason
of which thie person Injured 18 prevented from working for a period of farty eight
hours or more immediataly following the accident, the employer or nccupier o
manager of the establishment shall forthwith send a notice In Form-VI within
twelve hours after the completion of forty sight hours, electronically or otherwise
to the Inspector-cum-Faciiitator.

(2) Wherain an establishment there is any dangerous occutrence as specified in the
schegule annexsd heretn, whether causing any bodily Injury or disability or not,
a notice in Form-VY1 shail within twelve hours be sent to—
a. The Chief Inspector-cum-Facilitator;
b. District Magistrate;
¢. The Assistant Lebour Commissioner having jurisdiction;
d. The Inspecinr-cum-Fadlitator:

Provided that If in the case of an actident or dangerous occurmence, death ocours
to any persan injured by such accident or dangerous occurrence after the nofices
and reports referred to in the foregoing sub-rules have been sent, the empiayer
o orcupler or manager of the establishment shall forthwith send a notice thereof
byuluplmandﬁmnmwnrmmmeaumﬁ!andpem
mentioned I sub-rwes (1) and (2) and also have this information confirmed in
writing within 12 hours of the death :

Provided further that, if the period of disability from warking for 48 hours or more
referred to in sub-rule (2) does not oocur immediately following the accident, or
the dangeraus occurrence, but later, or occurs in more than one spel, the report
refecred to shall be senit to the Inspector-cum-Facilitator in the prescribed form
mnmmmmmmmwwmmﬁ;m
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working resulting from the accident or the dangerous occumence becomes 48

hours,

SCHEDULE

The following dlasses of dangerous occumenrtes, whether or not they are
attended by personal injury or disablement, namely: -

I

X

»

Bursting, of any plant or plipeline or eguipment containing
petroleum, steam, compressad air or other substance at 2 pressure
greater than the atmospherie pressure;

Collapse or faillure of a crane, derrick, winch, holst or other

appilances used in raising or lowering persons or goods, or any part
thereof, or the ovetturning of a crane;

Explosion, explosion due to explosives, fire, leakage or release of
harmful toede gases, bursting out, leakage or escape of any molten
matal, or hot liquid or gas causing bodily injury to any person or
damage to any room or place In which persons are employed;

Expiosion of a receiver or confainer used for the storage at pressure
greater than atmospheric pressure of any gas or gases (including
dlr) or any liquid or solid resulting from the compression of gas;

Coliapse or failure of lifting appliances or holst or conveyors or
other simiiar equipment for handiing bullding or construction
material or breakage or failure of rupe, chain or loose gears,
overtumning of oranes used In bullding or other construction work,
falling of abjects from height;

Collapse of any wall, figor, gallery, roof bridge, tunnel, chimney,
wall, bullding or subsidence of soll or any other  structure,
platform, staging, seaffolding or any means of access Including
formwark, contact work, excavation and collapse of transmission;

Spillage or leakatge of harardous substances and damage o their
cont@iner;

Collapse, capsizing, toppling or collision of transpart equipment
within the establishment;

Fall from height of any excavation, leading or transport machinery;
An instantaneous fallure of a pillar, part of a pillar or several piliars
of coal (i. e, 3 ‘bump”) In working below ground;

A rock-burst in working belowground; a premature collapse of any
part of the working;

A breakage, fracture or failure of an essential part of any machine
or apparatus whensby the safety of persons may be end s

w— o=
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¥il. A siide causing Infury to any person, damage to any machinery, or
interruption of normal mining operations:

¥iv, Fallure of dump or side in open cast working; 2 blowout;

A fallure of any structure or installation whereby the safety of
persons may be endangeed; or spark generated due to electrical
Tiash-over causing bum injury to any person;

wi. A major uncontrofied emission of petroleum or chemical spillage.

3. The form of notice related to certain diseases and the time within which
the notice shall be sent and the authority to which the notice shall be sent
under sub-sections (1) and (2) of section 12.—(1) A notice In the following
format shall be sent forthwith cléctronically, to the Inspector-cum-Facilitator or Chief
Inspector- cum- Faciltator, by the employer or occupler or manmager of an
establishment in which there cccurs any disease as notified under the Third Schedule
of the Code.

NOTICE OF DISEASE
I, Name of establishment:
fl.  Nature of establishment:
li. Details of Patient—
a. Name of Patient:
b. Works number of patient:
¢ Address of Patient:
d. Precise occupation of patient:
iv. Nature of disease from which patient is suffering:
v. Date of Detaction of Disease:
vi. Detalis of Medical Practitioner:
vil, Has the case baen reportad to the Medical Officer,

2

Date: Signature of Employer or Occupler or Manager.

(1) If any qualified medical practitioner attends on @ person who is or has been
employed in an establishment and wha is or is believed by the qualified medical
practitioner to be suffering from any disease specified in the Third Schedule, the
qualified medical practitioner shall send a report in writing within 48 hours to the
office of tha Chief Inspector-cum-Facilitator and Inspector-cum-Facilitator
stating—

I the name and full postal address of the patient;
il the disease from which he believes the patient to be suffering; and

w G (&



11 mmamwdmﬁ‘dnmhﬁmmmtlnwmmm*imm
last empioyed.

(2)IF 2ny qualified medical practitioner ails to comply with the srovisians of sub-

ruié (2}, he shall be punishable with a penalty which may extend to ten thousand
rupess

4. mwnmﬂmﬁmmwmmmmm)mm
dtﬂnﬂmmundwdmu{g}ﬂmu.—ltanammmnﬁ

mwwmumyumwmrmmmmmmmmntmmu
report to the employer, health and safety representative or safety officer or agent
wmmummmwwrmehmmm

14A Manner of sending report of action taken under sub-section (3) of
section 14.—On receipt of information from the employes relating to the
existence of an Imminent daniger to their safety and health, the emplayer shall
MWMWMMMMWM.Mrm
wrﬂ.#aunndammmmmﬂmmmmmﬂtlm-
mmmmuwuwmmwmuﬂm

CHAFTER IV
Occupational Safety and Health

5. mmmmmmrﬁuqtnm
Advisory Board under sub-section (2) of section 17. — The Gavernimeant
may constiute a board to be called Jammiu and Kashmir Occupational, Safety
anummmmaﬁmmwmmmmamm
of the administration of this Code as may be referred to it by the Government.

6. The number of members and their qualifications under sub-section (3)
of section 17.— (1) The Board shall consist of—

3. To be nominated by Government by notification ... Chalrpersan
Administrative Secretary, Labour and

Emplaymient Department .Member {ex-officio)
c.  Chalrman, Jammu and Kashmir
Pollution Control Board —.Member (ex-officio)
d. Labour Commissioner, Jammu
e. Regional Director, ESIC ~Mamber
f. Director, Heaith Services Jammu/Kashmir ...Members ‘%-‘—
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7.

g. Two Representatives of Employers ..Members
h. Two Representatives of Empioyess wMembers

MMMMHMHWMMMEHMH
specified in Section 17 of the Code.

Resignation —

A Amhd%ﬂwd,nﬂbdrqmu-oﬂtjnnmbu,mmﬁgn his office

By 3 letter in writing addressed to the Chairperson of the Board;

ﬂmsaqtﬂMammMﬂmﬂMmﬁﬂmm,Munmm
resignabion is accepted by the Government or on the expiry of thirty days

from the date of receipt of the letter of resignation by the Government
whichever |s sarfier, i

Cessation of membership. —If any member of the Board, not being an ex-
officio member, fails to attend three consecutive meetings of the Buard,
without obtaining the leave sanctioned by the Chairperson of such Board for
such absence, he shall cease to be a mamber of Board:

Provided that the Government of Jammu and Kashmir may, if satisfied
mmmmm.wm.mmammm
consecutive meatings, direct that such cessation shall not take place and on

such direction being made, such member shall continue to be 2 member of

Disqualification for membership. —A person shall be disqualified for being
a member of the Board—

I. if he Is of unsound mind and stands =o deciared by the competent
authority;

i if he ts an undischarged insolvent; or

i, If he has been convicted for an offence, having a penalty of
imprisonment of three months or more.

Removal from membership, —The Government of Jammu and Kashmilr
may remove any member of the Board, If in s opinion Such member has
ceased to represent the interest which he purports to represent on such Board:

Provided that no such member shall be removed uness a reasonable
opportunity is given ta him of making a representation against the proposad
action under this rule.

Travelling Allowance for members: -

L. The travelling allowance of an offical member shall be govemned by
the rules applicable to him for journey performed by him on official
duties and shall be paid by the authority paying his saiary;

. The non-offical members of the Board shall be paid travelling
allowance for sttending the mesting of the Board at such places as

o a,':’__ wudn&_



per the instructions issued by Finance Department, Government of
Jammu and Kashmir from time to time. The amount 50 paid to the
non-official members shall be debited from the official account of the
Member- Secretary of the Board.

8. Term of the board: The term of the board shall be not more than five years.
g, Meefings: There should be minimum one meeting per year,

7. The manner of constituting a safety committee and the manner and the
purpose for choosing the representatives under sub-sections (1) and (2) of
section 22.— (1) Every establishment employing 500 or mare workers shal| constitute
a safety committee consisting of representatives of employers and workers.

{2) The tenure of the safety committee shall be for three years, The safety
committee shall meet at least once In every quarter,

(3) The representative of the workers shall be chasen by the registered trade union.

In case where there is no registered trade unjon the members may be chosen
by the workers of the establishment:

Provided that there shall be adequate representation of the women workers in
the committes.

(4) Safety Committes shall have the right 1o be adequately and suitably Informed
of—

L potential safety and heafth hazards to which the workers may be exposad
at workplace,

. data on accidents as well as data resulting from survelllance of the
working environment and of the heaith of employees, conductad at such
establishments.

(5)The owner, employer, occupier, agent or manager shall, within a period of ohe
month from the date of receipt of the recommendations of the Safety Committae

Shall take action o implement the recommendations,

(6) Appointment of Safety Officers (Strength, quaiification and duties)

1.  Applicability

Every establishment, factory or construction site to which sub-section (2) of
Saction 22 of the Code applies shall appoint Safety Officers In accordance with
the provisions of this rule,

2. Strength of Safety Officers
The minimum number of Safety Officers to be appointed shall be as under -

a) mmm,mmmﬂmwmemm
s five hundred or more but less than one thousand;
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b} Two Safety Officers, where the number of the workers ordinarily employed
is one thousand or more but less than two thousand;

c) One additional Safety Officer for every additional one tholisand workars,

d) One Safety Officer for factory carrying on hazardous process, wheseln two
hundred fifty or more workers are employed.

3. Qualifications

A person shall not be edigible for appointment as a Safety Officer unless he
posSesses, -

a) A Degree In Engineering ur Technology from @ recognized University or
Institution,
b) Degree of Diploma from any recognized institution in Industrial Safety
Engirieer
¢) Master's degree In Safety Management
d) Diploma In OHST (Occupational Health and Safety Technologist)
e) Master of Science in Occupational Safety Management
N Bachelor of Sclence In Technical Management
4. Experience

The Safety Officer shall have least two-year experience in a supervisory or safety related
pasition In an industrial establishment,

5. Duties of Safety Officer
The duties of a Safety Officer shall include, namely: -
a) Advising the occupier or employer on matters relating to safety, hesith and
weifare of workers;

b) Promoting safe working practices and conducting safety training and awareness
Programmes;

¢) Tdentifying hazardous and suggesting corrective and preventive measures;

d) Irvestigating accidents and dangerous ocourrence and  recommending
preventive actions;

e) Ensuring compliance with the provisions of the Code and these rules; ¢
o
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f} Uaising with inspecting authorities on matters relating to occupationat safety and
8. The period of work of an adult wotker in an establishment under Clause (b)
of Sub-Section (1) of Section 25 shall be so fixed that: -

(8) The total number of hours of work In any day shall not excesd sight hours;

(b) The period of work in each day shail be so arranged that no period of continuous
work exceeds five hours, and that no worker shall work for more than five hours
before he has had an interval for rest of al |east half an hour;

() The spread-over of a worker shall not excesd twelve hours in any day, Inclusive of
intervals of rest,

CHAPTER V
Hours of Work and Annual Leave with Wages

9. Conditions for exemption of workers from weekiy and compensatory
holidays under sub-section (2) of section 26. —

1} For the purpose of section 26, there shall be pasted up In 2 corsplcuois
place outside the office of every establishment a notice showing the weekly
day of rest. Where the weekly day of rest is not the same day for all persons
employed In the establishment, the notice shall show the day of rest allowed
to each reddy, or set of persans or individual,

2) Except in the cse of worker engaged in any work which for technical
reasons must be camied on ontinuously throughout the day, the
compensatory folidays to be allowed under sub-section (3) of section 26 of

the Code shall be so spaced that not more than two compensatory holidays
are given In ong week,

3) The manager of the establishmant shiall dispiay, on or before the end of the
month In which holidays are lost, a notice In respect of workers allowed
compensatory holidays during the following month and of the dates thereof,
at the place at which the notice of periods of work prescribed under section
26 Is displayed. Any subsequent change In the notice in respect of any
compensatory holiday shall be made not less than three days In advance of
thix date of that holiday.

4) Any compensatory holiday or holidays to which & worker 15 entitied shall be
given to him before he is discharged or dismissed and shall not be reckoned

as part of any period of notice required to be given before discharge

dismissal, w——' d-'t"
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10. The total number of hours of overtime under second proviso of section 27.—
(1) In pursuance of section 27 of the Code, where In an establishment 3 worker works
for more than eight hours in any day or for more than forty-eight hours in any week,
as the case may be, he shall in respect of such overtime work be entitied to wages at
the rate of twice his ordinary rate of wages and shall be paid at the end of sach wage
period.

1) In calculating overtime on any day, a fraction of an hour between 15 to 30
minutes shall be countad as 30 minutes and in case of more than 30 minutes &
shall be rounded and shall be counted as an hour on actual basis.

Z2) In ealculating the wages or e3mings In the case of a worker paid by the month,
the dally wages shall be 1/26th of his manthly wages; and in the case of any
other worker, It shall be the daily wages or eamings as the case may be.

3) The spread over for the workers shall exceerd twelve hours in any one day under
the following warks and drcumstances In factaries and buliding and other
construction, namety: —

I Urgent repairs;

. work in the nature of preparatory or complimentary worl

i, work which Is necessarily so Intermittent that the intervals during which
they do not work while on duty ordinarily amount ta more than the
Intervals for resi;

iv. work which for technical reasons must be carrigd on continuoushy;

v. engaged in making or supplying artides of prime necessity which must

be made or suppiied every day;

engaged in a process which cannot be camied on except during fixed

SEAS0NS;

engaged In a process which cannot be carmed on except at times

dependent on the irreguiar action of natural forces;

engaged In an engine rooms or bofler houses of In attending to power

plant or transmission machinery;

engaged In process on account of the break-down of machinery;

engaged in the lcading or unlcading of rallway wagons or lomes  of

trucks;

exceptional of wotk and engaged In any work, which is notified by

Hutuﬂmlﬂﬂnmwurhumwﬂmwmm

Ofmficial Gazette as a work of national importance:

Provided that no worker shall be allowed to work overtime exceeding one
hundred twenty-five hours in any quarter of a y=ar,

11. MHMWMMMWWIﬂl
factory uhder section 30, —The Govemment of Jammu and Kashmir may in
exteptional cases as it deems proper exempt any establishment or any person on,
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double employment under this section by notification in Official Gazetts
justification of such order/ notification, e

12, Thefummdmﬁmandnmmﬂﬁﬂnuhuhnuﬂmmﬂﬂunmmr
in which such notice shall be sent to the Inspector-cum-Facliitator under
m-m(!jﬂmaL—ﬁ:&mﬂEMmmmn}ﬁm
31 shall be displayed at conspiruous places on a notice board or electronic board and
maintained In Form-VII and copy of such notice shall be sent o Inspector-cum-
Facilitator electronically or otherwise of by registared post. |

CHAPTER VI
Maintanance of Registers, Records and Retums

13. The form and registar and particulars of workers under clause (a) of section
33— (1) Bvery employer shall maintain register of workers, wages, overtime, fine,
Mfﬂrmwmmm-?ﬂldmmmwmmﬂﬂmm

available at an office or the nesrest convenlent bullding within the predincts of the
establishment

(2) (i) in case of manual registers and cther records, be legibly entered In ink In
English and Hindi/Urdu or the language understood by a majority of the
persons employed;

(ii) be preserved in ariginal for a period of one calendér year after the date of
the last report or entry:

Provided that when the argmal record is lost or destroyed before the sxpiry of
one year period, true coples thereol, If available, shall be preserved for the
prescribed period.

(3) The record as prescribed under sub-rule (1) and sub-rule (2) shall be produced,
electronically or by registered post, on demand before the Chief Inspector-cum-

Facilltator or an Inspector-cum-Facilitator or any person authorized in that behall
by the Government of Jammu and Kashmir.

14. The manner and form of displaying notices under clause (b) of section 33 —
Every emplover shall cause to display at the conspicuous place of the workplace of the
establishment under his contral, notice showing the name and address of the
establishment, hours of work, wage period, date of payment of such wages, detalis of
accident snd dangerous ocourrence in the estabiishment for the fast five years, name
and address of the Inspector-cum-Facilitator having jurisdiction to such estabitshment
and date of payment of unpaid wages Yo such wockers In English, Hindi, ar Urdu or in
any other official language of Jammu and Kashmir as the case may be.

15. Retum, manner of filing the return and periods of filing return to Inspector-
cum-Facilitator under clause (d) of section 33— (1) qumﬁwa'afan
establishment shall send annually 2 return relating to such establishment in dupl
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in  Form- IX to the Inspector-cum-Fadiiitator having jurisdiction so as to reach him
not Iater than 1st February following the end of each calendar year with 3 copy o
Director General, Economics and Statistics, Government of Jammu 2nd Kashmir,

1) Register of accident and dangerous occurrences. —The registers of
accigent and dangerous ocoumences required by sub-dause of dause (a) of
section 33 of the Code shall be maintained in a Form-i.

2) Register of leave with wages under clause (a) of section 33. —

k. The owner, agent or manager of every establishment shall maintain in
respect of every employes thereof & record of leave with wages
electronically or manually in Form-X1 |

Il The register mentionad In ciause (1) shail be presarved for a period of two
years after the last entry in them has been made and shall not be

destroyed even after the expiry of that period uniess it has been properly
transfermed to the new register.

CHAPTER VII
Inspector-cum-Facilitator and other Authority

16.  The qualification and experience of Chief Inspector-cum- Fadilitator under
sub-section (5) of section 34. —The Government of Jammu and Kashmir may
appolint an officer not below the rank of Labour Commissioner as Chief Inspector-cum-

Faciiitator for the whole Territory of Jammu and Kashmir under the provisions of this
Code.

17. The manner of taking samples of any article or substance found in any
premises and air of atmosphere under clause (x) of sub-section (1) of
section 35.—An Inspector-tum-Facilitator shall take samples or substances in an
establishment as per the inspection scheme mandated under Official Portal of Labiour
Depaitment after informing the employsr of the establishment, taken in the manner
Herein after providing a sufficient sample of any substance used or intended o be
used in the establishment such use baing—

5. inthe belief of the Inspector-cum-Fadiiitator in contravention of any of the
provisions of this Code or the rules made thereunder; or

6.  Inthe opinion of the Inspector-cum-Fadilitator ikely to cause bodily injury
to, or injury to the health of employes In the establishment.

18. mmwmmumwmtm}uwm(numﬂ
ﬁ.—[tywmlmm.mmwammm
mw.mzpmwmmwmnmmmmeﬁwm—mmmma
mwmﬁmmmﬂm,mmmmmmmummm.
and rules and regulations framed thereunder, to the empicyer ar occupler oF OWner o
manager or their agent. @»«

w— e
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19,

(2} An Inspectorcum-Facilitator shall, at each Inspection, ascertain to what extent any
shoroomings notified at & previous Inspection have been mectified and the notices
previously issued have been complied with. His findings and any shortcomings which
may come to light during the inspection, together with any order passed by him under
the Code or the regulations made thereunder shall be recorded and maintained.

The specialized qualification and experience, duties and responsibilities of
experts to be empanelled under section 37, —

1. Eigibility of the Firm—

I. The Firm should be registered body corporate In India under appropriate legal
framawork;

fl. The Firm should be registered in Labour Department;

lil. The Firm should have experlence and authorization to undertaks and evaluate
labour reguiatory compliance;

iv. The Firm should have Labour Law Auditor and Technical Auditor on company
pay roll,

2. Eligibility of Labour Law and Technical Auditor—
i, Eligibility: Labour Law Auditor—

3.  Should be having a minimum of 7 years of experience under Labour
Lawe; or should be having a minimum of 7 years of experience as a
legal practitioner under Labour Law; or should have served as
Labour Enforcement Officer or above for 7 years;

b. Should not currently be a part-time/full-ime employee in any
unit/establishment In the Union terrtory of Jammu and Kashmie or
it subsidiaries or branches elsewhere in the country;

(ol Should not be of an age more than 65 years;

d.  Should be medically fit to carry out inspection procedure,

0. Eligibility: Technical Auditor. —Should have one-year full time
Giplorma in industrial safely recognized by the Board of Technical
Education or All India Council of Technical Education or recogrized
university; and either of the following qualifications—

a. Degres in branch of Chemical, Mechanical, Electrical or
Production Engineering and having five years” experience In
manufacturing, maintenance, design, profect or safety
department In the supervisory or above capacity in factories; or

b. Diploma in branch of Chemical, Mechanical, Electrical or
experience In manufacturing, maintenance, design, project or
safety department In the supervisory or above capadiy In

factories; or - e F‘Fnﬂv‘s-



c. Degree of Bachelor of Scence with Physics and/or Chemistry
and having ten years’ experience in manufacturing or safety.

(3) Competent person under clause (1) of sub-section (1) of section 2 of the Code—

i}, The Chief Inspector-cum-Fadlitator may recognize any person as ‘competent
person’ for the area and for the period as specified in Schedule-A:

Provided that the Chief Inspector-cum-Facilitator may relax the requirements

of qualifications in respect of ‘competent person’ with the prior approval of
the Government of Jammu and Kashmir:

Provided further that the competent person recognised under sub-rule (3)
shall not be above the age of sixty-five years and shall be physically fit for
the purpase of carrying out the requisite tests, examination and Inspection.

B.

b.

The Chief Inspector-cum-Facllitator may recognise an institution of
repute, having persons possessing qualification and experieénce as
specified in the Schedule B, as competent person and Issue a certificate
of competancy in fts favour in Form-XIXK.

The Chief Inspector-cum-Faciiitator on receipt of an application in Form-
XVil from a person or from an institution in Form-XVIII, 85 the case may
be, intending to be recogrilzed as a competent person for the purposes
of the Code and the rules made thereunder, shall register such
application and after satisfying himself as regards competence and
facilities available at the disposal of the applicant may recognise the
applicant as a competent person. Such application shall be disposed of
either by Issuing a certificate of competency in Form-XIX or by rejecting
the same specifying reasons thereaf, within a period of sixty days.

ii. The Chief Inspector-cum-Facilitator, — If he has reason to believe
that a competent person—

3.

has violated any condition stipulated in the cerificate of
competency; or

has carried out 2 test, examination and Inspection or has acted In
amlmmmmtmmmdﬂm
oc the rules made thereunder, or has omitted to act as required
under the Code or the rulés made thereunder; or

for any other reason to be recorded In writing,

may revoke the certificate or competency after gving an
oppottunity of being haaring to the competent persof.

mmm:—mummmammmh;mmmmmmﬁ
an organization (induding Government, SUtonamaus, Co-operative,
corparate or privats), q
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. The Chief inspector-cum-Facilitator may, for reasons to be recorded In

writing direct for the recertification of any of the area as defined In
Sthedule-A,

20. The manner of providing alternative employment under sub-clause (d) of
clause (A) of sub-section (1) of section 38— The occupier of the factory may
take fiecessary steps for providing employment to the workers affected by the order
of prohibition issued by Inspector-cum-Facliitator under sub-clause (d) of clause (A)
of sub-section (1) of section 38 and as far as practicable provide altemate
amployment to the workers so affectad, Wheare it may not be possible for the occupler
lo provide such employment, he shall be responsible for making payment of
salary/wages to the affected workers during the perod for which the prehibition
order is In operation.

21, The gualification for the appointment of medical practitioner under sub-
section (1) of section 42.— No person shall be appointed as a Medical Officer,
unless he The medical practiioner shall be a Medical Officer who possesses any

medical qualification as defined in the National Medical Commissian Adt,
2019 (30 of 2019) and who Is enrolled on 3 Indian Medical Register as defined in

clause (e) and on a State Medical Register as defined in dauss (1) of sections 35, 36,
37 and 40 of the Act.

22. Duties of Medical Officer under sub-section (2) of section 42.— (1) On recsipt
of a reference under clause (c) of sub-section (2) of section 42 of the Code, the
Medical Officer shall, after glving prior notice regarding date, time and place for
medical examination and upon examining the person sent for such examination,
prepare the age and fitness certificate and deliver the same to the pocupier, manager,
pwner of the establishment concerned after retalning a copy thereof.

1) The Medical Officer may seek opinion of specialists like radiologist, dentist and
orthopaedic surgebn as the case may be, for the purpose of determination of
2) #Mmmmﬂmwmuhmmamwmmu
Government may direct,
3) For examination and certification of workers In an establishment in such
dangerous occupation or processes a5 spedfied In First Schedule ta the Code.
4) For medical supervision of any establishment. or ciass of establishment where
cases of chronic occupstional fiiness have occurred due to arduous nature of
any pracess carried on or hazardous condition of work.
E}IHPE@E&GIEH}TMMWEMG?WM(KHWN
mmmmnwﬁmmmmawmﬂfmmmrmmuf
any person or dass of persons employed therein— _
a, to undertake occupational health survey for any or class of an
establishment, wherg of lliness have oocurred or there s
prevalence of diseases as prescribed in Third Schedule of the Code;

b. to assess the age and Issue fitness of adolescent for employment in an
establishment or class of establishment. ar
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Hm%mlnuﬂﬁmmupm
under clause (a) of sub-section (2) of section 42. — Tne Medical Officer shall
perform the examination and certification of the workers in a factory or in such other

mmwwtnmmmmmasspmmm
Schedule-B annexed with these rules.

24, MﬂMnmmmHMtMM{mﬂnb—
section (2) of section 42.—The Medical Officer shall perfom the eamination and
certification of the workers in a factory or in such other estabilishments where the
cases of lliness have occurred which It s reasondgble to belleve are due to the nature
of any process camied an or other conditions of work prevalling in such establishments
and inform the occupler, owner, Chief Inspector-cum-Fadilitator and the appropriate
Government for study and remedial measures a5 may be required in this behalf,

25. Other establishment under clause (c) of sub-section (2) of section 42. —The
Medical Officer shall perfom the examination and certification of an adolescant worker

for the purpose of ascertaining his fitness of employment In & factory, motar transport
undertaking or in any other establishments as specdified in Schedule-B annexed with
thass nukes,

CHAFTER VIII

Special Provisions relating to Employment of Women

26. Conditions relating to safety, holiday and working hours or any other
condition to be observed by the employer under section 43. —The fallowing
conditions shall be met for employment of women during night or before 6.00 2. m,
and beyond 7.00 p. m. in any day, namely; —

1) the consent of women employ shiall be taken;

2) no women shall be employed against the matermity benefit provisions
laid down under the Social Security Code, 2020 (36 of 2020);

3) adequate transportation facillties shall be provided to women empioyes
to pick-up and drop such employee at her residence;

4) the workplace including passage towards conveniences or facllities
concerning toilet, washrooms, drinking water, entry and exit of women
employes should be well-lit;

5) the tollet, washroom and drinking facilitics should be near the workplace
whare such women employee are employed;

6) provide safe, secure and heslthy working condition such that no women
employee is disadvantaged in cannection with her employment; q
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7) In case of balow ground mine not less than 3 women employees shall be
on duty at any place;

8) the provisions of the Sexual Harassment of Women at Workplace
(Prevention, Probibition and Redressal) Act, 2013 (14 of 2013),
ps applicable to the establishments, shall be complied with.

9) cctv cameras must be installed at the location, where Women employee
such work.

27. The manner of requiring the employer to provide the adequate safeguards
under section 44. —The Government of Jammu and Kashmir may declare by
notification the dass of estabilshments and the scheme, and standards for
safeguarding of women In hamrdous and dangerous procasses.

CHAPTER IX

Special Provision for Contract Labour, Inter-State Migrant Worker and Audio-
Visual Workers etc.

28. Conditions Including in particular conditions as to hours of work, fixation of
wages and other essential amenities in respect of contract labour under
clause {a) of sub-section (3) of section 47. — The contractor shall ensure that—

1. the hours of wark shall conform to the rules made under section 25 of the

Occupational Safety, Health and Waorking Conditions Code, 2020 (37 of
2020);

2, the wages shall be paid in accordance with the Code on Wages, 2020 (29
of 2020);

3. If the contract worker of the contractor is working at the premises of the
principal employer, then & shall be the responsibiity of the principal
employer to provide the faciiities or amenities such as toilet, washroom,
drinking water, bathing facilities if requited, changing room, first aid box,
Canteen and Criche;

4, all other fadlities and sntitiements shall be provided by the contractoc

5. in case the contractor fells to make payment of minimum wages to the
contract workar, then the Labour Commissioner, Jammu and Ka=hmir,
Deputy Labour Commissioner/the Assistant Labour Commissianer having
jurisdiction, who shall cause such payment to be made to the contract
workers who have not besn paid out of the security deposit maintained
under this section Included by invoking the bank guarantes; and Qf

w— -
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6. he shall Intimate within fifteen days of the receipt of a contract work order

about the daralls the contract work order and In the manner as under this
section.

29. The form and manner of application and the particulars which such
application shall contain regarding the number of contract labour, nature
of work for which contract labour is to be employed and other particulars
including the information relating to the employment of Inter-State
migrant workers under sub-section (1) of section 48.—Every application by a
contractor for the grant of a ficense shall be made online electronically through
Official Portal of Labour Depertment of Jammu and Kashmir Govemnment
(www. Jklabour.com) in Form-Xil to the Licensing Officer, The Licensing Officer may
issue the license to the contracior in Form-XIV electronically immediately, If the
wlsmmmmmmmmmmmﬁmﬂmdmm
suhmission of complete application, falling which such license shall be deemed to
have been issued and the ficense shall be auto generated;

Provided that in exceptional circumstances the Government of Jammu and Kashmir
may, for such perod, by notification, dispense with requirement of electronic
registration, in respect of any class of contractors, for any part or whole of Jammu
and Kashinir, and submission of application in the form so provided, may be aliowed.

30. The procedure under sub-section (2) of section 48. —

1. Before & ficense s tssued under ary rule of these rules, bank guarantes for an
amount calculated at the rate of Rupees 1000 for each of the worker o be
employed as contract labour, in respect of which the application for license has
been made, shall be depositad by the contractor for performance of the
conditions of the license and compliance with the provisions of the Code or the
rules made thersunider,

2. Whersin the lssued contract license had expirad, based on the request of the
applicant, the Licensing Officer may adjust the security deposit in respect of his
application for new license to be issued in Form-X1V,

3. Thel‘eustnbEﬁahdformegnrtuIalt:ememﬁheﬁmﬂhdinﬂﬂm
mpm-

a. No license is required up to 49 contract labour  Nil

b. S0 but does not exceed 100 contract labour Rs. 1000

c. 101 but toes not excesd 300 contract Iabour Rs. 2000

d. 301 but does not excesd 500 contract labaur Rs. 3000

& 501 but not exceeding 1000 contract labour s, 5000

f. 1M1bd:mtmhgmﬂﬂmlabmrhlﬂﬂm

a. WIMMMlMMMRSM %_
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h. 10001 but not exteeding 20000 contract labour Bs 30000
. 20001 and above contract labour Rs. 40000

31. Manner of applying for the renewal of licence and the manner of renewal
of licence under sub-section (3) of section 48 — (1) Every contractor shall
apply elecironically on the Official Portal of Labour Department (wwiw jkisbour.com)

of Jammu and Kashmir Government to the licensing authority for renewal of the
license,

(2) Every such application shall be submitted an the sald portal at least 30
days prior to expiry of license peripd but not before S0 days of such expiry
of license,

(3) The security deposit and the fee chargeable for renewal of the license shall
be the same as for the grant of ficense under rule 36:

Provided that If the application for renewal is not recelved within the time
specified in sub-rule (2), an additional fee of twenty-five per cent, shall be
payable for such renewal.

{4) Every application for renewal, complete in all respects, shail be made on
the portal of the Labour Department (www. jikdabour.com). The renewal
certificate shall be auto generated and the same may be downioaded by
the applicant from the portal

32. Responsibility of the contractor under sub-section (4) of section 48— (1)
The rates of wages payable to the workers by the contractor shall not be less than
the rates prescribed under the Code on Wages, 2020 and where the rates have
been fixed by agreement, ssttiement or award, not less than the rates fixed by such
agreement or award,

(2) in case where the worker amployad by the contractor perform the same
or similar kind of work as the worker directly employed by the principad
Wﬂmmﬁwmﬁmmm.Mu{m
and ofher conditions of service of the workers of the contractor shall be
the same as applicable to the workers directly employed by the principal
employer of the establishment on the same or similar kind of work. In
mdwdﬁ@wﬁ%ﬂmvﬂhﬂﬂmﬂaﬁm.mmh
referred to the Inspactor-cum-Facilitator whose decision shall be final,

(3) In other cases, the wage ratss, holidays, hours of work and conditions
of service of the workers of the contractor shall be such as spacified

(4) All contract labour shall be made member of EPFO and ESIC subject to
appmwuyasundermpmﬁuﬂsufmeﬂndemsma

Secunity, 2020,
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34.

{S) The contractor shall notify any change in the numiber of workers or
conditions of work to the Licensing Authority, electronically.

The manner of intimation of work order and time limit for such intimation
under sub-section (1) of section 50 — (1) Every contractor shall within fifteen
days of the receipt of a contract work order shail intimate about the contract work
order containing the details such as the name of the principal employer, address of
the premises where work 15 being Undertaken, date of commencement of the
contract work, the number of contract labour employed under that work order,
duration of work orders.

(2) The detaiis of work order shall be sent by the contractor or his authorized
representative.

{3) The intimation shall be sent electronically on the Official Portal of Labour
Department of Jammu and Kashmir Government or e-mall of the |Labour
Commissioner, Jammu and Kashmir Government.

The manner of suspending or cancelling the licence under sub-section (2)
of section 50 and section 51.— (1) If the Licensing Authority Is satisfied that the
licence has been obtained by misrepresantation or suppression of any material fact
ot If the contractor has falled to comply with the conditions subject to which ficence
was grantad or the contractor has contravensd any provision of Part-1, Chapter-Xi
of the Code or rules made theraynder, the Licensing Authority shall issue a show
cause notice of 30 days ta the contractor electronically or otherwise. On receipt of
the reply, If any, from the contractor within 30 days, the Licensing Authority shall
@xamine the same and In @se the Licensing Autharity feels that the continuation of
contract business by the contractor s going to lead to grave ham to the workers,
he may pass a Speaking Order recording the reasons for revocation or suspension
or ctherwise and communicata to the contractor electronically. A copy of the Order

“ghall be endorsed to the Labour Commissioner, Jammi and Kashmir, Deputy Labour

Commissioner/ Assistant Labour Commissioner having jurisdiction.

(2) 1f the contractor hias not complied with the sald provisions of the
Code and rules made thereunder within the stipulated time period,
the Licensing Authority shall revoke the suspension ghving a
Speaking Order or else the suspension may be continued.

(3)1f the contractor fails to comply with the directions as In sui-fule
(1), the Licensing Authority may forthwith pass an order of
revocation of license, tecording the reasons thereof and
communicate to the contractor elecronically or otherwise, The
WNMMMMWMMHWMM
Labour Commissioner, Jammu and Kashmit, Deputy Labour
Commissioner/Assistant Labour Commissioner having Jurisdiction
as the case may be. @
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37.

3.

The period before which the wages shall be paid under sub-section (1) of
saction 55.— (1) The contractor shall fix the wage periods in respect of which
wages shall be payable and no wage period shall excesd one month,

(2) The wages of every person employed as contract labour in an
establishment o by a contractor shall be pald before the expiry of
seventh day after the last day of the wage period in respect of
which the wages are payable

(3) The wages shall be disbursed through bank transfer or electronic
mnode and any other mode prescribed under Code on Wages, 2020,

The mode of payment of wages under proviso to sub-section (2) of section
55.—Every contractor to whom this Code applies shall make the disbursement of
wages through bank transfer or electronic mode and Inform the principle employer
glectronically or atherwise the amount so paid by such mode provided that where |t
is not practicable to disburse payment in the mode specified In this rule then the
payment shall be made in the mode other than electronic mode as prescrited under
relevant provisions of Code on Wages, 2020.

The manner of payment of wages from security deposit under sub-section
(4) of section 55 —IF the contractor or principal employer does not pay the wages
to the contract labour employed by him, the Labour Commissioner, Govemment of
Jammu and Kashmir or his representative or the competent officer as may be
notified by Government of Jammu and Kashmir shall conduct or cause to conduct,
an Inguiry and after giving an opportuniity to be heaid to the contractar shall pass
an order to make payment, if any, of such wages from the amount deposited by the
contractor as security deposit and the bills of the contracior as the case may be.

The contractor shall re-fumish the sacurity deposit within a period of 30 days or eise
his license will be labie to be suspended.

The form of issuing experience certificate under section 56. —Every
cotcermnedd contractor shall issue on demand, experience certificate in Form-XV to
the contract labour giving detalls of the period, work performed, experience gained
In various fields performed by such contract labour.

The form and manner of making application under clause (b) of sub-
section (2) of section 57, —If a guestion anses as to whether any activity of an
establishment Is 2 core activity or otherwise, the aggrieved party may make an
application, to the Commissioner/Secretary to Government, LabquahﬁEmnbym
DmammdMu&WrMTmsmummpw
documents.

wammmmmmﬂmmmwmumr
M{ﬂﬁm}mm]dm“ﬂ.—ﬂnmmﬂmmwm
cause (b) of sub-section (2) of section 57, the Commissioner/Secretary 10
w,wmwmm_WMdhmumﬂ
Kashmir shall if he desm proper, refer the application to the Labour Commissioner,
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Government of Jammu and Kashmir for making such anquiry as may be required
and the Labour Commissioner shall submit the report/ recommendation to the
Commissioner/Secretary to Government, Labour and Employment Depertment
within thirty days for taking appropriate action under these rules and the
CommissionerjSecretary to Government, Labour and Employment Department shall
decide the matter within one month from the date of receipt of such
report/recommendation and communicate the said decision of the Government to

the parties through electronically or otherwise for implementation of the said order
of the Government.

41. Minimum service for entitiement, class of travel and other matters under

42.

43.

section 61.—The employer shall pay a lump sum amount on account of fare for to
and fro joumney to inter-state migrant worker by train (not less than 11 Oass Sieeper)
or by bus or any other mode of passenger transport from the place of employment
to the place of residence in the home state in the event of the following, namely :—

if he has worled for @ penod of not less than 1B0 days In the concemed
establishment(s) in preceding twelve months:

Provided that the journey allowance shall be given to an inter-state migrant
worker once In twelve months. In the event of change of employer by the inter-state

et vorker cutey e il o STOBYTINOR 08 A0 56 10 QYRIG0 U

journey allowance from his previous employer, then on the basis of a certificate to
be given by inter-state migrant worker, the employer where the inter-state migrant
worker is now working and the such warker has completed one hundred and eighty

days In preceding twelve months including the period spent with the previous
employer, then the employer shall give joumey allowance.

Manner of providing facility of toll-free helpline under section 63. — A Toll-
mewmmrmlimmmwh Labour and Empleyment Department,
Government of Jammu and Kashmir, to address queries and grievances of the Inter-
state migrant workers,

Manner of providing for study of inter-state migrant workers under section
64. —The Government of Jammu and Kashmir may identify the fields where studies
are to be camied out to promote safety, health and welfare of Inter-state migrant
workers, Wherever required the Govemment of Jammu and Kashmir may also consult

the Central Government or expert organizations involved In the safety, health and
welfare of Inter-state migrant workers.

Authority to whom a copy of the agreement shall be forwarded by the
producer under sub-section (3) of section 66. — The Jammu and Kashmir
Govemnment may nRkify an officer not below the rank of Assistant Labow
Commissioner as Authority for the purpose of these rules. The form of agreement for
the audio-visual workers with the producer shall be given n Form-XVL q

W A
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45. Details under clause (vil) of sub-section (4) of section 66.— The procedurs
for referetice of dispute to the Conciliation Officer or an Industrial Tribunal shall be
Inconformity with the Industrial Relations Code, 2020 and rules framed thereunder.,

46. Rules in respect of factory or ciass or description of factories under sub-
section (1) of section 79. —The Government or the Chief Inspector-cum-
Faciltator may require for the purposes of the Code, submission of plans of any
factory which was either In existerice on the date of the commencement of these

rules or which had not been constructed or extended since then. Such plans shall be
drawn to scale showing: —

a. the site of the factory and Immediate surrounding including adjacerit
buiidings and other structures, roads, drains, stc.;

b, the plan, elevation and necessary cross-sections of the factory bulldings
indicating all relevant details relating to natural lighting, ventilation antl

means of escape in cass of fire, and the position of the plant and
machinety, aisles and passage ways; and

c. such other particulars gs the Government or the Chief Inspectar-cum-
Fatilitator, as the case may be, may régquire.

47. Mode of submission of application under sub-section (2) of section 79—
(1) No building shall be constructed or used as factory uniess plans in respect of
such building are approved by the Chief Inspector-cum-Facilitator.

(1) No addition/alteration or extension in the existing factory bullding shail be
miade unless plans in respect of such additions, alterations or extensions are
approved by the Chief Inspector-cum-Faclitator,

(2) Appiication for approval of the pians shall be made electronically in Form-XX
along with the following plans and documents to the Inspector- cum-
Faciltator of the area: —

a) Flow chart of the manufacturing process giving a brief description of
the process in it various stages;

b) Site plan drawn to scale showing the site of the factory and
immediate surroundings including adjacent bufidings and other
structures, roads, drains, etc,;

c) The plan, elevations and necessary cross-sections drawn to scale
mﬂwwmmmmmmm.me.
and means of escape In case of fire, position of plant and machinery,
alsles and passage ways;

d) Such other particulars as the Inspector-cum-Fadilitator may fequire
in relation to the appraval,

(3) Hmmummummmwmwmu
ars i consonance with the reaulrements of the rules, he shall forward the,
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plans and documents to the Chief Inspector-cum-Facilitator for appeoval, The
ﬂummmwmm similarty satisfied shall approve

Provided that where the plans and documents fall short of the requiraments
of these rules, the Inspector-tum-Facllitator or the Chiel Inspector-cum-
Facllitator as the case may be, may retum the documents to the applicant
for modifications and corrections as suggested thereln:

Provided further that the plans shall not be deemed to have been submitted
tiil such time as they are re-submitted duly modified and amandad.

4, The internal helght of a8 workroom shall be not less than 4.25 m measured from
the fioor level to the lowest part of the mof and if the roof is of mrrugatad iron
which 5 neither covered with tiles nor has an inner ceiling of lining of heat
resisting material with an air space of at least 10 om. Between it and the
cormugated (ron, the inteérna| height shall be not fess than 5 m ¢

Provided that in the case of bullding having a brick or concrets roof, or a

combination of the twa, the minimum height may be 3.75 m if approved by
the Chief Inspector of Factories,

5. There shall be proviced at all times for each persah eémployed in any room of a
factory where mechanical or electrical power is used, at least 36 square fest
(3.35 square meter) of floor space exclusive of that occupled by machinery and
a breathings space of at least 500 cubic feat (14 cubic metwr),

6. The provisions of sub-rufe (5) of rule 53 shall not apply to rooms Intended for
storage, go downs and like purposes and also rooms intended solely for office
purposes where only derical wark is done.

7. No manufacturing process shall be carried on in any bullding or part of a bullding
whether newdy constructad, re-constructed or extended, or in any bullding which
Has been taken into use as a factory or part of a factory Untll 8 Centificate of
Stability in respect thereof, In Form-XOT signed by @ competent person has been
sant by the occupier oF manager of the factory to the Chief Inspector-cum-
Facilitator and accepted by him. Nefther any new plant nor machinery shall be
added to any buiiding of a factory nor brought irito Lse after such addition until
a certificate of stability in Form-XX1 signed by a competent person In respect
theraof has been sent by the occupier ar manager of the factory to the Chief
Inspactor-cum- Facliitator and accepted by him,

No person except in the case of buliding owned by any Government shall be
authorized to sign a certificate of stability or to certity plans and specifications
who is In the employment of the owner or bullder of the bullding in respect of
whiich the certificate (s given.

8. The employer s=eking registration for 2 factory and grant of a licence shall apply
electronically on the official Portal of the [abour Department
(weww. Iklabour.com), Govemment of Jammu and Kashmir by giving detalls about
the factory as specified In the Form-1A. The Form shall be signed digitaily or in
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any gth&r manner s may be required on the portal, The appliicant shall be
respansible for veracity of all information submitted I the application:

Provided that the occupier of the premises in use as a factory on the date of

commencement of these rules shall submit such an applicstion within thirty days
from the commencament of these rules.

8. A registration certificate for a factory shall be granted in Form-XXII by the Chiaf
Inspector-cum-Facilltator or any other officer appointed and specially
empowered in this behalf by the Chief Inspector- cum-Facilitzator electronicaity
Immediat=ly, If the application is complete in 2il respects but not later than seven
days from the date of submission of complete application, failing which suth
license shall be deemed to have been issued and the license shall be auto
generated |

hmmm_mmmﬁhmmummmw
Kashmir may, for such perfod, by notification, dispense with requirement of
slectronic ragistration, in respect of a factory or class of factories, or part or
whole of Jammu and Kashmir, and submission of application In the form so
provided, may be allowed,

0. Every application for renewal, comiplete in all respects, shall be made on the
portal of the Labour Department (www.singlewindow.ji.gov.in) and shall be
made not less than Sixty days before the date on which the licence expires and
if the application s complete in all respects, the renewal certificate shall be auto
geherated In Form-)O(T and the same may be downioaded by the applicant from
the portal:

Provided that if the applistion for renewal, complete in all respects, s not
received within the time specified In sub-rule (11), the license shall be renewed
only on payment of a fee of twenty-five per cent In excess of the fees ordinarily
payable for the renewal of the license.

11. Every License granted or renewed shall remain In force for a period of 05 years
for all categories viz. Red, Orange, Green and White. The Payment of fee,
however, for renewal of the factory license on annual basis, if opted by the
occupier, shall be 10% higher than the fee shown In Schedules as under: -

SCHEDULE-A
(For power consuming units)

Euntly Inhmumnhuﬂﬁmwmmiﬂr
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il 850 00 [1850 ]:ma 5150 7850|5850 (15350 116350 |17350
Upto 10 1150 1400 2650 'ﬂsn 7000 [11500 {13850 [23000 29000 33650
Upto 50 1400 (1900 [3150 Fﬁn 7850 (12650 [15000 [24500 BOSS0 35350

pto100 2350 RAS0 500 6500 (10500 (16550 [19000 [29350 B6150 41000
Ppt’n 250 3650 1350 7000 }10350 14500 21350 34350 M1850 46000
r.npmsun ;135:1 5000 [B150 [11500 (16150 [23000 25650 [36650 43500 M7850
Pm 1000 F&sa 7850 [11000 [14850 [19650 [27500 0350 41650 Iﬂsso 53150
r.lnml'.‘iﬂ;t_} 8500 9650 [14150 [17850 (23350 (25500 (32650 M5350 52350 F&ssn
[umzmn 10200 |1 1000 {15500 [19500 [24350 [20850 116650 Pm F.mu
Epl:mun 1165013350 (19000 23350 [27850 (35850 39350 |snisu Fsasu p:s:su
Pptusum 13000 1500020000 24650 [29150 37150 MO650 Imm
}qmm 16500 |1 7850 23500 28550 amramr&ss& |azesu 70000 78350
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Scale of fees payable for licensing and annual renswal
Generating, Transforming or Transmitting Factories

SCHEDULE-B

of licences of Electricity

Emnmu Jnmuf [Fees Payable
. Generating Station [kaugtu )
be Employed
1 R 3

Not over 1000 kKW (1MW) 1 or above 10000

r 1000 kW but not over

KW (SMW) do. 20000
Over 5000 kW but not over B
10000 kKW (10MW) do. 33500
Over 10000 kW but not over !
Fononm-:sunm do. 63500

50000 kW but not over
50000 kW (GOMW) 0. 73500
Over 50000 kW but not aver
[auammtam-m: do. B7000
Over 80000 kW but not over
100000 kW (100MW) do. 100000
Over 100000 KW Buk not over
150000 KW (150MW) do. 127000
Over 150000 kW but not over
200000 KW (200MW) do, 150000
Orver 200000 KW but not over 1
300000 kW [300MW) do. 175000
(Over 30000 KW bLt nat over
500000 kW {500MW) do. pO00D
(Over 500000 KW but not owerl or sbove 300006
Pmn-nmmnmwn

v’ e
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Over 1000000 kW but not averdo
500000 kW (1 0000
[1 (1500MW)
1500000 kW but not over
KW (2000MW) -
Pmmmmkw“mm do

12.Every licence granted or renewed under these rules shall be valid for a period up
to five (05) years as per the request of the licensee and shall remain In force til
the 31st Dacember of the year for which the licence is granted or renewed.

48. Common facilities and services for joint liabllity of owner of premises
and occuplers of the factories under section 80.— (1) Whersin any
premises, separate bulldings are leased to different occupiers for use as separste
factones, the owner of the premises shall be responsibie for the provisions and
maintenance of common faciiities and services, such as approach road, drainage,
water supply, lighting and sanitation.

(1).

(2)

(3

Wherein any premises, Independent or seif-contained fioors or flats are
legsed to different oczupiers for use as separate factories, the owner of
the premises shall be lisble as if he were the occupier or manager of the

?y.m-wmmnrmmﬂmmmm

L latrines, urinals and washing faclities In so far as the maintenance
of the common supply of water for these purposes is concemed,
fl, fencing of machinery and plant belonging to the owner and not
specifically entrusted to the custody or use of an ocoupies;

ll. safeness of access to the floors or flats and maintenance and
cleanliness of stair cases and common passages;

v. precautions in cases of fire;

v, maintenarde of hoists and lifts; and

vi. maintenance of any other common facilitles provided in the
premises.

The Chief Inspactar-cum-Faciiitator shall have subject to the control of the
appropriate Government, power to jssue orders to the owner of the
premises in respect of carrying out of the provisions of sub-sections (1)
and (2).

The provisions of sub-section (2) relating to the lHabillty of the
ownerfoccupler shall apply whersin any premises independent rooms with
WWMMWWWHMMMM
pocupier for use as separate factores: q
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latrines, Urinals and washing faciities. v

(4) The Chief Inspector-cum-Faciiitator shall have subject to the contiol of the
appropriate  Government, the power t Issue oiders to the
owners/occupier of the premises referred to In respect of the carrying aut
of the provisions of section 24 of the Code.

(5).  Wherein any premises, portions of a room or a shed are leased to different
ofrupiers for use as separate factories, the ownerfoccupler of the
premises shall be liable for any contravention of the provisions of—

I, Chapter V of the Code, except section 23, sub-section (2) clausa
(iify and (iv);

i, Chapter V of the Code, except the list of matters at
S. Nas. (2), (3), (7), (15) & (16) In the Second Schedule of the Code:

Provided in respect of the provisions at S. Nes. (1), (4), (12) listed in the Second
Schedule of the Code, the owner's liability shall be only in so far &s such
provisions refate to things under his control:

Provided further that the occupler shall be responsible for complying with the
provisions of Chapter V in respect of plant and machinery belonging to or supplied
by Him.,

iil.  Chapter VI of the Code, section 24, sub-section (1) clause (1),

6. The Chief Inspector-cum-Facilitator shall have subject to the control of the
appropriste Government, the power to Issue orders to the owners of the premises
in respect of the carrying out the provisions of clause 7 sub-section (1).

7. In respect of Clause (4) and (6) of sub-section (1), while computing for the
purposes of any of the provisions of this Code, the total number of workers
employid, the whole of the premises shall be deemed to be a single factnry,

49. Rules under section 82.— (1) Dangerous manufacturing protesses or operations.
The following operations when carried on in any factory are declared to be dangerols
manufacturing processes or operations under section 82 of the code: —

i. Manufacture of aprated water and processes inddental thareto;

il. wmmmﬂmmmmdmm
containing acids, bases or saits of metals such as chromium, nickel,
cadmium, zinc, copper, silver or gold;

i, Manufacture and repair of electric accumulators;
v, Glass manufacture;

v. (Grinding or glazing of metais;

vi,

Manufacture and treatment of lsad and certain compounds of ieatl;

i it



wvil,
wiil,

Xl
il
xdil,
xlv.

S8 38388y

Generation of gas from dangerous petroleum;

Ehmlng,Wmmmmﬁt..ofarﬁ:EWajﬁdﬂd,

mmmmmmmwaummmmﬁ&
m;

Uming and tanning of raw hides and skins amd processes incidental

Mmmmmm#unmﬂlmdmlmdmnrﬂhmm
Presses and Type Foundries;

Manufacture of pottery and ceramics;

Chemical works;

Manipuiation of stone or ary other material containing free silica;
Handling and processing of asbestos, manufacture of any aride of
asbestos and any other process of manufacture or stherwise In which
asbestos is used In any form;

Handiing and manipulation of corrosive substances;
Processing of cashew nuts;

Comgpression of Oxygen and Hydrogen produced by the electralysis of
water; Use of ovens and driers in factories;

Process extracting vegetable oils from ol cakes In solvent extraction

Manufacture and manipulation of manganese and 5 compounds;
Manufacture or manipulation of dangerous pesticides;

Protecticn against hazards of poisoning arising from benzene;
Cartion disuiphide plants;

Manufacture or Manipulation of Carcinogenic Intermediates;
Operations involving High Noiss levels;
Manufactiure of Rayon by Viscose:

Highly Flammable liquids and Flammable Compressed Gases;
Operation in foundries.

(1)Prohibiting or restricting the employment of Pregnant woman In the
manufacturing process or operation, —Every Ocoupler or emplayer shall ensure
to prohibit or restrict the employment of pregnant women in hazardous and
dangerous operations which exposes them to serdus risk of bodlly injury,
poisoning or disease. However, the Occupier shall make all the necessary
;wmmmmmmmwwhmﬂw
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pregnant woman In case they are required to work In hazardous or dangerous

(2) Periodical Medical Examination, —

k

mﬁmmm#mmmﬂmmmwmmﬁrlm
mmwmwww&mmum&mﬂmmu
Whm?ﬂﬂlmym:ﬂ'ﬂﬂrmdﬂWMmmw
examination of each worker every time he/she is examined;

The fees prescribed in clause (f) shall be exclusive of any changes for
Slological, radiclogical or other tests which may have to be carried out in
ﬁmmmmmmmmmmpﬂw

The fees to be paid for medical examination shall be paid electronically to
E;EHGIH Inspector-cum-Facilitator In the manner as may be prescribed
m.

(3)Weifare amenities, sanitary facilities, protective dthing and other necessary
requirements for dangerous operations, —The provisions specified in the
SChedule B-1 to Schedule B-XX(VII shall apply to any class or description of
factories wherein dangerous manufacturing processes or operations specified Iy
each Fart of the Schedule are carried on.

(4) Notwithstanding anything contained in Schedule B-1 o Schedule B-XXVIL the
Inspector-cum-Facllitator may issue arder In writing to the Manager or Occupler
or both, directing them to camy such measures, aid within such ime, as may be
specified in such order with a view to remove conditions dangarous to the heaith
of the worker or to suspend army process, where such process constitutes in the
opinion of the Inspector-cum- Faciitator imminent danger of polsoning or
toxicity.

(5) Any register or record of medical examinations and tests connected therewith
required to be caried out, undar any of the

Schedidle B8-1 to Schedule B-XXVIL, In respect of any worker, shall be kept readily
available to the Inspector-curn-Fadiiitator ard shall be preserved till the expiry of
a panod of ane year after the worker csases to be in employment of the factory,

50, Site Appraisal Committee under section B3 — (1) The Govemment of Jammu
and Kashmir may constitute a2 Site Appraissl Committee as and when necessary,
consisting of—

L
i,

the Chie! Inspector of Factorles whao shall be its Chairman;

a representative of the State Pollution Control Board of the Government
of Jammu and Kashmir;

a representative of the Department of Environment of the Government of
Jammy and Kashmir; Q
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vill.
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Government Housing and Urban Development Department of the
Gavernment of Jammu and Kashmir;

an expert in the field of occupational health;

3 representative of the Department of Industriss of the Government o
Jammiy angd Kashmir; and

a stlentist haying specialized knowledge of the hazardous process which
will be Involved in the factory; and

any other person as deemed fit by the Government of Jammu and
Kashmir.

(1) No member, unless required to do so by a court of law, shall discivse otherwise
than In connection with the purposas of the Act, st any time any Infarmation
relating to manufacturing or commercial business or any working process which
miay come to his knowdedge during his tenune as a Member an this Committss,

(2)1. Applications for appraisal of sites in respect of the industries covered under
Clause (za) of sub-saction (1) of section 2 of the Code shall be submitted to the
Chairman of the Site Appraisal Committes;

il

The application for site appralsal along with Mifteen coples thereof shall be
submitted in Form XXV, The Committee may dispense with fumishing of
information on any particular tem in the application Form, If It considers
the same to be not relevant to the application under consideration;

Functions of the Site Appraisal Commities—

a. The Chalrman shiall arrange to register the applications received for

appraisal of site (n separate register and acknowledge the same
within 2 period of seven days;

b. The Chairman shall foc Up the meetings in such manner that all the
applications received and registered are referred to the Committee
within a period of one month from the dame of their receipl;

C. mmmmmm;mmmmmmm
view the nead for expeditious dispesal of applications;

d. The Committee shall mamine the applications for appraisal of a site
with reference to the prohibitions and restriction on e location of
an industry and the camying on of processes and operations in
differsiyt areas as per the provisions of rule 5 of the Environment
(Protection) Rules, 1966 famed wunder the Environment
(Protection) Act, 1985;

e, The Committee may call for documents examing experts, inspec
memrmmmmmmrmmm its views
In regand to the sulzbifity of the sits; and q‘g_
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f. Whmmmmmwmwd

Industries or by the Ministry Emdronment and Forests of
Govemnment of India, the application for Site Appraisal will be

considered by the Site Appraisal Committes only after such
clearance had betn reteived,

51. The manner of disclosing information by occupier of a factory under sub-
section (1), (2), (5) and (7) of section 84.~(1) The occupler of every factory
catrying on @ “hezardous process' shall arrange to obtain or develop Information
yearly in the form of Materal Safety Deta Sheet (MSDS) in respect of every
hazardous substance or material handied in the manufacture, transportation and
storage in the factory. Tt shall be accessible upon request to a worker for

reference—

I.  Every such Materlal Safety Data Sheet shall Include the following Information:

a.
b.

c.

a

ey
]

The identity used on the labei;
Hazardous Ingredients of the substance;
Physical and chemical characteristics of the hazardous substance:

The physical hazards of the hazardous substance, intiuding the
potential for fire, explosion and reactivity;

Thie heaith hazards of the hazardous substance, including sighs and
symptoms of expesure and any medical conditions which are

generally recognised as beng aggravated by exposure W the
MHEHI:E;

The primary routels) of entry;

The permissible limits of exposure prescribed In the Schedule-€ of
the Code, and in respect of @ Chemical not covered by the said
Schedfule, any exposure limit used for recommended by the
manufacturer, importer or occupier;

Any generally applicable precautions for safe handling and use of
the hazardous substance, which are known, including appropriate

hygienic practices, protective messures during repars and
maintenance of contaminated equipment, procedures for dean-up

of spifls and leaks;

Ay generally applicable control measures, such as appropriate
englnesring controls, work practices, or use of personal protective
equipment;

Emergency and first aid procedures;

The date of preparation of the Material Safety Data Sheet, or
last change to It;
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. The name, address and telephone number of the manufacturer, importer,
accupier or other responsible party preparing of distributing the Material
Safety Data Sheet, who can provide additional information on the hazardous
substance and appropriate emergency procedures, if necessary.

1. The occupier while obtaining or develoning a Material Safety Data Sheét in respect
of a hazardous substance shall ensure that the information recorded accurately
reflects the scientific evidence usad in making the hazard determination. If he
becomes newly aware of any significant evidence used In making the hazard
determination. If he becomes newly aware of any significant information regarding
the harards of a substance, or ways to protect against the hazards, this new
information shall be added to the Material Safety Data Sheet as soon as
practicabie—

), An example of such Material Safely Data Sheet is given In the
Schedule-C;

il. Labelling:
Every contalner of hazardous substances shall be ciearly labelled
or marked to icentify—

a. the contents of the container;

b. the name and address of the manufacturer or importer of the
hazardolis substahces;

c. the physical and health hazards; and

d. The recommended personal protective equipment nesds to work
safely with the hazardous substance.

(2) Disclosure of Information to Workers. —
i, The occupier of & factory canying on a "hazardous process” shall supply to all
workers the foliowing information In relation to handling of hazardous

materials or substances In the manufacture, transportation, storage and
other processes—

a. Requirements of sections B4, 85 and B9 of the Cods;
b. A list of "hazardous processes’ carried on in the factory;

. Location and avallablity of all Material Safety Data Sheets as per
Rule 58;

d. Physical and health hazards arising from the exposure to of
handling of substances;

e mmwmmumm_mmﬁmmud
physical and health hazards;

fi Hﬂﬁum‘s'tnkmhrmawlﬁﬁmmn&hmﬂk\n.w
and transportation of hazardous substances; @'
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g. Personal Protective Equipiment required to be used by workers
amploysd in “hazardous process’ or "dangarous oparations;

h. Meaning of varipus labels and markings used on the containers of
harardous substances as provided under Rule 58;

|. Signs and symptoms lkely to be manifested on exposure
hazardous substances and ta whom to repart;

§. Measures to be taken by the workers In case of any splilage or
leakage of a hazardous substance;

k., Role of workers vis-a-vis the emergency plan of the factory, in
particular the evacuation procedures;

I. Any other Information considered necessary by the ocoupier o
ensure safety and health of workers.

. The information required by sub-rule (i) shall be compiied and made
known Lo workers indivigually through supply of booklets or leaflets and
display of cautionary notices at the workpiaces. The bookdets, leafiets
and the cautionary notices displayed in the factbry shall be in the
langusge understood by the majority of the warkers and also explained
to them;

. The Chief Inspector-cum-Faciitator may direct the occupler to Supply
further information to the workers as deemed necessary.

(3) Disclosure of information to general public. —

I. ‘The octupler of every fsctory canrying on a ‘hazardous process” shall in
consultation with the District Emergency Authority designated by the
Appropriate Government, take appropriate steps to inform the General
public who are likely to be In the area which might be affected by an
acddent, Such information shall Indude—

a. Name of the factory and address where situated;

b, ldentfication, by tame and position, of the person giving the
information;

¢, Confirmation that the factory has approval from the Factories
Inspectarate and Pollution Control Board;

d.mwminﬂmniemﬂmmmmum{u}
carried on In the premises;

e The comman names of the hazardous substances used which could
glwrhetnmamﬂmt!kaivtuﬁﬂﬂmwmankmuf
their principal harmful characteristics;

. Brief description of the measures to be taken to minimizne the rsk
wmmmmmMMwhﬂswwmmi
relevant safety statutes; .
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9. Salient features of the approved disaster control measures adogted
In the factory;

h. Detafls of the factory's émergency waming system for the General
Public;

l. General advice on the action members of the public should take on
hearing the warning;

J. Brief description of arrangements in the factory, Incuding llaison
with the emergency services, to deal with foresseshle accidents of
such nature and to minimize their effects; and

k. Details of where further information can be cbiained.
fi. The occupler shall also supply any further Information-

a. to general public as dirscted by the Districc Emergency Authority
from time to time;

b. tothe eectad representatives of the general public on request;

Wi, The occupler shall endeavour to enter an agreement with the Distic
Emergency Authority for the ares, within whose jurisdiction the factory
Is situzated, for the District Emergency Authority to take appropriate steps
to inform the general public outsice the factory who are likely to be
affected by an accident as required in clause (();

. The information prescribed in sub-rule (4) chall be In the reglonal
language and in English or Hindl.

(4) Disclosure of information to the |omal authority, —The occupier of every
factory camying on & ‘hazardous process’ shall fumish the following
infarmation in writing to the local authority having jurisdiction over the area
in which the factory Is situated: —

. the Information furnished to general pubiliic as prescribied In sub-rule (4)

i. @ statement of the names and quantities generally stored or in process of
hazardous substances included In the [kt of chemicais prescribed under
dlauses (vi) and (vil) of sub-section {2) of section 3 of the Environment
{Protaction) Act,1986.

(5) Olsclosure of information to District Emergency Autharity. —

L ﬁumudahmymﬁmmamnmmmmuim
mm_wmmmmwmeemmﬂw
and Kashmir, all Information having a bearing on preparation of an on-site
mmmmammwmmmm

of the factory;
i Without prejudice to the generality of this clause, the occupier shall
furnish the District Emergency Authorfty the following: — (4
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a)

b)

d)

e}

a)
h)

(6)

a report on status relating to risk assessment and environmental impact
assessmant and the measures taken for prevention of accidents;

compilation of Material Data Sheets in respect of hazardous substances
used, produced or stored in the factory;

a statement on all possible sources of acddents involving fire,
explosion, release or leakage of toxdc substances and the plan of the
premises where SUch an accloent may ocour;

A statement on resources and facillties available for dealing with an
emergency Including ary agreement entered Into with a neighboufing
factory for aid and assistance In the avent of an emengency;

A map of the area showing the approaches to the factory location of
emergency fadlities such as hospitals, police, fire service;

The organisation of the management and the responsibility for safety

indicating therein the persons responsible for on- Site emergency
action;

Details relating to alert system;

ation on avallability of antidotes for poisoning resulting from an
accident;

Any other information as may be considered relevent: by the occupler
or asked for by the District Emergency Authority.
Disclosure of information to the Chief Inspector. —

The occupier of every factory carrying on ‘hazardous process’ shail
furnish, In writing, to the Chief Inspector-cumm-Faciitator a copy of all
the information furnished to the workers, ocal authority, general public
and the District Emergency Authority;

A copy of compliation of Material Safety Data Sheets In respect of

hazardous substances usad, produced or stored in the factory shall be
Furtilshid to the Chief Inspecior, and the local Inspector;

The occupler shall atso furpish any other information asked for by the
Chief Inspectnr fram Bme to time for the purpose of this Code and Rules
made thereynder,

Emergency plan. —

The occugier of a factory carrying on a hazardous process shall prepare
ammmpﬁnammttm the Chief Inspector-
cum-Facilitatoe. The Chief Inspector-cum- Faciiitator may make such
madification I the plan as necessary, in consultation with the occupier
and approve the same,

T?Empiwniﬂsut:ﬂtamofﬂnwiﬂnmmmﬁ:&

Emergency AUEhOrty;
uf‘ﬂ.f-——'
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.

(8)

(8

The occupier will intimate the workers the provisions of the emergency
plan and hald rehesrsals of the pian periodically. He shall review the
plan from time to time and make necessary changes thereln under
intimation to the Chief Inspector-cum- Facilitator and the District
Emergancy Authonty;

The Chief Inspector-cum-Facliitator may issue guideiines relating to
formulation of emergency plans, He may also direct modifications of
the emergency plan in respect of any factory as may be necessary, from
time to time.

Disaster Control and Management Plan, —

The occupler of every factory carrying on a hazardous process shall
prepare a draft disaster control and management plan in respect of his
factory and submit the same to the Chief Inspector-cum-Faclitator and
the District Emergancy Authority;

The District Emergency Authority on receipt of the pian shall hold
consultation with the occupler, representatives of the Chief Inspector,
the State Follution Control Board, focal autharity as well as police, heaith
fire brigade and other autharties concerned and finglise the plan;

The District Emargency Autharity shall forward a copy of the final plan
to the cccupier and all authoribes concerned. The occupier shall intimate
the workers the contents of the plan;

The occupler In consultation with the District Emergency Autherity will
arrange rehearsals of the plan at least once a year;

The Chief Inspector-cum-Fagilitator may issue guidelines for formulation
of disaster control and management plans. The Chief Inspector as weill
as the District Emengency Authority may after mutual consultation also
direct modifications of the disaster control and management plan in
respect of a factory as may be necessary from time o time.

Infurmation on Industrial Wastes. —

The information furnished under sub rules (3), (5), (6) & (7) of Rule 60
shall include the guantty of the solid and liquld wastes generated per
day, thelr charecteristics and the method of treatment such as
incineration of solid wastes, chemical and biological treatment of liquid
wastes, and arrangements for their final disposal;

It stall also include Infarmation on the quality and quantity of gaseous
waste discharged through the stacks or other openings, and
arrangements such &s provision of scrubbers, cycone separators,
electro-static precipitators or similar such arrangements made for
controliing pollution of the environment;
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(20)
i

i,

The occupier shall also furmish the information presoribed in the dause
(1) and clause (i) to the State Pallution Cantrol Board.

Review of the Information fumished to workers etc.—

The occupler shall review once in every calendar year and modify, if
necessary, the information fumished under sub-rule (3) to (7) of Rule 60
to the workers, general public, local authority, Chief Inspector and the

In the event of any change in the process or operations or methods of
waork ar when any new substance is introduced in the process of in the

event of a serious acddent taking place, the information so furnished ghall
be reviewed and modified to the extent necessary;

Confidentiality of information. —

The occupier of & factory carrying on 'hazardous process’ shiall disclose all
information nesded for protecting safety and heaith of the workers and
the general public in the neighbourhcod—

a) His workers;
b) District Emergency Authority; and
€) Chief Inspiectar

as required under sub-rules (3), (6) and (7) of Rule 60, If the
pcoupler is of the opinion that the disclosure of detaills regarding the
protess ang formulations will adversely affect his business interests, he
miay make a representation to the Chief Inspector- cum-Fadlitator stating
the reasans for withholding such information. The Chief Inspector-cum-
Facllitater shiall give an opporturity to the occupier of being heard and
pass an order on the representation;

An occupier aggrieved by an order of Chief Inspector-cum- Facilitator may
prefer an appeal before the Government of Jamimu and Kashmir within 2
period of 30 days. The Jammu and Kashmir Government shall give an
apportunity to the occupler of being heard and pass an order. The order
of the Government shall be final,

52. The conditions for accessibllity of the record by the workers under dause
{:}ﬂmnﬁ—[t}memdummmhguMaw
mdﬂnmuammmhmmmmmmﬂmm
wmwnmm.mm:ﬁemba,mmmmmﬂ#w
warker for his perusal under the following conditions: —

mmmmmmmmmmumlamm
whichever is earfier;

If the factory Medical Officer or the Certifying Surgeon as the case may
MEMﬂWMhmmmmﬂwmﬂmm
ﬂammmummmmmmmmmem;
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lil, If the worker leaves the employment;
iv. [If any one of the following authorities so direct: —
a  the Chiefl Inspector-cum-Facilitator;

o the Health Autharity of the Central or Government of Jammu and Kashmir;
o the Commissioner of Warkmen's Compensation;

= the Director, Employees Stale Insurance Corporation (Medical Benefits) ;
and

= the Director General, Factory Advice Service and Labour Institutes.

(2Z) A copy of the up-to-date health records including the record of worker's
exposure o hamardous process o, as the case may, the medical records shall be
supplied to the worker on receipt of an application from him, X- ray plates and

other medical diagnostic reports may also be made avallable for reference to his
medical practitioner.

53.The qualification and experience of persons handling hazardous
substance and manner of providing necessary facilities for protecting the
workers under clause (b) of section 85.— (1) All persons who are required to
supervisa the handling of hazardous substances shall possess the following

qualifications and experence;: —
L A dagree in Chemistry or Diploma in Chemical Engineening or Technology
with 5 years’ expérience; or
il. A Master's Degree in Chemistry or a Degree in Chemica! Engineering or
Technology with 2 years’ experiences;

fi. The experience stipulated above shall be in process operation and
maintenance in the Chemical Industry;

iv. The Chief Inspector-cum-Facilitator may require to undergo training in
Health and Safety for supervision.

(2) The syllabus and duration of the above taining ammanrgamfﬁ
conducting the training shall be approved by the DGFASLI or the approprinte
Government in accordance with the guidelines issued by the DGFASLI.

54, The manner of providing for medical examination of a worker under sub-
clause (ii) of clause (c) of section B5.— (1) Workers employed In @ Nazardous
mm’ﬂuﬂhﬂmﬁﬂymw:quﬂMmmmﬁummm
referred to as a Factory Medical Officer, In the following manner: —

b &uhﬂmwmmﬁWIMdﬂﬂp&ﬁmmdﬂ
the particular job;

[ ﬂncelnapmndufﬁnmrﬁ.mmmmahﬁmm.Enfanm
mlnmﬁmmmmmmm
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exposad and In cases where in the opinlon of the Factory Medical Officer
it Is necassary to do 50 at @ shorter imtenval in respect of any workers:

I, The detalis of pre-employment and periodical medical examination carred
out as aforesald shall be recorded in the Health Register In the Form XXIV,

2, No person shall be employed for the first ime without 3 certificate of fitness in
Form XXITI granted by the Factory Medical Officer, If the Factory Madical Officer
declares a person unfit for being employed in any process coverad under sul»
rule (1), such a persun shall have the right to appeal to the Inspector who shall
refer the maftter to the Certifying Surgeon whose opinion shall be final in this

regard. If the Inspector is also a Certifying Surgeon, he may dispose of the
application himself,

3. Any findings of the Factory Medical Officer revealing any abnommality or
unsuitability of any person employed in the process shall iImmediately be reported
to the Certifying Surgeon who shall in tum, eamice the concemed warker and
communicate his findings to the oocupler within 30 days. If the Cetifying
Surgeon is of the opinion that the worker so examined is required to be taken
away from the process for health protection, he will direct the occupler
accordingly, who shall not employ the sald worker in the same process. However,
the worker so taken away shall be provided with alternate placament unless he

Is in the opintan of the Certifying Surgeon, fully incapacitated in which case the
worker affected shall be sullably rehabilitated.

4. A Certifying Surgeon on his own motion or on a reference from an Inspector may
conduct medical examination of & worker o ascertainthe suitability of his
employment In 3 hazardous process or for ascertaining his health status, The
opinion of the Certifying Surgeon in such a case shall be final. The fes required
for this medical examination shall be paid by the occupler,

5. The worker taken away from employment in any process under sub-ruie (2) may
be employed again in the same process only after obtaining the Fitness
Certificate from the Certifying Surgeon and after making entries to that effect in
the Haalth Register.

6. The worker required to undergo medical @xamination under thess rules and for
any medical survey conducted by or on behalf of the Central Government or the
State Government shall not refuse to undergo such medical exarination.

55, The measures or standards under sub-section (1) of section 86— (1)
QOccupational Health Centres. —In respect of any factbry carrying on "hazarcous
p‘m&ﬁ‘.mmﬂlbemwmainwmmmmﬂmmml
Health Cartre with the sanvites and facilities as per scale laig down hereunder: —

|, For factories employing up to 50 workers—

a. Theservices of a Factory Medical Officer on retamer-ship basis, in his clinic
to be notified by the occupier. He will carry out the pre-employment and .
mmwmmmammmmmwlmmm
assistanca during any emergency,
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b, Aminimum of 5 persons trained in first-ald procedures amongst whom at

C.

least one shall always be available during the warking pariod;
A fully equipped first-aid box.

i For factories empioying 51 to 200 workers—

B.

C.

d.

An occupational Health Centre having a room with a minimum foor area
of 15 3q. mm with fioors and walls made of smaoth and impervious surface
and with adequate lluminaticn and ventilation as well as equipment as
per the Schedule-D;

A part-time Factory Medical Officer shall be in overall change of the Centre
wha shall wisit the factory at least twice In a week and whose saryices
shall be readily avallable during medical emergencies;

Cne guaiified and trained dresser-cum-compounder an duty throughout
the working period;

A fully equipped first aid box in all the degartments;

lil. For Faciories employing above 200 workers;
a, One fullime Factory Medical Officer for factories employing up to 500

workers and one more Medical Officer for every additional 1000 workers or
part thareof;

b. An Ocoupational Health Centre having at least 2 rooms each with a

minimum fioor area of 15 sg.metre with floors and walls made of smooth
and impervious surface and adequate lllumination and ventilation as weil as
equipment 25 per the Schedule-D;

. There shall be one nurse, ane dresser-cum-caimpounder and one Sweeper-

cum-Ward Boy throughout the working period;

d. The Occupational Health Centre shall be sultably eguipped o manage

medical emergencies.

(L) mmmmm-mmammmw{a}m

have qualifications included in Schedule to the Indian Medical Degrees Act
of 1916 or In the Schedules to the Indian Medical Council Act, 1956 and
possess a Certificate of Training in Industrial Health of minknum three
months duratian recognised by the Government of Jammu and Kashmir:

Provided that—

A person possessing a Diploma in Industrial Health or equivalent shall not
be required to possess the vertificate of training as aforesaid;

The Chief Inspector-cum-Fadlitator may, subject to such conditions as he
may specify, grant exemption from the requirement of this sub-rule, If in
mwwamﬁewmﬁmlngﬂnmmmhnﬂt

availahle for appointment; )
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i Incase of a parson who has been working as a Factory Medical Officer for
a perind of not less than 3 years on the date of commencement of this
rule, the Chief Inspector-cum-Facilitator may, subject to the condition that
the said person shall obtain the aforesaid certificate of training within a
period of three years, relax the qualification,

(Z) The syliabus of the course leading to the above cedtificate, and the
organisations conducting the Course shall be approved by the Directorate

General of Factory Advice Service and Labour Institutes or the Government
of Jammu and Kashmir in accordance with the guidselines Issued by the
DGFASLL

(3) Within one manth of the appointment of a Factory Medical Officer, the
pccugier of the Factary shall furnish to the Chief Inspector-cumn- Facliitator
the following particulars: —

L Name and address of the Factory Medical Office;
i, Qualifications;
k. Experience, If any; and
. The sub-rule under which appointed.
(%) Ambulance Var—

I, Inany factory camying on ‘hazardous process’, there shall be provided and
maintained in good condition, a suitably constructed ambulance van
equipped with items as per sub- rule (5) and manned by a full time Driver-
mmﬂﬂﬁnmaﬂaﬁuﬂfnﬂmdmnmmfwmﬂ'muf
transportation of serious cases of accidents or sickness. The ambulance
van shall not be used for any purpose other than the purpese stipulated

herein and will normally be stationed at or near to the Dccupational Health
Centre:

Provided that a factory employing less than 200 workers, may make
arrangements for procuring such faciity at short notice from & nearby
hospital or other places, to meet any emergency.

ii. The Ambulance should have the following equipment—

a. Ganeral

«  whealed stretcher with folding and adjusting devices; with the head
of the stretcher capable of being tited upward;

«  Fixed suction unit with eguipment;
«  Fied oxygen supply with equipments
«  Plllow with case; -Shests; - Blankets; -Towels; qr

w &L.-;-- page 500l 276



«  Emesis bag; - Bed pan; - Urinal; -Glass
b. Safety equipment
»  Flares with ife of 30 minutes; - Flpodlights;
»  Flash lights; -Fire extinguisher dry power type;
«  Insulsted gauntiets
c. Emergency Care Equipment Resuscitation
=  Portable suction unit; Portable oxygen units |
«  Bag-valve-mask, hand operated artificial ventilation unit ;
= Alrways; -Mouth gags; - Tracheostomy adapters;
«  Short sping board; LV. Fluids with administration unit;
«  B.P. Manometer; - Cunn;-Stethoscope
Immobilization
«  Long and short padded boards; - Wire ladder splints;
« Triangular bandage; - Long and shart spine boards
Dressings
« Gauze pads — 4" x 4"; - Universal dressing 10° x 36%,
« Rol of aluminium foils; - Soft rolier bandages 6" x 5 yards
« Adhesive tape in 3" rofl; -Safety pins;

Poisoning

«  Syrup of Ipecac;- Activated Charcoal Pre-packeted in dozes; - Snake
bik= kit ;

«  Dieinking water

Emergency Medicines
. umrw{uMMdemw:

(5) Decontamination Facilities. —In every factory, camying mnl;‘hnm-dnui
M,HEMWWMHMmMmm—

L fully equipped first aid box; a
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ll.  readily accessible means of water for washing by workers as well as for
drenching the clothing of workers who have been contaminated with
hazardous and comosive substance; and such means shall be as per the
scale shown in the Tabile below —

TABLE

A No. of persons employed No. of drenching
No. at any time  shawers

L. Upto 50 workers P

. Between 51 to 200 workers 241 for every additional 50 or
part thereof

i, Between 201 to 500 workers 5+1 for every additional 100 or
part thereof

. 501 workers and above 8 + 1 for every additional 200
of part thereof

lii, a sufficiert number of eye wash boltles filled with distilled water or suitable
liquid, kept in boxes or cuphoards convenienitly situated and dearly indicated by
a distinctive sign which shall be visible at all times.

56. Issue of Guidelines.—For the purpose of compliance with the requirements
under sub-sections (1), (4) and (7) of section B4 or section BS of the Code, the
Chief Inspectar-cum-Fadifitator may, if deem necessary, issue guidelines from time
to time to the occuplers of factories camrying on ‘hazardous process’. Such
guidelines may be based on Natignal Standards, Codes of Practice, or
recommendations of International Bodies such as ILO and WHQ.

57, The value of the maximum permissible limit of exposure of chemical and
toxlc substances in manufacturing process in any factory under section
88 —The maximum permissible threshold limits of exposure of chemical and toxic
substances In manufacturing processes (whether hazardous or ctherwise) in any
factory shall be of the value indicated I the Schedule-E.

58, mwmmmm-mmmmﬂmm
Facilitator of factory and the manner of appeal under section 90.-(1) An
mpmmmwmnwmnmﬁwm
in cases where the order appealed agalnst is an order passed by that officer, with
m;mmmmmwm.mmmmamm
mw@tlnﬂﬁﬂwnummwm&ammmm
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concisely the grounds of objection to the order and bearing court-fees stamp in
mwﬁm 11 of Schedule-II to the Court Fees Act, 1870, g&nd shiall
be accompanied by a copy of the order appealed against.

(1) On receipt of the memorandum of appeal, the appeliate authority shall, If it
thinks fit or If the appellant has requested that the appeal should be heard
with the aid of assessors; call upon the body declarsd undéer sub-rule (3) to
be representative of the industry concemed, to appoint an assessor within a
period of 14 days. I an assessor is nominated by such body, the appeliate
authority shall appoint a second assessor ftself. 1t shall then fix a date for the
hearing of the appeal and shall give due notice of such date to the appeliant
and o the Inspector-cum-Facilitator whose order is appealed against, and
shall Gall upan the two assessors to appear upon such date to assist in the
hearing of the appeal

{2) The appeliant shall state in the memorandum presented under sub-rule (1)
whether he is a member of one or mare of the following bodies. The tiody
empowered to appoint the assessor shall: —

I If the appallant Is a member of one of such bodies, be that body;

0, If he Is @ member of two such bodles, be the body which the appeliant
desired should appolint such assessor; and

Ui, if the appellant is not a member of any of the aforesaid bodies or If he
doss nol state in the memorandum which of such bodies he desires
should appoint the assessor, be the body which the appellant authority
considers &S the best fitted to represent the Industry concemed.

1.. L e e e R R L L LS L L AR L
l P e T ST R R R SR R PR SRR s SRR R
3. aEderin g s piavrersispawrii bl il iERERFIR FETRRETR R Y
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3. mwwmmmﬂmmmmmmmﬁ{z}w
(3) shall receive, for the bearing of the appeal, a fee to be fixed by the
appeliate autharity, subject to @ maximum of RS..........n—— PEr diém. He
ehall also recelve the actual travelling expenses. The fees and travelling
expenses shall b pakd to the assessors by appropriate Government, bt where
mmm-mmaumamammwmaw
has been decided wholly or partly against him the appelfate authority may
direct that the fees ammumawmd.ﬂmnmmmmwd*n
whale or In part by the appeliant,

mdmmhﬂdpﬁﬁm:ﬂwﬂmnmmm

ﬁm{h}ﬂmmumnhmm following persons
shall be deemed to hold positions of supervision or management: —

I all persons specified in the Schedule-F ; and . .
age 53
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il. @any other person who, in the opinion of the Inspector-cum- Faciiitatar,
holds 3 pasition of supervision or management a3 given in Schedule-G.
(2) All imekeepers empioyed in & factory within the meaning of sut- section

(1) of section 2 shall be deamed to be employed In a confidential position
in the factory.

60. Exemptions under clause (b) of sub-section (1) of section 91.—Adult

61.

62.

workers engaged In factories specified in column 2 of the Schedule-G on the work
specified in column 3 of the said schedule shall be exempted from the provisions

of the sections specified in the column 4 subject to the conditions, if any, specified
in column S of the sald schedule,

CHAPTER X
Offences and Penalties

Manner of holding enquiry under sub-section (1) of section 111. -The
Government of Jammu and Kashmir may by notification in the official gazette
appoint any gazetted officer not below the rank of Assistant Labour
Commissioner having jurisdiction for holding enguiry and Imposing penalty in
such) manner as may be prescribed by the Central Government under this section.

Form and manner of preferring appeal and the fee to accompany such
appeal under sub-section (3) of section 111. —

(1) The employer aogrieved by the order of Enguiry Officer, may appual
ageinst such order before the appellate officer appointed by the
Government of Jammu and Kashmir for such purpose within thirty days
ﬁ'ﬂﬂﬂ‘!dﬂt&dmﬂi#wmmﬂmm,mﬂﬂm
along with fee @ 25% of penalty imposed to be deposited in the official
account of the Appellate Authority electronically or otherwise.

(2) Where the memorandum of appeal Is in order, the appelate authority shall
admit the appeal, acknowledge it and intimate admission of such appeal,

and shall register the appeal in electronic form to be kept for the purpose
called the register of appials,

{3Jmmmnuhmmm,mmpﬁmmm1m
the notice of the appeal to the enquiry officer, against whose order the
wmmmmmmmmnfﬁmmmmm
the records of the case to the appeliate authority online electronically or
oltherwise.

4)0n mﬁﬂmappﬁi,mwmammaﬂmdamﬁmmm
”appdhnthumhefmhimunsuchdahwmmmmmedﬁﬂ
hﬂnm&ﬂumdﬂtwa&mwwwmrﬁ

Fape 548 of 276



(E)Ifmﬂ'uemﬂmhrmm. the appeliant does not appear, the
appellate authority may dismiss the appeal for default of appearance of
the appellants by sending the copy of the order to the appliant
electranically or otherwisa,

()Where an appeal has been dismissed, the appellant may apply
m[?mﬂuawm&ﬂﬂmﬂﬁw
within thirty days from the date of receipt of the order and If the appeliate
authority is satisfied that the appeflant was preventad by sulficlent cause
from appearing, the appellats authority shall restore the appeal subject to
costs at the discretion of the authonty.

(7) The order of the Appeliate Autharity shall be communicated electronically
or by registered post to the appellant and copy thereaf shall be sent to
and shaill be disposed of within a period of thity days from the date of
receipt of appeal.

63. Manner of compounding under sub-section (1) of section 114.—(1) The
officar notified by the Govemnment of Jammu and Kashmir for the purposes of
compounding of offences under sub-section (1) of section 114 shall lssue
electronically or otherwise, 8 compounding notice for the offences which are
compoundable under sub-section (1) of section 114.

(2) The person so noticed may apply to the officer electronically or otherwlise
and deposit the entire compounding amount by electronic transfer or
otherwise, within thirty days of the receipt of the notice.

(3)The Compounding Officer shall issue a composition certificate within
wenty days of receipt of the composition amount, to such persan from
mmﬂmummhmmhmmmm
notice.

{4) If a person so noticed fails to deposit the compasition amount within the
ane month before the Institution of prosecution, the prosecution shall be
proceeded with before the Competent Court.

5)No prosecution shall be Instituted without giving an opportunity to the
“wmmmmﬁmw}mdmmﬂm
section (1) of section 110 and compounding 25 under section 114.

CHAPTER X1
Social Security Fund
64. Other sources of fund under sub-section (2) of section :_I;I.E.nTheJamnw
wmlrmmfwmmwmumwm
other sources of Jammu and Kashmir Social Security Fund as under: — Q—

o
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(1)

(2)

(3)

4)

The Registration/Renewal fees collected from the establishments
under this code and any other labour law enacted by the state
legislature.
WMMMIMhtMMmMuHH
Assistant Labour Commissioners under Payment of Wages Act, 1936,
Payment of Grabuity Act, 1972, Minimum Wages Act, 1948, Payment
of Bonus Act, 1965, Employees Compensation Act, 1923 stc.

The unclaimed Security amount under Contract Labour (Regulation

:2?'9 Abaiition) Act, 1970/Inter-state Migrant Workmen (RECS) Act,

Any other resource as the Government of Jammu and Kashmir may
decide a1 any point of time.

65. The manner of administering and expending the Fund under sub-section
(3) of section 115.—The Government of Jammu and Kashmir in consultation
with Jammu and Kashmir unorganized sector workers weifare board may take
steps regjuired for the manner of Admiriistering the expenditure of the fund,

CHAPTER XII
Miscellanecus

66. The form of application, manner of filing the application and the fee tn
be accompanied therewith including the information relating to the
employment of Inter-State migrant workers under sub-section (2) of
section 119 —(1) If a contractor desirous of obtaining ficence for—

stipplying or engaging contract labalr ; or

undertaking or executing the contract works under sub-section (1) or
sub-saction (2) of section 47 in mone than one districts or for the whoie
tertitory of Jammu and Kashmir, then he shall apply electronically or
otherwise on the officlal portal of Labour Department, Government of
Jammu and Kashmir In Form-X111 to the licensing authority appainted by
the Government amaonast the officers not below the rank of Labour
Commissioner, Government of Jammu and Kashrnir,

2. Apglication for single licence shall be submitted electronivally or otherwise to the
authoeity notified in this behalf under sub-section (1) of section 119 of this code.

3. License Issued under this rule shall be valid for five years.

4. mwmmmummmmummmﬂmmmmm
umrmmlnmwm.mmmewm
licence is issued, falls.

67. mmummm:muermmmmﬂ
section 119.—Whera the Authority referred to i sub-section (3) of section 119
umﬂnﬂmmmlmmmmmmmm,mﬁm
mwmmmmummmammmmw
tombination thereof, 2 single licence for any one of them under these rules shall

1.
U8

P 4



be ssued in Form=— X1V electronically or otherwise within 45 days of the receipt of
the sald application, In case the Authority rejeds the registration application, He
shall assign the reasons for such rejections and communicate to the party within
the above-mentioned period electronically or otherwise as the case may be,

The form of appeal, the fee to be accompanied there with and the
appellate authority under sub-section (6) of section 119. —

(1)  Any person aggrieved by an arder passed by the Authority referred to
rule 72 shall prefer an appeal befors the Administrative Secretary, Labour and
Employment Department, Government of Jammu and Kashmir.

(2) The Application for the appeal shall be accompanied with the nejection
order of the Registering Autharity and fee recaipt of Rs. 1000/- to be depositad
in the official account of the Appellate Authority.

The manner of survey under sub-section (2) of section 121—The
commilttes as referred under sub-section (2) of section 121 shail be nominated
and approved by the Government of Jammu and Kashmir,

. Any other matter which is required to be, or may be, prescribed under

this code. —The Jammu and Kashmir Government may at any time after
publication of these rules make such amendments and insertions as It deems
proper by way of notification for carrying out any of the provisions under this code.

By Order of the Lieutenant Govermnor.
Sd/-

(Kr. Rajeev Ranjan) IAS
Sacretary to the Government

No. LC-ENF/20/2026-2-L8E{e-7725313) Dated:- 04.2026
Copy o thes -

Secretary to the Government of Indla, MoLE, Shram "Bhakti Brhawan, New Delhi,
ANl Administrative Secretaries, J&K

Finarcal Commissioher (Additional Chief Secretary) to the Hon'ble Chief
Minister, JAK

; mmrsmmm.ﬂunﬁeuamtw.m

. Joint Secretary (JA&X), Ministry of Home Affairs, Government of India.

. Divisiohal Commissioner, Jamimu/Srinagar.

W

|
%
|
%

. All Heads of Department.

10. Labour commissioner, J&K, Jammi.

11.Director, Irformation, JBK, Jammu/Srinagar (with request to publish
natification In leading English dallles of each divisian).

12, Diractor, Archives, Archseology & Musaums, JBK. q'
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13.050 to Hon'bie Chief Minister, J&K.

14,050 to Honhie Deputy Chief Minister (Minister In-charge Labouwr and
Employment Department).

15.General Manager, Government Press, Jammuy/Srinagar (for publication in next
ksstie of Government Gazette).

16. Private Secretary to Chief Secretary, JAK,

17.Private Secretary to Secretary to the Government, Labour & Employment
Department.

18.1/C Website, Labour & Employment Department.

19.50 Fie/Stock Fie.
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SCHEDULE -A

{See sub-rule (3) of rule 29)

| | Area/Field
ar;ﬁt which | Qualification | Experience for the Facilities at his
competency = Required Purpose command
is required
|
(i) Minimum 7 years'
experience in design,
construction, testing, or
Degree in Civil or| repalrs of structures, (i)
Stability nrﬂ:mch.ni Knowledge of nome
. : Enginesring  or| destructive -
Buiidings ; : testing,
aquivalent or relevant codes, and
above effects of vibrations and
natural forces, (1) Ability
w arive at rellable
safety conclusions.
() Minlmum 7 years'
experience in  design,
Degree in| operation, mmlm seeed-
Electrical, | testing, and Inspection measiting -
Dangerous Mechanical, or| of machinery, guands, m[”“""m“'
| Machines | T sty | Other - Saulgment
Englneeting (W to determing |
eguivalent ur\l::wmm with safety safety In use of
above devices, able to identify mﬁ::
' defects and conclude on
safiety. I
[ ] o l‘L () Minimum 7 y=srs’)
Facilities for load
Degree | PN 10 GO teging,  tensle
| mlaw“ maintenance of lifts and :f"“ %!
— Ergineering o hokts, <h) m”““""l eqiiipment  for|
ctvaient or| "W $eRNG, INPECIN, | determining  safe
above statutory  codes, and working
able to |dentify defecs condions-
|a1dmm.niennnfarnr
| Lifting Daaree in| () Fhﬂmum?wun‘l’aﬂﬂuﬁfnfhad,
Machinery and | Blectncal experience In  design, | testing, tensile
L Lifting Tackles Mecharical, or| erection,  opesation, | testing,  Reat
Metaliungical maintenance, testing, or treatment, |
e B— P 59 01276



Engineering  or| mspection  of  fifting | measuring 1
equivalent  or| machinery,  chains, | equipment,  and

above ropes, and tackies. (if)| gauges.
Conversant with relevant
codes, metaliurgy,
fracture mechanics, heat
treatment, and able o
iderttify defects.
(i} Minimum 7 years
Degrae in | experience design, | Facliities for
Chemical, prection, maintenance, | hydraufic testing,
Mechanical, testing, or inspertion of | non-gestructive
Pressu Blectrical, oOr | pressure (i) | testing,  gauges,
ol Metallurgical Corversant with codes, | and other

Engineering  or| statutory requirements, | equipment far

Precautions

in Chemistry orland  calibration " of | Colibrated matess,

: degree in| monktoring egquipment
e s | e () Conversart WA oo ot oo of
F Engineering  or | hazardous mammﬂ| cnfined
equivalent nr!qmpuﬂus. permissible Y.
| above | limits, sampling | *F
techriques, and able to
conclude on safety in
confined spaces,
() Miimum 7 yesrs'
experience | In  desian,
Degree in | fabrication, installation, f;fmﬁhﬂt;
entilatio Chemical, or testing of veniilation systems,
’ " or | Mechanical, or| systems for extraction of | 0l
System  (for| wonegieal | dust,  fumes, and| oo il
speified ineer iy Conversant| > __ |
procasses) Wllfaiiﬁ : vapours. (i) assistance of

ahle
above :ﬂpmaadurﬁam o persons
i ifexpe |
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Schedule-B
(See ciwselajsub-ruie 3 of ruke 29)

mm:mu—mmmnmmmmmﬂw
Processes and Operations Notified in Rule 58 under section 82 of the
Occupational Safety, Health and Working Conditions Code, 2010.

(See Rule-6.3)

a. Fencing of machines.—All machines foc filling botties or syphans shall
be so constructed, placed or fenced, as to prevent, as far as may be
mmammdabwﬂmhutﬂemsmhnnmmumam
person employed in the factory |

b. Face guards and gauntlets. —

. The accupier shall provide and maintain in good condition for
the use of all persons engaged In filling bottles or syphans—

3. sultable face guards to protect the face, neck and throat |
and

b, suitable gauntiets for both arms to protect the whicle hand
and arms:

I, Pﬂﬂmb{l]ﬂﬂlﬂnmm.m“ﬂmw
mmdanamﬂmmmﬁnﬂeﬂmutm
fragment of a bursting bottie can escape |

fl. Whiére a machine is so constructed that anly one arm of the
hottier at work up to it ts exposed to danger, a gauntiet need
mtbemﬂdedfnrmurrnwhhhlsmtmsedmw.
EWWEHWMWMWMImh:MmGHIM
erigaged in corking, crowning, screwing, wiring, falling, capsuling, sighting or labeling
bottles or syphons—
a. suitable face-guards to protect the face, neck and throat ; and

b. mﬂiﬂemmmmmm&mmwulmmfufﬂmmm
and the space between the thumb and forefinger ;

the said paragraph.

S ¢
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Schedule B8-11

WMNMHMMMM#MW
contalning acids, Bases or salts of metals such as chromium, nickel,
cadmium, zinc, copper, silver, gold etc.

1. Definitions.—Far the purposes of this Schedule—

a. 'Waum'mmmwcmmnﬁmﬂmdm
articles by the use of an electrolyte containing acids, bases or saits of
metals such #s chromium, ricked, cadmium, zinc, copper, siiver, Gold, &t

b, “bath" means any vessel usad for an electrolytic process or for any
subsequent process; and

¢, “Employed” msmanmmmmmmm
from a bath.

2. Exhaust draught. —

a. an efficient exhadst draught shall be applied to every vesse| in which an
electrolytic process is carried on;

b. m.wﬂimmwmwmmMumm
u'muupmrurmmgmnﬂﬁhtrmprmasnmasmhemh
point of argin;

c. meﬂwmmlmumlibemmm, amrangad and
mmmummuw'ﬁmwwmmmlmmmﬂw
place In which work s @mied on.

3 mmmwﬂmm—mWﬂm,m
wmlld.mailbaﬂn'plwaﬂnrmmﬂmthkuahﬁm

4. MﬂMm—Mﬂwdmmmmammm
inmmm.TMHwﬂmﬂhemmudingmdwlwﬁmﬂﬂnﬂnm
shall be washed down at least once a day.

5. Protective devices. —
L Theoccupier shall provide and maintairi in good and clean condition the following
mﬂdﬁ&fpmtucﬂvedmmmmtmufﬂ persans employed on any process

ﬂwhﬂﬂwnﬂﬁhmmhmﬁﬁ%mmﬂammm
devices shall be wom by the persons cuncerned—

a. watemproof aprans and bibs ; and

b. for persons actually working at a bath, ingse fitting rubber gloves and rubber
hmlﬁnruﬂﬂmmw,mﬂﬂmnﬂcdmﬁaﬁ-

1I. The occupler shall mwminﬂnmnmdﬂmm
m@hwmmmwwngmmm

6. Water facilities. — 9‘
f q' ' Hmeﬂnilﬂ



L Tﬁmshaﬂbaprmidedaﬂ maintained In good repairs for the Use of all persons
employed In electrolytic pracess and processes incidental to k—

a awash place under cover, with elther—

I, amhmummmm-Mceﬂhdudmawmmpu,
and of sufficlent length to allow at least 60 cms for every 5 persons
mmﬂwwﬂmwmamw of waber
from taps or jets above the trough at intervals of not more than 60

cms ; of
il at least one wash basis for every five such persons employed at

wmm,ﬁmmnmmwmmgammm
of water laid an,

b, a sufficient supply of clean towels renewad dally, and soap of other
suitable cleaning material,

. In addition to the facility in sub-paragraph 1, an approved type emergency
m-mmwmmwﬂmdmmimmmm
order, Whenever necessary, In order to ensure continuous watar supply, storage
Mhﬂmmmm-hWE!Mﬂtmmmr
emergency use,

7. nmnmpm.-nmumnplmmmemmmmmw
mlnmzm;dmmﬁmmﬁwmumm

inammmznwmmmummmummﬁymﬂ
hy the workers.

Cautionary Notice Electrolytic Plating
1. Chemicals handled in this plant are corrosive and poisonous;

2. Smoking, chewing tobaceo, Hﬂngfmdnrdﬂnkhg,lnthismlsmmﬂmﬂ.ﬂn
food shff or drink shall be brought in this area;

B.Sanw;ufumdmnmbemwgﬁﬂtsmm may Cause
potsoning;

4. A good wash shall be taken before meals;
5. mmmmwwmmmmhmwmmam

&Wammsmwmﬁmmnrmmmmm
immediately washed away with water;

7. ﬂmmmmmmﬁmmmwmmm

gwn heaith;
8. WMMMdmmldmwmm
mdmmmmwmmwmm

9
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L

a. employ 2 qualified medical practitioner for medical survelliance of the
wirkers employed therein whose appointment: shall be subject 1o the
approval of the Chief Inspector-cun-Facijtator

b. Provide to the said medical practitioner all the necessary facilities for the
purpose referred to In clause (2); and

c. maintain a sufficient supply of sultable barrier cream, ointment and
Whvmmwminammmmm
the workers ad usad solely for the purpose of keeping these substances.
In case cyanides are used In the both, the box chall also contain an
emengenty cyanide kit

(2) The medical practitioner shall examine all workers befora they are
wmmmmmmm-mmmmwm
mmsmewmnammmmmmm
carried out once at least in every fortnight.

(3) .MMM'HMMWBMNHMWIHMM
malntained In 3 separate register approvesd by Chief Inspector-cum-Facilitator

which shall be kept readily avallable for inspection by the Inspector-cum-
Facilitator.

Meslical examination by the Certifying Surgeon-—

mwmmmmummﬁcmm he sxamined by a
Cuwmmmmhuﬂmwm@mm:m
X-ray of the chest and—

8. hmufdwmhmphﬂrgmuﬂemmﬁwmmlmm
pefumunnandmstfurt'mmmmt;

b, in tase of nicke! platting, test for nickel in urine; and

. mmﬁmmmmmmmm.mq
macroglobulin in urine.

mmmmmmmwpmmwmmm
euch employment by the Certifying Surgean.

memm!wwmmmmwa
cmmmsuwammmmwan mepl.lnumuf!ha.mﬂmm
hmﬂmmmwnmnmﬁmumrwmmﬁ
Wmﬂmmmtmmmﬂmmsmwmm
ml,_mmmmmwmwmimmas
mmwmmmxmdmmmmwn

mmmmmumummmmemm

mwmwmmmam,mumawu
ﬁmmmmmmm‘mmﬂmuﬂr&mmsmmm
mmmmulnmmrmuﬁwduam.mmm
mwmmmwphsmm{m inchuding the

I gLT-: G regesacrars



V.

VI

nature and the results of the tests, shall also be entered by the Certifying Surgeon
i @ health register in Form Y00V,

mmﬂmdmmmmmmmuemmamwwmm
inspection by the [nspector-cum- Faciiitator,

lruwmmmwsummmMammmmp
ﬁthrWhmdﬂmﬁcmmuﬂm.MMnﬂmﬁ
wmmmmmmmdmw,mwlm:m
ﬂmm'muuwﬂmﬂﬂnutaHﬂtruMHM register. The entry of his
findings In those documents should also include the petiod for which he considers
mw-nmmummmmmmmmmmm
untit In such circumstances shall be provided with alternate placement Facliity
mmumhwmuwﬁmcﬂﬂ'ﬂmmmm
case thie person affected shall be sultably renabilitated.

Na person who has besn found unfit to work as said in sub- paragraph (V1) shall
mmmummmmmmmmmqu
wmmmmﬁgaﬁnmmmﬁmmwmm
processes. q-

w 4
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Schedule B-1I1
mmw#mmm

1. W—WEMMmWEWWMNWMME
mmnmwmﬂmrmmmbaGmwmmmw;ﬂ

muﬁmpﬁmﬂzpmnuu;ﬂtmvmmmwm part of a stationary
battery.

2, nﬂhﬂm.—mﬂﬁpmﬂmmr

a. 'L&admm'mﬂtnﬂﬂmﬂflﬁdﬂrmvmmmmmﬂ,
mﬁmmﬁmiﬁdhﬂhﬂ.mwwﬂmmmmnﬁ@m
any other abrading or cutting of pasted plates, Involving the use,
mmﬁwmlmdummmunrnmEuﬂm;

b. ‘mmmmnﬁmwmalﬂaﬂ'mmlmdpmmmuaw
mmmhﬁnnummtdmwmuaufmmﬂmmmwm

ma-mﬂmwmmdanwwmﬁmumummﬂmm
anather.

3. Prohibition relating to women and young persons.— No women or young
pemnﬂuﬂhaumpmﬁnrperwmdmmm“mwmurmaw
mmmmmuhmnnfmwmmm“*puﬁmhcmbdm

4, mﬁwm—mﬁmmmmuu
mnuﬂmmm:mmﬂwmmmammw
mmmﬂmfmﬂm,mdﬁmmmm:—

a. manipulation of raw oxide of lead ;
b, pasting,
¢. drying of pasted plates ;

d. mmmmmm}mﬁf:mMmmmmauﬁm
therewith ; and

e. malting down of pasted plates.

5. mm-lnmmhwm;lmpmhmm,mmm
athﬂld.zcuhi:nmcmrmmrmhmeww,amm
mmmwmmhﬁghtmlﬁﬁnmmshﬂMWMmum

&W—&ﬂvwﬁmﬂmﬂbﬂmmmwwﬂeﬂd
mﬂmﬂm.mmmaﬂmﬂ‘Hanﬂmmﬂmdm&

' mmmmmmmmmﬂwpmﬁ-dﬂmﬂt

8. Floor of workrooms.—
I mmmmmﬂinmhmmuwmmﬂaﬂm—

r d,i,:— q_ Pae 66 o 276



a  of cement or similar material so as to be smooth and impervious t0 water;
b. maintained In sound condition | and

[ unptﬁmlmmmnm%s.munﬂaermrﬁnmmtmwm‘.m
produced in, the process catried on In the room.

18 Inaﬂg:hmm:s@uﬂang:ﬂmﬂmshumhﬁmrmueumm
mmwmmwaammmMrM'u
heing carried on In the room.

UL mqmm#qmﬂmﬁmrﬂmdﬂnﬂﬁﬁ

IV. Without prefudice to the requirements of sub-paragraphs (1), (1I) and (i1},

Mmanhmﬁﬁwuﬁdeﬂfhadwmﬁmnﬁm,MMﬁm
also be—

. kept constantly molst while work is being dong;
b. nm@dﬂhaﬁhﬁmﬁaﬂmﬂnmnmﬁhhlmw
. Thoroughly washed daily by means of hose pipe.

9, wm»mm-marmwmmmmm
shall—

a. m:mmardhEmlmmldmmm:

b. ummmﬂmammmmmurmm,
mmﬁmﬂmmma:ammmmmuEumm
mmwmmmwmmwmmm
mmmmuw_mﬁmmmmmmm
mmmmmmm,-m-mmmmmmm
mwmmmmmm;ﬂmmmm
for pasting shall—

L mmmmmmmmwm

i, be pravided with raised edges
i hehwt-mﬁgrwnﬁﬁﬁhmmmuf:ﬁm

10. mmm—mwpwﬂnﬂﬂmmmmm
use of an efficent exhaust drapght =—
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d. W,mﬂummwmm«mﬁlﬂgupﬂmm
giving rise to dust;

e. Load burning other than—
L “mcking” In the formation room;

il. Chemical burning for making of lead linings for cell cases necassarlly
mmmmammrm-ﬂ:wmufmmm
is|mmmmmmmuemmmm
means and shall operate on the dust or fume given off as nearly as may

be at the mummﬁmmﬂnmmmrdwm
in which person's works.

11. mmmmmm—mmdmm

12, mmm—nmmﬂmﬂemwwmmm
wwmmmnkmmwmmmp&m
wmwmmmmmmmanmmu
being deposited therein.

13, wmmmm—nmmmnmm@mm
mwmﬁﬁhnﬂmmmmﬂmmmmmmn
he deposited.

14, Racks and shelves drying room. —

a. mmmmm&wunamw@mmmummm
2.4mfmmuuﬂnuundmtmnmtrmﬁucmlnwidm:

Wm:awﬂﬂummwmmﬁmmmmam
width shall not exceed 120 cm.

b. Such racks and sheives shall be cleaned only after being thoroughly damped
mhmmwnﬂiunmmimmmﬁmdfwmum

15. Protective clothing. —

L MWMImpmﬂmwmﬁmhmﬂdmﬂﬁmfwﬁl
person empioyed in—
a. mmmﬁmﬁmﬂeu{m:
b, Pasting;

C mhmﬂmmﬂ:mmmﬂwbemmmﬂtmﬂ
concemed.

1. mmwm'mmﬂamﬁuuwmwmr
w:aﬁam,mqumdmminmemaﬁwwumw
mammnmmmmmmmmmawa_

r ‘sz
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16,

17,

1B,

19.

Mess room. —There shall be provided and maintained for the use of all persons
WMawmamwmmmmmﬂmmm
Mammﬂmmmﬂwlmmmmﬂﬂhﬂﬂm

and benches. The mess room shall be placed under the charge of 3 responsibie
parson and shall be kept clean,

Cloak room. —There shall be provided and maintained for the use of all persans
employed In 2 lead process—

a a cloak roem for dothing put-off during working hours with adequate
unwhrdmmmm,lfmaﬂtmmmaﬂm
separate from mess room;

b. mmmﬂaﬁhhammmrmwnfmm
provided as per sub-rule (15),

Washing facilities. —(1) There shall be provided and maintzined In a cleanly
state and In good repair for the use of all persons employed in a lead process—

3. awash place with elther-

L ammwmamlmwmmmm:mape
without plug, and of sufficient length to allow at least 60
contimeters for every five such persons employed at any one time,
wmammﬂmmmmmmm
trough at Intervals of not more than 80 centimetres; oF

. mimwmmnfwmﬁummmmmat
mwmﬂm.ﬂmmnmmmdﬂugaMMa
mmammm

ii. a sufficient supply of dean towels made of sultable materials
mwmmmmmmamwm
Whmmﬂmm:ﬂmﬂﬂlllnﬁuﬂea

mammm.—mmmmwmwmﬂmm
mhatlnﬂmﬂmlnmﬂmmﬂﬁmgmrmﬂimmmaw
mm;mﬂﬂ-mmhﬂnWNWMdm
of In pasting:
Pmﬂ&dume\mhembaﬂnurmmﬂmdmhwm such
W.msmmmﬂmlhmw. Q—
v ds
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20,

22,

Facilities for bathing —Sufficlent bath accommodation to the satisfaction of
the Chief Inspector-cum-Fadiiitator shall be provided to all the persons engaged
ihﬂﬁ'mﬂmnﬂfmmnﬂmdmlnmﬂmmd&mﬁdmﬁumd’mp
and clean towels.

Foods, drinks etc. prohibited in work-rooms.—No food, drink, pan and
suparl or tobacco shall be consumed or brought by any worker Into ary work-
room in which any kead process |s carried on.

Medical facilities and records of madical examination and tests —

medmmmmmwmpurﬂmt

1L

L

accumulators |5 camied on shali—

a, Employ 2 qualified medical practttioner for medical survelliance of the
workers employed there in whose employment shall ba subject to the
approval of chief inspector; and

b, Provide to the set miedical practitioner all necessary faciiiies for the
purpose referred to in clause (a).

The recard of medical examinations and appropriate test carried out by the sald
mﬂ@p&ﬂﬂmﬂnﬂh&mmmawmgimnmww
mmwmmmmmmmmmm
the inspector.

Medical examination by the Cartifying Surgean.—

Every worker employed in a lead processes shall be examined by a Certifying
&uw;wﬂ'lnlﬁmdhunrﬁtmmtmﬂwnmummil include
test for lead In uring and blood, ALA in urine, hemoglobin content, stippling of
eplls and steadiness test. No warker shall be aliowed to work after 15 days of his
first employmient in the factory unless certined fit for such employment by the
Certifying Sumgeon;

Mmmﬂwtnﬂweﬂmmhﬂmmmwa
meammhmzmm&mﬂﬁammm
examination shall, wherevar the Certifying Surgeon considers appropriate,
Include tests specified in sub-paragraph (I);

MmemmwumMﬂHim;mmwd
mmmm.mmuwmmﬂmmm
mmummmmmmmmmminm
mwuwwmm.mmﬂdmmm
out under sub-paragraphs (1) and (1), Including the nature and the results of
the tests, mﬂmmmwmmwhammm
Form XXIV;

mmamﬂmmmmyﬂmmmmm
for iInspection by the Inspector;
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V. 1t at any time the Certifylng Surgeon is of the apinion that & worker |s no longer
fiit for employment in the said progesses on the ground that continuance thersin
mmmwmtmmammqummw
his findings in the said certificate and the health reglster. The entry of his findings
In those documents should also intiude the period for which he considers that
the sald person is unfit for work in the said processes;

VL. No persan who has been found unfit to work as said in sub- paragraph (V) shall
Mmmmwwmmmmmﬂtnﬂpmummm
wn,mmmm,mmmﬂesmmmmm.m
those processes.

@
w4
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8

Schedule B-1V Glass Manufacture
Definitions. —For the purpose of this schedule—

3. "Efficent sxhaust draught” means localised ventilation effected by
mechanical means for the removal of gas, vapour, dust of fumes 50 as o
prwutﬁtm{a:faraspmctuhllmdarwmmmm
mmhypmﬂﬂm:ﬁmmﬁrglmmmmfwmhwmm
is carrled on. No draught shall be deemed efficient which falls to remave

sm;umufhvdrudhtmdaqmnﬂwm&uuemﬂmnw'dexmm
when calculated as lead maonoxide, five per cent of the dry weight of the
portion taken analysis.

The method of treatment shall be as follows: —

nmmuummm-MdMnmm
mmwwmlmmmmmmmmrmmat
mwmmmtmmmhummhsmﬂ!mwmmnr
hﬂmﬂnﬂcmmﬂmuﬂwmwwﬁum#wwrﬁ.m-
ﬁmmmmmmmmﬂmammmm
mmmmmmmmwlmmmmaudsmm
and weighed a8 lead sulphate.

Exhaust draught. —The following processes shall not be carried on except
uwmmmammmm-mmammawm
wmma:mmmm:—

a. Hﬁmhdngdmwmmutnfnma‘w;
b. the dry grinding, giszing and polishing of glass o any article of glass;

& dlmmMWammamlmmam
ghven off;

d. ﬂmmﬁmﬂmﬂmmmmmwwmﬂt
gﬂmmgwamﬂmw;m

e, mmmmwmﬂammmﬂ.

mmmmmmmpm—mmwm
person shall be employed u*pmnmdmmklnawnfut-uwﬁmspwned
mmzwnmmmmmwmmm

Floor and work-benches—The fioor and work-benches of every room in
mmhawmnwﬂdlmdﬁmbwtﬂdummlmawpmmw

— Lo
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on giving off siica dust shall be kept maist and shall comply with the foliowing
requirements :—

a. The fioor shall be—

i, of cement or similar material so as to be smooth and impervious to
water;

. malntalned in scund conditicn; and

ii. deansed daily after being thoroughly spread with water at 3 time
when no other work is being carmed on the room; and

b. The work-benches shall—
L have a smooth surface and be maintained in sound conditien; and

fi. dmwmmmwmmwmm
ufasmﬂunaﬂﬂmWaHﬁrmﬁmmuﬂm'mtE
heing carried on theteat.

Use of hydrofiuoric acid,—The following provisions shall apply to raoms in
which glass is treated with hydrofluoric acld :—

a. mmmmwmammmmmmmmm
maintain efficent ventilation In all parts of the room ;

b. Mhmmummqmmhwhﬁﬂamwlm
gently down to a covered drain;

. mmmmmmmmmmmamm
mmmmwmmmmumm be as small as
practicable; and

&mmmmwmmuhemmnmmuﬂwﬁaﬁ
exhausted downwards.

meﬂW-ﬁd.—m&uﬂm:ﬁMum
mwhmwhqmwmapﬁ:iEndedhdwmm.

mm—mmmmhmwmmammm
mwmmmammmmmsmmm:

mmm;—TMmphmﬂuﬂ mﬂm,mﬁﬂﬂnmmmpﬁrard
ku&plnndummﬂdﬂmmmmufﬂlpemmhmnm

wmmmhzmmmdm.mwm
mﬂmgmthenauu!dﬂumkmﬂm:hmw.mahﬂf&
ml:r,:thewmwmd.

¥
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10. Washing facilities.—There shall be prowided and maintained in a deanly state

and In good repalr for the use of all persons employed in the processes specified
in paragraph 2—

a. 2 wash place with either—

I, atough with 2 smooth impervious surface fitted with a wasie pipe,
without plug, and of sufficient length to aliow of at lesst &0
cantimetres for every five such persons employed at any one time,
and having a constant supply of water from taps or jets above the
trough &t Intervals of not more than 60 centimetres ; or

i, at least one wash basin for every five such persons employed at
any one time, fittad with a waste pipe and plug and having an
mwpmﬂmwwﬂnmammmihh;

b. @ sufficient supply of clean towels made of suitable material renewed dally

mmmmmﬂmmmmmmumwmg
nall brushes ; and

c. a suficlent nurmber of stand pipes with taps the number and jocation of
mmummmmmwmﬂnﬂm.

11, Medical fadilities and record of examinations and tests.—

1. The pccupier of every factoly in which glass manufacturing processes are camed
out, shall—

a mphyuqumzdtaipuﬂiﬂWhMlmlmdhmﬂm
wmmmmnmﬂmm be subject to the
Wmmmﬂimm-mm:m

b. Provide to the said medical practitioner all the necessary facilities for the
purpose referred to in dause (a).

the Chief Inspactor-cum-Facilicator, which shail be kept readily availadle for
1mpa:ﬂnnwnmlnspanm—nmhdlw.

12. Medical Examination by Certifying Surgeon.—

L mm-mmmmmwzmmm
wwmmwmlnﬁmsdmsmmmmsm
mmﬂmmmmwmﬂ?ﬁmmmmwwm
lﬂrumiﬁhﬁtshhaﬁadum.uuwwlbeaﬂmﬂmmw
15msﬂnmamnm¢mmﬁmmmﬂmmﬁmmm-mwm
by the Certifying Surgeon ;

Il.awwwmmﬂﬁﬁupmshﬂMr&mﬁrEdWmE
mwahﬂnmlnmmﬂwwnm&&ﬁrr&

v &
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sxamination shall, wherever the Certlfying Surgeon considers appropriate,
incluge tests as specified in sub-paragraph (1),

The Certifying Surgean after examining @ workes, stiall Issbe a Certificate of
FﬁﬂthmIIﬂI.Thamﬂurmndmwmmn&mﬂuﬂwm
mumm'lnmemﬁmmmemmwnmupmmm
dhmmmrdmm.WMdﬁmmqumwg
subr-paragraph (1) and (IT), induding the nature and the results of the tests, shall
mmmwmcﬁmminammmmw.

. mwammmmmmwwmme
for Inspection by the Inspecior.

. Hﬂwmmwmkwhdhm}mmawmmw

mhmﬂwmmﬂumﬂmmwmuﬂmﬂmﬂ
mumemwmu&mum,mmﬂﬁaamdd
mmmmmﬁmmﬁnnﬂm@mﬁmmﬂmswm
'mmmﬁmmmummmmmh he considers that
mwmsmﬂfmmmmammmmmﬁw
mmmmmmmmmmmummw
i5 Fully incapacitated in menﬁnhnﬂ&ncmmw,mmmmmn
affected shall be sultably rehabilitsted.

mmamdﬁﬂmmmmtﬂmmmswmﬂh
wﬂmmmahmmmﬂmwuﬂﬂwmmm
mmmnmmnrmmmmmmmﬁm
m.mMMWundﬂﬁmmﬁﬂmﬁ&WEmW
rmmlnmmmmhle,tﬁ'nwmwﬁmlnmmmn:hm
mdmﬁﬂmmhwﬂﬂzdmmmﬁmwmmarﬁmm
conditions as he may think fit

w:'*-f.'—-
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Schedule B-V
Grinding or glazing of metals and processes incidental thereto
1. Exception —

a. Nothing in this schedule shall apply to any factory In which only repairs
are carried on except any part thereaf in which one or more persons are
wholly or mainly employed in the grinding or glazing of metals ;

b. Nothing in this schedule except paragraph 4 shall apply to any grinding or
glazing of metals carried on intermittently and at which no person is
employed for more than 12 hours in any woealk.

2. Definitions —For the purposes of this schedule—

a. “grindstone® means a grindstone composad of natural or manufactured
sandstone hut does not include a metal wheel or cylinder into which biocks
of natural or manufactured sandstone are fitted;

. “abrasive wheel” means a wheel manufactured of bonded emery or similar
abrasive,

c. “grinding™ means the abrasion, by aid of mechanical power, of metal, by
means of a grindston® or abrasive wheel;

. "glazing” means the abrading, polishing ar finishing, by aid of mechanical
power, of metal, by means of any whesl, buff, mop or similar appliance
to which any abrading or polishing substance is attached or applied;

e. "racing” means the tuming up, cutting or dressing of a revolving
grindstone before it is brought into use for the first time;

f. “hacking” means the chipping of the surface of a grindstone by 3 hack of
similar tool; and

a. 'mmh-ﬁmﬂmﬁhmmﬂummmw
the apolication of a rod, bar or strip of metal to such strface,

1. Equipment for removal of dust.—No racing, dry grinding or giazing shall be
performed without -

a. a hood or other appliance so constrycted, arranged, piace¢ and
maintzined as substantially to intercapt the dust thrown off;

h.aﬁﬁﬂmﬂmmafwhtwmmﬂmﬁmumeﬂ

mwmudmmmmnnmmmmm

MIMWﬂmmmdmmmwm,

mmmmamnmwmﬁmmm

to enable the Inspector to attach thereto any instrument necessary for

ascartaining the pressure of alr In the sald duct; and G
w e
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C. Lm&mmmmmmamtstm

Provided that the Chief Inspector-curn-Facilitator may accept any other
appliance that s, In his opinion, as effectual for the Interception, removal and
disposal of dust thrown off as a hood, duct and fan woukd be.

Restriction on employment on grinding operations.—Not more than one
person shall at any time perform the actual process of grinding or glazing upon
a grindstone, abrasive wheel or glazing appliance:

Provided that this paragraph shall not prohibit the employment of persons (o
assist n the manipulation of heavy or bulky articles at any such grindstone,
abrasive wheel or glazing appliance,

Glazing.— Glazing or other processes, axcept processes ncidental 1o wet
gﬁﬂngupmagﬂmmmhemmmmmmwhﬁmt
grinding upon a grindstone ks done.

Hacking and rodding.— Hacking or rodding shall not be done unless during
MWMrmemﬁmsmmﬂmmmd
ﬂmgﬂn,murm“almmfwuuimnfmstampmﬂed
in accordance with the requirements of paragraph 3.

WﬂmmlM—MthMME
ww&m:ldﬁtﬂ'aﬂatmmmmmmrIMbEWimdw
mwmmﬂm..wwmmwmmm
tect shall be rectified as soon as practicable.

Mmmammum.wm—

Mumdmmmmﬁmgﬁmﬁmdmmnwm
aut, shat—

3. mammmmmmmmm
mmﬂnmm-mmumuppukmwﬂﬁﬂhemmtu&a
wamwrmmmmmmm

b Wdtmmamldnmdk:alpmﬁrﬁummﬂﬂmnﬂmwmﬂﬁfmﬂn
purpose referred to In clause (3).

The record of medical mmsmmmmmmwmm
mlmﬂnmmmmammmwm

Medical examination by the Certifying Surgeon.—

. M&wﬁrmmmwgmnfmmpmm

mmnmmwwamwmm 15 days of his first
MhmﬁmMWmemmm
smmmﬁm:-mﬁ.mmmmaMmmmxsm

b
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of his first employment In the factory unless certified fit for' such employment by
the Certifying Surgean.

Every worker employed in the said processes shall be re-examined by a Certifying
Surgeon 3t least once in every 12 calendar months, Such re-examination shall,
whenever the Cedifying Surgeon considers appropriate, include tests as specified
In sub-paragraph (I).

mmmammmgamﬂmumamu
Fitness In Form XXTIL The record of examination and re-examinations carmied
out shall be entered in the Certificate and the Cartificate shall be kept in the
custody of the manager of the factory. The record of each examination Garmed
mmmmthIM{MInmmmmeﬂEd

mmMahhnnmmeWMahﬁmmﬁuh
Form XXIV.

: memwﬁmmumwnﬁlmmmmmm
for inspection by the Inspector.

) Hnwmmmﬂmlsﬂhaﬁwmﬁmumm
mmmmthmmmmwmmmm
wlenmmuchIMmHMﬂmm,htMmhm
dmw@mmmmﬂmmmmw._mmdm
mmmwmmmumﬁmmmwm-gmﬁ
mumeﬂdpammuﬂfmwuthﬂmmwﬂﬁmm
mﬁaﬂﬁmﬂmshﬂtmmmmwwﬂm
mmsmmmhmmnmmmmmmm
maﬂmpamme:mwllmsmmhﬂlmd.

mmmmmm-dmﬂtmmrhasﬁdmwmm
meMMmmmm-mﬂmmmmm
Surgeon, after further examination, aqmmnmﬁmmmwmh
those processes,

.-mw:nmpmnﬂdmmmmmﬁmhmm
smmmmm;:rﬂmmmuﬂﬂurﬁnwsmﬁwnfﬂm
mmﬂmmmhmﬂmmummmﬂMl
mwm_mm.mmmwns
w&mtdanwmﬂﬁhﬂhmﬂvﬁmtmmampw.

— 4 ¥
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Schedyie B-V1
Manufacture and treatment of lead and certain compounds of lead
1. Definitions.—For this purpose of this schedule—

2. “lead compound™ means any compound of lead other than galena which,
when trezted in the manner described below, yiekds 1o an aqueous
solution of hydrochloric acld, a quantity of soluble lead compound
MHmmmuﬁmnm,ﬁwwmdﬁu'dw
mWﬂﬂumMMmﬁﬁﬁnﬂmmdpﬂnﬂmﬂﬂmw
products and other mixtures containing ofl or fat the “dry weight” means
mmwtﬂmmmmmmmwmm
mmmm;mmmmmmmnﬁ,m
vamish or other media,

The method of treatment shall be as follows ;-

Awwmwmafﬂ:mummummudnmm
centigrade and thoroughly mixed shall be continucusly shaken for one
hw*amammwam 1,000 times its weight of an
wmmmmmm:uummn.zswmmmm
dhrdmgmmhﬁe.Thasﬂuﬁnnsmmemmmuﬂmadmstmdhr
ane haur and then fitered., The lead salt contained in the dear filtrate shall
mmummmmmumﬂm;

u.mmw'mmmmmmmm
mﬂmhmmwdgm.vw,mﬁmEmaﬁh
them {ﬁfnraspﬂdﬂﬁlﬁbwmfﬁm:a‘tmﬂﬂm-
MHMHm]mmﬁgmuuairdwmmmm
Hmnﬁedmﬂuarmghtshnﬂhedeanudmmmmmtnmﬂme
Mguwatndatmmmmwmmuw,m.wduﬂs
originate.
— This schedul shall apply to 8l factories or parts of factories in

Mmd&nmm:rﬁmmhﬂmr—

a. Matammmunnﬂmﬁmwmaﬂmﬂﬂn:wmuﬁm
carried on;

b. ﬁmmtwmmnfmmnmm*uﬂ
dﬁimmhadwmemmyufmphﬂmﬂﬁ;

c ﬂWﬁdﬂHuuﬂMmﬁlMﬂmmmm per cant of
lead;

d. mmmma_ammcwm,mmmmm,m
nitrate or silicate of lead;

=, thehu‘ndirvgﬂrrrhlngﬁflﬁdmm
f3 ammqperaﬂmmmﬁmmemulalmmmmum;w Gr__
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g. The cleaning of workrooms where any of the operetions aforesaid are
carried on.

3. Prohibition relating to women and young persons.— No women of young
mnmuwmmmmmmwaummm
In paragraph L.

4. Mmmhumm.—mmmmmmumm
to work In any process Involving the use of lead compounds if the process Is such
that dust or fume from a lead compound Is produced thereln, or the persons
employed therein are Hable to be splashed with any lead compound In the course

ﬁ?ﬂwMMthﬂmmpﬁEhﬂmm
W

5. Exhaust draught—Wheare dust, fume, gas or vapour Is produced in the
mrmmltmmr«mmﬂmmmu{mdﬂm
MMWMMHmup&mmmmedﬂmWwwas
dosely as possible to the point of urigin. |

6. Medical facilities and record of examinations and tests.—

L mmﬁmminwmmmeMHmm
ouit, shall—
a. mawmwmm&hrnﬂthMMced‘m
workers employed thersin whose appointment shil b subject to the
anﬁmﬂﬂﬂlmmrmfﬂ1m;w

b. mEmummmaﬂmmmmm
pmpusﬂrefermdmmdm{a}.

I mmwmwwmm&mmmmwm
nﬁdmmcuﬂmﬂﬂuﬂunﬁrﬁinadm;mmglﬂzrawﬁm&e
Chisf Trspector-cum- Facilitator, which shall be kept readily avallable for
hﬁp&ﬁwwﬂmmmr.

7 Medical examination by the Certifying Surgeon.—

mmwmmmmwawmm.mﬁdm
of his first employment. Such examination shall include pulmonary funttion tests
minummdm'mxmmmmﬂ.maMmmm
ﬁmmmmmmmmmmmmmmm
employment by the Certifying Surgeon.

1. &mmmpwlnusm_mmmumwmmwamm
Swgmnatlﬂstmmhm3 calendar months, Such re—camination shall,



10,

1l

custody of the manager of the factory. The record of each examination carrisd
out under subparagraphs (1) and (11), Including the nature and the results of the

m,mumumwmmmwmmmmmm
AV,

The Certificate of Fitness and the heaith register shall be kept readily available
for inspection by e Inspector- cum-Facilitator,

A ira-wmmmgmhﬁ-mmMMamumw

ﬂtﬂrmﬂwnmlnmawdpmmﬂwgrwmm_mﬂnmw
muuinﬂwspaﬂﬂmmﬂmthofmmheﬂﬁlmma
his findings in the said certificate and the health register. The entry of his findings
mmmmMﬂmmmmmhwhthmm
Mmﬁmnﬁuﬂhﬂmﬂﬁﬂdmmmmmm
rmmmmmﬂmmmmmmmhﬁiMumm
is fully incapacitated In the opinion uf the Certifying Surgeon, in which case the
parson affected shall be sultably rehablitated.

. No person who has been found urfit to work as said in sub-paragraph {5) shall

hnre-mnﬁlafednrperthnwkmmasﬂdp:Mmbﬁﬂmmﬁfﬂnq
Surgeon, after further examination, again certifles him fit for emplayment in
thoss processes.

Food, drinks, stc. prohibited in workroom.— No food, drink, pan and supari
wmumsmnhammwtnmmmmdhywmhwmﬂnm
wWMpmhmmmmmMmmwmm
during intervals for meatls or rest.

wm.—-Mpmmdhemdswnmmmﬁhe
mw.mmﬂmumnwmemmwmmsmmd
mmhgaﬂlhcmwmewmmw.

Wﬂmmﬁ,aﬁn—Mmﬂmhmm&pﬂmw
mﬁmmmmmmmwmw| be kept in 2 clean state.

Washing facilities—

.mwwimwmmnhrutuudau persons employed

mﬂahlemwmmkﬁmd-—*

a. awmamwmmmamnm
vﬂmﬂug,ﬂdnfsum:iaﬂlangthmﬂnwufaﬂﬂibmfﬂtfmeww
mmmmummﬂmmhmammm
a!wuarﬁmnmpsmjtuam&mmugnaumlsdmtmm
80 centimeters;

b nmmﬂmm-hammmtmpumwatwmaﬂm
mwmawmmardplugwnaﬂngammﬁ.mﬁynfm
water; mﬂwwﬂh,hﬁﬂﬁm,am;@ﬂ:rdmllhrwﬁ.
mpmﬁrumnﬂedmmmmﬁalandﬂﬂnm. q_
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IL The faciiities so provided shall be placed under the charge of a responsible person

12,

14,

and shall be kept clean.

Hmmwm.-m-mwmallmwmnhhm
of the persons employed sultable and adequate arrangements for tBking their
maals. The amangements shall consist of the use of a roofn separate from any
workroom which shiall be fumished with suffident tables and benches, and uniess
amwﬁgmwbh'wmmﬂmdMﬂﬁm.
The room shall be adequately ventilated by the circulation of fresh air, shiall be
Mmmmmﬂammwmwmmmﬂm

Cloak room.—The cocupier shall provide and maintain for the use of persons
ammﬂmhhmmmwmmWnumdmmm;m
and for the drying of wet ciathing,

Exemption.—Where the Chief Inspector-cum-Facliitator is satisfied that all or
mdﬂﬂﬁudmﬁ_mwmmmmmm#m
mmﬂmmmmmmmmmmmwm-ﬁmu
mwﬂmmmmmmmmmmmmw.

G-

w -
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Schedule B-VII
Generating petrol gas from dangerous petrofeum

Prohibition relating to women and young persons.—o woiman or young
wmmmmwmmmmthwmmmtﬂm

wmmmmmmmmmmmsm
on.

mm.—mmmwﬂmdwrmmpmmaﬂ
mﬁdadpaﬂmammmmunmmmmmmmW
mmmwmﬁmmamwmmwwmm
mauﬂﬂﬁnmsrﬂllbeﬂm:sdmmmpMEsmﬁm.me
mtwmmmﬂmmmmmmmﬂmmmmm

ﬁumﬁlmm:!mwrm—uﬂmfugmmdgﬁﬁm
mMmWMMMMMﬁMMum
mmmmwummmmmwmmm
aﬁmmmmtmmmmas'mm
mmq.mmmdmmmmﬁnmmmmufm
pmhhmspﬂed#nuﬂ'smm. there shall be no direct communication
MMWMMMMMEMMMWuW
WHMMMMEEW&&WMM.ETH&

Mﬂ,uimmmmaﬁmm#mm
materials.

HmW—ﬂndﬂMmﬁdemnmﬂﬂm
maintained in an easlly accessible position near the plant for generation of gas
from dangerous petroleum.

thulwwﬂﬂﬂw.—Mﬂﬁﬁﬂﬂﬂm{tﬂ
mmmmammmmmmmmm
ﬁmmmmnwwmmﬁmmw.

mﬂmmm—mﬂmmmlmmmw
mmmmrmw.drﬁnwm.

m&mummmn@-ﬂuwmmmmmm
mUmmmmmmﬂpmawmurmhm

means of producing & naked light or spark inta such roam o bullding.

Access to dangerous petroleum or container.— No unauthorlzed person
Mlmﬁ&mwmmmmwmamﬁmmwhm
mummmmm

mm—mmﬂ:mwlmwmwwmmm
mmwlmmmmmquw

sheathed. g Y



10.

1§ 5

Wﬂm.—mmmmmmmmmﬂﬂlm
mmmwmmmmmmmwumww
Wuhﬂrﬂha%amﬂﬂlmnﬂb&eﬂ#md
mmdhmhrmutdﬂmma'mwﬁhwlsmwwmdamwmn
is working In the generating room or bullding.

Repair of contalners.—No vessel that hias contained dangerous petroleum
shall hgmpalmdhawmwumumnrbuiﬂmmwmmawm
vmmnmmmmmwmmmmmm-w
mﬂhmhwmuﬂwnﬂwﬂmmmm
heen taken to ensure that it has been rendenad free from dangerous petroleum
gr inflammable vapour,

———

o

Q-
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Schedule B-VIII

Cleaning or smoothing, roughening, etc. of articles, by a jet of sand, metal
shot, ar git, ar other abrasive propelied by a blast of compressed air or steam

(Blasting Reguiations)
1. Definitions.—For the purposes of this scheduie—

a. Wmd&ﬂmmﬁ%m@mhﬂ.mmﬂdpmm
of the surface of any article by the use of an abrasive of 3 jet of sand, metal

shat, or grit or other material, propelied by 2 biast of compressed air of
steam;

b, “blasting encinsure” means a chamber, bamel, cabinet or any other
anciosure designed for the performance of blasting thereln;

c ‘Mgdmﬁa‘mahhmmmmmhwmm
mmwmmmwmﬂwm::ﬂwﬂmn

d. “cleaning of castings” where done as an incidental or supplemental process
1namneﬁhlwﬂ1ﬂwnwngﬂmemlmﬂngs,muuﬂmiuﬂu
caslﬂuﬁmnﬂmﬁmdmbﬂmedmdmﬁﬂtmof

mwwwmﬂumﬂamﬂmmmmmmm
free treatment

- mmumm—mmwmmmmm
ﬂlmﬂﬂﬁhlnﬂmﬂammmlmwbmwwm
not be used for blasting @

hmtdeﬂu-ntmlsm-ﬂﬂmmmmmvemmm&mmingmm
operation of this schedule |

m&uﬂmﬂ-ntmmnmmwmmmwnrpamm
to work at any operation of sand blasting.
3. mmmmmmmnmm-

a mmwmmmmmammmﬁmm
mmmmwmnmwtmwm

MMWMMEMﬁumme
connected therewith, into the alr of any room;

- mﬂww.-me:pmmw
maintaimdhrandinmmmﬁunwmmms&wmm,mm
amammﬂm,mmamammmmmmw
mmmammmummmmﬁm ve, from dust
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or particles of other materials arising from blasting; and no such abrasive

shall be Introduced into any blasting apparatus and used for blasting until
it has been so separated .

Provided that this clause shall not apply, except In the case of blasting
chambers, to blasting endosures constructed or Installed before the
mmlmmﬂmm,wmamuwmmh

ﬂoﬁhimmuitbrﬂmﬂvwﬂaﬂummmmq
apparatus.

d. Provision of ventilating plant:—Thers shall be provided and
mﬁnﬂhﬂhmm:ﬂnnvﬁhmhbﬂuaﬂmmefﬁdﬂﬂmﬂim
ﬁmmmmmmmwmmmmm
MMMWWMMNMMIH
Wd’wMHﬁhﬁmianamwttﬁtﬁMnﬂm
into the air of any room; and every other fitering or settiing device
Mhammhﬂtﬁmmmﬁmmmnm
mmmmmwmmm.mmw1m
mmplatﬂtw;epuﬂadﬁmﬂmgeneralalrdﬂmmmmmmm
ventilated to the open air.

e. Operation of ventilating plant.—The ventilating plant provided for the
purpose of sub-paragraph (d) shall be kept in continuous operation
MMMMEEML&EMWMWE
mwmmmm.wmwuamahmw.nw
mmmmmwmmmmmwm
purpose of deaning.

4. Inspection and examination.—

I, Every biasting aniclosure shall be specially Irmmhyamﬂpmﬁ'pe:mat
hﬂmmmmm-mmnismdhm.Btﬁ?Mm.
m-wmmwmmmmﬁmwmw
m&nﬂammm:amufuerﬂa&mnhmwwammmm
Jeast once in every morth.

IL mﬂmmﬂmmmmmumwl
wmmmmmammmwmmmammmmm
mml'wm~mm.ﬂdﬂmmmmmmw
anmqmmmmmmmm.mam
fmﬂmamamhhMm.mmmmHmmmmmvm
WM_WMMMWMMUMM#&MH.
manager or other wmmwwmmmmmﬂmfum
requirements of this schedule, shall be remaved without avoidable delay.



by & certificate of the Chief Inspector- cum-Facilitator ; and every such person
=hall wear the helmet provided for this use whilst he ks in the chamber and shall
not remove it untll he 1s outside the chamber.

1. Each protective helmet shall carry a distinguishing mark indicating the person by
whom It is intended ta be used and no person shall be allowed or requiréd 1o
wear 3 helmet not carmying his mark or a halmet which has besn waim by another
person and has riot since been thoroughly disinfected.

m.mmermammusmuuuwmmdmnundm
unreasonably cold air at a rate of not less 170 Ikres per minute.

. SmnhhgaunuﬁsandmmbﬁﬂﬂbEmmfmmLﬂnfaﬂ persons while

performing blasting or assisting at blasting, and every such person shall while so
engaged, wear the gauntiet and overall provided.

6. Precautions in connection with cieaning and other work —

1. Where any person is engaged upon cleaning of any biasting apparatus or biasting
enciosure or of any apparatus or ventliating plant connected therewith or the
surroundings thereof or upon any other work in connection with any biasting
mwmm.mwmmmwwmm plant
MHMSﬂMhﬁHﬂm&dmm&ﬁﬂuﬂmﬁlmmmmm

mmmm,mmmmmmmmm
inhalation.

It lnmﬂnﬁmmmmmmmmms,ame
the removal of dust from filtering or settiing devices all practicable measUTes
Mummmummms;mﬁmmummm&m
awdmm.mmmmmmwmwm
practicable for such cleaning operations.

ummammﬂmmmmmwmmummmmm
mmﬂﬁmﬂmnllsuﬂmmtmmlmﬂnumptmms
accommaodation,

m#ﬁhMﬂmmlnmmamwhus
reasonably pmhmdlhamwmmmmvﬁmm
WMMMMWMNMMEWWM5
likely to be inhaled, all practicable measures shall be taken to prevent such
mm.mmsmwmw,mmmm

mmmmmammwmmmmmmgm
from any clothing.

9. mmﬂmmmm—ﬁcuumdmmmmm
ﬂnpmufmumdulesmﬂhenmeﬂvﬂﬁlm -

L pﬂ'“ﬂlm
v £



10.

11.

Restrictions in employment of young persons.—

1. No person under 18 years of age shall be empioyed In blasting or assisting at

blasting or in any blasting chamber ot In the cleaning of any blasting apparatus

or anmy blasting enclosure or any spparatus or ventilsting plant connectad
therewith or be employed on maintenance or repalr work at such apparatus,
enclesure or plant.

No person under 18 years of age shall be employed to work regulary within
mmammmw.unmmmhmamwmh

outside that room where he Is effectively separated from any dust caming from
the enclosure.

Power to exempt or relax.—

. Tf the Chief Inspector-cum-Facilitator iz satisfied that in any factory or any class

mm,mmdmﬂmmmﬂmmmﬁmm
in blasting Is necessary for a particular manufacture or process (other than the
process Incidental or supplemental to making of metal castings) and that the
mummmmmmwwmﬂmmﬂm
wmmmmnmimmmmwmhmmm
any reguirement of this Schedule Ban be relaxed without endarigering the heaith
of thie persons employed or that application of any such requirements is for any
mnmhmw,mm,wmhmmdm
mmwmmhmmmmﬁmmma
mmmpmmﬂmmm.mMmmmwm
mmwmmwﬁmb&sﬂmnaﬂmmmﬂm.

Where an exemption nﬁmmmwmm,amdme
order shall ummammmmnammmatmm
mﬂmmﬂmmﬂﬂaﬁnﬂmepﬁmmmmﬁmh
camied on.

a. mammmwmmrfmmmmurm
wwmnmmmwahemmm
mmldﬂEWWﬂFm;w

b. mmmwmmﬂlmmmmw
purpose referred to in dause (a).

1L mm&nﬁtﬂmmlmmaﬂawhummﬂodmﬁmmﬂﬂ

Mlmmmmmm-Mammﬂmawﬂ by the
Chief Inspector of Factories, which shall be kept readily avafiable for inspection

Dy the renaor N A &
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13. Medical examination by the Certifying Surgeon—

£

IL

wmmmwﬂmmmmmm
shall be examined by a Certifying Surgeon within 15 days of his first
employment. Such examination shall include pulmonary function tests and
m:«mmmmmmwmmﬁmsdnwm
mmmmmmmmsmmahrmwemhm
Certifying Surgeon.

Emwhammmu:ﬂdpmmﬂbemmnﬁmma
Certifying Surgeon at least once In every 12 calendar months and such re-
examination shall, wherever the Certifying Surgeon considers appropriats,
mmmmmmdﬂmx—mmmmmwm.

MWWWMWBWMlmaW
ﬂMianJWMﬂWWr&mﬂmﬁ
mwmﬂmmmmmﬁnmmmmmmw&
whmﬂmwﬂnwdmmmﬁmmm
examination carried out under sub-paragraphs (1) and (11), including the
mmuma-mmwnmmmwﬂwmmng
Wﬂhitﬁhtﬂsﬂ'h'mwt

mmmmuﬂmmunhmmmﬂﬂumm
available for inspection by the Inspector- cum-Facilitator.

Eataﬂrthmﬂncmmwisufhaphmrmuwnﬂwum
wmmmmhwmmmmm
mmmmmmmﬂdlrﬁmewmdﬂdanwmmmmﬂme-
m,mmmmwm;mmsmunumﬁnmwm
mmm.mmmmm@mmmmMam

mumwmmamwmmmmsw
im:mdatedhﬂummnurmucmmqsm,mmﬂmmﬂm
person affected shall be sultably rehabllitated.

hhpsmmhashamhundwﬂtmmamm;uwmm
miib&r&mphndmpummumwtmwnaﬂmmm
the Certifying Surgeon, after further examination, again certifies him fit
for employmient in those processes. q'

wo ok -

-
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Schedule B-IX

Liming and tanning of raw hides and skins and processes incidental thereto.
1. Cautionary notices.—

I. Cautionary notices as to anthrax in the form specified by the Chief
Irspedor-cum-Facilitator shall be affixed in prominent positions In the
factory where they may be easily and convenlently read by the persons

1L Acopy of 2 warning notice as to anthrax In the form specified by the Chief
Inspectar-cum-Faciiitator shall be given to sach person employed when

he Is engagad, and subsecuergly i still empleyed, on the first day of each
calendar year,

ML Cautionary notices as to the effects of chrome an the skin shall be affixed
in prominent positions in every factory in which chrome solutions ane used
and such notices shall be so placed as to be easily and convenigntly read
by the persons employed.

IV. Notices shiall be affxed in prominent places in the factory stating the
pcsmondmeﬁstmwurmpmdardthemufﬂmmm
ctiange of such box or cupboard.

V. If any person employed in the factory is IIiterate, ffective steps shall be
taken to explain carefully to such (literate person the cortents of the
notice specifisd In sub-paragraphs (1), (1) and (IV) and If chrome
mhﬁuua;emdmmm.meﬂﬂﬁmmﬂiedh
sub-paragraph (1H).

2. mmm—mmmﬂmemmmhmm
the following artides of protective clothing ‘—

a wwmmwm.amwmmmmwmm
mimmﬂwmmmmmuwﬂ
such solutions ;

h,gimesarﬂmmrmmwmnmwrd;
¢. protective footwear, aprons and gloves for persons employed in processes

mmehmﬂﬂngﬂhmamdmmmmpmmﬁedm
sub-paragraphs (a) and (b) above: :

Pmmmmﬁmgm,m,lqmﬁbmﬂwhauanu
w,mmmmmmmmmmmwmm
(b) shafl be of rubber
mmmmmmmmmmummmmwm
umﬂﬂhmmmmmumﬂﬂﬂmmmm
sulphide ar other caustic liquor. .

" L.-
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Mgmmmnmww.—mmmm

and maintzined In 3 dean state and in good repair for the use of all persons
employed—

; awmammimmmmmnmm,mmm,

mﬂmwmwmmumﬁnmmmmmm
msemmawmm,ammngnwsﬁrtmppwdmm
mmﬁummﬂtwmmmdnﬁmﬂmﬁum;m
atiﬂstunwmuaﬂnfurmmm%wm'ﬁatwmﬁm
mmawmmmmmm-amnﬂammddﬂm
together with, in either case, a sufficient supply of nall brushes, s03p or other
sultable cleansing material and clean towels |

ambhmmm.mmhmMmWMmﬂmm
umummmw|mmmm_mmmm
hmmwmmmtwmmmwmmm.mm
room shall—

i mmmwmurﬂmdmmnmwmmmmm.
treated or manipulated ;

I, b separate from the cloakroom ; and
Wi ummmm&a-mnﬂmm;w

mmmmmmmﬁnfa:ﬂampﬁmmmdmm
mmmmmmmpmmdmmmmwm
wnmmwmmwmmmmm
memmmmﬂm.Hmmmmmw
ﬂnﬂheuntﬂunataﬂﬂmmﬂﬁmmuﬁmﬂumﬁﬁe

Wmmmﬂmmmmp
L mmuﬁmmmmmmlewmmu-
a.  Employ a qualified medical p_racﬂﬂmwfnr medical survelllance of the

workers
mwualufutu'udlmpe:turﬂrm:

b. mmmﬂm_mﬂmwmﬁm
thewpm:ﬁe-rdmmdmﬁn{al;



6.
L

I

L

V.

V.

I, mmwmmmmmmmwmm
the said medical practitioner shall mmmam@mg
approved by the Chief Inspector-cum- Facilitator, which shall be kent
readily available for inspection by the Inspector-cum-Facifitator,

Medical Examination by Certifying Surgeon.—

Evety worker employed in shall be examined by a Certifying Surgeon within 15
days of his first employment. Such examination shall include No worker shall be
aliowed to work after 15 days of his first employment In the factory unjess
certified fit for such employment by the Certifying Surgeon,

Every worker employed in the said processes shall be re-examined by the
Certifying Surgeon at least once In every twelve calendar months. Such re-
examination shall, wherever the Certifying Surgeon considers appropriate,
include tests as specified In sub-paragraph (1)

The Certifying Surgeon after examining 2 worker shall issue & Certificste of
Fitness in Form X1 The record of examination and re-examination carried out
shall be enterad in the Centificate and the Cestificate shall be kept in the custody
of the manager of the factory. The recard of each examination carried out under
sut» paragraph (I) and (1), Including the nature and the results of the tests,
shall also be entered by the Certifying Surgeon in a heaith register In Form XXIV.

The Certificite of Fitness and the health register shall be kept readily avallable
for inspection by the Inspector-cum-Facilitator.

IT at any time the Certifying Surgeon Is of the opinion that 2 worker is no fonger
fit for employment in the said processes on the ground that continuance tharein
would invohee spedial danger to the health of the worker, he shail rake a record
of his findings in the said certificale and the health register, The entry of his
findings in those documents should alss include the period for which he considers
that the sald person 15 unfit for work in the said processes. The persan o
suspended from the process shall be provided with altermate placement facilities
uniess he is fully incapacitated in the opinion of the Certifying Surgeon, In which
can the person affected shall be sultably rehabiiitated.

No person who has besn found unfit to work as sald in sub-paragraph (V) above
shall be re-employed or permitted to work in the sald processes unless the
Certifying Surgeon, after further examination, again certifies him fit for
employment n those processes.

o LT ¥
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Schedule B-X

Carrying on of certain processes of lead and lead material in Printing

prasses and type foundries

1. Definitions.—or the purpose of this schedule—

a, :?id material® means material containing not less than five per cent of
i

b. “iead process” means—
L the melting of laad or any lead materlal for casting and mechanical
compasing |
i. the rechanging of machines with used lead material ;

iil,  any other work Including removal of dross from metting pots and
cl=aning of plungers ; and

lv. Manipulation, movement or other treatment of lead material,

c. "effident exhaust draught™ means localised ventilation effected by head
or mechanical means for the remmoval of gas, vapour, dust or fumes so a8
to prevent them from escaping Into the alr of any place In which work Is
carried on. No draught shall be deemed afficient which falls to remove
smoke: generated at the point where such gas, vapour, fume, or dust
orlginate.

2. Exhaust draught—

L

IL

None of the following processes shall be carried on except with an efficient
exhaust draught unless camied on in such 3 manner as to prevent free escape of
gas, vapour, fumes or dust into any place In which work Is carried on, or unkess
carried on in electrically heated and thermostatically controlied melting pots =—

a. meiting lead material or slugs | and
b. Heating lead material so that vapour containing lead is given off ©

Pravidad that the aforesaid processes may be carried on without efficlent exhatlst
drammﬂﬂwmmmhmﬁmmmmwmfmamdgﬁ,
vapmr,hm'nﬂfdmtlﬂnwpmmmmmmmmwhmm
in electriclly-heated and thermastatically controlied melting pots.

smmmmumwm&mmﬁum
E-MMmﬂtm,mmgﬁumrgmnﬂaMummm
Its point of origin.

Prohibition relating to women and young persons.— No Woman of young
person shall be employed or permitted work In any lead process.

Wﬂmmﬁ-ﬂMMmmm
carried op hnﬁhammmﬂmm:uﬂﬁluwaﬁmﬁmﬂeﬁm
mﬂmfmmmiwﬁm‘ywnﬂﬂ'm@/ .

r



8. melting of lead or any lead material ;
b. casting of lead ingots ; and
€. Mechanical compasing,
5. Wnﬂhrdm—hmmwmﬂHMMMﬂm
| be
mwndedandtndFurMasuEmrmmmwmm

receptacie shall be kept covered while in the workroom miachine except
when the dross is being deposited therein. - i

6. Floor of workroom.—The floor of every workroom
o S Do avery where lead process |s

a. ﬂmurmmmuh!ﬂmmmmmm

b. meintained |n sound condition : and

€. Shall be cleansed throughout daily after being thoroughly damped with
waler at a tirme when no other work s being carried on at the place.

r Humum—Themsmllhemmaanmmmﬁeufanpam
employed iIn a lead process and remaining on the premises during the meal
intervals, & suitable messroam which shall be furnishad with sufficient tables and
benches,

8. Washing facilities —
1. There shall be provided and maintained in a cleanly state and in good repair for
the use of all persons employed in a lead process—
a. & wash place with either-

L. atrough with a smoath impervious surface fitted with & waste pipe
without plug, and of sufficient length to allow at least &0

cantimetres for every five such persans employed at any one time,
and having a constant supply of water from taps or jets above the
trough at intervals of not more than 60 centimetres | or

ii. at least one wash basin for every five such persons employed at
any one time, Atted with a waste pipe and plug and having a
adequate supply of water laid on or always readily available ; and

b. & sufficient supply of clean towels made of suitable materials renewed
daily, with a sufficient supply of soap or other suftable cleansing material,

9. Medical facilities and record of examination and tests —
L. The occiipler of every factory to which this Schedule applies, shali— q.i

w4
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L.

V.

a. employ @ quaiified medical practitioner for medical survelllance of the
workers amployed therein whose employment shall be subject to the
approval of the Chief Inspector of Factories ; and

b.  Provige to the said medical practitioner all the necessary fadillties for the
purpose reférrad to in clause (a).

The record of medical examinations and appropriate tests carriad out by the said
medical practitioner shall be maintained in a separate register approved by the
mnmqm,mmmmmmnmmmnmm
by the Inspector.

Medical examination by Certifying Surgeon —

~ Every worker employed In 3 lead processes shall be examined by a Certifying

Surgeon within 15 days of his first employment. Such examination shall Include
tests for lead in urine and blood. ALA in urine, haemoglnbin content, stippling of
c=lls and steadiness test. No worker shall be allowed to work after 15 days of his
first employment in the factory unless certified fit for such employment by the
Certifying Surgeon.

Evary worker employed in the said processes shall be re-examined by & Certifying
Surgeon at least once In every sk Gilendar months. Such re-examination shall,
wherever the Certifying Surgeon consiclers approprate, include tests as specified
In sub-paragraph (I).

The Certifying Surgeon after examining 3 worker, shall issue a Cestificate of
Fitness in Form JOOIL The record of examination and re-examinations carmried
out shall be entered in the Certificate and the Cestificate shall be kept in the
custody of the manager of the factory. The record of each e@mination carried
out under sub-paragraphs (1) and (11), including the nature and the results of
the tests, shall aiso be entered by the Certifying Surgeon in a health register In
Form XXV,

The Certificate of Fitness and the health register shall be kent readily available
for inspection by the Inspector-cum-Facilitator.

If at any time certifying surgean is of the opinidn that a worker Is no longer fit
for empioyment in the said process an the ground that continuance therein would
involve special danger to the health of the worker he shall make a recond of his
findings In the said Certificate and the health reglster, The entry of his findings
in these documents should also include the period for which he considgers that
the said person IS unfit for work in the sald processes. The person so suspended
from the process shall be provided with aiternate placement fadiibes unless he
is fully incapacitated in the opinion of the Certifying Surgean, In which cass the
persan affected shall be suitably rehabilitated.

. No person who has been found unfit to work as said int sub- paragraph (V) above

shall be re-employed or permitted to work in the s3id processes unless the
Certifying Surgson, after further examination, again t:ﬂtlliushh'nﬂta

employment in those processes.
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11.

12.

13.

mmmm,mﬁmmmmmmmmnﬂmlnm
condjtion, parson eyed in such'a process shall wear these
Wi The overall while

Exemption.—Where the Chief Inspector-cum-Facllitator ts satisfied that all or
mdmm#mmmaemmmmmmmd
mm,mmwwmmwmmmrmmaﬂ
uwmmmmjm—mmmmmmmmnm
mrﬂﬁmmummmmw-ﬂmmum—mmﬂdm.

G

w G
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Schedule B-XI
Manufacture of pottery

I, Savings.—These provisions shall not apply to a factory In which of the
following articles, but no other pottery , are made g

a. Unglazed or salt glazed bricks and tiles ; and
D. Architectural terrs-cotta made from plastioc day and either unglazed or

glazed with a leadiess glaze paly.

2. Definitions.—For the purposes of this schedule—

b.

f.
8-

“pottery” includes earthenware, stoneware, porcelain, china Hies, and
any othér articles made from such clay or from a mixture containing clay
and ather materials such a¢ quartz, filnt, feldspar, and gypsum ;

"efficient exhaust draught” means localised ventilation effected by
mechanical or other means for removal of dust or fume 50 35 to prevent
It from escaping into alr of any place In which work Is carried on. No
draught shail be deemed efficent which fails tu remove affectively dust
or fume generated at the paint where dust or fume originates ;

"fettling” includes scalioping, towing, sand papering, sand sticking,
brushing or any other process of cleaning of potteryware in which dust
Is given off |

"leadiess glaze“mesns a glaze which does not contaln more than ane per
cent of its dry weight, of 2 lead compound calculated as lead monaxide

"low solubility glaze” means a glaze which does not vield to dilute
hydrechioric acid more than five per cent of lts dry weight, of a soluble
lead compound calculated 3s lead monoxide when determined In the
manner described beiow —

A wilghiad quantity of the material which has been dried at 100 degrees

centigrade and thoroughly mixed shall be continuously shaken for one
hour 2 the common temperature with 1000 times IG weight of an
aguenus solution of hydrochiaric acid containing 0.25 per cent by welght
of hydrogen chioride, This solution shall thereafter be allowed to stand for
ate hour and then fiered, The lead salt contained In the dear filtrate
shall then be precipitated as lead sulphide and welghed as iead sulphide;

*sound or powdered fint of quartz” does not Include natural sands ; and

“potter’s shop” includes &l places where pottery s formed by pressing o
by any other procsss and all places where shaping, Teftling or other
treatment of pottery rticles priot to placing for the biscuit fire Is carried

B o % =
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f

Efficient exhaust draught.—The foliowing processes shiall ot be carrled an
without the use of an efficlent exhaust draught—

all processes involving the manipulation or use of & dry and unfritted lead
compound ;

fettling aperations of any kind, whether on greenware or biscult, provided that
this shail not apply to the wet fettiing, and to the occasional Rnishing of pottery
articies without the aid of mechanical power ;

sifting of clay dust or any other material for making tiles or other articles or other
articles by pressure, except where—

I :uﬂt;mmmmemm as to effectually prevent the escape
; oF

fi.  the material to be shifted Is so damp that no dust can be given off ;

pressing of tiles from clay dust, an exhaust opening being connected with sach
press, and pressing from clay dust of articles other than tiles, unless the material
Is so gamp that no dust is given off ;

fetting of tiles made from day dust by pressure, except where the fottling is
done wholly on, or with, damp material, and fettiing of other articles made from
clay dust, unless the materlal is so damp that no dust is given off ;

process of loading and unicading of saggars where handliing and manipulation of
ground and powdered fiint, quartz, aluminia or other materials are Invalved ;

brushing of earthenware biscult, unless the process Is carried on in 8 room
provided with efficient general mechanical ventiiation or other ventilation which
Is certified by the Inspector of Factorles as adeguate having regard to ail the

circumstances of the case ;

fettling of biscuitware which has been fired In powdered fiint or quartz except
where this i5 done In machines so enclosed as to effectuaily prevent the escape
of dust ;

whare cleaning after the application of glaze by dipping or other process |

crushing and dry grinding of materials for pattery bodies and 53ggars, unless
carried on in machines so enciosed as to effectively prevent the escape of dust
or is 50 damp that no dust can be given off ;

sieving or manipulation of powdered flint, quartz, clay grog or mixture of these
materials uniess it s so damp that no dust can be ghven off ; grinding of tiles on
ammmmﬂx:ﬂﬁﬂmwmeﬂﬂmm; '_
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I mwmm-ﬂmwmmwummmm
mwmaMEWaﬂmmmwduﬁmuuﬂh
or near to any place in which persons are employed ;

m. preparation or weighing out of fiow material, lawning of dry colours, colour
dusting and colour blowing ;

n. mould making uniess the bins or similar receptacies usad for holding plaster of
paris are provided with sultable covers ; and

0. maniputation of calcined materfal unless the material has been made and remaing
so wet that no dust is given off,

4. Separation of processes.—Each of the following processes shall be carried on
in such & manner and under such conditions as to secure effectual separation from
one another, and from other wet processes —

a. crushing and dry grinding or sieving of materials, fettling, pressing of tiles,
drying of clay and greenware, loading and unloading of saggars ; and

b, all processes involving the use of a dry lead compound.

5. Prohibition on use of glaze.— No glaze which is not a leadless glaze or a low
solubility glaze shall be used in a factory in which pottery s manufactured.

6. Prohibition relating to women and young persons.-— No woman of young

person shall be employed ar permittad to work in any of the operations spectied
in paragraph 4, or at any place where such eperations are carried on.

7.  Provision of screen to potter's wheel.—The potter's wheel (Jolly and Jigger)
shall be provided with screens or so constructed as to pravent clay scrapings
beirg thrown off beyond the wheal,

8.  Control of dust during cleaning.—

1. Al practical measures shall be taken by damping or otherwise (o prevent dust
arising during cleaning of foors.

L Damp saw-dust or other suitable materfal shall be used to render the moist
method effective in preventing dust rising into the air during the cleaning process
which shall be carried out after work has ceased.

9.  Floor of certain workrooms.—The fioors of potter's shops, sip houses,
dipping houses and ware cleaning rooms shall be hard, smooth and Impervious
and shall be thoroughly dezned dally by an adult maie using a moist method.

10. Protective equipment.—
| mmuﬁimwmmmwammmm
aummmﬂmi?dmmwmﬁll Q.

w
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m.mwhmﬂmﬁmﬂnmmﬂw ) deaned
ﬂvﬁhmwmnrmmmﬂumhm
caverings shall be washed, cleaned and mended at least once a week, and this
mmawmnmlbemmﬂmwﬂwwm

Iv. HupasmﬂmﬂhthMlnmwm#mwtawﬁm
nta_ndrrﬂadngnrm matenals and charging of ball mills and plungers without
wearing a suitable and efficent dust respirator.

11.  Washing facilities,—

I. The occupler shall provide and maintain, in & clean state and In good repalr for

tmﬁﬂlmWMamﬂmMMMhm

8. a3 wash place under cover, with elther-

Il & trough with a smooth impervious surface fitted with a waste pipe
without plug, and of suffident length to allow of at least S0
cantimetres for every five such persons employed at any one time,
and having a constant supply of dean water from taps or jets above
the trough &t intervals of not more than 60 centimetres ; or

I, &t least gne tap or stand pipe for every five such persans employed at
any one time, and having a constant supply of cigan water, the tap or
stand pipe being spaced nat less than 120 centimetres apart; and

b, asufficlent supply of clean towels made of sultable materlals changed
dally, with a sufficlent supply of soap and nail brushes.

12, Time allowed for washing —Bafore sach meal and before the end of the day's
work, al least ten minutes, In addition @ the regular meal times, shall be allowed
for washing to aach person employed in any of the processas mentioned in
paragraph 3,

13. Mess room.—

I. There shall be provided and maintained for use of all persons remaining within
the premises during the rest Intervals, a sllitable messmoom providing
accommiodation of 0.93 square meter per head and furnished with—

a sufficlent number of tables and chairs or benches with back rest ;
amangements for washing utensils ;
adequate means for warming food ; and

adeguate quantity of drinking water, G
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IL. The room shall be adequately ventilated by the circulation of fresh alr and placed

14,

16.

unda'mamargenfampuﬂuepaﬁmarusmnhsmm.

Fmd.#hh,nt:.ptﬂthhdhwttm—hhfmd,d‘ink.nmw“mn
wmmmmmmm,mmmwwwkmnwm
in which any of the pracesses mentioned In paragraph 3 are camried on and no
person shall remain in any such room during Intervats for meals or rest.

Cloakrooms etc.—~There shall be provided and maintained for the use of all
persons eémployed in any of the processss mentioned In paragraph 3—

a. 2 doakroom for clothing put off during working hours and such
accommaodation shall be separate from any mess room : and

D. separate and sultable armangements for the storage of protective
equipment grovided under paragraph 10.

Medical facilities and records of examinations and tests —

L. The occupier of every factory in which manufacture of pottery s camied on,

shall—

a. employ a qualified medical practitioner for medical survelllance of the
workers employed therein whase employment shall be subject to the
approval of the Chief Inspector of Factories ; and

b, provide to the said medical practitioner all the necessary fadiities for the
purpose refermed to in clause (a).

[I. The record of medical examinations and appropriate tests carried out by the sald

17.

medical practitioner shall be maintained in separate register approved by the
Crief Inspector of Factories, which shall be kept readily available for inspection
by the Inspector.

Medical examination by Certifying Surgeon.—

Every worker amployed in any process mentioned under paragraph 3, shall be
examined by a Certifying Surgeon within 15 days of his first employinent, Such
examination shall include tests for Jead in urine and blood, ALA In urine,
hemoglobin content, stippling of cells and no worker shall be allowed to work
malsmﬂmwmmmmmmmmmmwm
employment by the Certifying Surgeon.

. Al pﬂmsmmmwﬂﬂﬂmlﬁudﬂ under sub-paragraphs

3(a) and 3(n) shall be examined by a Cestifying Surgeon once in every 3 calendar
manths. Thase employed in any other processes mentioned in the remaining
wb—pmgﬂprsﬂmsstﬂbammmwamng&wmmm
mwimMmmmmwdaﬂmﬂuﬁmmmm
all the tests as specified In sub-paragraph (1) except chest X- ray which will be
ofce In 3 years,

The Certifying Surgeon after examining a warker, sruﬂuﬁ.ream_nf
mnmm.mmgmmﬂmwmmmmmm
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VIL

18

m-mmmndinmmmewﬂnwmmmuemlnuw
tlutud?nfﬂ!nmafmgfadnrf.mm#mwmmﬁad
mtmmmﬁﬂhsmw{mmﬁmunﬂmmnmu

_unmmnmmmwmemmgmmmammm@mm
Form XXIV,

/ mmmﬂmmmdmm@mymuuptmﬂymam

for Inspection by the Inspactor.

A Hawmmmmsmhwmwmuuamumm

mfwmwmlnthemummﬂnmmmmgﬂman
MM&'MMMMM&MW,MMIMBM
of Nis findings In the said Certificate and the health register, The entry of his
findings in these dacuments should alsn Include the pesiod for which he considers
ﬂmﬂmsaldmm_mﬁtﬁxwthﬂuﬂﬁmﬂmmnm
suspended from the process shall be provided with alternate placement faciiities
mﬂlﬁhﬁrbmmmmmﬂfﬂuwmﬂuwn,hﬂﬁm
case the person affected shall be sultably rehabilitated,

No person who his been found unfit to work as said in sub- paragraph

m'muemmmwpmmmmmuusaﬁmm
the Certifying Surgeon, after further examination, again ceriifies him fit for
emplayment in those processes.

Applications —These provisions shall not apply to a factory In which any of the
following articles, but no other pottery, are made :—
a. unglared or salt glived bricks and tiles ; and

b, Architectural terra-cotta made from plastic clay and either unglazed or
glazed with a leadiess glaze only.

Exemption. —If in respect of any factory the Chief Inspector of Factorles is
satisfied that all or any of the provisions of this schedule are not necessary for
Hﬂpmtﬂnﬂnnufﬂumwmmwmm,hEMWamrmm
in writing exempt such factory from all or any of such provisions, subject to such
conditions as he may specify therein, Such certificate may at any time be revaked
by the Chiel Inspactor-cum-Facilitator without assigning any reasans. C‘-ri

W= k=
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Schedyle B-XII
Chamical Works

PART I

1. Application —This schedule shall apply to all manufacture and processes
Incidental thereto carried on in chemical works,

2. Definitions.—For the purpose of this schedule -

b.

c

d.
e,
f.

9.

“chemical works® means any factory or such parts of any factory as are
listed in appendix "A’ to this schedule ;

efficent exhaust drought” means locallsed ventilation effected by
mechanical or other means for the removal of gas, vapour, fume or dust

to prevent it from escaping Into the air of any place In which work is
carried an ;

"Bleaching powder” means the bieaching powder commonly calied
chioride of lime;

"chlorate™ means chiorate or perchiorate;
"raustic™ means hydroxide of potassium or sodium;

"Chrome process” means the manufacture of chromate or bichromate of

jpotassium or sodium, OT the manipulation, movement or other treatment
of thess substances;

"Nitro or amino process” means the manufacture of nitro or amino
dervatives of phenol and of berzene or its homologues, and the making
of explosives with the use of any of these substances;

the t2erm ‘permit to work’ system means the compllance with the
procedures lald down under para 20 of Part 1] ;

"Toxic substances” means all those substances which when they enter
into the human body, through inhalation or Ingestion or absorption
through skin, In suffickent quantities cause fatality or exert serlous
affliction of health, or chronic harmful effects on the heaith of persons
exposed 1o it due to its inherent chemical or biclogical effects. In respect
of substarces whose TLV Is specified in Rule 64, exceeding the
concentration specified therein would make the substance toxic ;

“emergency” means a situation or condition leading to a circumstance or
sat of cifcumstances In which thers is danger to the life or health of
persons or which could result In big fire or explosion or pollution to the
work and autside environment, affecting the workers or neighbourhood in
a serjous manner, demanding immediate action;

“dangerous chemical reactions™ means high speed reactions, runaway
reactions, delayed reactions, elc. and are characterised by evoitipn of
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. "manipulation” means mixing, blending, fillng, em
sieving, drying, packing, sweeping, handirg, using, e, T

. *approved personal protective equipment” means items of personal
protective equipment conforming to the relevant 151 specifications or in

the abserice of it, personal protective equipment approved by the Chief
Inspector-cum-Facilitator ;

n. “appropriate personal protective equipment” means that when the
protective equioment Is used by the worker, he shall have no risk to his
life or health or body : and

0. ‘mnmedm'mﬂmmwmh?mmufﬂsmmm&sweﬂa
In reiation to the nature of the work carried therein and where hazards to

the persons entering nto or working Inside exist or are liksly o develop
during working.

PART IT

General Requirements
Applying to all the warks in Appendix ‘A’
1.  Housekeeping.—
L. Any spiliage of materials shall be ceaned up before further processing,
IL Foors, platforms, stairways, passages and gangways shall be free of any
obistructions.
[T1, There shall be pravided easy means of avcess to all parts of the parts of the plant
to faciltate cleaning.

2. Improper use of chemicals —Chemicals or solvents or empty containers
contairing chermicals or solvents shall be permitted to be Used by workers for any
purpose other than in the processes for which they are supplied.

3. Prohibition on the use of food, etc.—No food, drink, tobacoo, pan or any edibie

Item shall be stored or heated or consumed on or near any part of the plant or
equipment.

4. Cautionary Notices and Instructions.—

L. Cautionary notices in a language understood by the majority of workers shail be
prominently displayed in all hazardous areas drawing the attention of all workers
about the hazards to health, hazards involving fire and explosion and any other
hazadsﬂnasmmdm?fmnlwmm&h
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5.

IL

mwuﬂgwmmmimhmummmm
w&m’aﬁaﬂmmummmmmrmwmth.

Iraddition to the above cautionary notice, arrangement shall be made to instruct
and educate all the workers Including llliterate workers about the hazards In the
mlmmmmmmmmeemm.mm
normal course of thelr work. Such Instructions and education should also deal
wlthmhmmwmmmmmmmmmmh
mmdsummadeEMWMmlmm“uﬂlm
abrmwmnmamuupmmﬁmhuomwrumhanumw
hazard. Further, an undertaking from the workers shall be obtsined within 1
manth of their empioyment and for old workers employed, within one month of
coiing into operation of the rules, to the effect that they have read the contents
m-MEWWMImﬂmmmmmmm
them. The training and instructions to all workers and all supervisary personnel
shall include the significance of different types of symbols and colors used on the
labels stuck or painted on the varous types of containers and pipe lines.

Evaluation and provision of safeguards before the commencement of
process.—

. Before commencing any process or any expedmental work, dt any new

manufacture covered under Appendix "A', the octupler shall take all possible
Seps to ascertain definitely all the hamrds involved both from the actual
operations and the chemical reactions including the dangerous chemical
reactions. The properties of the raw materials used, the final products to be made
and any by-products derived during mamufacture, shall be carefully studied and
provisions shall be made for dealing with any hazards including effects an
workers, which may occur during manufacture,

Informiation In writing giving details of the process, its hazards and the steps
taken or proposed to be taken from the design stage to disposal stage for
ensuring the safety as in sub-para (I) above should be sent to the Chief Inspactor
&t the aarfiest but in no case less than 15 days before commencing manufacture,
handiing, or storage of any of tems covered under Appendix ‘A", whether on
experimental basis, or as pillot plant or as trial production, or as large scale
manufaciure.

The design, construction, instaliation, operation, maimanance and disposal of
the bulldings, plant and facilities shall take into consideration effective safeguards
against all the safety and health hazards so evaluated.

The requirements undes the sub-Para (1) to (III) shall not act in lieu of or in
derogation to, any other provisions contained in any Act goveming the work.

Authorized entry.—Authorized persons only shall be permitted to enter any

section of e factory or plant whers any dangercus operations or processes ane

being carried on or where dangerous chemical reactions are taking place or
where hazardous chemicals are stored,

w— 4—-—;
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7.

L

Examination of instruments and safety devices —

All instruments and safety devices used In the process shall be tested before

t=king into use and after carrying out any repair to them and examined once In

a manth, by & competent person. Records of such tests and examinations shall
be maintained In @ register,

All Instruments and safety devices used In the process shall be operated dally or

as often as it s necessary, to ensure s effective and efficient working at all

Electrical Installations. —All slactrical instalistions used in the process covered
in Appendix ‘A’ shall be of an appropriate type to ensure safety against the hazard
prevalent in that area such as suitebiilty against dust, dampness, comrosian,
ﬂumnubﬂ&rwmmwﬂmﬂwﬁrmhﬂmrﬁmﬁl
specifications goveming their construction and use for that area.

Handling and storage of chemicals.—

The contaitiers for handling and storage of chemicals shall be of adequate
strength taking into consideration then hazardous nature of the contents, They
shall also be provided with adequate Isbelling and colour coding arangements
to enable identification of the containers and their contents indicating the hazards
and safe handling methods and shall conform to the respective IST standards.
The instructions given in the label shall be strictly adhered to. Damaged
cantainers shall be handied only under supervision of a knowledgeable and
mﬁhﬁep&mmﬂmﬂhﬂeﬂﬂlmmhﬂuumhnmm
Using appropriate means,

Mnmnganmhrﬂmmdwmmwﬂngn!mmm
i reaction vessels and containers shall be such as to prevent any risk of fire or
ﬂﬂﬁﬂﬁﬁﬂﬁﬁhﬂmtmmmammnm
specified In Rule 66.

wmumuﬂmmﬁmmmuﬁnmmmm—mlmm
the arrangemants shall have suitable ventilation faciities and shall enatile the
mmﬂmMMMaMWMmumﬂﬂI
ﬂmmimm*mmufmmwmmﬂMam
hmw"wmmﬂmmmmnmm.

talﬂnmgeurdmi;alswmnmwudum which are highly unstable
mmﬂemmmnmmmwmmmmmmmﬁ
use ;

b. wmmmemammdmmuummmmmue

mﬂmp&mﬁﬁmﬂﬂmtﬁl&fﬁu@mﬁmmwa
obtained ;

c. Notwithstanding anything contained in dauses (a) and (b) above, the
Chief inspector-cum-Faciliator may direct any facitiry carrying out
melnwm'tnfur&ammwdhmﬂgﬂ
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10.

11,
ll

1L

1ML

1Z
L

IL

13.

substances o quantities less than two months on considerations of safety

d. Standby srrangements egqual to the biggest container shall always be
available to transfer the toxic substances quickly into the standby storsge

facility If any defect develops in any of the container resulting in the
reiease of toxic substances,

Any storage faciiity constructed using non-metallic material such as Fibregless
Reinforced Plastics (FRP), all glass vessels etc,, shall have adequaste strength to
withetand the stress, if any, exened by the contents and shall be properly
anchored. Warking platforms, access ladders, pipelines &tr. used In such storage
facility shall not have any support on the structure of the storage fadility and
shall be independently supported.

Facility for isolation.—The plant and equipment shall be so constricted and
maintained as to enable guick lsolation of plant or part of plant or equipment,
with appropriate indication. One copy of the kayout plan Indicating the isolstion
facilities shall always be available with the security personnel, the maintenance

and tha heaith and safety personnel and these isolation facilities shall be checked
for its effectiveness once in 3 month,

Personal protective eguipment —

All workers exposed to the hazards In the processes covered by this Schedule
shall be provided with appropriate and approved type of personal protective

equipment. Such eguipment shall be In a clean, sterile and hygienic condition
before lssue.

The occupier shall armange to inform, educate and supervise all the workers In
the use of personal pratective equipment while carrying out the job,

As regards any doubt regarding the appropriateness of any personal protective
eguipment, the decision of the Chief Inspector-cum-Faciitator will be final,

Alarm Systems. —

Sultzble and sffective aiarm systems giving audible and visible Indications, shall
be installed at the control room as well as in all strategic locations where process
control arrangements are available 50 as to enable corrective action to be taken
mmamlwmmmimmmmum
to conditions conducive for an outbreak of fire or explosion o ootur. Such alarm
systems shall be checked daily and tested every month at least once to ensure
its performance efficiency at all umes.

memmMMmbelmlldh
mﬂMmmﬂmMMﬁmhﬁmmmW
mwwmmmmmwmmmmme

Control of escape of substances into the work atmosphere —
. Q-
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11

14,

15.

dmmnmitmarmctnmaﬂumm,mmmmlnﬂm
containers, vessels, sewers, drains, flues, ducts, culverts, and buried pipes and
mmmuﬂmmwﬂrmmﬂamw

give nse to fire or explosion or toxdic hazards during normal worldng and in the
event of accident or emergernicy.

In the svent of the failure of the arangements for coritral resulting in the escape
of substances in the work atmuosphere immediate steps <hall be taken to control

Emmmamm,mmmFEMMmemm

the subsmances that would have escaped into the work stmosphere before taking.
immediate steps as required in sub- Para (I1), shall be rendered innocuous by

diluting with air or water or any other suitable agent or by sultably treating the
substances.

Control of dangerous chemical reactions.—Suitsble provision, such as
automatic ang or remobe control arrangesments, shall be made for controlling the
effects of ‘dangerous chemical reactions”. In the event of failure of control

arrangaments automatic flooding or blanketing or other effective amrangements
shall come Imto operation.

Testing, examination and repair of plant and equipment —

L Al parts of plant, equipment and machinery usad in the process which in the

likely event of their fallure may give rise to an emergént situation shall be tested
by a competent person before commencing process and retested at an Int=nval
of two years or after camying out repairs to it. The competent person shall
Identify the parts of the plant, equipment atid machinery required to be tested
as aforesald and evolve a suitable testing protedures. In carrying cut the test
mentioned abave In respect of pressure vessels or reaction vessels the follcwing
precautions shall be observed, namely—

a.  before the test is cartied out, sach vessal shall be thorughily deaned and
examined sxtarnally, and as far as practicable, intermally also for surface
mmwwmmmmwmmm
removal of shudge, If any, all due precautions shall be taken against fire
or explosion, if such sludge |s of pyropheric nature or conlains
spontaneously combustible chemicals ;

b, a3 soon 2 the test i5 completed, the vessel shall be thoroughly dried
ammammmmmmmmumamm
indicating the person by whom testing has been done, and the date of
test ; and

vessel which fails to the test ar which for any other reason Is

i ;ﬂmmmmmfm'm:::ﬂbuMNmmhm

intimation to the Chief Inspectar-cum-Facllitator, @_
v 47
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1. All parts of plant, equipment, machinery which is the likely event of faillure may
give rise to an emergent situation shall be @amined once in a month by the
1Il. Racords of testing and examination referred to in paragraphs (I} and (I1) shall

be maintained as long as that pait of the plant, equipment and machinery are in
use.

V. All repair work induding alteration, modification and addition to be caried out to
the plant, equipment and machinery shall be done under the supervision of 2
responsible person who shall evolve a procedure to ensure safety and heaith of
persons doing the work. When repairs or medification is done on pipefines, and
jnirdsmmlredmhew&dEd,M'mldlngnfﬁmmmm*
Wherever necessary, the responsible person shall reguiate the aforesald work
through a ‘Permit to work system”,

16. Staging.—

1. Al staging that Is erectad for the purpose of mairtenance work o repair Woik or
for work connected with entry into confined spaces and used in the processes
mew,aﬂlhamrqummmmmsm
material of adequate strength. Such staging shall conform to the respective
[ndian Standard spedfications.

IL. &uquﬂﬂiruthu@dwamdﬁdmmeﬁmﬂmmemh
mmmmmwwﬂmmmmmm
siages.

. AHMMWMMMQWPMMM&HW
mmwsafeaﬂﬂﬂiheﬁm“ihmmrﬁmﬂsmarﬁﬁtuf
one metre and toe board.

17. Seating mm-—'ﬂﬂ seating amangements provided for the

mmamrmawmmmmmnnmd
manufacture of mwr-mmmmmmmmuenfmam
mmammmmmmmmm-mmm
atmasphere,

18, Entry into or work in confined spaces.—

L mmﬁﬁdmmmmmmmmmdﬂﬁmw,
mumﬂumﬁmﬂmemmmmmuw
wmmmmmmﬂdeﬂumﬂmﬂm—



b. regulate the entry or work Inside the confined spaces through a ‘permit to
work system’ which should include the safeguards so developed as required
under sub-clause (a) above ;

<. before testing the confined space for entry Into or wark, the place shal| be
rendered safe by washing or cleaning with neutrailsing agents; or purging
with steam or inert gases and making adequate forced ventilstion
grrangements or such measure which will render the confined space safie |

d. Shall arrange to carmy out such tests as are necessary for the purpose by a
competent person and ensure that the confined space & sefe for the
persons to enter or work. Such testing shall be carried out as often as is
necessary during the course of work to ensure its continued safety ;

e, shall amange to educate and train the personnel who would be required to
work in confined spaces about the hazards involved in the work. He shall
aiso keep In readiness the appropriate and approved personal protective
aquipment including arrangements far, rescue resurrection and first aid,
and shall armange supervision of the work at all tmes by a responsible and
knowiedgeable person.

I, The manager shall maintzin a log of all entry into or waork in, confined spaces

b.

and such record shall contain the detalls of persons assigned for the work, the
iocation of the work and such other details that would have a bearing on the log
haok so maintaineéd shall be retained as long as the conceimed workers ame in
service and produces to the Inspector when demanded.

Maintenance work etc.—

. All the work connected with the maintenance of plants and equipment Including

cleaning of empty containers which have held hazardous substances used in the
processes covered I this Schedule, shall be carried out under ‘permit fo work
system’ employing trained personnel and under the supervision of responsible
person, having knowledge of the hazards and precautions required to deal with
them.

Maintenance work shall be carmied out In such a manner that there Is no risk o
msinmmnywmmmmWw.ﬁmmhwmurm
work shall be cordaned off or the presence of UNCONNECTES PETSONG
controlied.

Permit to wark system.—The permit to work system shal inter alla Intlude
mmﬂmnfmmmﬁngmummuewnmwmﬂmm
to be subjected to the permit to work system i —
ammmﬂummmmmuummmm
mmwdamﬂaﬂmammmﬂiam:

li m&mﬂmwqummmmmﬁmls
mmmuanmmmmmmmqw
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permit to work and the place of work Including the parts of plant, machinery shall
be rendered safe by cleaning, purging, washing, efc. ;

c. all work subject to the permit to work system shall have predeterminged work
procedures which integrate safety with the wark. Such procedures shall be

reviewed whensver any change ooours jn material of equipment 50 that
continued safety is ensured,

d. persons who are assigned to carry out the permit to work system shall be
physically fir in all respects taking into consideration the damands and nature, of
the work before entering into the confined space. Such person shall be
adequately informed about the comect work procedures as well as the
precautions to be obsarved while carrying out the permit to work system;

e. adequate rescue arangements wherever considered necessary and adequate
first aid, rescue and resurrection afrangements shall be avallable in good working
condition near the place of work while camrying out the permit to work system,
for use in emergency;

¢, appropriata and approved personal protective equipment shall be used while
carmrying out the ‘permit to work system’;

g. after completion of work subject to the "permit to work system’ the person
meaﬂmmmmmmmmmmm
condition so as to prevent any danger while camying out reguiar process.

21, Safety sampling personnel, —The gooupler shall ensure the safety of persons.
mhﬂﬁmmﬁwimmﬂmmmahmmsm
wmmﬁﬂuﬂuunvﬁﬁﬂmmmwmm
aquipment, if required,

H.Wm—mmmmanmm&mﬁﬂﬁﬂmwmdw
mmmalmmmMmmemhmmh
wwmmmmm‘mmwummm
W,Mmﬂhﬂdmmﬂdmm:mmm,nm
permitted to be bullt up in the work ervironment.

71, Procedures for meeting emergencies. —

L Thuommiudmbﬂvmﬁngmtﬂuwbmmwwm
mummwﬂwumewmmamm
unpmammﬂmﬂmdMNmHﬂwmmmmmM
wmhurrﬂ:alrwhmmmﬁﬁmidmtﬂdsluﬂ be reviewed every
YES,

1L, mmmmtaamﬂmmmmmmm
mmmmhmmﬂmWMhﬂphm
mnmmmmmmuwﬁmmm

1L MﬁuwmmumlﬂﬂmammmlsﬁMru
and plans formulated mmmmm,,mmmef Inmem!qnf
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Iv. The occupler shall amange to install distinctive and recognisable warming
amangements to caution all persons inside the plant as well as the
neighbouring community, if necessary, to enable evacuation of persons and
to enable the cbsenance of emergency procedures by the persons who are
assigned emeérgency duties. All concarned must be well informed about the

waming arrangaments and their meaning. The arrangements must be checked
for Its effectiveniss every month,

V. Altemate power supply amangements shall be made and interlocked with the
narmal power supply system so as to ensure canstant supply of power to the
faclities and equipment meant for compliance with requirements of
Paragraphs 10, 11, 12, 13, 14, 18, 22, and this paragraph of Part I1, Part III,
Part [V and Part V of this Schedule,

Vi. The occcupler shall arrange to suspend the further process work I @ place
where emergency is established and shall forthwith evacuate all persons in

VII. Al the employees of the factory shall be trained about the action to be taken
by them including evacuation procatures during emergencies.

VIIL. Al emergency procedures must be rehearsed every three months and

deficiencies, if any, in the achievement of the objectives shail suitably be
corectag.

DX, The occupier shall arrange to have ten per cent of the workers trained In the
use of First Ald Fire Fighting appliances and in the rendering of specific hazards
of the particular process.

X. The occupier shell furnish immediately on request the specific chemical
identity of the hazardous substance to the treating physician where the
information i neaded to administer propar emengency or first-ald treatment
to exposed parsons,

24. Danger due to effluents. —

L. mmﬁﬂh&mmwmﬂnﬂw#umm
different processes and operations which may cause dangerous of poisonous
gases to be evolved,

IL Effiuents which contain or give rise in the presence of other effluents to

MwﬂluwmmWWmmm
that they may be trapped and rendered safe.

PART 111
Fire and Explosion Risks
1. Sources of ignition including lighting Installation. —

I HummmhﬂbanmardnnMMHrmm
munmwmmsmdmmumeufwﬁmu
otherwise causing combustion or any other source of ign n or any naked
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fight shall be installed or permitted to be in the process area where there
coutd be fire and explosion hazards.

hot exhaust pipes shall be instalied outside a buliding and other hot pipes or
hot surface ar surfaces likely to become hat shall be suitably protacted.

Thee classification of work areas in terms of its hazard potential and the
selection of elactrical equipment or other equipment that could constitute a
source of ignition shall be in accordance with the respective Indian Standard.

Where a flammable atmosphere may be prevalent or could occur, the soles
aof footwear worn by workers shall have no metal on them, and the wheels
of trucks or conveyors shall be conductive type.

Al tools and appliances used for work In this area shall be of non-sparking
type.

Smoking in process areas where there are risks of fire and explasion shail be
prohibited, and waming notices in the language understood by majority of

workers shall be posted In the factory prohibiting smoking Into spedified
areas.

2. Static Electricity. —

L

All machinery and plant, particularly, pipe lines and belt drives, on which
static charge is likely to accumulate, shall be effectively earthed. Receptacies
for fiamimable liguids shall have metaliic connections to the earthed supply

tanks to prevent static sparking. Where necessary, humidity shall be
regulated.

Motille tanker wagons shall be earthed during filing and discharge, and
precautions shall be taken to ensure that earthing is effectve before such
filling or discharge take place,

3. mmmmmmﬂlh&ﬂmm
necessary, and shall be maintained.

Process heating. —The method of providing heat for 8 process likely to result in
mmmmﬂmﬂmﬂﬂm!mmmﬂﬁmbuadﬂmh
m,mmmmuummmasmwmmmmmmm
mmw.ummmmmmmm,mm#mum
mnwmmm.mm,mmmmu
he automatically controlied at a pre-determined temperature below the danger
temperature.

Leakage of flammable liquids. —

4.

I

pmﬁhnmnmmmmwmmmwm.mmm
mwmmm&mﬁmmm.

Waste material in contact with flammable stibstances shall pe disposed off
mm&uwmdmiwmmmm- q-
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I,  Adeguate and suitable fire-fighting appliances shall be instalied In the vicinity

of such vessels.,

6. Safety valves. —Every still and every dosed vessel which gas is evolved or Into

Mﬁ&mﬂ,mtnmkﬁ'&nmmhhﬁetﬂﬂEEmm

atmaspheric pressure, shall have attached to it a pressure gauge, and & proper
safety valve or other equally efficient means to relipve the pressure. These
appliances shall be maintained in good condition,

Installation of pipe line etc—All pipelines carrying flammable or explosive

substances shall be protected from mechanical damage and shall be examined by
a responisible person once a week to detect any deterioration or defects, or
accumudation of flammable or expiosive substances, and record kept of any defects
found and repairs made.

n.

1. Leakage— e P

Firefighting systems. —

Every factory employing 500 or more persons and carmying Gut processes listed
In Apperidix ‘A’ shall provide—

a. Trained 2nd responsible firefighting squad so as to effectively handie the
fire fighting and fifesaving equipment in the event of fire or another
gmergency, Number of persons In this squad will necessarlly depend
mhm&ﬂﬂlm,mmﬂnmmwelﬁﬂmam
trained persons to be available at any time. The squad shall consist of
watch and ward personnel; fire pump man and departmental supen/sors
and operators trained In the operation of fire and emergency Senvices,

b. mwmwlmmmhammwm

mmmmmmmhfwm@mmmm
premises;

[ squdwmmmmmwmmungwwmmm
helmets, boots and bells,

Amrmmmmm_mmnmwwmmmm
mmmmmmmmmmawﬂuuwm
mmmmmmm-mmmwmmmdemm.

mwmn-mmmwmmmEimmufaﬂ

wkammmmmhrwmﬂmmmﬂwm
nmmrﬂngqrdenwdefmmmhhmwﬂh:muthhe
l:wgltmma_nmnfsquadluadtf.

mmnummmﬂmmmmmmmwmmdmmw
henmnaiﬁm'aﬂmummmﬂmﬂngmm:ghmﬂmemmm
anﬂpl&mdhnmmﬂiﬂtmmmmmmamﬁ.

PART IV
Risks of Yoxie Substances (3

Page 114 uf 276



L

All plants shall be so designed and constructed as to prevent the escaps of
tovic substance. Where necessary, separate buildings, rooms, or protective
strictures shall be used for the dangerous stages of the process and
bulldings shall be so designed as to localize any escape of toxic substances.

Catch pits, bund walls, dykes, or other sultable safeguards shall be provided
to restrict the serlous effects of such leakages. Catch pits shall be placed
betow foints |n pipelines where there Is danger invoived to maintsnance and
other workers from such leakage.

2. Drainage - Adequate drainage shall be provided and shall lead to collection tanks
mmmmmmwmmmmmm
m,mwmmmmmwmmumm
drains or sewers.

3. Covering of vessels.—

Emﬂ:ﬁmdwmmgwmmmde
covered as to eliminate all reasonable risk of accidental contact of any postion
Hﬂﬁbﬂ?dammﬂr.ﬁhan.hemcmﬁtmdaﬁmmwm

Such vessal shall, uniess its edge 1s at least 90 centimetres above the adjoining
ground or platform, be securaly fenced to a height of at least 90 centimetres
above such adjoining graund or platform.

Where such vessels adioin and the space between them, clear of any
smmghnu:nrmmasmmmqsmmme
isﬁwm&rﬂnﬂumﬁdﬁ.hﬂﬁnﬁmﬂﬂmﬁmmmﬁw
ammmﬂmmmm.memmwnmmmum
prévent passage between them :

Provided that sub-paragraph (11} of this paragraph shall not apply to -
a. saturators used In the manufacture of sulphate of ammonia ; and

o. Tralpaﬂufmaﬁmsufhnmamm pars which require raking,
drawing or filling.

4. Continuous exhaust arrangement.—

awhh'umutﬁpur,gﬁ.hmnmdmmmm
Wmmmnﬁwmﬁ exhaust draught. Such arrangement shall be interiocked
mmmmmmm

lnﬂmdﬁmdwmwammmm
ﬂuidﬂdmmmwﬂmﬂtpfm

5. mm.umwmwmmmummmm
mmmumufmnmmsmmmmymdmﬂmmﬂf
mﬂammmmmmmmmmmmmﬂ
work. Q.

E. Waste dlw-— r 4 T
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There shall be provided a suitable receptacle made of non- absprbablie
material with a tightty fitting cover for depositing waste material soiled
with todc substances and the contents of such receptacie shall be
destroyed by burning or using other sultable methods under the
supervision of a responsible person,

During the course of manufacture, whenever any batch or sntermediate
products having toxicity is relected on considerations of quality, sulficient
precautions shall be taken to render them Innocuous or otherwise treat
them or inactivate them, before disposal.

The empty containers of toxic substances shall be cleaned thoroughly
before dispasal under the supervision of a responsible person.

PARTV
Special Provisions

Special precautions for Nitro or Amino Processes, —

Linless the crystalilzed intro or aming substances or any of its iquor i broken
ar agitated in a completely enciosed process S0 as not to give rise o dust or
fume, such process shall be carmied on under an efficient exhaust draught or
by adopting any other sultable means in such @ manner as to prevent the
escape of dust or fume In the working atmosphere.

No part of the glant or equipment or Implements which was in contact with
nitre or amino compounds shall be repaired, or handled unless they have
bean emptied and thoroughly ceaned and decantaminated.

Hﬂhgmmnmimwmmﬁmmmmmﬂﬂemwm
using @ sultable scoop to avoid physical confact and the drying of the
cantainers in the stove shall be done in such 8 manner that the hot and
contaminated air from the stove is not drawn into the work room.

Processes invalving the steaming into or around any vessel containing niro
mmﬂmmnﬂswiumwmmmﬂﬁﬂhamhdmmw:ha
nﬂnnaﬂﬁth!Emmmmhmwmnwdmbnhmm
inbo the warking atmosphere.

Simurﬂdntsmmaﬁmeﬂwhmhhmma:ﬂurﬁshahhmhem
atdaﬁm’mdﬂmufmthumdumummmmﬂt
poisoning with Altro Gr @aming compounds,

I.Spﬂlmuﬂmﬁh‘mm.—-

L.

Grinding and sieving ufmﬂumlﬁshdwmptmammullhecmﬂd
o In such a manner and under such condition as to secure effective
mhmmmmwummmmmw.

where wet
memﬂhemﬂmmmﬁhmmmﬂmpm
chrome processes such as leaching, aodification, sulphate mﬂﬂg.

W 4 Puuﬂinﬂ‘l"i



[iL.

evaporation, aystallisation, centrifugation or packing are camied out, to
erable quick washing of affected parts of body with running water,

Weakly Inspection of hand and feet of all persons employed in chrome
process shall be done by a aualified nurse and record of such Inspections
shall be maintained in a form spproved by the Chief inspector of Factories.

There shall be alweys avallable at designated places of work sultable
aintment such as glycerine, vaseling, atc. and water proof plaster in a
separate box readlly accessible to the workers so as o protect against
perforation of nasal saptum.

].Eﬂdﬂmmfﬂmﬂ‘ﬁﬂnﬂhlﬂmm—

L

Processes and chemical reactions such as manufacture of vinyl chibride,
benzyl chioride etc. which are required to be carried out in all glass vessels
shall have sultalie means [ike substantial wire mesh covering to protect
mmmmmm&mwwmm

Any spillage or emission of vapour from the all glass vessel due to breakage,
shall be Immediately Inactivated or rendersd innocucus by suitable means
such as dilution with water or sultable sohvents 50 &s to avold the risks of fire
of explosion or health hazards.

4. Special precautions for processes involving chiorate manufacture.—

I1L.

Iv.

Crvsmlmn.uﬂrﬂquurpanﬂngdchlmmmnthemmam
mruawwmmmmnmgunnmnmmm
Wmmmwmm.mmmm
thoroughly cleaned daily.

memmmmuhmwn,mmmmmm
wmmmmwmmnmwmwmmnm

thoroughly cleaned daily.

Adequate guantity of water shall be available near the place of chiorate
process for us= during fire emergency.

wmmmwmmm-wmmdMnrm
contain crystallised ground chiorate.

5. wwhmmﬂmmﬂwmﬂm
reinforced plastics.—

1L

1L

Mﬁmtmmmmmmwlmwmm
National Standard.

mmwmmmmmmwmmmﬂ
plant and equipment to avoid accidental damage.

mMWwwmuimﬁﬁmm;mﬁmmmM
Mmmﬁumﬂasmmﬁﬁmwasmmmmm

of the manufacture. v A q
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v.

V.

All pipe work shall be supported so that total loads local to the branches on
the vessal or tank do not excead their design values.

After erection all plant and equipment shall be subjected to @ pressure test
fallowed by a thorough examination by @ competent péerson. The test and
examination shall be as per relevant Standard. A cortificate of test and

examination by a competent parson shall be obtained and kept available at
sites.

All plant and equipment shall be subjected to periodical test and examination
and record maintained as per Paragraph 15 In Part 11 of this Schedule.

plant and equipment during theldr use shall not be subjected to over filling or
over loading beyond rated capacity.

PART VI
Medical Requirements

1. Decontamination facilities,.—In 2ll places where toxic substances are used In

ml&dmm‘h‘ﬂnwnﬂmmMNanﬂum
emergency i—

a. fully equipped first aid box ;
b. mﬁﬂimﬂﬂmdeﬁmwmmﬂMﬂf

mmumwmmmmmmm
mtammum,mﬂthdﬁlhummmm
Table below ' —

No. of persons No. of drenching showers employed at any Ume

Upto S0 persons 2
Between 51 to 100 3
101 to 200 3 + 1 for every 50 persons thereafter
201 to 400 5 + 1 for every 100 persons thereafter

401 and 2bove 7 + 1 for every 200 persons thereafter



L. For faclores employing upto workers—

a. the services of a qualified medical practitioner hereinafter khown as
Factory Medical Officer, available on a retainership basis, in his notified
dinic near to the factiry for seeking medical halp during emergency. He

will also camry out the pre-employment and periodical medical
maminations as stipulatad In paragraph 4 of this Part.

b, A minimum of five persons trained in first ald procedures, amongst whom
At least one shall always be avaiiable during the working period.

c. A filly equipped first aid box,
Il. For factories employing 51 to 200 workers -

a. The occupational health centre shall have & room having & minimum flcor
area of 15 sq.m., with fioors and walls made of smooth, hard and
Impervious surface and shall be adequately Illuminated, ventilated and
equipped.

b. A part-time Factory Medical Officer will be in over all charge of the Centre
who shall visit the factory minlmum twice in 2 week and whose services
shall be readily availlable during emergencies,

c. There shall be one qualified and trained dresser-cum-compounder on duty
throghout the warking period.
d. A fully squipped first ald box.
Hi. For factories employing above 200 workers—

a. There shall be one full-time Factory Medical Officer for factories employing
upto 500 workers and one moare medical officar for every 1000 workers of
part thereof,

b. The occupational health centre In this casa shall have @ minimum of 2
rooms each having a minimum floor area of 15 sq,m. with floors and waills
made of smooth, hard and Imparvious surface and shall be adequately
(uminated, ventilated and equipped.

¢, There shall be one trained nurse, one dresser-cum-compounder and one
Wmmwmmmmmw.
d. mmwmwmmmﬁmmmmwmm
manage medical emergencies.
3.  Ambulance Van —
‘A, there shall be
L mmwfactnwcanﬁmm;:mmmw A,
pmmmminmm.amwycmwm

Ul ambulance van as per Appendix 'C’ manned by a full-time driver<um-
mwanﬂw,mmmnmmmmpmﬂmmﬂ
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1L

4,
I

iR

hespil or other places. The Ambulance Van shall not be used for any purpose

other than the purpose stipulated hersin ang will always be avallable near the
Occupational Health Centre,

The relaxation to procure Ambulante Van from nearby places provided for in sub-

para (1) above will not be applicable to factories employing more than 500
workers,

Medical examination.—

Workers employed in processes covered In Appendix ‘A’ shall be medically
examined by a Factory Madical Officer in the following manner—

a. Onra before employment, ™ ascertain physical sultabllity of the person to
do the particular job ;

b. Onceina perod of 6§ months, to ascertaln the health status of the workes
; and

¢. The details of pre-employment and perindical medical examinastions
carmied out as aforesaid shall be recorded in the prescribed form.,

Any finding of the Factory Medical Officer reveaiing any abnormality or
unsultability of any person employed In the process shall iImmediately be repiorted
to the Certifying Surgeon who shall in tumn, examine the concemed workers and
communicate his findings within 30 days. If the Certifying Surgeon is of the
opiniott that the person so examined |5 required to be suspended from the
process for health protection he will direct the occupler accordingly, who shall
not employ’ the said worker In tha same process. However, the person %o
suspended from the process shall be provided with alternate placement facilities
uniess he Is fully incapacitated in the opinion of the Certifying Surgean, in which
case the person affectad shall be suitably rehabilitated :

Provided that the Cartifying Surgeon cn his own may examine any other worker
whom he fesls necessary to be examined for ascertaining the sultabllity of his
employment in the process covered in Appendix *A’ or for ascertaining the heaith
status of any other worker and his opinion shall be final.

No person shall be newly appointed without the Certificate of Fitness granted by
MWWM.IFMFMMWDMMImmﬂt
for being appointed to wark in the process covered in Appendic 'A’, such person
shall have a right of appeal to the Certifying Surgeon, whase opinion shall be
final in this regard.

mmmmwmmmuummmm
sub-para (2) shall be empioyed agaln in the same process only after oblaining
m_mmm&mmammwmmmmm
that effect in the health register,

v % ¥
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PART VII
Additional Welfare Amenities

1.  Washing facilities.—

There shall be provided and maintained In every factory for the use of all
the workers taps for washing, st the rate of one every 15 persons
including Biquid soap in a container with tilting srmangements and nail
brushes or ather suitable means for effective ceaning. Such faciiities shall

be conveniently accessible and shall be kept In a clean and hygienic
condition.

1f washing fadilities as required above are provided for women, such

facilities shall be separate for them and adequate privacy at all times shall
be ensured In such faciiities.

7, Mess room fadilities —

L

I

The occupier of all the factories canying out processes covered In
Appendix ‘A’ and employing 50 workers ar more, shail provide for all the
workess working in @ shift mess room facilities which are well ventilated
and provided with tables and sitting facilities along with the provision of
cold and hygienic drinking water facilities.

Such faclities shall Include suitable artrangements for cleaning and
m&mmmlmmmmlnadmmmmrwm

3. Cloakroom facilities.—
: ¢ mmdmmmmmmmm

Appendoc ‘A’ shall provide for all the workers employed in the process
cloak room fadlities with Iockers, Each worker shall be provided with two
bdammhwmtﬁoﬂrﬂandanmmmmwmmm
and the lockers should be such as to enable the keeping of the dothing in
a hanging position.

L The cloak room facilities provided In pursuance of sub-para (1) shail be

hﬁeﬂaﬁl&raﬁpﬂhnﬂhﬂtfaﬂﬂﬁﬁmﬁﬂhﬂfﬁuﬂﬂuwm
pursuance of para 1(I), If it Is not possible to locate the washing facdiiities
mmmwlmmmmnmmm
for cleaning and washing.

4. Special bathing facilities.—

L

Thmmaﬂmthvm%ﬂﬂmmwﬂwder
Appendo: "B shall provide special bathing facllities for all the workers
employed and such facilities shail be provided at the rats of 1 for 25
workers and part thereof, and shall be maintained In 3 :iaanmdm&et
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1.  The occupler shall Insist all the workers employed in the processes covered

In Appendix ‘B’ to take bath after the completion of the day’s or shift work
using the bathing faclities 5o provided and shall also effectively prevent

such of those workers taking bath In any place other than the bathing
faciiities.,

Notwithstanding anything contained In sub-para (1) above, the Chief
Inspector may require in writing the octupier of any factory carmying out
any other process for whiich his opinion bathing facilities are essantial from
the health point of view, to provide spedial bathing faclities.

PART VIII

1. Duties of workers.—

1.

Every warker employed in the processes covered in Appendix A" and
Appendix "B shall not make safety davice or appliance or any guarding o
fencing arrangement, Inoperative or defective and shall repoit the

defective condition of the aforesaid arrangements &5 soon as Ne s aware
of any such defect.

Before commencing any work, all workers employed in processes covered
In Appendix ‘A’ shall check their workplace as well as the machinery,
equipment or appliance Usad in the processes and report any mai-function
or defect immediately to the supervisor or any responsible person of the
managerment.

All workers shall co-operate In all respects with the management whille
carrying out any work of amy emergency duty assigned to them In
pury.mnrmsmmmmmmaﬂﬂtmlmm
equipment issued to them In a careful manner.

mmmmmmmmwxwum
"B’ shall it smoke In the process anea or storage area. If special facllities
are provided by the management only such facilities should be used.

All workers employed in the processes covered in Appendix A shall not
remain n unauthorised place or carry out unauthorised work or Impravise
mmmmmmadmmmmﬁmmamufmmdﬂﬁﬁ
m:hdmwmnfﬂﬂmmﬁimummmﬁﬂenﬂn
to themselves as well as or to others employed.

mmmmmmmmmmﬁmamm
under these rules.

PART IX

Wmmwﬂfmnmumumﬂm
and women

L. The Chief Inspactor of Factories may by ah order in writing, mhrli:l;w_rpmﬂhit
ﬁmwmmmmuwm of 18, in any of
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the processes covered In Appendix ‘A’ of this schedule on considerations of
health and safety of womaen and young persons,

Such persons who are restricted or prohibited from working in the process due
to the order issued in pursuance of sub-para (1) above shall be provided with
alternate work which Is not detrimental to their health o safety.

PART X

Exemptions

. Power of exemption.—The State Government or subject to the contral of the
State Govermment thi Chief Inspattor may exempt from the compliance with
any of the regidrements; of this Schedule partly or fully, any factory carrying out
processes covered in Appendix ‘A, If It Is clearly and satisfactorily established
by the occupwr thst the complience with any of the requirement 5 not
necessary to ensure the safety and health of persans employed suitable and

effective alternate arrangements are avaflable to any of the requirements
covered in this schedule.

Appendix "A’
Any works or that part of works in which—
a. the manufacture, manipulation or recovery of any of the following s

carried on —

I, sodium, potassium, iron, aluminium, cobalt, nickel, copper, arsenic,
antimony, chromium, zinc, salenfum, magnesium, cadmium,
mercury, beryllium and their organic and inorganic salts, alloys,
owides and hydroxides ;

fi. ammonia, ammaonium hydredde and salts of ammonium;

i, the organic or inorganic compounds of suiphurous, sulphuric, nitnc,
nitrous, hydrochloric, hydrofiuoric, hydriodic, hydro sulphuric,
hydrobromic, boric ;

iv. cyanogen compounds, cyanide compounds, cyanate compounds ;

v. phosphorous and fts compounds other than oregano phospliorus
ingacticides ;

vi, chiorine.

b. hydrogen sulphide is evolved by the decomposition of metallic sulphides,
or hydrogen sulphide is used in the production of such sulphides ;

c. bleaching powder is manufactured or chiorine gas I produced In chior-
alkall plants;

d. t.wﬁw@aﬁrmtﬂhw@urﬂcﬂqﬂdtwwm:im
tar Is distilled or Is used In any process of chemicals manufacture ; q_

- 4=
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. @r based synthetic colouring maiters or thelr intermediates are
produced ;

@, nitric acld Is used in the manufacture of nitro compounds;
f. explosives are produced with the use of nitro compounds;

g. aliphatic or aromatic compounds or thelr metalic and non-metallic
derivatives ne substituted dertvatives, such as chioroform, ethylene glycol,

farmaldehyde, benzyle chioride, phenol, mathyl ethyl keytone peradde,
cobait carbonyl, tungsten carbide etc. are manufactured or recovered.

Appendix ‘8’
Concerning Special Bathing Accommodation in pursuance of Para 4 of Part
v

1. Nitro or amido processes,
2. All chrome processes.

3. Prooesses of distiling gas or coal tar or processes of chemical manufacture in
which tar Is used.

4. Processes (nvolving manufacture, manipulation, handling or recovery of
cyanogen's compound, Cyanide compound, cyanate compounds.

5. Processes involving manufacture of bieaching powder or production of chiorine
gas in chloralkaline plants,

6. Manufacture, manipulation or recovery of nicke! and its compounds.

7. Al processes involving the manufacture, manipulation or recovery of aliphatic ar
aromatic compounds or thelr derivatives or substituted derivatives.

Appendix ‘C'
Ambulance should have the following equipment
General ;

« An whesled stretcher with folding and adjusting devices; Head of the stretcher
must be capable of being tilted upward ;

« Fixes) suction unit with equipment;
« Fixed oxygen supply with equipment ;
« Fillow with case ;
« Shests;
« Blankets |
« Towels:
« Emesis bag ; Q'—
W‘ Q.;} Page 124 of 276



Bed pan ;
Urinal ;
Glass

Safety equipment :

.

Flares with life of 30 minutes
Flood lights;

Flash lights;

Fire extinguisher dry powtiar type;

Insulated gauntiets. Emergency care equipment :- Resuscitation :

Portable suction uni ;
Porable axygen unit ;

Bag-valve-rask, hand operated artificial ventilation unit ;

Alreiays ;

Mouth gags ;
Tracheostomy adapiers ;
Shart spine board ;

1. V. Fluids with administration unit ;

B.P, mianometes;
Cugg;
Shalio800

Immobiifisation :

Long and short padded boards ;
Wire ladder splints ;

Triangular bandage ;
Long and short spine boards.

Dressings &

Gauze pads - 4" x 47§

Universal dressing 10 x 36" ;
Roll of aluminium foils;

Soft roller bandages 6° x 5 yards ;
Adhesive tape In 3" roll ;

w— 4
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« Safety pins ;

» Bandage shests ;

« Bum sheet.

Polsoning :

» Syrup of Ipecac; (Pre-packeted In doses) ;

« Activated charcoal ;

« Snake bite kit ;

«  Drinking water,

Emergency Medicines :

« As per renuirement (under the advice of Medical Officer only)

e,

v A ¥
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Schedule B-XIIT

Manipulation of stone or any other material containing free sitica
1.

Application.—This schedule shall apply to all factories or parts of factories in

which manipulation of stone or any other material containing free silica & carried
on,

Definitions.—For the purpose of this Schedule,—

3. "manipulation” means crushing, breaking, chipging, dressing, grinding,
sieving, mixing, grading or handling of stone or any other material
containing free silica or any other operation Invoiving such Stone oF
materai;

b. “Stone or any other matedal containing fmae silica®™ means a stone or any
other solid materal containing not less than 5% by weight of free silica,

Precautions in manipulation—No manipulation shall be carried out in 3
factory or part of a factory unless one or more of the following measures,
namely:—

a. damping the stone or other materlal being processed |
providing water spray ;

enclosing the process ;

Isolating the process ; and

providing localised exhaust ventilation are adopted so as to effectively
control the dust In any place in the factory where any person is employed,

at a level equal to or below the maximum permissible lievel for silica dust
as laid down In Table 2 appended o Rule 64 :

Provided that such measures as above said are not necessary if the process or
aperation ftself is such that the level of dust created and prevalling does not
excend the permissbie level refermed to,

Maintenance of floors.—

® 8 0

1. All fioors or places where fine dust is likely to settle on and whereon any person

has to work of pass shall be of impervious material and maintained In such
mﬂﬁmﬂmﬂw:anbemwﬂvﬂaamdbyammmdmamm
method which would prevent dust being airbome In the process of deaning,

1L mmdmmurmumkmnurmmwmhm

unwmmmmmmmm@mdmmmmam
mddmmuIMdmﬁchﬁﬁaﬁmmspmgdem
nrwwmsmm-mammﬁmﬁmammm
process of deaning. e‘

" G-
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6.

Prohibition relating young persons.—No yourg person shall be employed o

permitted to work In any of the operations involving manipulation or at
whaene such operations are carried out. e

Medical Facilities and records of examinations and tests —

1. The occupier of every factory to which the schedule applies, shall—

a. employ a qualified medical practitioner for medical surveillance of the

workers employed therein whoss employment shall be subject o the
approval of the Chief Inspector of Factories ; and

b, provide to the sald medical practitioner all the necessary fadiiities for the
purpese referred to In dause (1).

1I. The record of medical examinations and appropriate tests carried out by the said

7.
L

IL

medical practitioner shall be maintained in separate register approved by the
mwﬁm,mmmmwmmwmm
by the Inspector.

Medical examination by Certifying Surgeon.—

Every worker employed In the processes specfied In paragraph 1, shall be
examined by a Cartifying Surgeon within 15 days of his first employrent. Such
miedical examination shall indlude pulmonary function test and chest X-Ray-
wwmiph}mmuwmmmmmnﬂmmm
Preumoconiosss. No worker shall be allowed to work after 15 days of his first
Wmmmunmmmmmammm
Certifying Surgeon.

mmmhmﬁmmmﬂmm—mmwi
Centifying Sutgenn at least once in every twelve months. Such re-examiration
Mi*mmmmmmmwmmwmm
ammmmwwmmmxmwmmumwﬁmma

Eﬂlivmwﬂtﬁﬂnﬂmrﬂdbrimﬁmmiﬂdinm&naﬁ
of reading ILO Radlographs on PREurmoconioss.

mCﬂtﬂ'ﬂngSwgmnﬂtﬂmmm}gam.shwm;mﬁFﬂEﬂ
Fitness in Farm J0IL The record of examination and re-examinations carried
mmﬂmmmmmﬁmwmmmwmmm
m.&mwmmm.mmammm
Mumwmmfﬂ},indudirgﬂmmﬁmmmEmdmnf
the tests, wnammmwmmwmwmammm
Form YOV,

mmﬂmmmmmmsmmmrﬁdwm

mrurunpbmmm;ﬂd mmmwmmmmm
mMImHMWthﬁmﬂmm,hﬁMMamm
urmmlnmmmmwmmm. The entry of his



8.

10.

findings in these documents should aiso Inciude the period for which he considers
that the said person is unfit for work in the said processes. The person =0
suspended from the process shall be provided with altemate placement facilities
unless he fully ks incapacitated in the opinion of the Certifying Surgeonh, In which
case the person affected shall be sultably rehabilitated,

No person who has been found unfit to work as said in sub- paragraph (V) above
shall be reemployed or permitted to work In the sald processes unless the
Certifying Surgeon, after further examinastion, again certifies him fit for
employment in those procassss,

Work place/Environment Monitoring.—The occupier 1o ensure waork
placafanvironment monitoring to be performed to detzermine magnitude of
exposure/concentration to evaluate engineering controls, selecting respiratory
protection, work practices and the need for medical surveillance—

8. Exposure/roncentration measurements should be made in the employee’s
actual breathing zone ;

h, Totat sampling time shall be at least 7 hours |
¢. Work place/Environment Maonitoring shall be repeat=d quarterdy ;

d. The report of dust sampling by occupler shall be made available to the
public

Training/ Awareness. —Workers shall be trained In the following :—
d. Heaith effects of free sillca dust exposure ;
b. Operations and material that produce free silica dust hazards ;
;MMammmmWMrﬂmdm

concentration ;

d. The importance of good housakeening and Ceanliness ;
e, mmdmwmmmmwwwm;
I. Personal hygiene practices to reduce exposure.

w~ﬂ;nmuwmw,mwlwhmm
aMmmmewm_uhfrmnfﬂnmuh
any other reason, all or any of the provisions of this schedule s not necassary
mmmmmmuﬁrxmmmmﬂmmwa
certificate In writing, which he may in his discretion revoke at arty time, exempt
mmﬁnma'ﬂwmmmmmwtumm.lw.

as he may specify therein.
— )
"
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Schedule B-X1V

MHandiing and processing of Asbestos, manufacture of any article of

Asbestos and any other process of manufacture or otherwise in which
Asbestos is used in any form.

lppﬂl:ithn.-_——Thii schedule shall spply to all factorles or parts of factores In
which any of the following processes Is catried on :—

2. breaking, crushing, disintegrating, opening, grinding, midng or sieving of
asbestos and any other processas Involving handling and manipulation of
asbestos incdental theretn |

b. all processes in the manufacture of asbestos textiles including preparatory
and finishing processes -

c. making of insulation slabs or sections, composed wholly or partly of
asbestos, and processes incidental thereto ;

d. making or repairing of Insulating mattresses, composed whally or partly
of asbestos, and processes incidental thereto ;

e. manufacture of asbestos cardboard and paper ;
f. manufacture of asbestos cement goods ;
g. application of asbestos by spray method ;

h. sawing, grinding, turning, abrading and palishing In dry state of articles
coimposad wholly or partly of asbestos ;

I, deaning of any room, vessel, chamber, fbdure or appliance for the
collection of asbestos dust ; and

|- Any other processes in which asbestos dust is given off Into the wolk
environment.

Definition.—For the purpose of this Schedule—

& “ahestns® means any fibrous siicate mineral and any admidure
containing actinolite, amosite, anthophyliite, chrysotile, crocidalite,
tremolite or any niidure thersof, whether crude, crushed or opened ;

h. “Asbestos textiles™ means yam or doth composed of asbestos or asbestos
mibed with any othar material;

¢. “spproved” means approved for the time being in writing by the Chief
Inspactor ;

d. “breathing apparatus® means a helmet of face piece with necessary
connection by means of which a person using It breathes air free from
dust, or any other approved apparatus;

e. “Effident exbidust drsught” means a localised ventilation by mechanical
means for the removal of dust so as to prevent dust escaping Into
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alr of any place in which work Is carrled on. No draught shall be deemed

to be efficiant which fails to control dust producad at the point where such
dust originates ;

f. “preparing” means crushing, disintegrating, and any other processes In or
incidental to the opening of asbestos ;

g. “Protective dothing™ means overalls and head covering, which (in either
case) will when worm excude asbestos dust.
2-A. Demolition of plants or structures.—No parson shall carry out any demolition

of plants or structures containing friable asbestos insulation material and removal
of asbestos from bullding or structurss In which asbestos Is liable to become air-

borie, unless he is recognized and duly empowered by the Chief Inspecior of
Factories as qualified to camry out such work in accordance with the provisions of
this Schedule.

3. Tools and equipment —Any tools or equipment used in processes to which
this schedule applies shall be such that they do not create asbestos dust above
the permissible mit or are equipped with efficient exhaust draught.

4. Exhaust draught.—

1. An efficent exhaust dravght shall be provided and maintained to control dust
from the following processes and machines —

a.  manufacture and conveying machinery ramely—

. preparing, grinding, or dry mixing machines ;
carding, card wasta and ring spinning machines, and looms ;
miachines or other plant fed with asbestos ;

machines used for the sawing, grinding, tuming, drilling, abrading
npﬂiﬂﬂng;inmwm.dmﬁdﬁm«mmmﬂvwm
of ashestos ;

b. dﬁmﬂg,andgm'ﬁr'qmmmmﬂmmnfamﬁngmm

T 2 =

. mm,mwmmmmmmmmu
deliverad or passes ;

d. mk-baﬂmfurubeﬂmwmwﬂmmtmnﬂﬁ maniputation or
asbestos by hand ;

the filing or emptying of sacks, skips or other
- mm&amm_mmm m@m;mmmmwhtﬁu
effected by hand, is camigd on ;

f. sack deaning machines ;
g mbxing and blending of asbestos by hand ; and (]
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5.

7,

9.

IL

118

Iv.

h.  any other process In which dust is given off into the wark environment.

mwmwwmmmmmw (n
shall, while any work of maintenance or repair to the machinery, apparatus or
mdmmmmmmmmmmmﬂmwumm
on, be kept In use so as to produce an exhaust draught which prevents the entry
of asbestns dust inta the air of any work place.

Arrangements shall be made to prevent asbestos dust discharged from exhaust
apparatus being drawn into the alr of any workroom.

The asbestos bearing dust remaved from any workroam by the exhaust system

shall be collected in sultable recepticles or fiter bags which shall be isolated from
all work areas.

Testing and examination of ventilating systems.—

L

L

All vertilating systems used for the purpase of extracting or suppressing dust as
required by this scheduie shall be examined and inspected once every wesk by
a responsible person. It shall be thoroughly examined and tested by a competernit
person dnce In every period of 12 months. Any defects found by such
examinations or test shall be rectified forthwith.

A register containing particulars of such examination and tests and the state of
the plant and the repalrs or altemations (If any) found to be necessary shall be
kept and shall be available for inspection by an Inspector,

Segregation in case of certain process. —Mixing or blending of ashestos by
the hand, or making or repalting of Insulating mattresses compased wholly or
partly of ashestos shall not be carried on In any room in which any other work Is
done.

Storage and distribution of loose asbestos. -All loose asbestos shall while
not In use be kept In suitable closed receptacies which prevent the escape of
ashestos dust therefrom and such asbestos shall not be distribited |n the factory
except in such receptacies or in totally enclosed system of conveyance.

Ashettos sacks —

All sacks used as receptackes for the purpose of transport of asbestos within the
factory shall be constructed of impermaable materials and shall be kept in good

repalr.

Il. A sack which has contained asbestos shall not be cleaned by hand beating but

by @ maching, complying with paragraph 4.
Maintenance of floors and workplaces.—

m'mwmnhmthwdmmmdmm apply=

3. the fioors, work-benches, machinery and plant shall be kept In a ciean
state and free from asbestos debris and sultable arrangements shall be
made for the storage of ashestos not iImmediately requl for use; and
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b. the Moors shall be kept free from any materiats, plant of other articies not
immediately required for the work carred on In the room, which would
construct the proper deaning of the floor.

II, The cleaning as mentioned in sub-rule (1) shall so for as is practicable, as carried
out by means of vacuum ceaning equipment so designed and constructed and

50 used that ashestos dust neither escapes not s discharged Into the air of any
work place.

Ili. When the cleaning is done by any method other than that mentioned in sub
paragraph (I1), the persons dolng cleaning work and any other person émployed
in that room shall be provided with respiratory protective equipment and
protective clothing.

IV. The vacuum cleaning equipment used in accordance with provisions of
subparagrapgh (II), shal be properly maintalned and after each cleaning

mm.umwhamnmmmmamm.m
dust.

V. Asbestos waste shall not be parmitted o remain on the floors or other surfaces
at the work place at the end of the working shift and shall be transferrad without
delay to sultable receptacies. Any spillage of asbestos waste pocurring during the
course of the work &t any time shall be réemoved and transferred to the
recepitacles maintained for the purpose without detsy.

10. Breathing apparatus and protective dothing.—

L mmmwdhmuﬁnnmmmmdmhmwu be provided and
maintained in good conditions for Use of every pecson employed—

in chambers containing loose asbestos ;
in cleaning, dust settling or filtering chambers of apparatus ;

. Indeaning the cyiinders, Including the defer cylinders, or other parts of a
carding machine by means of hang- strikes ;

d. in filing, beating , or leveliing (n the manufacture or repair of Insulating
matirasses ; and

e, hwmmmmmm;tmmpmﬁmﬁem
adopt technical means o control asbestos dust in the work environment
within the permissible imit.

1L Suitable accommodation in conveniently accessible position shiall be provided for
h&ﬂmmmmmwmmmwm
mmmmmmmmmmmmﬁ
such apparatus and dothing when nol in use.

[l Al bresthing apparstus and protective dothing Washing not in use shall be stored
In the accommodation provided In accordance with sub-rule (IT) above. q

WA

o
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11.

12.

VIIL

V.

All protective ciothing in use shall be de-dusted under an efficent exhatst
draught or by vacuum cleaning and shall be washed at suitable intervals. The
deaning schedule and procedure should be such as to ensure the efficency In
protective the wearer.

All breathing apparatus shall be deaned znd disinfectad at suitable Intervals and
thoroughly inspected once gvary month by a responsible person,

. A record of the deaning and maintenance and of the condition of the breathing

apparatus shall be maintaineéd in a reglster provided for that purposs which shall
be readily available for inspection by an Inspector.

. No person shall be employed to pesform any work specified in sub-paragraph (1)

for which breathing apparatus is necessary to be provided under that sub-
paragraph unless he has been fully instructed In the proper use of that
equipment.

No breathing apparatus provided in pursuance of sub- paragraph (1) which has
been worn by a person shall be worn by another person unjess it has been
thuroughly cleaned and disinfected since last being worn and the person has
been fully instructed in the proper use of that equipment,

Separate accommodation for personal clothing—A separate
atcominodation shall be provided In a convenlently accessibie position for all
persons employed In operation to which this scheduie applies for storing of
personal clothing. This should be separated from the accommaodation provided
under sub-paraaraph (11) of paragraph 10 to prevent contamination of personal
clothing,

Washing and bathing facilities. —

. There shall be provided and maintained in 3 clean state and In good repair for

the use of all workers employed in the processes coversd by the schedule,
mm.mmwbmngpmma-mmurmm
cover at the rate of one such place for avery i5 persons employed.

mmmmﬂmmﬂmm&Mﬂnﬂﬁﬂﬂm
metre.

. Not less than one half of the total number of washing places shall be provided

with bathrooms.
EmeﬁmmﬁmudMMQﬂlmnMd:

WMNﬂMNIMWWHMWITm
ordered by the Inspector.

Sufficient supply of soap and nail brushes shall be provided.

" X N
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13. Mess room.—

I. There shall be provided and maintained for the use of all worker employed in the
factory covered by this schedule, remaining on the premises during the rest
Intervals, a suitable mess room which shall be fumished with—

a, mwwmmumu;m
b. adequate means for warming food.

II. The mess room shall be placed under the charge of a respansible person and
shafl be kept dlesan.

14, Prohibition of employment of young persons.—No young person shall be
employed in any of the process covered by this schedule.

15.  Prohibition relating to smoking.—No person shall smoke in any aréa where
processes covered by this schedule are carried on. A notice in the language

understood by majority of the workers shall be posted in the plant probibiting
smoking at such areas.

Cautionary notices.—

I. Cautionary notices in the form specified in the appendix shall be displayed at the
approaches and along the perimeter of every asbestos processing area to wam
all persons regarding—

a, hazards to health from asbestos dust ;

b, needto use appropriate protective eguipment ;

¢, Prohibition of entry to unauthorised persons, or authorised persons but
without pretective equipment.

I, Such notices shall be in the language understood by the majority of the workers,

I.Hrmmmf-mm&eeﬂacﬂmufﬂemnIm
monitoring of asbestos fitre In air shall be carried out once at least in every shift
and the record of the resulls 50 obtained shall be entered in a register specially
maintained for the purpase.

2 WMNﬁMﬂMMMIMM—

L. mﬂmmmmumurmmmmmsdﬂuh
applied, shall—
a.eMaaMMﬁlmmmhmﬂdww&m

mmwmmmmwmmmm
the approval of the Chief Inspecior of Factories;
b. Provide to the said medical practitioner all the necessary fadiiities for the
purpose referred o In clause (3).

Il The record of medical examinations and appropristed tests carried out by the
esldl medical practitioner shall be maintained in a separate register approved
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by the Chief Inspector of Factories, which shall be kept readily avallable for
Inspection by the Inspectors.

3. Medical examination by Certifying Surgeon, —

L. Every worker empioyed In the processes specified In paragraph L shall be
examined by a Certifying Surgeon within 15 days of his first employment.
Such examination shall include pulmonary function test and chest X Ray -
Pmm:mmm]mmmbemmpamwmmnﬂmwu
on Pneumoconiosis. No worker shall be allowed to work after 15 days of his
first employment in the factory uniess certified fit for such employment by
the Certifying Surgean.

. Every worker employed In the process referred to sub-paragraph (1) shall be
re-examined by a Certifying Surgeon at least once in every bwelve clendar
months. Such examination shall, wherever the Certifying Surgeon considers
appropriate, include all the tests specified in sub- paragraph (1) except chest
X-ray which shall be read by a radiciogist specialized/trained In the field of
reading ILD Radiographs on Pneumoconiosis which will be carried out once
in 3 years.

lIL The Certifying Surgeon after examining a worker shall lssue a Cartificate of
Fitness in Form XXII1. The record of examination and re-eaminations carried
out shall be entered in the certificate and the certificate shall be kept in the
custody of the manager of the factory, The record of each examination
carried out Under sub-paragraphs (1) and (11), including the nature and the
results of the tests, shall also be entered by the Certifying Surgeon Ina health
register in Form JOV.

V. The certificate of Fitness and the health register shall be kept readily avallable
for inspection by the Inspector,

V. If at any tima the Certifying Sutgeon s of the opinion that 3 worker is no
jonger fit for empioyment in the sald processes on the ground that
continuance therain would involve spedal danger to the heaith of the worker,
Fe shall make a record of his findings in the said certificate and the heaith
register. The entry of his findings In thuse documents should also include the
period for which he considers that the said person is unfit to work in the sald
processes. The person so suspended from the process shall be provided with
m'mmmmmmmmminmwm
the Certifying Surgeon, in which case the person affected shall be sultably
rehabilitated.

VL. mmmmmmmmmﬁmdmmmmnm

shall be re-employed or permitted to work In the said processes unléss the
mmsm,mmmmm,mmmmm

employment In these processes,

4. mﬂmmdwm,mwmmrlsmm
mmmmammﬁumldmummnmwhfmﬁmmww
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9.

mmw.wuwﬁmmummamm
fmmnh:ﬁmﬂﬂummasmmemy,tmnmnummwa
minm@mmmummmzmym,mm
such factory from all or any of such provisions subject o such conditions, If any,
as he may specify therein,

Pictorial cautionary notice —

. Asbestos/asbestos dust which is used, handled or manipulated in this factory is

a very hazardous to health.

Prolonged exposure to asbestos dust may lesd to serious dissases like lung
fibrosis (Asbestosis) and lung cancer.

Ertry Is prohibited without protective equipment.

Wear the Protactive Equipments to safeguard your hesith,

No food stulfs ar drinks shall be brought into this area.

Smaoking, eating food or drinking and chewing tobacco In this area Is prohibited.

. Scrupulous cleanliness shall be malntained In this area.

Dry sweeping in this area is prohibited, Any spillage 6f asbestos shall be cleaned
by vacuum cleaning anly.

A sack or container contaminated with asbestos shall not be cleaned by hand
2nd Is to be disposed off by an appropriate method,

10.All protective equipments and clothing shall be re-dusted by vacuum ceaning

and stored n an appropriate place provided for the purpose,

11.Entry of unauthorized persons or authorlzed pérsons withaut proper protective

equipments is prohibited,

12.Report for the prescribed medical examinations and tests regularly to protact

your own heaith.

13.Report to your doctar iImmediately if you suffer from persistent breathlessness,

chest tightness, or cough.

w4 c"
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Schedule B-XV

Handling or manipulation of corrosive substances

1.

Definitions.—For the purposes of this schediia—

3 Wmuﬁm‘mmupwﬁmﬁmmuhmmmﬁnﬂng.handﬂng
processing, packing, or using any corrosive substance in a factory; and

b, "Comosive substance” includes sulphuric acid, nitric acid, hydrochioric acid,
hydrofluaric acid, arbolic acid, phosphoric add, liquid chiarine, liquid bromine,
ammaonia, sodium hydrodde and potassiur hydraxide and a ribdure thereof,
and any other stbstance which the State Government by notification in the
Official Gazatte specify to be corosive substance.

Flooring. —The fNoor of every workroom of a factdry In which corrosive operation
s carmed on shall be made of impendous, corrosion and fire resistance material
NMIhemmrﬁuumﬁammmMnmiwmmmm

The surface of such flooring shall be smooth and cleaned as often as necsssary
and maintained in a sound condition,

Protective equipment. —

a. the occupler shall provide for the use of all persans employed in any
corrusive aperation suitable protective wear for hands and feet, suitable
aprons, face shislds, chemical safety goggles, and respirators. The
equipment shall be maintained In good order and shall be kept in dean
and hyglenic condition by suitably treating to get rid of the il effects of
any absorbed chemicals and by disinfecting. The occupier shall also
necessary.

b. Thie Protactive equipment and preparations provided shall be used by the
persons employed In any corrosive operation,

Water facilities.—Where any corrosive operation is carried on, there shall be
wﬁmmnmdmmmasm,ammafdm
water 2t 3 haight of 210 centimetres from a pipe of 1.25 centimetres diameter and
Mﬁhaﬂmﬁquﬁemﬂlnmd%hhmﬂﬁw
corrosive substance, thie injured part can be thoroughly flooded with water,
Whmmmhmmmmmnmmawmnmm
having a minimum length, breadth and height of 210 centimetres, 120 centimatres
MmmmmWHMﬂWMEMWMMW
Inspector shall be provided as the source of clean water,

Wm—ammmmmrmmmm
Hmela*gmq&%mawntﬁzmkmsmwwmﬂﬂtm
displayed prominently dose to the place where a torrosive operation is carried
mmdmmﬁmmmmmzmsmm
HMMHMHM!MMWMWHEMH&W

s
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is liiterate, effective steps shall be taken to explain carefully to Him the contents
of the notice so displayed.

CAUTIONARY NOTICE DANGER

Corrosive substances cause severe bums and vapours thereof may be
extremely hazardous. In case of contact, immediately flood the part
affected with plenty of water for at least 15 minutes

Get medical attention quickly.
6. Transport —

1. Corrosive substantes shall not be filled, moved or carried except in containers or
through pipes and when they are to be transported In containers, they shail be
placed in crates of sound construction and of sufficient strength,

II. A container with & capacity of 11.5 litres or more of a comrostve substancs shall
be placed in 2 receptacie gr crate and then carried by more than one person at
a height below the walst line uniess 2 sultable rubber whesled truck s used for
the purposa,

I11. Confainers for cofrosive substances shiall be plainly labelled.
7. Devices for handling corrosive. —

I, Titing, liing of pumping arrangemens shall be used for emptying Jars, carboys
and other contalners of cormosives.

II. Corrosive substance shall not be handled by bare hands but by means of 3
sultable scoop or other device.

8.  Opening of valves.—Valves fitted to containers holding @ cormosive substance
shall be opened with great care. If they do not work freely, they shall not be
forced open. They shall be opened by a worker sultably trained for the purpase.

9.  Cleaning tanks, stills, etc.~

I. In cleaning out or removing resigues from stills or other large chambers used for
holding any cormostve substance, suitable Implements made of wood or other
material shall be used to prevent production of arseniuretted hydrogen (arsing).

1L, Whenever it is necessary for the purpose of citaring or other maintenance work
mrarwwmﬁrmm:mhu.tmk.mpltwmmmWMa
corrosive substance had been stored, all possibie precautions required under
eaction 23 of the Code shall be taken to ensure the worker’s safety,

1L mﬂmmmhﬁmmﬂhmmmwmﬁﬂw_h
which & corrosive substance was handied, such aquipment or part thereof shall
mmaawmmmwm@mmme
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10.

11.

Storage.—

. Corrosive substances shall not be stored In the same room with other chemicals,

such as turpentine, carbides, metallic powders and combustible materials, the
accigental miving with which miay cause a reaction which 1s either violent or gives
rise to toxic fumes and gases.

. Pumping or filling overhead tanks, receptacies, vats or other containers for

storing corrosive substances shall be so arranged that there s no possibility of
any comosive substance gverflowing and causing Injury to any person,

Every container having & capacity of twenty litres or more and every pipaling,
valve, and fithing used for storing or carrylng comosive substances shall be
thoroughly examined every year for finding out any defects, and defiects <o found
out shall be removed forthwith. A register shall be maintained of every such
examination made and shall be produced before the Inspector whenever
required.

Fire extinguishers and fire fighting equipment.— An adequate number of
sultable types of fire extinguishers or other stored, shall be provided. Such
extinguishers or ather equipment shall be regularly tested and refilled. Clesr
instructions as to how the extinguishers or other aquipment should be used,
printed in the language which majority of the workers employed understand,
shall be affixed near sach extinguishe: or other equipment.

Exemption.—If in respect of any factory on application made by the manager,
the Chilef Inspector 5 satisfiad that owing to the exceptional Groumstances, or
the Infrequency of the process or for any other reason to be recorded by him in
writing, all or any of the provisions of this schedule are not necessary for the
protection of the persons employed therein, he may by a certificate in writing,
which he may at any time revoke, exeémpt the factory from such of the provisions
and subject to such conditions as he may specify therein,

Q
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3.

Schedule B-XVI Processing of cashewnut

Application.—This schedule shall apply to all factories in which roasting,
scrubbing and shelling of cashewnuts or extracting ofl from cashewnuts or
c@ashewnut shells are carried on.

Prohibition of employment of women and young persons.— No woman
o young person shall be employed in any of the processes specified In paragraph
| sxcept in shelling of roasted cashewnuts.,

Protective clothing and equipment—The occupler shail provide and
maintain for the use of all persans employed in roasting and scrubbing of
cashewnuts or extracting ol form cashewnuts or cashewnut shells—

2. sultable nibber or washable leather gloves ;

b. suitable type of impervious aprons with siesves to cover body down to
knees and shoulders ; and

c. suitable type foctwear to afford protection to feet and legs against
cashewnut oll; and fur the workers employed In cashewnut shelling, either

d. a protective ointment containing 10% of shellac, 5% of alcohol, 10% of
sodium perborate, 5% of carbitol and 20% talc ; or

e sufficient guantity of kaolin and coconut oil ; and

f. any other material or equipment, which the Chiefl Inspector of Factories
may deem to be necessary for the protection of the workers,

Use of protective clothing and equipment —Every person empioyed in
ntocesses spedfied In paragraph | shall make use of protective dothing and
equipment supplied and amangements shall be made by the occupier to
supervisa the use, maintenance and ceanliness.

Disposal of shells, ashes, or oil of cashewnut—

(1) sheills, ashes or oll of cashewnut shall not be stored i any room In which
workers are emploved and shall be removed at least twice a day to any pit or
enclosed place in the case shells and ashes and to dlosed containers ke in a
separate room In the cse of oil.

IZ]WWMH'HIWEWEMHEIHMMW?H
the protective clothing or equipment provided under paragraph 3 above-

Floors of workrooms.—The floor of every workroom in which processes
spedified In paragraph 1 are carried on, shail be of a hard matesial so &s to be
smooth and impenviols and of even surface and shall be cleaned dally, and
spilage of any cashewnut oll in any workroom shall be: washed with soap and

cleaned immediately. - % o (.
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7.

10.

Seating accommodation. —Workers engaged In shelling of cashewnuts shall
be provided with adequate seats or wark benches which shall be cleanad daily—

1. Mess room.— (1) There shall be provided and maintained for the use of all person

employed in processes specified in paragraph 1, 3 suitable restroom furnished with
sufficient tzbies and chairs or benches.

(2) Separate lockers shall be provided where food, étc. shall be stored by workers
before it is consumed In the restroam.

Food, drinks, etc. prohibited in workrooms.—No food, drink, pan, supsr or
Wwhacto shall be brought or consumed by any worker in any room In which
processes specified in paragraph 1 are carried out and no person shall remain in
any such room during Intervals for meals or rest.

Washing facilities. —\Where moasting, scrubbing and shelling of cashewnuts or
extracting oll from cashewnut or cashewnut shells is carried on, there shall be
provided and maintairied in 8 clean state and good repéir washing facifities, with
a sufficient supply of soap, coconut oil, nail brushes and towels at the scale of
one tap ar stand pipe for every 10 workars, and the taps or stand pipes shall be
spaced not less than 1.2 meters apart.

Time allowed for washing.—Before each meal and before the end of the day’s
work, st lisast ten minutes, in addition to the regular meal times, shall be aliowed
for washing, to each person employed In processes specified In paragraph 1.

Smoke or gas produced by roasting cashewnuts.—\VWhere smoke or gas |5
produced In the operation of roasting, provision shall be made for removing the
smoke or gas through a chimney of sufficent height and capacity or by such
other arrangements as may be necessary to prevent the gas or smoke escaping
Into the air or any place In which workers are amployed.

12. Storage of protective equipment.—A suitshle oom or a porbon of the

factory suitably partitioned off, shall be provided exclusively for the storage of all
the protective equipment supplled to the workers and no such equipment shall
be stored in any place other than the mom or piaces so provided.

Medical facilities and records of examinations and tests —
1. The occupier of every factory to which this schedule applies, shall—

a emﬁmraquuﬁﬁudnuﬂﬁlpramrfwmalwmﬂ#mdm&
mmmpmmmsmmmmsmhammmma
approval of the Chief Inspector of Factories | and

D.'Mh&nwﬂmlwﬂﬁmaﬂﬂﬂmmmwm
purpose referred to In clause (a),

2. The said medical practitioner shall Inspect daily the hanids and fest of all the
me&mmmﬂmmmwl.

w— R .
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3, WMﬁ'MWMuMWhmIerHM

mmmam,wmmwmw:mﬂwﬁ,
which shail be kept readily avallable for inspection by the Inspector.

4. The first-ald box maintained shall also contain Burrough's Solution (1:20) and
aqueous solution of EnNic acid (10%) for treatment of cases of dermatitis,

4. Medical examination by Certifying Surgeon.—

(1) Every worker employed in the processes specified In paragraph 1 shall be
examined by a Certifying Surgeon within 15 days of his first employment.
Such maminations shall include skin test for dermatitis and no worker
shall be allowed to work after 15 days of s first employment in the factory
uniess certified fit for such employment by the Certifying Surgeon.

(2) Every worker employed In the said processes shall be re-examined by a
Certifying Surgeon atleast once in every three calendar months, Such
examinations shall wherever the Cerifying Surgean considers appropriate,
Include asking test for dermatitis,

(3) The Centifying Surgeon after emxamining a worker, shall lssue a Certificats
of Fitriess In Form XXIIL The record of examination and re- examinations
carried out shall be entered In the Certificste and the Certificate shall be
kept in the custody of the manager of the factory, The record of each
Sxamination camied out under sub-paragraphs (1) and (2), Induding the
nature and the results of these tests, shall also be entered by the Certifying
Surgeon in a health register in Form XXIV.

(4) The Certifiate of Fitness and the health register shall be kept readily
avallable for inspection by the Inspector.

(5) If at any time the Centifying Surgeon Is of the opinion that a worker |s fo
longer fit for employment in the said processes on the ground that
continuance thereln would Involve spedial danger to the health of the
worker, he shall make a record of his findings in the said certificate and
the heaith register. The entry of his findings in those documents should
also Include the period for which he corisiders that the said person is unfit
o work in the said process shall be provided with altemate placement
fadilities unless he s fully incapacitated In the opinion of the Certifying
Surgeon, in which case the person affectad shall be sultably rebabilitated.

(6) No person wha has been found unfit to work as said In sub- paragraph (5)
shall be re-employed or permitted to work in the said processes unléss the
Certifying Surgean, after further examination, again certifies him fit for
employmant in those processes.

15. Exsmption.—The Chief Inspector of Factories may grant exemptions from the
mdmfﬁﬂmﬂmuummmmmhm
necessary for safeguarding the health of the workers,

— 4 +
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Schedule B-XVII

Compression of oxygen and hydrogen produced by electrolysis of water

1

Location of electrolyte plant—The room In which electrolysis plant I

instaliad shall be separate from the plant for staring and compressing the owxyge
mﬂlﬁdrugmarualmtrealemtwrﬁm’ﬁ. o '

4. Testing of purity —

5

The purity of oxygen and hydrogen shall be tested by 2 competent persan at
beast ance in every shift st the foliowing posts :-

3, In the electrolysis room ;
b. atthe gas hoider inlet ; and
c. at the suction and of the compressor.

I The purity figures shall be entered in 2 register and signed by the persons

carrylng out such test ;

Provided, however, that if the slectrolysis plant is fitted with automatic
recorder of purity of oxygen and hydrogen with aiarm lights, it shall be
ﬂsdﬂdqﬁirﬂmpnmdgmistﬁnﬁatﬂtsmﬂmnndufﬂmmmm

Restriction as to the compression.—The oxygen and hydrogen gases shall
not be compressed If their purfty as determined under paragraph 2 above falls
below 96% at any time.

Limit switch for gas holder —The bell of any gas holder shall not be permitted
to go within the 30 centimetres of Its lowest position when empty and a limit
switch shall befitted to the gas holder in such a manner as to switch off the
compressor motor when the limit is reached.

Provision of negative pressure switch.—In addition to the limit switch in the
wu&.amﬂm@mmwﬂmmum&dinumm
to the suction main for hydrogen cose to the gas holder and between the gas
holder and the hydrogen compressor to switch off the compressar motor in the
event of the gas holder being ernptied to the extent as o cause vacuum.

Purity of caustic soda—The water and caustic soda used for making lye shall
be chemically pure within pharmaceutical limits.

Precautions agalnst reversal of polarity —Bectrical connections at the
m@hmaﬂﬂmmmmﬁsmjmﬁmm
ﬁmmmeutmmmmnmmmmwmrﬂﬂ
mhﬂtyamhm;nmmmﬂbupmmmtmmwln
the event of reversal of polarity awing to wrong connections either at the switch
board or at the electric generator terminals.

Colouring of gas pipes.—Oxygen and hydrogen gas pipes shall be painted with
distinguishing colours and in the event of leakage at the joints of the hydrogen
N . l"_ Paige 144 of 276

L



10.

il.

12.

Gas pipe, the pipe after reconniction shall be purged of all air before drawing In
hydrogen gas.

Use of flameproof fittings.—All electrical winng and apparatus in the
electrolyser room shall be of flameproof construction or enclosed in flameprool
fittings and no nakad light or fiame shall be allowed to be taken either in the
electrolyser room or where comipression and filling of the gases is carried on and
such warning notices shall be exhibited in prominent places.

Prohibition of hot work.—No part of the electrolyser plant and the gas holders
and compressor shall be subjected to welding, brazing, soldering or cutting until
steps have been teken to remove any explosive substance from that part and
render the part safe for such operstions and after the completion of such
opevations no explosive substance shall be allowed to enter that part until the
metal has cooled sufficiently to prevent. risk of explosion.

Repair, etc. to be done under supervision.—No work or operations, repair
or maintenance shall be undertaken except under the direct supervision of a
person who, by his training, experlence and knowledge of the necessary
précautions against risk of explosion Is competent to supervise such work, No
alectric generator after erection or repairs shall be switched on/the electrolysers
unless the same is certified by the competent persons under whose direct
MWEWMMunthlnammdﬂmﬂm
werminals have been checked for the polarity as required by paragraph 7.

mﬂmﬂwmummmmwgﬁm
mmmmawmwmmmmmam
every defect noticed shall be rectified forthwith,
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Schedule B-XVIII

Process of extracting oils and fats from vegetables and animal sources in
solvent extraction plants

L. Definitions —For the purposes of this schedule—

a-

b.

“solvent extraction plart” means a plant in which the process of exiracting olls
and fats from vegetable and animal sources by use of solvents |s carrled on ;

“solvent® means an flammable liguid such as pentane, hexane and heptane use
for the recovery of vegetable olls ;

“flameproal enclosure™ as applied o electrical machinery or apparatus means an
endosure that will withstand, when covers or other acoess doots are properly
secured, an internal explosion of the flammable gas or vapour which may enter
or which may originate inside the enclosure withoit suffering damage and
without communicating Intemal inflammation (or explosion) to the external
flammable gas or vapour ;

“competent person® for the purposa of this schedule shall be at least a member
of the Institution of Engineers ( India) or an Associate Member of the said

Institution with 10 years experience in a responsibla position as may be approved
by the Chief Inspector-cum-Faciltator :

Provided that a graduate in mechanical engineering or chemical technology with
specialised knowledge of oils and fats and with a minimum expenence of 5 years
in a solvent extraction plant shall atso be considersd to the a competent person:

Provided further that the State Government may accest any other qualifications
If in its opinion they are aguivalent to the qualifications aforesakd,

2. Location and layout.—
f. No solvent extraction plant shall be permitted to be constructed or extended o

iL

withif a distarice of 30 meters from the nearest residential locality.

hl.Sthlghmekehﬂmﬂlupmmdmmmz
solvent/extraction plant upto & minimum distance of 15 meters from the plant.

I, Hnmmllmmmmwmymhﬁnrmnpmmwmmﬂe

IV.

the area mund by the fencing.

mmwmm@mmmmammm
mmmamnmmmmmmmu
gn@mumﬁmmrﬂwmmﬂaﬂﬂaﬂmdlﬁﬂmmm
mmmmmmwmammmamm
mmwammmmwmmmmmm

from

1.5mmﬁh@|ﬂﬁlmmaidﬂﬂmdwﬂm15m

meﬂmmawmﬁammﬂmnmﬂsmatMEMHw

M'mmmmummmmmﬁwm ¢
w :
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LN

1I.

Electrical installations —

L Al electrical motors and wirling and other electrical equipment installed or housad
insolvent extraction plamt shall be of Rameprof construction.

IL All metal parts of the plant and building Including various tanks and containers

where solvents are stored or are present and all parts of electrical equipment not
required to be energised shall be properly bonded together and connected to
earth so as to avoid acddental rise In the electrical potential of such parts above
the earth potential,

Restriction on smoking.—Smoking shall strictly prohibited within 15 meters
distance from solvent extraction plant. For this purpose, *No smoking” signs shall
be permanently displayed In the area,

Precautions against friction.—

. All tools and equipment Including ladders, chains and other lifting tackle required

to be u=ad in sulvent exdraction plant shall be of non-sparking type.

No machinery Or equipment in any solvent extraction plant shall be belt driven,
unless the belt used is of such a type that it does not permit accumulation of static
electricity to a dangerous level,

. No person shall be allowed to enter and work in the solvent extraction piant If

wearing dothes made of nylon or such other fibre thet n generate static
elecirical charge, or wearing foobwear which Is ikely to cause sparks by frction.

Fire-fighting apparatus,—

. Adequate number of portable fire extinguisheérs sultable for use against
flammable liquid fires shall be provided in the solvent extraction plant.

II. An automatic weter spray sprinkier system on & wet pipe or open-head deluge

system with suffickent supply of storage water shall be provided over solvent
extraction piant and throughout the buflding housing such plant.

Precautions against power failure.—Provision shall be made for the
automatic cutting off of steam In the event of power fallure and also for
emergency overhead watersupply for feeding water by gravity to condensers
which shall come Into play automatically with the power fallure.

mmm—mmmmmmmmwaw
through 2 hopper and a magnetic separator shall be provided to remove any
pleces of lron during pressure in the event of fire.

Venting.—
1. Tanks containing solvents shall be protected with emergency venting o
relieve excessive intemal pressure In the event of fire, G}_

w &
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11 All emergency reliel vents shall terminate at least 6 meters above the

ground and be so located that vapours will not re-enter the buliding in which
solvent extraction plant 1s located.,

10,  Waste water.—Process waste water shall be passad through 3 flash evaporator

to remove any solvent before it is discharged Into a sump which should be located
within the fenced area but not closer than 8 meters to the fence,

11,  Ventilation.—The solvent extraction plant shall be well ventilated and if the

plant is housed In a bullding, the bullding shall be provided with mechanical
ventilation with provision for at least six alr changes per hour.

12. Housekeeping.—

I. Solvents shall not be stored in an aréa covered by solvent estraction plant
except in small quantities which shall be stored in approved safety cans,

I, Waste materials such as clly rags, other wastes and absorbents used to
wipe off solvent and paints and ails shall be deposited In approved
containers and removed from the premises at least once a day.

M. Space within the solvent extraction piant and within 15 meters from the
plant shall be Kept free from any combustible materials and any splils of
oll or solvent, shall be cleaned up iImmediately.

13. Examination and repairs.—

1. The schvent extraction plant shall be examined by the competent person
WMMWMM&WWMrmFHMH
months, Report of such examination shall be supplied to the Tnspector
with his observation as to whether or not the plant is In safe condition to
woirk,

[.  No repairs shall be cammiad out t the machinery or plant except under the
direct supervision of the competent person.

1. Fadlity shall be provided for purging the plant with inert gas or steam
hefore opening for deaning or repairs and before introducdng solvent after
repairs.

14. Operating personnel.—The optration of the plant and mechinery in the
soivent extraction plant shall be In the charge of such duly quaiified and trained
mﬁmmﬁmwmmwtﬂmmhmmm@.m
no other person shall be allawed to operate the plant and machinery.

15. Employment of women and young persons.—No woman or young person
shall ke employed in the solvent extraction plant.

16. Hmwm.-—ﬁmmmdww Memﬂhﬂ:ﬂiﬂeqﬂ
Ind:nmr#nﬁh&gmﬁdndﬂmammdhgnodmnqumasm&hr
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17.

of routine sampling of atmosphere at various locations as approved by the chief
inspector shall be drawnout and entered In a register malntained for the purpase,

Exemption.—IF in respect of any factory, the Chief Inspactor- cum-Facilitatoris
satisfied that owing to the exceptional drcumstances or Infrequency of the
processes or for any other reasan, all or any of the provisions of this schedule is
not necessary for the protection of the workers In the factory, the Chief
Inspector-cum-Facilitator may by a certificate in writing{which he may in his
discretion revoke at any lime) sxempt such factory from all or any of such
provisions subject to conditions, If any, as he may specify therein,

T e F

Payge 149 of 276



Schedule B-XIX

Manufacture or manipulation of manganese and its compounds

It

Definitions.—For the purposes of this schedule—

B. “manganise process” means processing, manufactura or manipuiations of
manganese or any ore or any midure containing manganese |

b, “first employment” means first employmant In any manganese process
and Inclides also re-employment in any mahiganese process followed any
cessation of employment for continuous period of 3 calendar months ;

c. “manipulstions” means midng, biending, filing, emptying, grinding,
sleving, drying, packing, sweeping, or othetwise handling of manganase,
or mbxtura containing manganase ; and

d. "efficient exhaust ventilation” means localised ventilstion effected by
mechanical means for the removal of dust o fuine of at its sourca of origin
50 a5 to prevent It from escaping into the atmaosphere of any place where
wmmumﬁmmmmmmmﬂmmmmmm
fails to remove the dust or fume ar mist at the point where it Is generated
and fails to prevent it from escaping Into and spreading Info the
atmosphare of a work place.

Application.—This schedule shall apply to every factory In which or in any part
of which any manganese process is camied on.

hﬂﬂpﬂun,—ﬂlnraspadulwm.ﬂmnﬂdﬂwrmmMMIs
satishied that pwing to any exceptional clrcumstances, o infrequency of the
p&mwhrmmmwmﬁuﬂduﬂmwﬁﬂﬁmmdmﬁ
mmummmmmmmmmmmmm
W,Mnafhymmdﬁinmﬂmmmﬂwathsdhueumm‘
mmmmmwwdmwmmmmwm
such period as he may specify in the said order.

mnﬂlpm—m?mmmmgmmm
dust, vapour ot mist containing mangansase, shall be camied on in a totally
mwmmmmmmmmmm
umuphmmwwwm#ﬂmmwmmmmpw
on othar processes may not. be affectad by the same.

Wnﬂm.—ﬂummmwdust.wmmﬁ
mmmmmmmﬂaﬂhmnﬂmmummm
Muwmmmmmmammmmﬁma
practicabie.

6. Medical facilities and records of axaminations and tests,—

L mwdmmmmmmmmm,ML—

Q.
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7.

L

v,

a. employ a qualified medical practitioner for medical surveillance of the

workers employed therein whose employment shall be subject to the
approval of the Chief Inspector of Factorles ; and

b.  Prowde to the medical practitioner all the necessary facilities for the
purpose refemred o in dause (2).

. The record] of medical examinations and appropriate tests carried out by the said

medical practiionier shall be maintained in a separate, register approved by the
Chief Inspector-cum-Facilitator, which shall be ikept readily available for
inspection by the Inspector cum facilitator.

Medical examination by certifying Surgeon.—

Every worker employed In any manganese process shall be medically examined
by a Certifing Surgeon within 15 days of his first employment. Such
examinations shall include tests for detection of serum caldum, s2rum phosphate
and manganese in blood and uring and also Include steadiness tests and other
neurg-muscular coordination tests. No worker shall be allowed to work after 15
days of his first employment In the factory unless certified for such enmployment
by the Certifying Surgeon,

Every worker émployed in @ manganese process shall be re-examined by 2
Certifying Surgeon at least once in every three calendar months and such
examination shall, wherever the Certifying Surgeon considers appropriats,
inciuge all the tests in sub-garagraph (1),

The Canlifying Surgeon after examining & worker shall issue a Certificate of
Fitness in Form YO(IL The record of examination and re-examinations carmied
out chall be enterad In the Certificate and the Certificate shall be kept in the
custody of the manager of the factory. The record of each examination carried
out under sub-paragraph (1) and (11), including the nature and the results of this
mmmumwﬁwmﬁmﬂgmmmammwmm
XAV,

The Certificate of Fitness and the health register shall be kept readily avaliable
for inspection by the Inspectorcumn facilitator,

Hm&mﬂnﬁﬂmmmeHMWMkuﬂwm no longer
mmmmminwmmmmmmmmmmm
mﬁlnm,mmmmmnhﬂmnfﬂmw,mwlnﬂeamd
of his findings in the said cerificate and the health register, The entry of his
mmmmmmm&wmmmmmmw

rehabilitated.

anemnmhaihwnfnundmﬂtmm;sﬂdmsubwwﬁﬁjﬂﬂl
mmmﬂwmmwkmmwmwm-wmwﬁm

w— 4_<.
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8.

Surgeon, after further sxamination, again certifies him fit for employment In
those processes,

Personal protective equipment.—

L. The occupler of the factory shall provide and maintzin in good and dlean

IL

10.

11.

12.

13.

condition sultable overalls and head coverings for all persons employed in any
manganese process and such overslis and head coverings shatl be worn by the
persons while working on 8 manganesa process.

The occupier of the fadory shall provide suitable respiratory protective
equipment for use by works In emergency to preverit inhalation of dusts, fumes
or mists. Sufficient number of complete sats of such equipment shall always be
kept near the work place and the same shall be properly maintained and kept
always in a condition to be used readily,

The occupler shall provide and maintain for the use of all persans emplayed,
sultable accommodation for the storage and make adequate arrangements for
deaning and mainteriance If personsl protective equipment.

Prohibition relating to women and young persons.— NO woinen or young
persons shall be employed or permitted to work In any manganese process.

Food, drinks, etc. prohibited in the work rooms .—No food, drink, pan and
supari or tobacoo shall be allowed to be brought Into or consumied by any worker
in any workroom In which any manganese process is carried on.

Mess room.—There shall be provided and maintalned for the use of the persons
empioyed In a manganese process a suitable mess room which shall be furmished
with sufficent tables and benches and adequate means for warming of food. The

mess room shall be placed under the charge of a responsibie person and shall
be kept clean.

Washing facilities.—There shall bie provided and maintained In a clean state
and in good condition, for the use of persons employed on MBNgaNes Process—

a. A wash place under cover, with either -

i 2 trough with a smooth impervious surface fittsd with a waste pipe
without plug, and of sufficiert length to allow at least 60
centimetres for every ten such persons employed at any ones time,
and having a constant supply of water from taps or jets above the
trough at intervals of not mare than 60 centimetres ;

i atlaaﬂmmmfwmmuhpmswmw
one tire, fitted with a waste pipe and plug and having a constant
supply water; and

b.mmdmurWMdmmmmwnﬂl
brushes and dean towels,

Cloakroom.—If the Chiel Inspectorcum faciitator o requires thire shall Se
nrovided and maintained for the use of persons employed in manganese pIOCEss
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14.

2 cloakroom for clothing put off durng working hours with adequate
arrangements for drying the clothing.

Cautionary placard and instructions —Cautiorary rotices In the forim
specified In appendix and printed In the language of the majority of the workers
and employed, shall be affixad in prominent places in the factory where they can
be easily and conveniently read by the workers and arrangement shall be made
by the occupler to Instruct pericdically all workers employed In @ manganess
process regarding the heaith hazards connected with thelr duties and the best
preventive measures and methods to protect themseives, The notloes shall
always be maintained in a leglble condition,

APPENDIX CAUTIONARY NOTICE

Manganese and Manganese Compounds

L

R R

Dust freet and mists of manganese and its compounds are toxic when Inhaled or
when ingested.

Do not consume food or drink nesr the work place.
Take = good wash before taking meais,
Use the protective clothing and equipment provided.

When required to work In situations where dusts, fumes or mists are likely to be
inhaled, use respiratory protective equipmant provided for the purpose,

Irmﬁmmmmmmmmmn
the body, report to the manager who would make arrahgements for your
examination and treatment.

e e
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SCHEDULE-B-XX
Manufacture or manipulation of dangerous pesticides

1. Application.— This schedule shall apply in respect of all factories or any
part thereof in which the process of manufacture or
manipuiation of dangerous pesticide hereinafter referrad to
as the said manufacturing process is carried on.

1 Definitions,— For the purpose of this Part—

3. “dangerous pesticides® means any product proposed or used for
controlling, destroying or repelling any pest or for praventing growth or
mitigating effects of such growth including any of its formulations which
Is considerad toxic under and s covered by the Insecticides Act, 1968 and
the rules made thersunder and any other product, as may be notified from
time to time by the State Government ;

b. "manipulation” Includes mixing, blending, formulating, filling, emptying,
packing or otherwise handling ;

c. “efficent exhaust draught™ means localised mechanical ventiation for
rermioval of smoke, gas, vapaolr, dust, fume or mist 50 s to prevent them
from escaping into the air of any work room In which work is carried on,
Ko exhaust draught shall be considered efficient if it fails to remave smoke
generated at the polnt where such gas, fume, dust, vapour or mist
originates from the process.

3. Instruction to workers,—Every worker on his first employment shall be fully
instructed on the properties including dangerous properties of the chemicals
handled in the sald manufacturing process and the hazards involved. The employees
shall also be instructed in the measures to be taken to deal with any emergancy.
Surch instructions shall be repeated periodically.

4. Cautionary notice and piacards —Cautionary notices and placards in the form
miﬁWmmMEMpﬁmaummmﬂmm
of the workers shall be displayed In 2ll work places in which seid manufacturing
mhmMﬁmmMﬁwmmmwmwﬂaﬂvmaﬁwm
mmmmummwmmmwwlﬂm
mmmmwmmwnmmmmmwmmmmm
m&:eshmmmﬂmmammﬂrmm.mmm
mmWMummmmDMImnﬂlmmmdmm
undertaken for projecting health of the workers.

NG
5. Prohibition relating to employment of women or young persons

mummnﬂﬂlmammedummmmmmvmmln

mmﬂummﬁmhmmEdmumwmmM

dangerous pesticide is stored, "T‘
oA

Mage 154 of 176



6. Food, drinks, and smoking prohibition.—

L Hﬂhﬂﬂ.#hhm.nmmmrlﬂullbemmwmniumEdbrw
worker in any workroom [n which the said manufacturing process Is carmied out.

I1. Smoking shall be prohibited in any werkraom in which the said manufacturing
process |s carried out.

7. Protective clothing and protective equipment.—

L. Protective dothing consisting of long pants and shirts or overalls with lang

sieaves and head coverings shall be provided for all workers employed In the sald
manufacturing process.

I (a) Protective equipment consisting of rubber gloves, gum boots, rubber aprons,
chemical safety goggles and respirstors shall be provided for all workers
employed In the said manufacturing process ;

(b) Gloves, hoats, aprons shall be made from synthetic rubber where a pesticide
contans oil.

[IL. Protective dothing and equipment shall be wom by the workers supplied with
such clothing and equipment.

V. mmmmwmmmmmmwmmwm
If the workers handle pesticides containing nicoting or phosphorous and shall be
washed frequently if handling other pesticides.

V. Protective clothing and equipment shall be maintained in good condition.

8. Floors and work-benches.—

1. Floors in every workroom whers dangerous pesticdes are manipulated shall be
of cement or other Impervicus materal giving a smooth surface.

. Floors stiall be maintained In good repair, provided with adequate slope leading
to a drain and thoroughly washed once a day with the hose pipe.

[, Work-benches where dangerous pesticides are manipulated shall be made of

smooth, mmmmmw.mmﬁnusmmm
at least once daily.

1. If a dangeroys pesticide during fts manipulation splashes or spills on the work-
hench, floor or on the protective dothing worm by a worker, immediate action
chail B¢ taken for through decontamination of such areas or articles.

1L .ﬂm.ﬁﬁmwmmﬂMnrmwaMWpﬁda
shall mmlnammmmmmmr.wnm
waste shall be destroyid by bumning at l=ast once a week.

1. Suitsble deactvating m.ﬂmmlaﬁ,#ﬂb&wmamdﬂﬂmlbh
place for use while atbending to a splllage. q)_’
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IV, Easy means of access shall be provided to all of the clean
maintenance and repairs. B it o g

10. Empty containers used for dangerous pesticides. — Containers usad for
dangerous pesticides shall be thoroughly ceaned of their contents and treated
with an inactivating agent before being discarded or destroyed.

11, Manual handliing, —
L. A dangerous pesticide shall not be required or allowsd to be manipulated
hand except by means of 3 long-handied stoop, "

I1. Direct contact of any part of the body with a dangerous pesticide during Its
manipulation shall be avolded,

iZ. Ventilation. —
I In every workroom or area where a dangerous pesticide is manipulsted,
adequate ventilation shall be provided at all times by the dirculation of fresh air.

[ mmhmlsmmmmmmﬁm
manipuiation of a dangerous pesticide shall not be undertaken without an
efficient exhaust draught :—

emptying & container hokding a dangerous pesticide ;
blending a dangerous pesticide;

¢ preparing 2 liguid or powder formulation comtaining a dangerous
pesticide; and

d. Changing or filing a dangerous pesticide into a container, tank happer or
machine or small sized containers.

M1, Inthe event of a fallure of the exhaust draught provided on the above operation,
the said operations shall be stopped forthwith.

11. Time allowed for washing. —

1. Before each meal and before the end of the day's work at least ten minutes in
addition to the reguiar rest interval shall be allowed for washing to each worker
engaged In the manipulation of dangerous pesticide.

iL Emmmawmﬁﬂnarﬁwhﬁmnfdmgmmnﬁsmuhma
thorough veash before consuming any food and also at the end of the day's work,

14. Washing and bathing facilities. —

I. mmmmwmhammmmmwfm
ﬂamdalmmmmmmmmmm

proicess Is carried on, adequate washing and hathing piaces having a constant
mﬁmmwwmmmﬂmmmhaﬁwswm
employed,

U Q;
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1. The washing places shall have standpipes placed at intervals of not less than one
meter,

I11. Not less than one nalf of the total number of washing places shall be provided
with bathrooms,

V. Sufficient supply of clean towels made of suitable material shall be provided :

Provided that such towels shall be supplied Individually for each worker Is so
ordered by the Inspector.

V. Suffident supply of s0ap and nall brushes shall be provided.

15. Cloakroom.—There shall be provided and maintained for the use of all workers
employed in the factory where the sald manufactuting process [s carried on—

a. a cloakroom for clothing put off during working hours with adequate
arrangements for drying cothing, it wet; and

b. separate and suitable arrangements for the storage of protective dothing
provided under paragraph 7.
16.  Mess room.—

L. There shall be providad and maintained for the use of all workers employed in
the factory In which the said manufacturing process Is carried on and remaining
on the premises during the rest intervals, sultable mess room which shall be
furnished with—

8  Suffident tables and benches with back resk, and
b. Adeguate means for warming food.

1. The mess room shall be placed under the charge of responsible person and shall
be kept chean.

17. Manipulation not be undertaken. —Manufecture or manipulation of a
pesticides shall Aot be undertaken In any factory unless a certificate regarding
ﬁmmthMﬂMthﬂWm—
Fauilitator.

18. HWWHM&W“M-
I mmdmmmmmmmvew,m

a. Employ a qualified medical practitioner for medical survelliance of the
mwmmmwmmmmme
approval of the Chief Inspector of Factanes; and

b, Hwﬁemummmlprmh:dwﬂmemwfmﬂmwu!
purpose referred to In clause (2).

IL mmdu*mganmmmwmm:ﬂprmw1m
Emm hammammmemrlmpm#m
mmwkqﬁMMwmmwMT.
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19,

Medical examination by certifying Surgeon. —

[. Every worker empioyed in the processes specified In paregraph 1 shall be

v,

V.

examined by a Certifying Surgenn within 15 days of his first employment. Such
eaminations In respect of Halogenated Pesticides, shall Include tests for
determination of chemical In blood and in fat tissues, EE.G. abnormalities and
memory tests. In respect of organic phosphate compounds, such examinations
shall include tests for depression of cholinesterase In plasma and red biood cells,
No worker shall be allawed to wark after 15 days of his first employment in the
factory unless rerified fit for such employment by the Certifying Surgeon.

. Every worker employed In the said process shall be re- examined by a Cantifying

Surgeon at least once in every six calendar months. Such examination shall,
wherever the Centifiing Surgeon considers appropriate, indude the tests
specified In sub-paragraph {1). Further every worker employed In the said

processes shall also be examined once In every three months by the factory
medical officer.

The Certifying Surgeon after examining a worker, shall issue 3 Certificate of
Fitrvess in Form XXIIL The record of examination and re-examinations carmled
out shall be entered In the Certificate and the Certificate shall be kept in the
custody of the manager of the factory. The record of each examination carried
out under sub- paragraph (1) and (I1), including the nature and the results of
w:m.mummmwmmmngsmtnamwm
Form XXIV.

The Certificate of Filness and the health register shall be kept readily available
for Inspection by the Inspector,

Ifatmvthmﬂttaﬂhﬁu&mhufﬂmuﬁnhnﬂﬂammmmw
mquMﬂmm-mmmmWﬂm
mnmmdmmmmmdmm,tnmnmmm
dmnwmnmmmmmmmmm:mmm
mmmmsmmmmmmmmm
ﬂutﬂ\eﬂldpumtsurﬁtlummm&mmwsrﬁuhaﬂmﬂ_ﬂm
mwhmmmummmmmmmnﬂﬂt
&mw,lnmmwum-mmmmﬁ
rehabllitated.

A Huwwhf.asbmfnuﬂuﬁﬂtumﬁmﬂﬂmaﬁ-wﬁpﬂﬂ]smll

M&memﬂﬂmmﬂlnmﬂﬂmmm&m
Surgeon, after further examination, 2gain certifies him fit for employment in
those procasses,

almaﬂydmmﬁmummﬂmwfumm#
mkm‘sanpmeumﬂurm,rmmwammmwﬂummm
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APPENDIX CAUTIONARY MOTICE

Insecticides and pesticides

1
2.

10,

11

12.

Chemicals hancled in this plant are polsanols siibstances,

Smoking, eating food or drinking, chewing tobacco in this area is prolibited,
No food stuff or drink shall be Brought In this area.

Some of these chemicais may be absorbed through skin and may cause
potsaning.

A good wash shall be taken before meals.
A good bath shall be taken at the end of this shift.

Protective clothing and equipment supplied shall be used while working in this
dares.

Containers of pesticides shall not be used for keeping food stuffs.,

Spillage of the chemicals on any part of the body or on the ficor or workbench
shall be immediately washed away with water,

Ciothing contaminated due to splashing shall be remaved immediatety.
Scrupulous cdeanliness shall be maintained In this area.

Inﬂﬂnfmmm,mﬁrg,yﬂﬁ,ﬂtwrmm
informed who will make necessary armangements for treatment,

All workess shall report for the prescribed medical tests regularly to protect
their own he=alth,

wo e +
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Schedule B-XXI

Manufacture, handling and usage of benrene and substances containing
Dernrene

L

L

Application.—This schedule s made to provide protection against hazards of
poisoning from bermans and shall apply In respect of factories or parts thereof in

which benzene or substances containing benzene are manufactured, handied or
sed.

Definitions.—For the purpose of this schedute—

4. “substances containing benzene” means substances wherein benzane
content exceads | per cant by wolume ;

b. “substitute™ means a chemical which 15 harmiess or less hanmful than
benzene and can be used in plece of benzene ;

€. "enclosed system” means a system which will not allow escape of benzene
vapours to the workers atmosphere ; and

d. “efficlent exhaust draught” means localised ventilated effected by
mechanical means for the removal of gases, vapours and dusts or fumes
s0 as to prevent them from escaping Into the air of any workroom. No
draught shall be deemed to be efficient if it fails to remove smoke
generated at the polnt where such gases, vapours, fumes or dusts
originate.

Prohibition and substitution,—

Benzane and substances containing benzene shall not be used as sofvent or
dilltent uniess the process in which it is used is carried on In an enclosed systam
or uniess the process Is carried on in manner which s considerad equally safe as
if it were carried out In an enclosed manner. Use of benzene and substances
containing berrene is prohibited In the following processas—

a. manufacture of vamishes, paints and thinners; and
b, Cleaning and degreasing operations.

Il  Where suitable substitutes are available, they shall be usid instead of barzenes

or substances tontaining benzene, This provision, however, shall not apply o
the processes specified in AppendibeA

M. The Chief Inspector may, subject to confirmation by the State Governmet,

mmmmﬁmhmmm@gelﬂﬂdmnhsuh-mmmﬂa}nﬂ
alko from the provisions of sub-paragraph (1) of this paragraph temporarily
under conditions and within Iimits of time to be determined afber consultation

mumamproyesmmm}m_agim g
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7.

L.

IL

L

1L

Pratection against installation.—

Tremmh%ngﬁuw:ﬁhummaﬁmmmm;m
be: s far as practicable be carried out In an enclased system.

Where, w,mmmtmm to carry out the process in an enclosed
systam, the workroom In which benzene or substances contalning benzens are
used shall be equipped with an efficient exhaust draught or other means for the
removal of bernzene vapours to pravent their escape into the air of the workrom
50 that the concentration of benzene in the air does not exceed 10 parts per
million by volume or 30 milligrams per cublc meter,

Alr anadysis for the measurement of concentration of benzene vapours In alr shall
be carried out every 8 hours or at such intervals as may be directed by the Chief
Inspector at places where process Involving use of benzene Is carried of and the
result of such analysis shall be recorded in a register specially maintained for this
purpose. If the concentration of benzene vapours in air as measured by alr
analysis, exceeds 10 parts per million by volume or 30 milligrams per cublcrmetar,
the Manager shall forthwith report the concentration to the Chief Inspector
stating the reasons for such increase.

Workers who for special reasons are lkely to be exposed to concentration of
benzene in the air of the workroom exceeding the maximum referred to in sub-
paragraph (I} shall be provided with sultable respirators or face masks. The
duration of such exposure <hall be limited as far s possibie.

Measures against skin contact —

Workers who are likely to come In contact with liguid benzene or liguid
substances containing benzene shall be provided with suitable gloves, aprons,
boots and whene necessary vapour tight chemical goggles, made of material not
affected by benzene or its vapours.

The protective wear referred to in sub-paragraph (1) shall be maintained in good
condition and inspectsd regularly.

Prohibition relating to employment of women and young persons.—No
woman or young person shall be employed or permittad to work in any workroom

involving exposure to benzene or substances contalning benzene,

Labelling.—Every container holding benzene or substances containing berzena
shall have the word “Benzene” and approved danger symbols cleardy visible on It
and shall also display information on benzene content, waming about toxidity and
warning about infalliblity of the chemical.

8. Improper use of banzene.—
I The Uige of benzene substances contairing benzens by workers for cleaning their

hands or their work cdothing shall ba prohibited,

II. Workers shall be instructed on the possible dangers arising from such misuse.
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il.

13,

PmﬁHﬂnnnfwumMm.hwm.—Hanwmwe
allowed to store or consume food or drink in the warkroom in which berzene or
substances containing benzene are manufactured, handled or used. Smoking and
chewing tobacco or pan shall be prohibited In such workrooms,

Instructions as regards risks.—Every worker on his first employment shall be
fully instrcted on the properties of benzene or substances containing benrene

which he has to handie and of the dangers involved. Workers shall also be
instructad on the measures to be taken to deal with In an emergency.

Cautionary notices.—Cautionary notices In the form specified in Appendix-8
and printed in the language easily read and understood by the majority of the
warkers shall be displayed in prominent places in the workrooms where berzene
or substances containing benzene are manufactured, handled or used,

Washing facilities, cloakroom and mess room.—In factores in which
berzene or substances cantaining benzene are manufactured, handled or used,
the occupier shall provide and maintain in a clean state and In good repair—

8. washing facilities under cover, of the standard of at least one tap for every
10 persons having constant supply of water with soap, and a clean towsl
providec individually to each worker If =0 ordered by the Inspector ;

b. cloakroom with lockers for each worker, having two compartments - ghe
for street-clathing and one for work-clothing ; and

. 3 mess room fumished with tables and banches with means for warming
food, provided that where a canteen or other proper arrangements axist
for the workers to take their meals, the requirements of mess room shall
be dispensed with.

Medical facilities and records of examinations and tests—

I. The occupler of every factory to which this schedule applies, shall—

14,

L

a employ 3 qualified medical practitioner for medical surveiliance of the
workers employed therein whose employment shall be subject  the
approval of the Chief Inspector of Factories ; and

b. Provide to the medical practitioner all the necessary fadilities for the
purpose referred to In dause {a).

The record of such examinations cammed out by the medical practitioner shall be
mairtained in a separate, register spproved by the Chief Inspector of Factories,
which shal be kest readily available for inspection by the Inspector.

Medical examination by Certifying Surgeon—

in the spacified In paragraph 1 shall be
mmmumcﬁm mm:mwmms days of his first employment. Such
examinations shall inciude skin test for dermatitis and no worker shall be
allowed to work after 15 days of his first employment in the factory uniess
certified fit for such employment by the Certifying Surgeon.

w___,.-“i;;_‘ {%___ Page 162 of 276



IL

v,

mrmmﬁnmmlnammpmﬂn!huwmmwa
Emﬂﬁngirmml_mwmmummmmmm
M.Mmmemng&mmammnﬂm Include all the

mmﬂmmﬁmlmam, shall Issue a Certificate of
Fitness in Form XXIIL. The record of examination and re-examinations camied
mMMMInmm'wmmrﬂﬂnﬁewbemmm
c@nﬂyd@wﬂﬂmhﬁmv.ﬂ:mﬂﬂﬂmmmﬂnﬁmm
out under sub-paragraph (1) and (I1), including the nature and the results of

ﬂﬁsﬁhﬂmﬂaﬁuh&&ﬂu&dﬁﬂm%ﬂ&mn in & health register
In Form XXIV,

mmﬁm«ﬁm-mmmWM| be kept readily available
fer inspection by the Inspector,

If at any time the Certifying Surgeon is of the opinion that a worker 15 no
:mmmwhmammmmgmmm
therein would involve spedial danger to the health of the worker, he shall make
a record of his findings in the said certificate and the heaith register. The antry
of his findings In those documents should also Include the period Tor which he
considers that the sald person Is unfit to work in the sald process shall be
provided with altemate placement faciiities unless he Is fully incapacitated in
the opinion of the Certifying Surgeon , In which case the person affected shall
b suitably rehabilitated.

No person who has been found unfit to work as said In sub- paragraph (5)
shall be re-employed or permitted to work in the sald processes unless the
Certifying Surgeoh, after further examination, again cerfifies him fit for
employment in those processes.

APPENDIX-A
1. Production of benzene
2. Process where benzene is used for chemical synthesis
3. Motor spirits (used as fuel)

APPENDIX-B
[ See Paragraph 11 of this Schedulé) CAUTIONARY NOTICE
Benzene and substances containing benzene

1. Hazards :

a, Benzene and substances cantaining benzene are harmful ;
b. Prolonged or repeated breathing of benzene vapours may result In scute

or chronic polsoning ;
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2. Preventive measures ;
a. Avoid breathing of benzene vapours ;
b. Avoid prolonged or repeated contact of benzane with the skin ;
C Rmﬂmamwwamwwy;

d. If any time you are exposed to high concentration of berzene vapours
wethmammmﬂmmummmm
excessive excitation and losing of consclousness, immediately inform your
factory manager ;

. Keep all the containers of benzene closed ;

f. Handle, use and process benzene and substances containing berzens
carefully In order to prevent their spillage on ficor ;

g. Maintain good housekeening.
3. Protective equipment :

8. Use respiratory protective equipment in places where benzene vapours
are present in high concentration ;

b. Inemergency, use seif generating oygen mask or oxygen or alr cylinder
masks ;

c. Wesr hend gloves, aprons, goggles and gum boots to avold contact of
bienzene with your skin and body parts ;

4. First-ald measures In case of acute benzene poisoning :
3. Remove the clothing immediately if it is wetted with beroene,

b. If liquid henzens anters eyes, flush thoroughly for at least 15 minuytes with
chean running water and Immediately secure medical attention ;

c 'ln case of unusual exposure to benzene vapour, call a physican
immediataly. Until he arrives, da the following :—

I If the exposed person is consclous
= Move him to fresh air in open.
v Loy down without a pillow and keep him quiet and warm.

i, If the exposed person IS unconsclous— .
s Lay him down preferably on the jeft side with the head low.

« Remove any faise teeth, chewing gum, tobacco o pther
forelgn objects which may be in his mouth, _
« Provide him artifidal respiration In case difficulty is being
experienced In breath
H d ¥ m q— Pajge 164 of 376
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If needed, he should be given artificial respiration. Owygen should be
administered by @ trained person only.

e — —
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Schedule B-XX11
Manufacturing process or operation in carban disulphide plants

1. Application.—This schedule shall apply to all electric fumaces in which carbon
whmwaﬂmpmmm&wmmm
1§ condensed, refined and stored. This schedule Is In addition to and not in
derogation of any of the provisions of the Codes and Rules made thereunder.

2. Construction, installation and operation.—

L The bulidings in which electric furnaces are installed and carbon disulphide after
generation Is condensed and refined shall be segregated from otfwer parts of the
factory and shail be of upen type to ensure optimum ventilation and the plant
layout shall be such that only 2 minimum number of workers am exposed o the
risk of any fire ar explasicn at any one time.

Il Every electric fumace and every plant in which carbon disulphide is condensad,
refined and stored with all their fittings and attachments shall be of good
construction, sound material and of adequate strength to sustain the Intemal
pressure to which the fumace or the plant may be subjected to and shall be so
destgned that @rbon disulphide hiquid and gas are In dosed system during their
normal working.

HI. The electric furnace supports shall be firmly grouted about 60 centimetres In
concrete or by other effective means.

V. Every electnic fumace shall be installed and operaled according Lo ranufaciurers’
instructions and these [nstructions shall be dearty impartad to the personngl In
charge of construction and operation.

V. The instructions regarding observance of correct furnace temperature, sulphur
dose, admissible current or power consumption and periodical checking of
charcoal level shall be strictly complied with.

3!- m—

I. Where upper ring electrodes made of steel are used In the electric fumace, they
shall be of seamless tube construction and shall have arrangement for being
connected to cooling water systern through a siphon bullt in the electrodes or
through & positive pressure water-pump,

il. The arrangement for cooling water referred to in sub- paragraph (1) shall be
connacted with automatic alarm system which will actuate In the event of
interruption of cooling wates in the electrodes and give visible and audibie alarm
signals in the control roorm and simultaneousty stop power supply for the fumace
nperation and to stop the further supply of water, The alarm system and the
actuating device shall be checked every day.

4  Charcoal level indicator and vibrator.—Means shall be provided on each
m-mwmmmwmmmmMrmma
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vibrating the charcoal. This mean shall employed often as necessary to maintain
cotrect charge and level of charcoal.

5. Charcoal separator.—A cycione type of charcoal separator shall be fitted on
the off take pipe between the electric fumace and suiphur separator to prevent
entry of pleces of charaoal into the condensers and piging,

6. Rupture discs and safety seal.—
1. At least two rupture discs of adeguate size which snall blow off 3t & pressure
twice the maximum operating pressure shall be provided on each furnace and

shall either be mounted directly an the top of the fumace or each through an
independent pipe a5 dose as possible to the fumace,

11. A safety water seal shall be provided and tappad from 2 point between the
charcoal separator and the sulphur separator.

7. Pyrometer and manometers.—

L Each electric furnacs shall be fitted with adequate number of pyromaters to
glve an indication of the temperature as correctly as reasonably practicable at
various points In the furnace. The dials for reading the temperatures shall be
located in the control room.

II. Manometers or any other sultable devices shall be provided for Indicating
pressire-

a.  In the off-take pipe before and after the sulphur separator ; and
b. In primary and sscondary condensers,

8. Check valves. —All piping carrying carbon disulphide shall be fitted with check

valves atmmpﬂﬂuﬁmaﬁmmemnmha;kmmwdm:
furnace in the event of its shut down.

9, Inspection and maintenance of electric furnaces.—
I Everyelectric furmace shall be inspected Intemally by 3 competent person—
a. Before being placed in service after installation ;
b. mmpmmmmmm:umuwm;w
C. mmmmmamhmmwmr
replacing electrodes.
1. ‘When an electric furnace is shut down for deaning—

o Trnehrthlhmwmudmdfnrmﬂmmwmm
defective removed |

b, Aﬂamadmrmﬂﬂmllnmmmm (3) the
mdmmlwnmmaymm;m

C. Mymmmummmmmmatmﬂmmm
is endangered shall be replaced.
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m.ﬂttﬂmnm of records.—The following hourly records shall be malntained in a

3. Manometer readings at the paints specified in sub-paragraph 7 (2) ;

b, Gas tempeérature indicated by pyrometers and all other vital points near the
suiphur separator and primary and secondary condensers ;

€. Water temperatune and fiow of water through the siphon in the electrodes ; and
d. Primary and secondary voltages and current and energy consumed.

11, Electrical apparatus, wiring and fittings —All bulldings in which carbon
disulphide is refined or stored shall be provided with electrical apparatus, wiring
and fittings which shall afford adequate protection from fire and explosion.

12, Prohibition relating to smoking.—No person shall smoke or carry matches,
fire or naked light or cther means of producing a naked light or spark In bulldings
in which carbon disulphide is refined or stored, and a notice in the anguage
understood by & majority of the workers shall be posted In the plant prohibiting
smoking and carrying of matches, fire or naked light or other means of procucing
naked light or spark into such rooms.

13. Means of escape —Adequate means of escape shall be provided and
maintained to enable persons to mave to a safe place as quickly as possible In
case of an emergency. At least two independent staircases of adequate width
shall be provided In every building housing the furnaces at reasgrable intervals
at opposite ends. These shall always be kept clear of all obstructions ant so
designed to afford easy passage.

14. wmmmnfm—mmmmmmwfwgmm
wamings In case of fire or explosion which shall operate on electrically and In
case of fallure of slectricty by some mechanical mesns.

5. Fire-fighting equipment.—

I Adeguate number of suitable fire extinguishers or other fire- fighting equipment
shall be kept in constant readiness for desfing with risks involved and depending
an the amount and nature of materials stored.

[ Clear Instructions as to how the xdinguishers or other equipment should be usad
printed in the language which the majarity of the workers emplayed understand,
chail be affixed to each extinguisher or other equipment and the personned
trairied in their use,

16.  Bulk Sulphur.—

7 mwmmmwdmmrmmmmmdm
mwdhﬂudangaswhld\nwmhmmwmwm
bmnntﬁﬁ,eh,udumuﬂummhheukmtnmmnmw
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1B.

19.

and matches and other sources of ignition 4o not come in contact with the clouds
of dust arising during handiing of bulk sulphur.

htl&nﬁmmshrhﬁ:miphurﬂnﬂh:ufnm—cmﬁsﬂﬂem

adequataly ventilated and <o designed as to provide 2 minimum of ladges on
which dust may lodge.

The bulk sulphur in the endosures shall be handied in such a manner as to
minimise the formation of dust clouds and no flame, smoking and matches of
other scurces. of ignition shall be employed during handling and non-sparking
tools shall be used whenever sulphur is shovelled or otherwise removed by hand.

No repairs involving flames, heat or use of hand or pawer tools shall be made In
the enclosure where bulk sulphur is stored.

Liquid sulphur.—Open flames, slectric sparks and other sources of ignition,
inciuding smoking and matches, shall be excluded from the vicinity of moiten
sulphur,

Training and supervision.—

L All slectric furnaces and all plants in which carbon disulphide IS condensed,

11,

refined or stored shall be under adequate supervision at all Himes while the
fumaces and plants are in operation.

Workers in charge of operation and maintenance of electric furnaces and the
plants shall be properly qualified and adequately trained.

Washing facilities.—

The occupler shall provide and maintain In a clesn state and In good repair, for
the use of all persans employed wash place under cover with at least one tap or
stand-pipe, having a constant supply of clean water for every five such persons,
the taps or stand-pipes being spaced not less than 120 cantimetres apart with a
sufficient supply of soap and clean towels, provided that towels shall be supplied
Individually to each worker if so ordered by the Inspactor.

Al the workers employed In the sulphur storage, handling and mefting operations
shall be provided with a nail brush,

Personal protective equipment.—

. Sultable goggles and protective clothing conststing of overalls without packets,

gloves and foot-wear shall be provided for the use of operatives—
a. ‘When operating valves or cocks controlling fiuids edc. |
b. Drawing off a malten sulphur from sulphur pots ;
c. Handiing charcoal or sulphur.

mmmmmummmrmwmdmmm
sporopriata place for use during abnormal conditions or in an emergency.
we %"
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L. Arrangements shall be made for proper and efficient deaning of all such
protective equipment.

21. Cloakrooms.—There shall be provided and maintained for the use of all persons
employed in the processes a sultable clgakroom for ciothing put off during work
hours and a suitable place separate from the cloakroom for the storage or
overalls or working dlothes. The accommaodation so provided shall be placed in
the charge of a responsible person and shall be kept diean,

22, Unauthorized persons—Only maintenance and repalr personnel, persons
directly connected with the plant operation and those accompanied by authorized
persons shall be admitted into the plant.

w g ¢
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Schedule B-XXI1I
Manufacture or manipulation of carcinogenic dye intermediates

1.  Application.—The schedule shall apply In resped of all factories or any part
thereof where processes In which the substances mentioned In paragraphs 3 and
4 are formed, manufactured, handled, or used and the processes incidental
thereto in the course of which these sybstances are formed, are carried on, The
procasses ndicated In this paragraph shall be referred to hereinafter 2s "the said
processes”, and such a reference shall mean any or all the processes described
I this paragraph.

2,  Definitions—For the pumose of this schedule the following definitions shall
2pply, unless the context otherwise requires :—

a. “controlled substances® means chemical substances mentioned in
paragraph 4 of this schedule ;

b. "efficent exhaust draught” mesns locallsed ventilation effectsd by
mechanical means for the removal of gas, vapour, dust or fume so as to
prevent them from escaping Into the air of any place in which work is
carried on. No draught, shall be deemed to be efficent which falis to
remave smoke generatied at the polnt where such gas, vapour, fume or
dust originates ; and

. "prohibjted substances” means chemical substances mentioned In
paragraph 3 of this schedule.

4.  Prohibited substances —For the purpose of this schedule, the foliowing
chemical substances shall be classified as "prohibited substances” except when
theses substances are present or are formed as a by-product of a chemical
reaction In @ total concentration not exceeding one per cent t—

a. beta-naphthylamine and its saits

b, Banzedrine and its salts |

¢ 4-amino bipheny! and its salts ;

d. 4-nitro diphanyl and its salts ; and

e any substance containing any of these compounds.

4 Controlled substances.—For the purpose of this schedule, the following
mwmmmmnﬁas'mmnmnm*r-

a. alpha-naphthylamine or alpha-naphtinlamine containing not more than
mmdm%&memﬁawwmm
reaction of otherwise, and its salls ;

b. ortho-tolidine and s Sl | Qi
c. dianisging and its salts ;

Page 1710l 278
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d. dichlorobenzidine and Its salts :
e auramine ; and
f. magnets.

Prohibition of employment.—No pefson shall be employed In the said
processes in any factory in which any prohibited substance is formed,
m,m,m,mumdmﬁmmmbghw
Inspector as stipulated in paragraph 23.

Requirements for processing or handling controlled substances —

(1) Wherever any of the controlled substancee referred to In paragraph 4 are
formed, manufactured, processed, handlied, or used, all practical steps shall be
taken to prevent inhalation, Ingestion or absorption of the said controlled
Substance by the workers while engaged in processing that substance, and Its
storage Or transport within the plant, or in deaning or maintenance of the
concerned equipment, plant, machinery and storage areas.

(2) As far as passible all operations shall be carried out in a totally enclosed system,
Wherever such enclosure is not possible, efficient exhaust draught shall be
apphed at the point where the controlled substances are likely to escape Into
the atmosphiere during the process,

(3) The controlled substances shall be received In the factory in tightly closed
containers and shall be kepl so except when these substances are in process or
in use. The controlled substances shall leave the factory only in tightly cosed
containers of appropriate type. All the containers shall be plainly labelled to
Indic@ate the contents,

Personal protective equipment—{1) The following items of personal
protective equipment shall be provided and Issued to every worker employed in
the said processes i —

a. long trousers and shirts or overalls with ful| sleeves and head coverings.
The shirt or overall shall cover the neck completely ; and

b. rubber qum-boots.

(1) The following ttems of personal protective eguipment shall be provided in
sufficient numbers for use by workers employed in the sald processes wher
there is danger of Injury during the performance of normal duties or in the
event of emergency -—

g rubber hand-gloves ;
C. mwmmmwmmwm%
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11,

14,

15.

(2) It shall be the responsibility of the manager to malrtain 2l kems of

persanal protective aguipment In a dean and hyglenic condition and In
pood repair.

Prohibition relating to employment of women and young persons.—No
woman or young person shafl be empioyed or permitted to work in 2ny room In
which the said processes are carmegd on.

Floors of workroom.—The floor of every workroom in which the said processes
are camried on shall be—

a, smaoth and impervious to water peovided that asphalt or tar shall not be
used in the composition of the floor ;

b. mainhtained in a state of good repair ;

C. with a sultable slope for easy draining and provided with gutters ; and

d. thoroughly washed daily with the drsin water being led into a sewer
through a dosed channel.

Disposal of empty containers.—Empty containers used for hoiding controlied
substarices shall be thoroughly ceaned of their contents and treated with an
Inactivating agent before being discarded.

Manual handling —Controiled substances shall not be aliowed to be mixed,
filled, emptied or handled except by means of a scoop with a handle. Such scoop
shall be thoroughly cleaned dally.

Instructions regarding risk—Every worker on his first empsoyment in the
sald processas shall be fully instructed on the properties of the toxic chemicals
to which he is likely to be exposed to, of the dangers involved and the precautions
tn be taken, Workers shall also be instructed on the measures to be taken to
dea! with an emergency.

mm—mﬁmwmmmmwmw
mmmmmwmﬂmmﬂeiwdmmdu
vmmwminﬂmﬁﬁgmmﬂheﬂﬂmdmmmﬁm
MMWMMMW,MMMGnhEWM
Amrangements shall be made by the managor o instruct periodically 2ll such
mﬁMmm&pmummMmﬁremﬂmm

Washing and bathing facilities—(1) The following washing and bathing
WMEMMW;MWMEMHMWHWWW
the use of all workers empioyed In the sald processes i— C}—

wo A
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17.

LB.

19,

a ammmMmmmﬂmmmdﬂd
mmdﬁnw,mpamnﬂlMHmmﬂmﬁmmm
for every five such workers ;

D. 50 per cert of the stand pipes provided under clause (2) shall be located
Ianmm hot and cold water shall be made available
during the working hours of the factory and for one hoir thereafter

€. the washing and bathing facilities shall be in close proximity of the arex
housing the said processas ;

d. clean towels shall be provided individually to esch worker ; and

e. in addition to the taps mentioned under clause (a), one stand pipe, In
which warm water is made available, shall be provided on sach floor,

(2) Arrangement shall be made to wash factory uniforms and other work clothes

Food, drinks, etc. prohibited in workroom.—No worker shall consume food,
arink, pan, supan or tohacco or shall smoke in any workroom In which the said

processes are catried on and no worker shiall remain In any sudh room during
intervals for meals or rest.

Cloakroom.—There shail be provided and malintained in & clean state and In
gocd repair for the use of the workers employed in the sald provesses—

2. acloakroom with lockers having two compartments-one for street clothes
and the other for work ciothes ; and

b. a place separate from the locker room and the messroom, for the storage
of protective equipment provided under paragraph 7. The accommeodation
so provicad shall be undsr the care of a responsible person and shall be
kopt clean,

Messroom.—There shall be provided and maintained for the use of workes

employed in the said processes who remain on the premises during the meal
intervals, a messroom which shall be fumished with tables and benches ant

provided with suitable means for warming food.

Time allowed for washing. —Ssfure the end of each shift 30 minutes shail be
allowed for bathing for each worker who is employed In the sald processes.
Further, atleast 10 minutes shall be allowed for washing before each meal in
addition to the regular time allowed for meals.

Restriction on age of persons employed.—No worker under the age of 40
years shall be engaged In the factory in the said processes for the first time after
the date on which the schedule comes into force.

21. Medical facilities and records of examinations and tests.—

1. mmmmm-mwmhwsmmpﬁu.m- CE—
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a. employ a qualified medical practitioner for medical survelllance of the

workess employed therein whose employment shall be subject to the
approval of the Chief Inspector of Factories ; and

b. provide to the medical practitioner all the pecessary fadilities for the
purpose referred to In clause (a).

2. Ttgrem:ﬂdnﬂxmmﬁnmmﬂeduﬂbvﬁtmpmmmme
maintzined In 4 separate register approved by the Chief Inspector of Factories,
which shall be kept readily avallable for inspection by the Inspector,

Medical examination by Certifying Surgeon.—{1) Every worker employed
in the processes specified in paragraph 1 shall be examined by & Certifying
Surgean within 15 days of his first employment. Such examinations shall include
skin test for dermatitis and no worker shall be aliowed to work after 15 days of
his first employment in the factory upless certified fit for such employment by
the Certifying Surgeon,

(1} MWWMEWMW|EEE-WMWH
Certifying Surgeon at least once in every three calendar months and such
examination shell, wherever the Certifying Surgeon considers appropriate,
include all the tests in sub-paragraph (1).

(3) The Certifying Surgeon after examining & worker, shall issue a Certificats of
Fitnass in Form XTI, Tha record of examination and re-examinations carried
out shall be entered in the Certificate and the Centificate shall be kept in the
custody of the manger of the factory, The record of each examination caried
out under sub-paragraph (1) and (2) , including the nature and the results
of these test, shall also be entered by the Cerifying Surgeon In a health
register in Form XXIV.

{ijmmﬂﬁmaMuﬂmmwmllmmm
avallable for Inspection by the Inspecior.

(5) If at any Ome the Certifying Surgeon is of the opinion that @ worker IS no
longer fit for employment in the said processes on the ground that
continuance therein would involve special danger to the heaith of the worker,
he shall make a record of his findings in the said certificate and the health
mgastu.mmurmnmmummmummmm
period for which he considers that the said person s unfit to work in the said
process shall be provided with alternate piacement facilities uniess he is fully
incapacitated in the opinion of the Certifying Surgeon , in which case the
person affected shall be sultably rehabilitated,

(6) No person who has been found unfit t work as said in sub-paragraph (5)
ﬂmﬂh&mm&plmmpammmmﬂhﬂﬁdmuﬂmﬂu
taﬂmm&rm,aﬂﬂwmm.m@nﬁmr&iu
employment: In those processes. -
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23. Exemptions-prohibited substances.—(1) The Chiel Inspector may by a

24,

certificate in writing (which he may at his discretion revoke at any time), subject
to such conditions, Em.ﬁmhspﬂhdllmﬁymptmyprmh
the course of which any of the prohibited substances Is formed, processed,
manufactured, handled, or used, form the provisions of paragraph 5 if he is
satisfied that the process Is carriad out in 2 totally enciosed and hermetically
senled system in such @ manner that the prohibited substance is nol removed
from the system except in the quantities no greater than that requirec for the
mﬂm.ﬁmmwmmmhmmmm
that the product is free from any of the prohibited substances.

(2) The Chief Inspactor may allow the manufacture, handiing ar use of beraidine

memmmmmmnmmm
out in a totally enclosed system In such @ manner that no prohibites] substance
other than benzidine hydrochloride is removed therefrom except In quantities
mmmmmmmrﬂwwpmurmdmmm
mmﬂmﬁmmmﬁumuﬁmsﬁumm
substances and that adeguate steps are taken to ensure that benzdine
hWIm&'ﬁemﬂM'nﬂhummem,mwm
mwwmummmmdwﬂmwmnﬂm

—If In respect of any factory, the Chief Inspector is
satisfied that owing to the exceptional crcumstances or infrequency of the
mmfwawnﬂwmldlumﬂfﬁdeﬁmmﬂﬁ
niot necassary for the protection of the warkers In the factory, the Chief Inspector
mwmam'mm{mmmmmmmﬂw
ﬁm},mﬁ&:hhﬂqyﬂnmallwwufmmﬂmsmwm
conditions, If any, as he may specify therein.

APPENDIX-A
CAUTTONARY PLACARD/NOTICE

Carcinogenic dye intermediates

1. DvaimmtuwﬂdtnntMMﬁmdum-m aromatic hydrocarbons

mm.wmmmhmﬂemmwﬂbﬂwmmshmm

y A muwmmummmmﬂmmm.
3. WMMmatmlummwm hands and feet

mnﬂngmmnsmmummmmmmmm,



5. Handle the dye intermediates only with long handled scoops, never with bare
hands.

6. Alcohalie drinks should be avoided as they enhance the risk of poisoning by the
chemicals.

7. Keep your food and drinks away from work place. Consuming food, drinks or
tobaccs In any form at the place of work Is prohibited.

A, Serious effects from work with toxle chemicals may follow after many years.
Grest care must be taken to maintain absolt= deanfiness of body, dothes,
machinery and equlpment.

¢
o
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Schedule B-XXIV
Operations invelving high noise levels

Application.—This schedule shall apply to all operations in any manufactiring
process having high noise level.

Definitions.—For the purpose of this schedule,—
a. “Nolsa" means any unwanted sound.

m"@hwﬁalﬂ'mmmmﬁmmmmmnm

scale ks 90 dB or above.

“Decibel® means one-Tenth of “Bel” which Is the fundamental division of 8
jogarithmic scale used to express the ratio of two specified or implied
quantities, the number of "Bels” denoting such a ratio being the logarithm
mum;ua&mmnﬂmmmﬂtmmmmy
B cormesponds to a reference pressure of 20 x 10 power({-8) Newton per
sqmnuuuru.nmzmmpammmum
threshold of Hearing, that Is, the lowest sound pressure level necessary to

_mmmﬁmmmmmmmm

in abbreviated form is db.
‘WEHMdmmmmmmm
sacond or hertz.

"dBA" refers to sound level in decibéls as measured on a sound level meter
mﬂmmﬁ&mﬂmmmmﬂwmmm

: *awmmmmwmmmmmur

sound of various frequencies for the purpose of nolse measurement, 50
mmmmwmmmmmu
amﬂmﬂmuhmnmmwmm.

Protection against nolse. —

|-:nmm,sm.amwmmmuma¢mm
mmu%mmmmﬁﬁwpﬁdﬂﬂmmw
mummWﬂlmmmﬂmmﬁﬂumwMﬂum
exposure levels specified in Tables 1 and 2. (‘

we b

Page 178 of 276



Table 1
Permissible exposure in cases of continuous noise

Total ime of exposure {continuous dBA Sound pressure kevel in or a per day, In hours
riumber of short term exposures)

B 90
692
485
397

2 100
1Y:102
1105
% 107
¥a 110
W 115

Notes :— 1. No expasure in excess of 115 dBA is to be permitted.

2. m.wm&ﬂmmmmmmamwmmmmerw
\ower figure as indicated in colump 1, the permissible sound pressure lavel is o
be determined by extrapaiation on a proportionate basis.

Table 2

permissible exposure levels of impuisive or impact noise
Pﬂﬁmﬂmmwindﬂmnwhﬂdlnmm:ﬂmmwm:
140 100

135 315

130 1,000

125 3,160

120 10,000
m:—l.Mmmmmmﬁlwdﬂmﬂmﬂmﬁummumﬁm

kmmmmmmw_ﬂﬁgumwmm
- Tﬁmﬁ%ﬁﬁﬂdhﬂum 1, the permitted number of iImpulsss
mimwmhmmmwmmmapmmbﬁ

} the noise lgvel invalve
g Fmﬂ:wm_dﬂtm.ﬂmmm
= nﬁ:immnatimlsufmemﬂnrmutmhh considered as a
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continuous orie and the criteria given in Table 1 would apply. In other cases, the

noise 1s to be considered as Impuisive or Impact nolse and the ariteria given in
Tabile 2 would apply.

; wrmmammﬂmummmmedufhwnrmmmdsdmﬁmm

at different levels their combined effect should be considerad, rather than the
Wm#mmmm-wmﬁb&mm&mm
the fimit value if the sum of the fractions CL/T1 + C2TZ +evsiviruians CHTH
mmﬁmw,-mmmcuamlmmm.mldemﬂw
at a specfied noise level and T1, T2, &ic denote the time of exposure of less
than 90 dBA may be ignored In the above calculation.

m&ummﬁmwmmmmmmmmm
Fﬁrﬂ(l}dﬂmhﬂmwmwwuﬁaﬂamthunhﬁm
mmmmmmwmmmmum
mmwmmmmmmmmmﬂm
mvwadwmumaﬂIwmmmﬁmmmuMummmm
the levals specified In Point (1) of the Note.

A MMMMWWWHmm}Wpﬁﬂ}M
worn by @ worker cannot still sttenuate the noise reaching near his ear, as
mwmmmmmﬂmmmﬂmumﬁ
tmmndhmﬂmnﬁﬁurﬁmﬂmmwabﬂmm
ﬁﬁuiuTamlmmemmw-ba,mrﬂmwpuﬁwﬂHﬂhesm

mmmmmmmmmmmmﬁmmmm
of the Note.

m\mﬁwmwﬂhmmdmummm
mmmwmwmmmmwmsumnmum
ﬂhnnmmmmwmm,mmmamstm
mﬂmmmmﬂﬂmdmﬂmmmmdliﬂu&m
which the Certifying Surgeon may consider appropriate and shall indude
de-mfmwmmﬂtﬁ,m,m,im,
2000, 4000 and BODO cycles per second.

" P
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Schedule B-XXV Manufacture of Rayon by viscose process
1.  Definitions.—For the purpose of this Part—

3. “approved” means approved for the time being In writing by the Chief
Inspector ;

b. “breathing apparatis™ means a helmet or face plece with necessary
connections by mesans of which ™e person using It In 3@ polsonous,
asphyating or Irritant atmosphere breathes unpolluted air ; or any other
approved apparatus |

c. “churn® means the vessel in which alkall celiulose pulp s treated with
carbon disulphide

d. “dumping” means transfer of cellulose xanthate from 3 dry chum to @
dissolver ;

e "efficent exhaust dravght™ means localised ventilation by mecharical
means for the removal of any gas or vapour, S0 as to prevent It from
escapiig Into the alr of any place in which work is camied on. No draught
shall be deemed to be efficent if It fails to control effectively any gas or
vapour generated at the point where such gas or fume ofiginates ;

f. “fume procsss” means any process in which carbon disulphide of
hydrogen suiphide is produced, used or given off ;

g. “jife belt” means & belt made of lkather or other suitable material which
mﬁmw-mmmmmammﬂaMu{m
mdﬂhinmﬁﬂuﬂﬂmummmmgﬂ&nﬂuwﬁgﬂar
2 man ;

h. Wmmrm;w,mmmw,
ﬁmaﬂmﬁhnﬂﬁaﬁaﬁenﬁmﬁh

21 “m;““

i mmmmam_muwm,mmmmnw
naunlurmdwnlmimﬁamnmmmﬂumm,hmmﬁm
wﬂnmmmu'mmmnmﬂmﬁmw
hvqumsdplﬂeﬁnmeﬂ-qtmmmmHmnmepmﬁﬂe
limits

1. mmmwmwmmmm
mmmummﬂwmmmmmmmmmdmp
mmmwmﬂmmwmin&uwatmmmmﬂm—

a, dumping hoppers of dry chums;
b. spinning machines;
c.  trio rollers and cutters used In stepie fibre spinning;
Bimmnfm

W -
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o

d. gydro-extractors for yam cakes;
g, after trestment processes; and
f.  spin baths.

In so far as the spinning machines and trio rollers and cutters used In stapie fibre
spinning are concerned, they shall be, for the pumpose of ensuring the
effectivenass of the exhaust draft to be provided as refjuired in sub-paragraph
(1), enclosed as hilly as practicable and provided with suitable shutters in
sections to enable the reguired operations to be camied out without giving rise
to undue quanitities of carbor-di-duiphide escaping to the work environment.

No dry chumn shall be opened after completion of reaction without initially
exhausting the residual vapours of carbon- di-sulphide by operation of 2 suitable
and efficient arrangement for exhausting the vapours which shall be continued
o be operated &s long as the chumn is kept openea,

Whenever any ventilation apparatus nommaily required for the purpose of
meeting the requirements (n sub- paragraphs (1t), (1I1), and (IV) is Ineffective,
fails, or is stopped for any purpose whatspever, all persons shall be required to
mﬂuw&mm.mﬁjpmtmmmmadﬁaﬁmmm
sald sub-paragraphs are in use, as soon as possible, and In any case not later
than 15 minutes after such an OooUrmence.

{E}Mvmﬁhﬂmmpmmufurm&purpumasmwmmmb-
paragraphs (IT), {II1) and (IV) shall be examined and inspectad once every weak
wawem.nmnmmhmmmwmwa
mmmmmmmwuum.mmmmm
examinations or test shall be rectified forthwith |

{u]nwwmmﬂmmmm.wmm
ﬂmmwﬂmrmkSwa{maﬁnmwmimmmmrmﬂ
be kept and shall be available for Inspection by an Inspeqor.

ﬂﬂuminmmmmw.mmmﬂmmm
wasts shall be disposed off as guickly a¢ possible after decontaminalion.

Lining of dry churns.—The inside surface of all dry chums shall be coated with
a non-sticky paint so that cellulose xanthate will ot stick to the surface of the
churn. Such coating shall be maintalned In good condition.

Ajr monitoring.—

.Tumme.mmdmmmmmdmdmm

mumwmdmmmwmmﬂﬂﬂﬂbemﬁeﬂumnmmﬂw
smmhmﬂmmmmmmmmmamm

specially maintained for the purposes.

iL Fﬂrﬂnmmunufﬂmmmmmsubﬁagmphm, instantanecus gas

mmmmumwmmmm duration of not
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less than 10 minutes and analyzed by an approved method. The locaticns where
such monitaring 18 to be done shail be s directed by the Inspector,

1. If the concentration of either carbon disuiphide or hydrogen sulphide excesds
the permissible imits for such vapour or gas as lald down in Rule 66, suitable
steps shall be taken for controliing the concentrations In alr of such

contaminants. A report of such occurrences shall be sent to the Chief Inspector
forthwith,

6 Prohibition to remain in fume process room.—ho person during his
intervals for meal, or rest shall remain in any room wherein fume process is
carried on.

7. Prohibition reiating to employment of young persons.— No young persan
shall be employed or permitted to work In any fume process or in any reom in
which any such process s carried on.

8. Protective equipment—

L the occupler shall provide and maintain in good condition protective equipment
as specified in the Table for use of persons employed In the processes refemred
to therein.

Table

MNo. Process  Protective equipment

1. Dumping mmmmmmmrmmmam

material
2. Spinning Suitatle aprons, gloves and foakwesr
3. Process invoiving oF Sultable gloves and footwear likefy to
involye contact
with viscose solution
4, Handling of sulphur Suitable chemical gogales
5. Any other process Protective equipment a5 may be

invalving contact - directed by the Chief Inspector
with hazardous by an arder In writing chemicals

I.. A suitable room, rooms of lockers shall be provided exdusively for the storage
dﬂlwmwmmﬂmmwmsardmmmmma#ﬁim
Maanrﬁmmmu&mmmmsmlndmaupmm

3. Breathing apparatus—
LWlimmmmmmmmmmmum
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10

1.

a. breathing apparatus ;
b. oxygen and a sutahble appliance for its administration; and
c. e beits.

{ajmmmwmmwwraﬁpmmndmmmmm

{11mmmmmmmmmmminwaummmm
o be readily avallable;

.MMIWWWWWWMHH}MH{D]&QJ&

paragraph (1) shall be cleaned and disinfected at sultable intervals and
thoroughly Inspected once every month by a responsitie person ;

A record of the maintenance of the condition of the breathing apparstus and
ﬂuammMmmmmmhﬂ]ﬁﬂMMMaw

mﬂﬂﬂdhﬂﬁmmﬂmmﬂlmmmmfwlnspmman
Inspector.

mmmmmmmmmmwmmmmmme
use of breathing apparatus end administering artificial respiration so that at least
1mnwmmmmmmmammmmm
room In which fuine process |s carried on.

.mmwmmmmmmmmmnﬂpm

cabinets and If iable to be affected by fumas, shall be protected by placing them
in suitable containess.,

4 mthmmmmwmwMWWE

Is necessary to be provided under sub- paragraph (1) unless he has been fully
instructed in the proper use of that equipment.

mmmmmmapmﬂdedinmmnmﬁmwmwﬁmm
bean wom by 2 persan shall be wom by another person shall be worn by another
mmummwmwmzﬁmmmW
wmnmﬁﬂupemnmmmﬁ?lnwudﬂmmmmnfﬂm
equipment.

Electric fittings.—All plectric fittings In any room in which carbon-di-sulphice i
produced, usad or given off or 15 lkely 1o be given off Into the work environment,
other than a spinning room, shall be of fiame- proof construction and all electric
:mmmmmmmmmmumwmm.

thluﬁunruhﬂ:qhmMm—HupemMaMnrm
mm,ﬂmwﬁamdlmmuﬂsmmdm:ﬂQammdlgMer
inammmmmsmumhmmmm
mwmnmﬂmmm%emdamlmm
1nﬂ#ﬂaﬁp,mmmwmwm¢nﬁtdmﬂuurMaﬂqhtur
Mnmsdmﬂ\gnMIwﬁmmmm:

w4 T
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Provided that fire, naked light or other means of producing a naked light of spark
may be carried on in such room only when nequired for the purposes of the
process itself under the direction of a responsiple persan.

12. Washing and bathing facifities —

L. There shall be provided and maintained In a cean state and in good repair for
the use of all workers employed and In the processes covered by the schedule,
adequate washing and bathing places having 3 constant supply of water under
mammwmmmfwmamw.

M. The washing places shail have standpipes placed at intervals of not less than one
meter,

L Mot less than one half of the total number of washing places shall be provided
with bathrooms.

IV. Sufficient supply of clean towels made of suftadle material shall be provided :
Provided that such towels shall be supplied individually for each worker If so
ordersd by the Inspector.

V. Sufficient supply of soap and nall brushes sivall be provided.

13. Rest Room.—

| 8 Amnmmmwmﬁﬁfmuummﬁmmmmmm
fitament yam spinning process.

1. Such rest room shall be provided with fresh alr supply and adequate seating
arrangement.

14. Cautionary notice and instructions—

memmmmmmmmm in each fume
PrOCESS Oom i —
Cautionary Notice.—

i, Carbon disulphide (CS2) and Hydrogen Sulphide (H25) which may be
prmmmwmﬁthum;

. Foliow safety instructions ;
lik, uﬂmmmwuﬂmmﬁmﬁﬁmﬂmm

i, Smaking 15 strictly profiibited In this area.

Thlsmtttshaﬂheinaumummwunmwnrﬂﬂmm
and :hsplaﬂdﬁmw:anheeadwmmmﬂmﬂvrmd.lfm.wmm
iilitrate, effective steps shall be taken to expiin carefully to him the contents

of the notice so displayed. o . ; Q_
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I Arrahgements shall be made to instruct each worker employed in any room in

15.
L

16.

1L

{18

which a fume process is carried on regarding the health harards connected
with their work and the preventive measures and methods to protect

themseives, Such Instructions shall be given on his first employment and
repeated periodically.

Simple and specal Instructions shall be framed to ensure that effective
measures will be carried out In case of emergency involving escape of
carbondi-sulphicde amd hydrogen sulphide, Those Instructions shall be
displayed in the concemed arsas and workers shall be instructed and tained
in the actions to be taken in |ICh ememences.

Medical facilities and records of examinations and tests —
The occupler of every factory to which this schedule applies, shall—

a.  employ a quelified medical practitioner for medical survelllance of the
workers employed thersin whose employment shall be subject to the
approval of the Chief Inspector of Factories ; and

b, Provide to the said medical practitioner all the necessary facilities for the
purpose: referred at (a).

. The record of such examinations carried out by the medical practitioner shall be

miairitained In a separate, register approved by the Chief Inspector of Factories,
which shall be kept readily avallable for inspection by the Inspector.

Medical examination by certifying Surgeon.—

.mmwmmmmmmmm1mum

mmwacmwmnm.dmmammm Surch
mﬁmﬂummﬂlmhﬂaﬂdntﬁthmwmwtﬁmmaﬂnm
mmmmmufhbﬁrﬂempmwﬁinmmmmﬁtm
such emplayment by the Certifying Surgean.

mmwwﬂlnummmmﬂth&mmhra
mﬂwmsmﬂmmlnmmmmmmm
examination shall, wherever the Certifying Surgeon considers appropriate,
include ali the tests in sub-paragraph (1}

mmmmMﬂimmammm=mﬁ
Fitness in Form XXIIL The recard of examination and re-examinations cmed
mtmummmmmmumwmmngmmm

Form XXIV.

mtﬁmammwm&mmlﬂrﬂﬂrmmmmm
for inspection by the Inspector. q_

w A~
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17.

V. If at any time the Certifying Surgeon Is of the opindon that a worker Is no longer

fit for employment in the sald processes on the ground that continuance thersin
would invalve special dangsr to the health of the worker, he shall make 2 record
of his findings In the sald certificate and the health register, The entry of his
findings In those documents should also include the period for which he considers
mmmmumﬂtmmhmmmmsmhemwm
sltemate placament facilities unless he is fully incapacitated In the opinion of the
WM&mmnﬁm_mﬂEwmmnmm
rehabilitated.

. No person who has been found unfit t work as sald in sub-paragraph (V) shall

he resemployed or permitted to work in the said processes unless the Certifying
Surgeon, after further examination, again certifies him it for emplayment in
those processes.

Exemptions.—If in respact of any factory, the Chief Inspector is satisfied that
owing to the exceptional draumstances or infrequency of the processes or for
any other reason, all or any of the provisions of this schedule Is not necessary
rwmmdwmmmm,mumnmmhu
certificate In writing which he may In his discretion revoke at any Ume, exempt
mhmmwﬁmﬂaﬂmmdmmwmmuhmmﬁw.
as he may specify thersin.

. ¥
v

f
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Schedule B-XXV1
Highly Flammable Liguids and Flammable Compressed Gases

Application.—These schedule will be appiicable to all factories where highly

flammable liquids or flammable compressed gases are manufactured, stored,
handied or used.

Definitions. —For the purpose of this schedule—

a. “highly flammabie fiquid”™ means any liquid including ts solttion, 2mulsicn
or suspension which when tested in a manner spedified by sections 14
and 15 of the Petroleum Act, 1934 (30 of 1934) gives off flammable
vapours at a temperature less than 32 degree centigrade ;

b. “fiammable compressed gas” means flammable compressed gas as
definad In section 2 of the Static and Moblle Pressure Vessels (Unfired)
Rules, 1981 framed under the Explosive Act, 1884,

Storage.—

. Wmmwurmmmmmmmmmmﬂ

be stored In sultable fixed storage tank, or in sultable closed vessel located in 2
safépudummmegmm,muuupmuinamwnfmme
resistant construction.

wﬁwhmmwmmmmm
which contains or had contalned highly Aammable liquid or Rammabie
mmuuﬂunhemmmmanmwmmuam
Mmmmmnw;mmuﬁmammmrwm
or leak that may oocur,

mm,m;mm*umMmmmnmmm
mmuﬂnmmmmgmﬂﬂumwlnmmmm
marked *Danger- Highly Flammable Liquid” or ™

Compressed Gas".

mwf-rmumnmwu—w
it s reasonably practicable, highly flammable liquids shall be conveyed within 2
mmmmmmdmmﬁ,wam similar
apﬁmmmmemagﬁtankmuﬂmmmhtnrmmm
systems hall be so designed, instalied, operated and maintained as to avaid
leakage or the risk of spilling.

wmmwummw.—mmm
is a passibifity for leakage or spill af highly flammable lguid or flammable

Fmﬂnnﬂ-W—Inmmmmermm
highly namrmmemm«ﬂammm&emmuugumﬂnrw. conveyed,
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handled ot used or where there is danger of fire or explosion from accumulation
of highty flammable fiquid or flammable compressed gas in air, all practicable
maasures shall be tsken to exclude the sources of ignition. Such precautions shiall
include the following :—

a. Al electrical apparatus shall either be excluded from the area of sk or
they shall be of such construction and so installed and maintained as to
prevent the danger of thelr being a source of ignition ;

h. Effective measures shall be adopted for prevention of accumulation of
static charges to a dangerous extant ;

c. mmﬁﬁﬂmb&aﬂuﬂdb&mrmfcﬂtmmirnnur
stes] nalle or sny other exposad ferous materials which Is likely to cause
sparks by friction ;

d. mmmumwmﬁmmmwmmm
shall be prohiblted ;

. Transmission beits with iron fasteners shall not be used ; and

f. alluﬂi&rmﬂﬂﬂims,aﬁmrmmmﬁe.ﬂlmﬁ:mm
pmm'ltimdignmmﬂﬂmmﬁl&summ:ﬁm
flames, frictional sparks, overheated surfaces of machinery or plant,
chemical or physical-chemical reaction and radiant heat.

Prohibition of smoking.—No person shall amoke It any place where highly
ﬂammbbnqlﬁunamuemmmuﬂgﬁbmincwhmm
smoking would glve a risk of life, Tha occupier shall take ail practicable measures
to ensure compliance with this requirement including display of 3 bold notice
MMHgmmmammmuﬁmﬂMﬂtm

mnm.—mmmﬁmhumhmnmmmue
mnprmmﬁtﬁmmdmmd,m,hanﬂdwm, appropriate and
muatenmnfﬂghﬁrgaﬂmstﬂﬂb:prm.

mmwmamﬁmmmmmmmw
mmhmmmm,mimm,mmm
uemurmwg.smuemmmamwmmmm
Indian Standards applicable.

as he may specfy therein. (%__.

woa
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Schedule B-XXVII

Operations in Foundries

1. Appluﬁnm—mnluismmw?mmmdmm
any of the following operations of processes are camied on -—

3. the production of iron castings or, as the case may be, steel castings by
MMhmﬂSMﬂHIﬂ,m,WWMHﬂmnﬂler

mixture of materials, or by shall moulding, or by centrifugal casting and any
process incldental to such production ;

b. mmwmmmmmmmmm
sand, loam, metal, moulding composition or other material or mixture of
materials, o by shall mouldings, die-casting (incdluding pressure die casting),
centrifugal casting or contiruous casting and ahy process incidental to such
production ; and

c. mmwmﬂmmmmmmm,
billets; slabs or other similar prodiicts, and the stripping thereof ;

But shall not apply with respect to—

a. mmmmmmmammwmmm
Blectric Accumuiators ;
b, Any process for the purpase of a printing warks ; or

c mmm-mmwmmqsmmmamwu
any process incidental to such operation ; or

d. The production of stegl in the form of ingots ; or

u.ﬁ:upmmmmwmemmmmmmwmm
Incidental to such manufacture ; or

. mmaﬂm#Mdmmmﬂ-ﬂs&dmmmm
mm,HMMNMWMHMﬂmm,m
mmﬂMhMmm,MWﬂwfﬂv

2. Definition.—For the purpose of this Schedule—

a. ‘Wmeawwawuamwwmw
Inspactor-cum-Faclitator ;

adherent sand, cores, runners, risers, flash and other surpius metal from &
mmmmummdmmmmmm
not include ;



i. Any operation which Is knock-out operation within the meaning of this

schedule.

d, “foundry” means those parts of a factory In which the production of iron or

steel or non-ferrous castings (not being the production of pig iron of the
production of stesl In the form of ingots) is carried on by casting in moulds
made of sand, loam, moulding composition or other mixture of materials,
or by shell moulding or by centrifugal casting In metal moulds lined with
sand, ot die casting Including pressure die casting, together with any part
of the factory In which any of the following processes are carried on as
incidental processes in connaction with and in cours2 of, such production,
m.mmmwmmﬂmmmem
operations and dressing or fettling operations

¢ "knock-out operations® means ali methods of removing castings from moulds

and the following operations, when done In connection therewith, namely,
stripping, coring-out and the removal of runners and risers ;

f. WMM&nMi&aﬂmm”ﬂiﬂmnrmm}vm

a cupala or fumace to where metal is poured into moulds.

3. Prohibition of use of certain materials as parting materials.—

A material shall not be used as a parting material if it s a materal comtaining
compounds of siiicon caloulated as silica to the extent more than 3 per cent
by weight of the dry material :

Provided that this prohibition shail not prevent the following being used as a
mﬂngmaﬂﬁlﬂﬂumﬂaﬂ@ndﬁnﬂhmaﬂmﬂmmwm
gliies 1—

PP RraPFE

Zirconum silicate (Zircon) ;
Calcined china clay ;
Calcined aluminous fire clay ;
Siilimanite ;

Caicined or fused aluming ;
Olivine ;

Natural sand.

mwmmmmammmmmm'mmm
umdasapaﬂwmmﬁmasnmrmmmamrﬁngmwm

mnantmﬁm—Fuﬂnpurpmﬁdpmmﬂqmm
dmlkﬂln-wimmmmmmumﬂuﬂheﬂw:—

mﬁmmmmmmmmummmk;

b. Suitable and conveniently accessible racks, bins, or ather receptacies shall

mmmmhmwwmwmm;
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c Where there is bulk storage of sand, fuel, metal scrap or other materials
omesidues, suitable bins, bunkers or other receptacies shall be provided
for the pumose of such storage.

5! Mdm_

L Floors of Indoor workplaces In which the processes are cartied on, other than
parts which are of sand, shall have been surface of hard material.

1. Nbpﬁdﬂﬂmdmmﬂnluﬁwm&nﬁmﬂluﬂmmm
this is necessary by reason of the work done.

1. Mparﬁofﬂumfmufmﬂnﬂrufwmlmwimmﬁm are of
<and shall, so far as practicable, be maintained in an even and firm condition.

6. Cleanliness of indoor workplaces.—

I. Nlmnslﬁemdmmmmmdmrmmwhhhﬂupm
are cartied on and of everything afftxed to those wall shall be effectively ceaned
hyaaﬂlﬂkmﬂxﬂtn:hdghtﬁnpthmﬂmﬂ41mﬂﬁﬁmﬁuﬁmﬂ
mmmm.mw#mmmnmﬂ&MWﬂWmﬂﬂ
mmmmmm#wmhmmmm
(whthﬁmlh:nntmhnmﬁmrﬂunﬂmummmmm.muw
last imnediately preceding washing, cleaning or other treatment,

1L Effective cieaning by a sultable method shall be carried out a2t least once every
medwofailmmnmtsurhuﬂuwﬁmmmmwm
utprnmqm.mmdm..nﬁmrmmmwmm are of sand; and the parts
which are of sand shall keep in good order.

7. Manual operations involving molten metal—

L mmmm_wmmmwmwm
mama!aparaﬂmslm:ﬂvhmmﬂ:mmmiwmmmmhhhmm
splashed, a working space for that operation—

a mmum&mgfem:mmnfmem;m
b. MWﬁrﬁmWwﬂmﬂmhuﬂﬁmmmmT

1L wmlmumuﬁmmmmmmmmm
mﬂlb&pﬂhmdmaﬂwaﬂpaﬁufwmd\mﬂmpaﬁunmwhﬂa
engagﬁdlnttﬁupe:aﬁnnﬂmlh&mﬂtesmm:

memummnmwmaﬂHﬂmmummuwm:dm
undu risk, nothing inﬂiswmwmﬂmmmﬁnmtwmml
ﬁdamﬁmmmammmuﬁm.mmamm
maﬁﬁmdmmmmhrwmmmﬂwmm



I

1L

reasonably practicable, in every other workroom to which this Paragraph applies,

sufficlent and clearly defined main gangway shall be provided and properly
maintained which—

2.

shall have an even surface of hard material and shall, n particular, not be
qfsanﬂurmﬂnmmsmdmmhnmawmmnﬁtnf
fiying metal from accidental spillage;

shall be kept, 5o far as reasonably practicabie, free from obstruction;

7 not used far Gamying molten metal, shall be at least 920 milimetres in
width;

if used for carrying molten metal shall be—

. Where truck fadies are used exclusively, st least 600 millimetres
wider than the overall width of the ladle;

ii. Where hand shanks are carmied by not more than two men, at least
920 millimetres in width;

M. Where hand shanks are carried by more than two men, at least 1.2
meters in width; and

.  Where used for simultaneous travel in both directions by men
camying hand shanks, 2t least 1.8 metrss in width,

In Wollroom to which this Paragraph applies constructed, reconstructed or
convertad for use as such after the making of this Schedule, sufficient and clearly
mm;mmmmmmwm&mwﬁm—

.

e.

shiall Have an even <urface of hard material and shall, in particular, not be

sand or have on them more sand than s necessary to avold risk of fiying
metal from accidental spillage;

Srulihehaﬁlmrarasmmmmﬁmmmm:

if molten metal is carried in hand ladles or bulk ladies by not more than
two men per ladie, shall be at ieast 460 millimetres wide, but where any
Mammmwmﬂmsiummmmmm
of the alsie, the aisie shall be not less than 600 milimetres wide;

Hmmmﬂﬂlsaﬂedmmmnrhuﬂhdmmmmm
men per ladie, shall be at least 760 millimetres wide;

if molten metal Is carried In orane, trolley or truck ladies, shall be of 2
width adequate for the safe performance of the work.

Requirements of sub-paragraph (1) and (11) shall not apply ta any workroom of
mdammw.wmnfmunmmﬂmmmmnmm
nf&mmhmm,asﬂﬂmmwna,mupmtdammtubﬁﬂ

sand.

W
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v.

10.

11

L

In this paragraph “workroom to which this paragraph applies® means a part of a
farrous or non-fermous foundry In which molten metal Is transported or used, and
a workroom to which this paragraph applies shall be deemed for the purpeses of
this paragraph to have been constructeq, reconstructed or converted for use as
such after the making of this schedule if the construction, reconstruction or
romversion theraof was begun after the making of this schedule.

Work near cupoias and furnaces.—No persan shall carry out any work within
a distance of 4 metres from a vertical line passing through the delivery end of
any spout of a cupola or fumace, being a spaut used for delivering molten metal,
o within a distance of 2.4 metres from a vertical line passing through the nearest
part of any ladie which Is In position at the end of such a spout, except, in either
case, wheme it is necessary for the proper use of maintenance of a tupols or
fumace that work should be carrie] out within that distance of thal work is being
carried out at such a time and under such conditions that there is no danger to
the person carrying it out from molten metal which is being abtained from the
cupols or fumiaca or is In a Bdke in position at the end of the spout.

Dust and fumes, —

Dpen coal, coke dr wood fires shall not be used for heating or drying ladles inside
3 workroom Unless adequate measures are faken to preveat, so far as
practicable, fumes or other impurities from entering Into or remaining in the
atmosphere of the workroom.

No open coal, coke or wood fires shall be used for drying moulds except In
circumstances in which the use of such fires is unavoidable.

Mould stoves, core stoves and annealing furnaces shall be so designed
m,mmmummmmumm.
offensive ar Injurious fumes from entering into any workroom during any pefiod
when & person is employed therein.

All knock-out operations shall be carried out—
a tnammdwmmmm.Mamnmm

in which, 50 far as reasonably practicable, effective and suitable: focal
exhaust ventilation and a high standard of genersl ventlistion are

provided; ar

b. Ininmnfunfmrwﬂnvﬂd'ysafmasmmmﬂ’rpﬁcﬁﬁm
effective and suitable local exhaust ventilation is provided, o whers
cmmwthtmmﬂmenthmimhlrmmbl&,a-hbh
standard of general ventilation Is provided.

mefﬂﬂryWMlmﬂﬁaﬂmﬁ—

a. mamemanurMnmmufm:sdrvmmmm
off ; or

b Inmmﬁmﬂwmapmfmﬂmum;amm,mfuas
mmmm,mmmmmmmgmw
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11,

exhaust ventilation or other equally effective means of suppressing dust,
operating as near as possible to the point of origih of the dust.

Maintenance and examination of exhaust plant. —

I. Al ventilation plant used for the purpose of extracting, suppressing or controlling

11.

dust or fumes shall be properly maintained,

All ventilating plant usad for the purpose of extracting, suppressing or controliing
dust or fumes shall be examined and inspected once evary week by 2 responsible
person. Tt shall be thorotghly @@mined and tested by a competent person at
least once in every such examination and test shall be enterad In an approved
register which ghall be available for inspaction by an Inspector. Any defect found
on any such examination and carrying out the eamination and test to the
occupier or manages of the factory.

12, Protective equipment. —
I. The occupler shall provide and maintain protective equipment specified for the

I

{H B

protection of wotkers—

a, suitable gloves to other protection for the hands for workers engaged (n
handling any hot material likely to cause damage to the hands by burn,
scald, or scar, or in handling pig iron, rough castings or other articles [kely
to cause damage to the hands by cut or abrasion;

b. approved respirators for workers carrying out any operations creating a
have dust concentration which cannot be dispedied quickly and effectively
by the existing ventilation arrangements.

No respirator provided for the purposes mentioned in 1 (b) has been worn by a

person shall be worn by another person if it has not since been thoroughly
cleansd and disinfected.

Persans who for any of thelr ime—

a. Workat aspout of or attend (o, 8 cupcla or furnace In such crcumstances
that material therefrom may come into contact with the body, being
material at such a temperature that its contact with the bady would cause
a burn; or

b mwm,mmmm.mmmwmmmmm
. mbyhandmmmnmdpmanrhﬂewmmmmFNm
moiten metal; or

d. mwmwmmwmﬂMB
temperature that its contact with the body would couse 2 bum ;

e Shall be provided with suitable footwear and gaiters which warn by them
mmmhrasrmmnﬁwﬂﬂ!ﬂt,ﬁﬂﬂmmmsfeam
ankdes,

v -
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V. wnaream.summmmmmedmmmm

14,

15.

16.

fiying matertals (including splashes of molten metal and sparks ar thrown
off In the course of any process). | anenes

The occugher shall provide and maintain suitable accommadation for the storage

and make adequate arranigements for dleaning and mairtaining of the protective
equipment supplied in pursuance of this paragraph,

mwmqmmmmwmﬂhﬂmmmm
proteciion In pursuance of sub- paragraph (1) and (IV) and shall without delay

MR to the occupier, manager, or other appropriate person any defect In, o
less of, the same.

Washing and bathing facilities. —

There shall be provided and maintained in clean state and good repalr for the
use of all workers employed in the founidry—

d. A wash place under cover with either—

I @& trough with impervious surface fitted with a waste pipe without
piug, and of sufficient langth to allow at least 60 centimetres for
eviry 10 such persons employed at any one tme and having a
constant supply of clean water from taps or jets above the trough
at intervals of not more than 60 ceptimetres; o

il, -atleast one tap or stand pipe for every 10 such persons employed
at any one time, and having a constant upply of cdean water, the
tap or stand pipe being spaced not less than 1.2 méetres apart; and

b.  Notless than one half of the total number of washing places provided at
(@) shall be in form of bath rooms ;

¢ A suffident supply of clean towels made of sultable material changed
daily, with sufficient supply of nall, brushes and 50ap.

The Facilities provided for the purposes of sub-paragraph () shall be placed in
chiarge of a responsible person or persons and maintained In a clean and orgeny
condition.

Disposal of dross and skimming.—Dross and skimming removed fram molten
metal or taken from a furnace shall be placed forthwith In suiltable receptacles.

Disposal of waste. —Appropriate measures shall be taken for the disposal of all
waste products from shell moulding (including waste bumnt sand) &s soon as
reasonably practicable after the castings have been knocked-out.

Material and equipment left out of doors.—All material and equipment Jeft
nulufdws{m.ﬂngnm.WequmMsuMmMWWW
miuﬂy}#ﬁi&maﬂﬂﬁmdﬂamﬂmmmmmm
shall be safe means of access to all such material and equipment and, so far as

Fage 196 of 176
W v *“‘ -



17.

mmﬁmﬁmmmmmmapm,m—

4. employ a qualified medical practitioner for medical survellfance of the
mmmmwmmmmm
approval of the Chief Inspector-cum-Fadilitatar : and '

b. Mkmmmlmﬂlm&mhﬁﬁﬁfmm
purpose referred to at (a).

MMHMMMMMMWMMWMIM
maintained in a separate, register approved by the Chief Inspector-cum-

mm,m;mmmmwmmmfmpmbymumv
ﬂ.ﬂﬂ'm»,

18. Medical examination by Certifying Surgeon —

L

every worker employed In the processss specified in paragraph 1 shall be
examined by a Certifying Surgeon within 15 days of his first employment. Such
examinabons shall Include skin test for dermatitls arid no worker shall be allowes

to work after 15 days of his first employment in the factory unless certified fit for
such employment by the Cerfifying Surgson.

Every worker employed in @ manganese process shall be re-examined by a
Certitying Surgeon at least once In every 12 months and such examination shall,
wheraver the Certifying Surgeon considers approgriate, include all the tests in
sub-paragraph (I).

The Certifying Surgeon after examining a worker, shall issue a Certificate of
Fitness in Form XXITI. The record of examination and re-saminations carred
out shall be erterad in the Certificate and the Certificate shall be kept in the
custody of the manager of the factory, The record of each examination carred
out under sub- paragraph (I) and (II) including the nature and the results of
these test, shall aiso be entered by the Certifying Surgeon In a health register in
Form XXTV.

The Certificate of Fitness and the health register shail be kept readily avallable
for inspection by the Inspecor.

If at any time the Certifying Surgeon s of the opinicn that a worker IS no |onger
fit for employment In the sald processes on the ground that continuance therein
would involve special danger to the heaith of the worker, he shall make a record
of his findings in the said cerificate and the health register. The antry of his
findings in those documents should also include the period for which he considers
that the <ald person is unfit to work In the sald process shall be provided with
alhemmmmfadmsunmmmmwummhmﬁpmmﬂfgf
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VI,

19.

mmm,mwmumwmnﬂhemmw
rehabilitateg,

mmwmmamﬁwuunmmmussﬁdhmmﬂnhmﬂun
thWEWkInﬁmanmmmm
mw,mmmmmmmrﬂﬂummmhmmm
thosa processes,

&mqnmmdwm.mmmmmmm
mmmwwummmanmwmmuh
any other reason, all or any of the provisions of this Part is nol necessary for the
wmmﬂtmmhﬂnﬁﬂnmmaﬂiafﬂmeenm
mmurgwhldﬂumaymmmmm:atmwum.mmm
from 3l or any of such provisions subject to such conditions, If any, as he may
specify thereln,

— 9
- b
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SCHEDULE-C

(See sub-rute 2 of ruke 61)
Material Safety Data Sheet — Sample Model

SECTION I — MATERIAL IDENTIFICATION AND USE

Manufacturer
o Details Supplier Details

Matertal
Name/Identifier
Manufacturer's Name
Street Address

City

State

Postal Code

ﬁmw Telephone

Chemical Name  Chemical Identity ms m“"“" ""’r“‘*

SECTION IT — HAZARDOUS INGREDIENTS OF MATERIAL

Hazardous  Approximats  CAS.or UNoooo (SpecifyLCSD (Specily

Species andSpecies and
Ingredients Concentration % Numbers Route) Route)

SECTION IIT — PHYSICAL DATA FOR MATERIAL

Physical State Odour and Odour Threshold Specific
(Gas/Liquid/Solid) Appearance (ppm) Gravity
(3
vk

£
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SECTION III - PHYSICAL DATA FOR MATERIAL (Additional Fields)

Vapour
iz s Evaporation
Air v Freezing
Pressure :‘:;’*" (Alr o e Boiling Point (*C) Paint (°C)
Distribution
SECTION IV — FIRE AND EXPLOSION HAZARD OF MATERIAL
Field Details
armimabliity Yes | No ~ If yes, under what
it conditions
Means of Extinction
Special Procedure
Flash Point (*C) andUpper Explosion Limit (% Lower Explosion Limit (%
Method by volume) by volume)
Anti-lgnition TemperatureTDG Flammability Hazardous Combustion
(*C) Classification Products
Explosion Data - Chemical Impact
Sensitivity to Static Discharge
SECTION V — REACTIVITY DATA
Field Details
Chismical Stability Yes / No — If no, under what conditions
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Incompatibtiity to Other Substances  Yes / No— If yes, which ones

Reactivity and Under What Conditions
Hazardous Decomposition Products

SECTION VI - TOXICOLOGICAL PROPERTIES OF MATERIAL

Fleld Details
Route of Entry ~ Skin Contact
Route of Entry — Skin Absorption

Route of Entry — Eye Contact

Route of Entry — Inhalation (Acute)

Route of Entry — Inhalation (Chronic)

Route of Entry - Ingestion

Field Details
Effects of Acute Exposure to Material

Effects of Chronic Exposure to Material
Expasure Irritancy of Material

Exposure Limit(s)

Field Details
Sensitization to Material
Carcinogenicity

Reprodisctive Effects
Teratogenicity

Mutagenicity

Synergistic Materials

SECTION VII - PREVENTIVE MEASURES
Personal Protective EquipmentSpecification

Gloves (specify) - E .

g !

Page 201 of 276



Respiratory (specify)
Eyes (specify)
Footwear {specify)
Clothing (specify)
Other (specify)
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SCHEDULE-D
(5ee nue 65)
Equipments for Occupational Health Centre in Factories

1. A glazed sink with hot and cold water always
2. A table with 3 smooth top at least 180 cm x 105 cm.
3. Means for sterilizing Instruments
4. A cough
5. Two bucksts or containers with close fitting ds
6. A kettle and spirit stove or other suitable means of bolling water
7. Dne bottle of spirftus ammonlac aromaticus (120ml.)
8. Two medium sizes ponges
9. Two Kidney” trays
10. Four cakes of tollet, preferably antiseptic soap
11.Two glass tumbiers and two wine glasses
12.Two clinical tharmometers
13.Two tea spoons
14.Two graduated (120 mi) measuring giasses
15.0ne wash bottle (1000 cc) for washing eyes
16.0ne bottle (one litre) carbaiic lotion 1 to 20.
17.Three chairs:
18.0ne screen
19,0ne electric hand torch
20.An adequate supply of tetanustoxold
21.Coramine liquid (60 ml)
22, Tablets — antihistaminie, antispasmodic (25 each)
23.Syringes with needles - 2cc, 5 cc and 10cc
24.Two needie holders, hig and small suturing neediess and materials
25.Suturing neadles and materials
26, One dissecting forceps
27.0ne dressing forceps ,- q’
28.0ne scalpels d‘:"_
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29.0ne stethoscope

30. Rubber bandage — pressure bandage

31.0xygen cylinder with necessary attachments

32.0ne Blood Pressure apparstus

33.0ne Patellar Hammer

34.0ne Peak-flow meter for lung function measurement

35.0ne stomach wash set

36. Any other equipment recommended by the Factory Medical Officer according o
specific need relating to manufacturing process

37.1n addition.—(1) For factories employing 51 to 200) workars-

1. Four plain wooden splints 400 mm x 100 mm x 6mm

2, Four plain wooden splints 350 mm x 75 mm x 6 mm

3. Two plain wooden splints 250 mm x 50 mm x 12 mm

4. One pair arteryforceps

5. Injectians — morphis, pethidine, stronine, adrenaline, coramine, novacan (2

each)

6. One surgical scissors
(2) For factoties employing above 200 workers—
1. Eight plain wooden splints 900 mm x 100 mm x 6 mm
2. Elght plain woodern splints 350 mm < 75 mm x & mm
3. Four plain wooden spiints 250 mm x 50 mm x 12 mm
4. Two pairs artery farceps

5. Injections — morphia, pethidine, atronine, adrenaline, coraming, Novacan
(2 each)

6. One surgical scissors

v !
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AMBULANCE VAN

{1}Inmvmwmnnmm',Mﬁan be provided and
mainitained In gaod condition, a sultably constructed ambulance van equipped with
ltems as per sub-rule (2) and manned by a full Bme Driver-cum-Mecharic ard a

Helper trained in first ald, for the purpases of transportation of serious cases of
3cidents or sickness. The ambulance van shiall not be used for any purpose ather

than the purpose stipulated herein and will normally be stationed at or near to the
Occupational Heslth Cantre :

Provided that a factory employing less than 200 workers, may make arrangements
for procuring such facility at short notice from a neacby hospilal o other places,
bo meet any amengency.

{2) The Ambulance should have the following equipment ;—

l. A wheeled stretcher with folding and adjusting devices; with the
fiead of the stretcher capable of being tilted upward ;

. Fixed suction unit with equipment |
il Fbed oxygen supply with equipment ;
Iv.  Plilow with case; -Sheets; - Blankets; -Towels ;
v. Emesis bag; - Bed pan; - Urinal; -Glass.
b, Safety equipment :
I Fares with life of 30 minutes; - Fiood lights ;
fi. Fash ights; -Fre extinguisher dry power type ;
M. Insulated gauntiets
t. Emergency Care Equipment :
() Resuscitation :
o Portable suction unit; Portable oxygen Units |
o Bag-valve-mask, hand operated artificial ventilation unit ;
« Alrways; -Mouth gags; - Tracheestomy adapters ;
» Short spine board; 1. V. Flulds with administration unit ;
» B, P. Manometer; - Cunn;-Stethoscope. @_

G
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iil. Immobilization :

o  Long and short padded boards; - Wire ladders plints ;
o Triangular bandage; - Long and short spine boards.
lv. Dressings :
o Gauze pads - 4" x 4" ; - Unlversal dressing 10" x 36",
o [Roll of aluminum folls ; - Soft roller bandages 6" x 5 yards ;
= Adhesive tape in 3" roll; -Safety pins ;
o Bandage sheets; - Burn sheet,
v. Poisoning :

= Syrupoflpecae;- ActivatedCharcoalPre-packetedin dozes; - Snake bite kit

o Drinking water.
vi. Emergency Medicines :
a  As par requirement (under the advice of Madical Officer only).
DECONTAMINATION FACILITIES

In every factory, carrying out ‘hazardous process’, the foflowing provisions shall be
made to meet emergendy i—

iv. Tully equipped first ald box ;

V. mwmmmﬂmmmwmaﬁmtammwﬂ
the clothing of warkers who have been contaminated with hazardous and
corrosive substance: and such means shall be as per the scale shown In the Table

below (—
TABLE
No. of persons employed No. of drenching showers at any time
L. UptoS0workers 2
fl, Between 51 to 200 workers 2 + 1 for every additional 50 or part
thereof.
iil, Between 201 to 500 workers 5+1fnrwradmﬁl::rﬂ1wnrpmt
i L %
thereof o 7
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501 workers and above B + 1 fur every additional 200 or part
thereof.

ammﬂmmmnummmmmwrmmm
fiquid, kept In boxes or cup boards convenlently situated and clearty indicsted by
a distinctive sign which shall be visible at all times.

.,.&«,*'

C;.
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SCHEDULE-E
(See rufe 67)
1.  Definitions. —For the purpose of this schedule—
a. "mg/m3" means milligrams of a substances per cubic metre of air ;
b. “mppem” means million particles of a substance per cubic metre of air ;

¢ “ppm" means parts of vapour of gas per millian parts of air by volume at 25
degress centigrade and 760 mm of mercury pressurs;

d. "Time welghted average concentration” means the average concentration of
a substance in the air at any work location in a factory computed from
evaluation of adequate number of air sampies taken at that location, spread
over the entire shift on any day, after giving weightage to the duration for
which each such sample is cllected and the concentration prevalling st the

time of taking the sample.

Time  weighted CiTi +C2T24CnTn  avernge  concentration
TI4T2 4. Tn

Where C1 represents the concentration of the substance for duration T1 (in
hours) ;

C2 represents the concentration of the substance for duration T2 (in hours) ;

and Cn represents the concentration of the substance for duration Tn (in
nours).

e, “Woark location” means a Incation (n a factory at which @ warker works of may
e required to work at any time during any shift on any day.

2. Limits of concentration of substances at work location. —

L. mwmwmﬁwwmemmm;m
zduﬂmaawmmhammwimﬁmwm
shall not exceed the limit of the permissible time weighted average
concentration specified in respect of that substance:

Prwmmutinunuﬂnmmmmm!ﬂlmmmd
Mafwﬁhmﬂm-mmmummmnmwlslndmme
mdum:mmmmmmnmmmm
weighted average contantration for the substance for short periods not
mmmlmtaﬂm,smmmmﬂtmm—

a. mmmmmmmmmmmm
WWWWMMMMMMJPam

b. WMIMIMWMMWMWWMM
be Jess than 60 minutes; and q_
o .
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[ o mmumﬂummwmmmmmwrmmum

of short-term maximum concentration,

{2) In the case of any substance given in Table 3, the concentration of the

(3)

(9)

L.

substance at any work location in a factory at any time during any day shall
not exceed the limit of exposure for that substance specified In the table,

In the cases where the word “skin® hias been indicated againgt certain
substance mentioned in Tables 1 and 3, appropriate measures shall be taken
o prevent absorption through cutanecus routes particulatly skin, mucous
membranes, and eyes as the limits specified in these Tables are for conditions
where the exposure is only through respiratory tract.

In case, the air at any work location contains a mixture of such substances
mentioned in Table 1, 2 or 3, which have similar toxic properties, the time
weighted concentration of each of these substances during the shift should be
such thrat when thess time weighted concentration divided by the respective
permissible time weighted average concentration specified In the above
mentioned Tables, and the fractions obtained are added together, the total
shall not exceed unity,

d.m. Q14 2+ Cn shoudd not excesd unity L1 L2 Ln

Where C1 , C2 Cn are the Ume weightad cancentration
of toodc substances 1, 2. caieiens and n respectively,
determiried after measurement at work location;

and L1, |2 Ln are the permissible time: weighted average
concentration of the toxic substances 1, 2...,...and n respectively;

In case the air at any work locstion contains a mbdure of substances,
mentioned in Tabie 1, 2, 3 and these do not have similar toudc properties, then
the time weighted concentration of each of these substances shall not exceed
the permissible time weighted average concentration specified in the above
menticined Tables, for that particular substance;

The reguirement in clauses (a) and (b) shall be in addition to the requirements
ih paragraphs 2°(1) and 2 (2).

Sampling and evaluation procedures, —(1) Notwithstanding s_:ruuﬁsmin
any other paragraphs, the sampling and evaluation procedures to be adapted for
checking compiiance with the provisions In the schedule shall be as per standard
procedures in vogue from Bme to Yime.

tilmmmmwsmms,mmmmm

regarding the sampling and ewaluation procedures relevant to thecking
compliance with the provisions In the schedule are specified: —
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4

i, mmﬁuﬁnmwmpmmmmimma
(aj{(i)(1) in Table 2, samples are tn be collected by standard or it
impinger and the counts made by light fleld technigue;

b. The percentage of quartz In the 3 formulae given in ftem 1(a)(i) of Table
2 is to be determined from air borne samples ;

¢. For detarmination of number of fibres as spedfied In item 2(a) of Tabla 2,

the membrane filter method at 430 x magnification (4mm objective) with
phase contrast iumination should be used ;

d. Both for determination of concentration and percentage of quartz for use
of the formula given in tem 1(a){i}(2) of Table 2, the fraction passing
through a size select or with the following characteristics should baly be
considered :(—

Asrodynamic diameter Percentage allowed

{unit density sphere) by size
selecor

20 90
25 75
35 50
50

10.0 0

Power to require assessment of concentration of substances.—{1) An
Inspector may, by an order in writing, direct the occupler or manager of & factory
to get before #ny specified date, the assessment of the time weightad average
concentration at any work location of any of the substances mentioned In Table
1, 2 or 3 carried out.

(2) The results of such assessment as well as the method followed for air
sampling and analysis for such assessment shall be sent to the Inspector within
3 days from the date of completion of such assessment and also a record of the
same kept readily available for inspection by an Inspector.

Exemption.—IT in respéct of any factory of a part of 8 factory, the Chief
Imrsmmwmﬂmwﬂmmﬂmﬂmm
at different work locations of an account of other circumstances, No Worker is
axposed, in the air at the work locations, to a substance or substances specified
in Tahles 1, 2 or 3 to such an extent as is likely to be injurious to his health, he
{ﬂumﬁwmwanmﬂ&rlnmm.mﬂmmeamnﬂ
mm'mmemmmmmz,mmmmmmm.u
any, as he may specify thersin. (e
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El

TABLE1

Substances Permissible Limits of ¢
e e
gverage concemiralion concenirition

e g pon g
Acdtic aoid 0 pi 15 3
Aaclan 0l 025 03 0g
Aldeinskin . 025 075
Ammonia 25 14 15 1)
Amlme-skin 2 10 5 0
Anesdine 0] 0.3 . .
(o-porscners pskin
Arsenic and . 02 - .
compounds (as)
Benaene 10 30 .
Rearming 01 07 03 2
1 Bulanene 200 590 300 R85
Ketone = MEK
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Sulslances Peeon wu bii liemits of cxpasure

ETIYE CMCTATAOION SO st
foal gy’ pom ingim’n

Higy! ncetale (1] ™ I L1
sccftent Butyl scetute 20 950 150 1190
Cidmibam-Gust and - nas a2
slts (83 Cd)
Calcium Ok ide - 2 ES :
Carbary! (Sovin) - 5 . 10
Carbofaran (Furadan) - ol - -
Corbon disulpdede-skin 7 &0 n 0
Carbon moncode S0 L 400 +H
Carbon tetrachionde-siin 10 65 ) 130
Carbory | chiorde ol 04 - 2
{Phosgene)
Chiordane-skin - 05 - 2
Chiorobenzone b EL . -
{mano chiloro- benzene)
Chiorire | 3 3 9
e hibos cxresthrylether ol . - a
cheomates (ms Cr)
Chwomnam, Sel-Chromic,
Chwomous sairs (as Cr) - 0s = -
Coppes fume 02 - -
Cotton dist, rew . 02 - 06
Cresol, #ll isomers-skin 3 D -
Cyanides, (as CN)}skan - 5 - -
Cyanogen o 0 .
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Subsiances Parmasble limits of exposure

Trve e pheed Shext-enm musiam
aveiage concomiation conpiibation

L g Py g’
DOT (Dxhlocodipheryt- - 1 - 3
wichlore-ethane)
Demeton-skun oo 01 o 03
Drazian skin - 0. . 03
Dibutyl phtalate a 5 ~ o
Dichlorves (DDVPRedin 011 | 03 3
Dhed dirim-sbain . 0% - 07s
Dentrobenzone 015 I 0s 3
(] isoner) skin
Dutrotoluene-skin - LS - 5
Diphseryd 02 LS 0.6 d
Entosulfan (Thindenjsion - 0.1 - 03
Endrm-slon - 01 . 03
Etlryl acsaw 200 100 . -
Ethyi aleohol 1000 1K) . :
Ethy | amine L] 1] . -
Flourides (as F) - 25 - .
Floarus I a 2 4
Hydrogen Cyanideskin 10 i 15 16
Hydmgen sulfide M 15 15 n
fron axide e - 5 - 10
(Fe203 as Fe)
soamy| suotate 100 2% 125 655
Isoatmy| alcohol b0 360 125 450
lsobutyiaboohol 1] 150 ] 228
Lond, inorg, fomes . 01s . 045
and dusts (s Pb)
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Substance

Peansable limey of oxpesure
TmeSmghied Wt ommmanm
AVEIAEC COnUETI ALt cenceniingon
il

Lindenc-skin W Erge e e
Mala thion-skan . 10 =
Margancse fume (a0 Mn) - 1 3
Mercury (us Hg) . nos 01s
Memury (akyl compounds) 0001 001 0003 003
-akin (as Hg)
Netia alookiol 00 20 P T
{metharsl) skin
Methyl cedlosolve.skan a5 ®) 3 I
i 2-methoxy ethanol )
Mathnl sobuty! ketone-skin 00 A0 125 sl0
Naphitha lenc 0 ] 15 5
Nickel carbomyl (as Ni) 008 035 ..
Ntric acud 2 s A0
Nitric oxide 25 30 B 45
Nitrobenrene-skin | s 2 W
0 mist-mumeral . 5 - 10
Parathion-tkin - 01 - D3
Phenel-tkin 3 19 0 38
Phorste {Thimmes }-sion . 0.05 - n2
Phosgens (Carbonyl chionide) 01 04 - .
Fhosghane 03 0d ! !
Phosphorous (vellow) - 0l - 03
Phaspharous pemachionide - [ - 3
Phospharous trchiloride ns 3 -
Picrm sexhakin ol - n3
Pyndine 5 15 o 3

o B . o
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Sutmtances . limits of

_ T
SVEYNEY GG sl T meeniration
wm my'm’ PeEn mgm'
Silane (vilicon tetrabydnide) 0.5 07 I 15
Styrene, monome 100 420 125 525
iphenyl-cthylenc)
Sulpher dxmide 5 3 . e
Sufphuric acid - | - -
Toleene ttotuol-skin o i 150 560
O Toludine 5 n i
Trichlorocthy fene 100 335 150 %00
Viny| chiorde 5 W0 - -
Welding fumes (NOC) - 5 - =
Xylene (o-mrsomess )-skin ) 435 150 655
TAHLE 2
Substance Permusible time wonghied averages oncentralon
1. Silicn
(#) Cryssalline
(1) Quesrez 1060 mppces
(1} ta terms of dust count - % Cumrte +10
b
@ In torms of respirnble dust ;:mamﬂm:
3} 1o ieymy of lom) dust -
L R—
% quurtz + 3
) Crastobobte Fal Mitve Timts goven aggainst quan
(i) Tridymile Half the limiis given sauinst quarns
() Silcafused Same limit as for quartz
(v) Topck Same fmit as in fonnuls in dem 2

EIVen aZNSt quans

— &
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Substance Permugsible tima weightad averiges oncentration

2 Silicate having less than 1% free silica by weigh

(8) Asbesios {fibres longer than 2 fives‘cubic comimetre
5 mucrons)

(&) Mica 705 mppem
e} Minesal Woal filwe 10 mg/m’
(d) Porlite 1060 mppcm
(€) Port land coment 1060 mppem
{f) Svapstone T05 mppem
(£} Tal (nonobostiform) 05 mppem
{h) Tale (fibrous) Same lmit as for ushestos
(1} Tromolite Same limil as fibr ashesios
3. Coaldam
(1) For arborme dust having less than 5 % silicon dioxide by weight
: 2mgfm3
(1) For airhorne dust having over : Same lomit o8 prescribed
5% silicon droxide Forouda isvetem (2 ) agminst guns:
TABLE 3
Substance Permisshie limat of exposure
frpn mg'm3
Acetc anhydnide ] 20
- Dichloroberaenc 50 E L
Formabdeyde 2 3
Hydrogen Chioride 5 7
Manganese & compoundd {as Mn) - 5
Nitrogen deowide § 9
Nitrogd yoerin-akan 02 1
Potaszium hydrocide - 2
Sodumn hydroxade - 2
2. 4, 6 - Trmitrotoluene { TNT) . 05
e ¥
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SCHEDULE-F
(See rule 69)

1. Managers

2. Assistant Managers
3. Englneers

4. Foremen

5. Weaving Mastars and Spinning Masters in textile milis
6. Head Eleciricians

|, Persons defined to hold confidential positions.-All imekeepers employed
in @ factory shall be deemed to be employed in a confidential position in
the factory.

m. List to bs maintained of persons holding confidential position or position
of supervision of management.-A list showing the names and designations
of all mmmmmmmummnm have
been appiied shall be maintzined In every factory.

n. Exemption of certain adult workers, Adult workers engaged in factories
mﬁﬂmmmnzdeMI&rﬂﬂnmmdmmm
spedﬂa!hmhmEﬂfmesaidscheduhﬂuﬂbemn#ﬂﬂmhm
m#mmw&mmmmWn¢m}mmﬂn
mrm.mmmsammm

- T
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Sectionofthe  Class Nature

SCHEDULE - G
{See Rule 69)

of Extent of

Remarks

4 5

AL{1Xb)

All

26 &31

w—

Urgentrepairs  Sections 25, (1) No worker shall be

emplojed on  such
repairs for more than
15 hours on any one
day, 39 hours during
any three consecutive
days, or 66 hours

during each period of
seven consecutive
days COMIMENCing

from his first
employment on such
repairs.

(i) Within 24 hours of

the commencement. of
the work, notice shall
b sent W e
Inspecior  describing
the nature of the
urgent repairs and the
period  probably
required  for  thelr
compietion.

(i) Exemption from
the provisions of
section 25 shall apply
only In the case of
adult male workers.

q.
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91(1)(b)

e

E
}
§3

29

i

5
L5 P

i

Sections 25, The limits of work

26 & 31 inclusive of overtime
shall not exceed those
mentioned In section
a1,

i F 3

4 5

(a) Work in connection do. do.

ai{i)b) Al

with lifts or the stezm or
water pipes or pumps of a
factory;

(b) Work of examining or
repairing any machinery
or other part of the plant
which is necessary for
carrylng on work In the
factory;

(¢) Work in boller houses
engineé rooms such as
lighting fires In order
generate gas preparatory
to the commencement of
regular  work in  the
factary.

(8) Work performed by

Sections  da.

factoties drivers  on
ventilating

lighting, 25, 26 &
and 31

humidifying  apparatus;

(b) Work performed by
fire pumpmen.

w— A

q
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91(1)b) Oitank Work

pumping instaliations.

Public
supply factories

Public  electric
supply
companies

generating
glectricity  from
oit In intemal

performed by Sections In the absence of a
workers connected with 25, 26 &  worker who has falled

31

(i) Within 24 hours of the
tommencement of the
subsequent shift, notice
shall be sent o the
Inspector describing the
circumstances wndas
which the worker Is
required to work in the
subseguent shift;

(i) The exempticn will be
restricted to only male
adut  workers; and

(V) The limits of wark
inclusive of overtime shall
not exreed those
mentioned in section 91,

Operation and
maintenance of prime
movers and awdliaries,
transformers and

switches,

Work of engine drivers
wmm.ga-m
sttendants, oflers and

switch board

operators and pumpmen.

v 2

to report duty, a shift
worker  shall be
alliowed to work the
whole or of a
subsequent shift
provided that—

(i) the next shift of
the shift worker shall
not commence before
a period of 16 hours

Sections  do.
5626
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enginges
Electrical

Distilleries

Sugar factories

Vegetable
factories

Tce factores

Work aof operation and do.

maintenance  of  the
transforming plant,
switches and
synchronuus condensers.

Work on the extraction of
sugar from various bases,
fermentation of sugar
juice and distiliation of
fermented wash.

Exraction of the juice
from the cane,
clarification, evaporston
and baliing of the juice,
cwing of the massecuite,
and bagging,

Work on the sulphur
burners, chambers,
concentraturs, and
pumps; roasting
fumaces; manufacture of
hydrochlodc and  nitric
add, sulphates suiphides,
nitrates, superphosphates
and chlorides; and waork
on the steam service.

Work on  refining,
hydrogenation bleaching,
fitering, generation of
hydrogen;
hydrogenating;
deodorizing  proCEssES;
eompression of Oxygen
and oyfinder filling; and
work on the electncal

power giant.

Work on the engine and
comipressor  drivers  and
assistants and ollers.

wooEL
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Ol mills All work. Section da.

25
Flour mils All work. Sections  do,
25 and
26
Glass factories  (a) Work in attending to  Sections  do.
furnace; 25826 )

(b) Al work and Section
processes from mising of 25
batch to removal of the
manufactured glassware
from the lears.

Paper factories  (a) AN work on paper Sections do.

making machinery andon 25 /

the generation and supply  Sections

of power connecled 25826
therewith;

(b) Work on choppers,

digesters, kneaders,

strajners  and  washers,

beaters, paper making

machines, pumping plant
reclers, cutters and
power plant,
Rubber tyre Al work on  curing Section | do.
factories process. 25
Iron and stesl Ml work on stsel Sections do.
fumaces, 256 26
All factories Work on automatc Sections (1) The limits
equipment engaged in 25 26 B of work
gahanizing, anodiing 29 Inclusive  of
and enamelling. overtime: shall
not  excesd
mose
mentioned In
section 91
(2) The
exemption
shall be
granted only
In respect of
adult male

workers,
w 4?._ @'m‘.amdm



642)(1) Newspaper Teleprinter service, Sections  do.

printing factories 25 & 26
64(2)(1) Al factories Loading and unlcading of Sections  do.
rallway wagons, loriesor 25826
trucks.

BA(2XK) Any factory or Work of  pational Sections (1) The limit
dass of importance as may be 25, 26 of wiork
description  of notified by the 18K and 29  inclusive of

factories as may  Government In the Official overtime shall
be notified by Gamtts, not edccssd
the Jax those
Government  In mentoned In
the Official section 91
Garstte (2) The
exemption
shall be
limited to
adult male
workers.
FORM-I

[See sub-rule (1) and sub-rule (10) of Rule 5

wmmmmmmmmw;HwWI
amendment to Certificate of Registration

A. Establishment Details:
1. Retrieve details of Estabilshment, through LIN/registration No.:
2. Name of Establishment:
3, Location and Address of the Establishment:
4, Other detalls of Estabiishment—
a Total number of employess engaged directly In the establishment:
Male: Female:
b, Total number of the contract employees engaged;

Male: Female:
LTutdnumhnuthw—MHigrmmmmm: {E
Male: Female:
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5 (a) For factories:

E%ﬂumﬂ mul'r.ha
with plan appro

5 (b) For bwilding and other construction work:

%@m mrrmmﬁ:jm pu?::n ﬂn;m
¢

1 2
5 (c) For Motor Transport Undertaking:

Mame of Motor | Type of Transport| Maximum | Mawimum No of  workers

Transport (Freight/passenger | number  of | engaged
Undertaking | services) vehicles
attached

6. Ownership Type [/ Sector :

7. Activity as per National Industrial Cassification:

8. Details of Selected NIC Code:

9, Identification of the establishment e-sign/digital sign of employer/representative:

B. Details of Employer:

1. Name and Address of Employer/Octupler/Owner/Agent/Chief Exacutive etc. :

2. Designation:

3, Father's /| Husband's name of the employern:

4, Emall Address, Telephone and Mobile No.: ?’
F‘L_:- Page 224 of 276
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C. Manager / Agent Details;

1. Full name and Address of Manager/Agent or person responisible for supenvision
control of the Establishinent: "

2. Address of Manager/Agent:
3. Email Address, Telephone and Mobile No.:
D. Contractor Details:
i e gl g el
ress No. & date
. of Contractor completion of work
E. Other Detalls;
Dated:
Placa:

Signature / E-sign / digital sign of empioyer

wo &

Pomo IS ot ITH:



FORM I-A
[See sub-nile (9) of nie 56]

APPLICATION FOR REGISTRATION AND GRANT OF RENEWAL OF LICENCE
FOR THE YEAR AND NOTICE OF OCCUPATION

1. (a) Full name of the factory:

(b) Factory licence number, if already registered before:

Z. (a) Full postal address and situation of the factory:

{b) Full postal acdress to which communications relating to factory should be sent:
3.Nature of manufattuting process or proCesses-

(@) carried an In the factory In the last twelve months (In the case of factonies already
in existence); and:

(b) to be carmied on |n the factory during the next twelve months (in the case af all the
factories):

4, Names and values of principsl products manufactured during the last tweive
manths (in the case of factories already In existence)

Il-"uu- LR RS LR ] ] EoE s e G e SRR
2—-P+!'Il!—-l——-'l'." T LE o

P e e e

H;Hpi.ummmﬂ-l RS e e pEd o d— A

5. (a) Maximum number of workers proposed to be employed in any one day during
the year:

(b) Maximum number of workers employed on amy one day during the last twelve
manths {in the case of factories already in existence):

(c) Number of workers to be ordinarlly employed in the factory:

6. (3) Nature and total amoLint of power (kilowatts)-

(i) installed; or

(1) proposed to be instalied.

(b) Maximum amourt of power (kilowatts) proposed fto be used:

7. Full name and residential address of the person who shall be the manager of the
factory for the purposes of the Code: q

- 4
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B. Full name and residential address of the occupier, that 15—
(a) the proprietor of the factory In case of a private firm or proprietary concemn:
(b) the directors in se of 3 public imited lability company or firm:

Rt Brve

CE e e e e L T T ey )
-l “
3!1-1" -4 (R ERE ] v
qll pEass LEEEE 1] aqm=y mga
5

(Xi) the managing agent in case where a managing agent is employed:

| S —
- IR AR TR A e i
Rivrerreery

R e e e L L e ]

B i eessem s emis st s
(d) the sharehaiders in case of a private company whire no managing agent Is
employed:

1..1.|.|n|._| GEEEEEELEAY

z-l--.lu+lll|-4!-l-|ll|lr-|l-|l|l“-1--"--!------ LLE LB

Y e
() tha chief administrative head in case of a Government or local fund factory:

9. Full name and address of the owner of the premises or bullding (Including the
precincts thereaf) referred to in section 80.

10. 1n the case of & factory constructed umﬂmﬂ:ﬂwﬁud&dmﬂb
of the _
{a) reference number and date of approval of the plans for site whether for old or new
building and for construction or extension of factory by the State/UT Government/Chief
[h}rﬁmnmmmawmalmmemmm,kummwh
mdﬁmwmmwmnammmewmm
approval,

Signature of Occupler:
Date:

Signature of Managet:
Datal q.

w— & —
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FORM-IT
[Ses sub-rule (4) of rule 5]
Certificate of Registration of Establishment

Registration No: Date:

A Certificate of registration containing the following particulars is herelly granted
under sub-section (2) of section 3 of the Occupational Safety, Health and Working
Conditions Code, 2020 to (Name of the establishment].

1. Nature of wark carried on In the establishment (Please tick mark)—
(a) Factory;

(b} Cantract Work;

(c) Building and other Construction Works;

(d) Any other work: (niot coverad above).

2. Detalls of the establishment:
(@) Total number of the employess engaged directly in the establishment:

Male: Female;
(b) Total nurber of the employess engaged through contractor:

Male: Female:
(€) Total number of cortractors and thelr details:

Male: Female:
(d) Number of inter-state migrant workess engaged.

Male: Female:

Detzils of the Full postal address and Name and Madmum number
manufacturing situstion of the factory address of the of workers o be
process dlong with plan oxupler  and employed on any

approval detalls manager &=y

1 2 3 4
3 (a) For fartories :

Type of Probable period of Expectad period Cetis of
construction commencemeant  of for completion of approval of the
work work wark lotal authority

1 2 3 4
3 (b) For bullding and other construction work : G

w” L
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3 (c) For Mator Transport Undertaking :

Name  ofType of TransportMaximum Permanent Penmanent Contract Contract
Motor (Freight/passenger nuimber cfMale Female Male Femake
Transport  services) vehicle

Undertaking attached

1 2 3 4 5 & 7

4. Amount of registration fee paid ;
5. Remarks of registering officers

Signature / E-sign /| DSC of Reglstering Officer along with designation

i

G
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Conditions of Registration:

(1) Every certificate of reglstration lssued under rule & shall be subject to the foliowing
conditions, namely:-

(a) the cerfificate of registration shall be non-transferable:

(b) the number of Wworkers employed in an estsblishment directly and
contract  employesas shall not, on any day, exceed the maximum number specified
inthe certificate of registration, and

(¢) save as provided in these rules, the fees pald for the grant of
registration certificate shall be non- refundabls,

(2) The employer shall intimate the change, If any, In the number of workers or the
congitions of work to the registering officer within 30 days.

(3) The amgloyer shall, within thirty days of the commencement and compietion of any
work, intimate to the Inspactor-cum-Faciiitator, having jurisdiction In the area where
the proposed establishment or as the case may be, work s to be executed, intimating
the actual date of the commencement or, as the ase may be, complstion of
establichment such work In Form IV annexed o these rules electronically.

(4) A copy of the certificate of registration shall be displayed at the conspicuous places
at the premises where the work is being carried on.

v
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FORM-III
Register of Establishment
See sub-rule (12) of rule 5

o=l Motal | Remand
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FORM-1IV
[See sub-rule (13) of rule 5 and rule 8]
A. Notice of Commancement/Cessation of Establishment:

1. Registration No.:
2. Name and Address of Establishment;

3. Name and Designation of employer (who has ultimate control over the affairs of the
establishment):

4. Full address to which communication refating to the establishment to be sent:
5. Nature of work of the establishment:

6. In case of the notice s for commencement of work the approsimate duration of work:
7. In case of cessation, the date of cessation:

I/we hereby intimate that the work of establichment having registration

NOL o GEEd . IS lkely to commence/cessation is likely to be
completed with effectfrom._.. . .. (date)fon..............[d;3te)
In case of cessation of work:

1/we hereby certily that the payment of all dues to the warkers employed in the
establishment has besn made and the premises are kept free from storage of hazarcous
chemicals and substances.

Signature of the Employer
To

The Inspector-cum-Facllitator q__’

o
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FORM -V
(See rule 9)

The medical examination shall be conducted by a qualified medical
practiGoner as per following proforma:

A Dempgraphics

Question Answer Remarks
Date

Name of the Workes

Age
Parmanent Address

Gender
Total Number of Famity Members
Total Manthly Family Income

Is the employee under EST (Employees’ State Insurance) Scheme?, .,
If yes, provide IP Number

liﬂ!&nmﬂeumuanvuhammmmﬂmﬁﬂlmfm
Scheme? (If yes, provide the nama of the schems)

B. Occupational History

Question Answer Remarks
Present Designation

Work Prafile

Duration of service in the present work profile
Working hours per shift

Night Shift Per Week

Nighit Shift pes Manth

C. Brief Review of Medical History : Diagnosed previously or currently under
treatment or currently suffering from :

r‘"'q,,_ G
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(Yes/No)

Asthma
CoPD

History of any other Lung Disease : (If Yes, Please Spedify)
Vertigo/Thzziness

Diabetes Meliitus

Hypertension

Any Cancer (If Yes, Please Specify the Cancer)
Chranic Low Back Pain
Chronic Pain in hand or elbow

Hernia

Hydrocele

Varicose Veln

Haemarmolds

Histary of amputation/fracture/disiocation injury during wark (1f
Yes, please specify)

Dermatitis (If Yes, spedify Site)

Hearing Impairment

Visual Impairment

Question Answer Remarks
| (Yes/No)

Any major liness requiring hospitalization in last 1 year (1f Yes,
Name of the Disease)

Occupational lnjd.wlnLutlmnifﬁspmﬂ'fﬂnmnd
injury and frequency

D. Current Symptoms-Diseases Module:

Question Answer  Remarks
(Yes/No)
Smaking habit W ﬂ'.«;—"‘ qf—
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Chewing Tobacoo or Pan Masala or Guticha:
Alcohol Addiction

Dermatosis (Irritant Contact
Dermatitis/Eczema/Chicracne/Allergic Contact Dermatitis);

Mucosal Irritation of Eyes/Nose/Throat with response to chemical
agent or blological agenit:

Symptoms like Respiratory Difficulty/Chest Tightness/Dry Cough
at baginning of shift:

Cumrently suffering from TB:

Jaundice or Hepatitis:

Currently suffering from Low Back Pain

Currently sulfering from Fain in hand or Elbow;

Currently suffering from Visual Problems

Currently suffering from Hearing Problems

Any current injury (amputation/fracture/dislocation)

Any current musculoskeletal sprains/straing

E. Physical Examination :

Date of Examination :

Question Answer (Yes/No) or asRemarks
appropriata

General Skin Condition : (If Any Dermatitis, please
merition its location)

weight (in Kg) *

Height: (in Meter)

Temperature (°F) :

BP :

Pulse :

SpO2 1

Respiratory Rate :

Examination of Breast of female employes

F. Investigation Report :

= Routine Blood Investigation : Attach the photocopy of the report.

a0
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* Blood Grouping and Rh Typing and HB Electropharesis once in a life Yme :
Parameter Answer (Normal/increase/Decrease) Value
Hb% :

Total WBC Count and Differential Count:

Platelet Count:

Uring RE

Urine ME

Prostate Specific Antigen (PSA)

G. Standard Chest X-Ray (PA) View : attach the photocopy of the report
Date :

Paramister Aniswer (Nommal/Abnormal) Value (if any, impaortance)

Report

H. Eye Examination : Attach the photocopy of the report

Date :

i tiats Value/Result/Interpratation

Visual inspection of Eye for any abnormality fike carneal
opacity/scarring, cataract etc.

Visual Actity : Right
Visual Acuity : Left (.

Wk

Pagm 236 of 276



Colour Vision
Feld of Vision
Binocularity

Lateral Phoria
Vertical Phoria

Steregscoplc Vision and Depth Perception Testing
Fundus (Reting) examination

L. 12 lead ECG and Echo cardiography :
FAnal Report :

J. MEDICAL FITNESS TESTS FOR PERSONS WORKING AT HEIGHT (as may be
applicable):

1. Detalled Medical History and In Depth General Medical Examination including tests

for Vision, Hearing, Musculoskeletal System, Respiratary System, Cardiovascular System
atc.

As applicable to all employees
2. Special Bamination-
(2) Cardiovascuiar:

Uncontrollad hypertension or ischemic heart disease will be 2 contra-indication. In the
mﬂwmmsmmmummmmm
to & Cardinlogist for fitness;

(b) rmwmmmmhmdmmmmm
mmw,ammn.mmufMImmmam
Romberg sign will be an absolute contra-indication;

(c) Neurological examination Evaluate seizure disarders: CT Scan of Brainand E. E. G,
if indicated;

{d) Assessment of Diabetic Control Status:
(in case of employess suffering from Diabetes Mellitus);

[e]mwmtmmh}amawmmﬁum Disorder like
Anxiety or Depression;

(f) Evaluation for Vertigo and Dizziness,
For use of Industrial Safety Section:

— +
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Walking freely over 2 horizontal bar at 1 ft. height PASS/FAIL Wearing 8 safety belt and
tying the rope knot: PASS/FAIL.

‘Walking over a horizontal structure at 9 ft. height wearing 3 belt: PASS/FAIL Gengeral
physigue (0. K./NOT O, K): PASS/FAIL.

K. Any other information/examination/biological investigation/test as
mutually agreed by the employer and qualified medical practitioner,

v - T
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FORM-V1
[See sub-rule (1), sub-rule (2) and sub-rule (3) of rule 12]
NOTICE OF ACCIDENT OR DANGEROUS OCCURRENCE
E. 5. 1. C. Employer’s Code Number :
E. §. L. C Insurance Number of the injured person |
1. Name of employer :
2. Address of works/premises where the accident or dangerous occumence took place

3. Nature of industry and LIN/registration No. of the establishment:

4. Branch or department and exact place where the acident or dangerous octurmentes
mok place:

5. Name and address of the injured person:

6. (a) Sex !

6. (b) Age (st the last birthday) :

6. (c) Occupation of the injured person:

7. Local E. S. L. C. Office to which the injured person is attached:
8. Data, shift and hour of accident or dangerous occurrence:

9, (a) Hour at which the injured person started work on the day of accdent or
dangerous ogcumence:

9. (b) Whether wages in full or part are payable to him for the day of the accident or
dangerous ocouITencs !

10. (2) Cause or nature of accident or dangerous olTuTence:

14. (b) [I}leeﬂumneufmaﬁimwmepmtwngﬁmmtwdmaﬂm
pecumence:

10, mytmsmwmnmmwmmmmmmﬂmm
or dangerous occurrence:

1u.{:}Stammcﬂywm,hhqmﬂpasmmmmmmdnmmw
dangerous occurrence ;

lu.{d}mwww,mﬂeinwwnmmmmdmmum
pUEyTENCe—
{l]mmmwﬁmalwmﬁmmwmmum;
mmﬁtﬂnﬁmﬂmdwmwthumwm-mmMm
mﬂmwmmmmm.

-t 7
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10. (&) In casa reply to (d) (1), (i) or (i) is In the affirmative, state whether the act
was done foor the purpass of and in connection with the employer’s trade or business

11. In case the accident or dangerous occurrence took place while travelling in the
employer’s transport, state whetier—
{a}uﬁmﬁmmmﬁammmmmmdm;
(b} the injured person was travelling with the express or implied permission of his
amployer -
(¢) the trarsport Is being operated by or on behalf of the employer or some othar
person by whom It is provided in pursuance of arrangements mide with the employer

i and
{ﬂmmswmmngmmmmmmmﬂmmwn
service.

17. In case the accident or dangerous accurrence took place while meeting emergency,
state—

{a) its nature : and
(b) whether the Injured persan at the time of accident or dangerous OCCUMENCE Was
amployed for the purpase of his employer's trade or business in or about the premises
at which the acdident or dangerous occurrence took place.

13. Describe briefly how the secident or dangerous occurmence took place
14. Names and addresses of witnesses : (1) (2)

IS.{u}Hmmmﬂﬂmhw{agJHﬂ.hﬁqfwer.rrmnfIng. scald,
scratch followed by sepsis, etc.) ¢

15. (b) Location of injury (&.g. right leg, left hand, left eve, etc) :

Iﬁ.(a}ﬂﬂmacﬂdutﬁmmﬁmmmmﬂm.mmmmmm
person was disabled for more than 48 hours :

16. (b} Date and hour of retum of work :

17. (a) Physician, dispensary or hospital from whiom or which the injured parson
recelved or Is recelving treatment &

17.(b) Hammw;pawmﬂmwﬂuimdm:
18, (a) Has the injured person cied ? ;
18, (b) If sn, date of death :

lmﬁvmﬂmﬂnhﬁlﬂwmmmhﬂduﬁmmmamm
in every respect.

Date of dispatch of report :
Place ©
Signature, Name and Designation of Owner/Emplayer/ Manager/ Agent :

— -
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(See Rule 22)
Notice of Period of Work
Name of the Establishment: Place:
Dastnict:

pantasfuanianianiafiasian

On Working Days

From: To:
From: To:

On Partial Working Days

Fmt“: Tﬂ:
From: To:

Date on which this notice is first exhibited:

Signature of Manager or Agent
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FORM - VIII
[See Sub Rule (1) of Rule 23]

REGISTER OF WORKERS EMPLOYED IN AN ESTABLISHMENT, WAGES,
OVERTIME, FINE, DEDUCTION FOR DAMAGE OR LOSS

Register of Wages, Overtime, Fing, Deduction for damage and loss :

E- of the of thel
2 S ployer :
of the Dwner AN

Fm m




Eﬂﬂ pos

11

12

14

16

17

18
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FORM-IX
[See sub-rule (1) of Rule 25]
ANNUAL RETURN UNIFIED ANNUAL RETURN FORM
FOR THE YEAR ENDING: .................

Single Integrated Return to be filed Online under the Occupational Safety,

Health and Working Conditions Code, 2020, the Code on Industrial Relations,
2020, the Code on Social Security, 2020, and the Code on Wages, 2020

Instructions to fill up the Annual Retum

No.

{ This return s to be filled-up and furnished on or befure 26th or 29th February
BVEry yesr.

2  The return has two parts i.e. Part- to be filled-up by all establishments,

3 The terms Establishment and Mines shall have the same meanings as under the
Occupational Safety, Health and Working Conditions Code, 2020,

This return s to be filled-up In casa of contractor or manpower supplier who have
4 engaged more than 50 workers and in case of Mines even If there is one worker
employed In the relevant period.

Applicalyie to All Estabishments
A, General Information

sl Particul Instructions for filling the
No. column

Y Lﬂﬁmﬂdenﬁﬂmtinn Number / Registalion o poie MCA, MOLE (LIN)

Period of the Return (From — To) Period should be calendar year
Name of the Establishment

Emaii 1D

Telephone No.

Mobile Number

Premise Name

3 ;

| o~ h n B W N
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10  State
11  PIN Code
12 Geo Coordinates

B (a) Hours of Work In a day
B (b)) Nurniber of Shifts

C. Detalls of Manpower Deployed
Skill-wise & Genfar-wise Break-up

Gran
Detail  Directly Employed WE i W:ﬂ

Highly Un-  Highly - Un-
Skill Category Skille Skilled Semi-Skilled Skille Skilie Sidlied Semi-Skilled Skille Skilled
d d d d
Maximum no
of employees
employed in
the Femal Transgende Femal Transgende
ostablich Male - . Total Male B r Total Male
t in any day
during the
year

Average No.
of emplayees

employed in
the Male TEMal Transgende . waie H'“'“‘ r“““”""‘ Total Male

establishmen A

t during the

year

Migrant - 5 _
rer out of Male TEMA TRNSOENGE oy g, Femal '““'“"‘“""'“"Tum Male
[ﬂ)m e r e

fied  term e T &

w G5 N i



employee
engaged

D. Details of Contractors Engaged in the Establishment

Si.  Name with LIN / Registration No. of theNo. of Contract Labour
No, Contractor Engaged

E. Detalis of Various Health and Weliare Amenities Pravided

Si, Mature of various welfore o uLory

No. smenities provided {meﬂl’: the Instructions for filling

Whet! Applicable to all establishments
| ity of :a"mmﬂ:kwsur nowherein hundred or more workers
o e 20 g s o e
E, .

ardinarity employed
Creches (as per section 67 of |
Code on Social Securiy Code, Tick yes o o/ m;wt;’ e
2020 and section 24 of thein the box
OSH Code, 2020) ampiayed

3.Ambulance Room {Sec 24(2)(1), OSHYes / No  Applicable where more than 500
Code 2020) workiers are employed

4 Safety Committee (Sec 22(1), OSHYes / No  As per prescribad limits
Code 2020)

5. Safety Officer (Sec 22(2), O5H CodeNo. Mine 2100 workers / BOOW 2250
2020) appointad  workers

6. Qualified Madicsl Practiliongr (52CNo, Occupational health record
12(2), O5SH Code 2020) appointed

F. Industrial Relations

11!’ Works Committee functioning hasYes /Industrial establishments in which
functioning (Section 3 of IR Codle , 2020) No 100 or mare workers are employed

noustrial establishment
Whether the Grievance Redressal Committee Yes :’

empioying 20 or More workers are
constituted (Section 4 of IR Code 2020)  No emplayed

2

Yes /

oo

3 Number of Unions
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Whether any negotiation union existsYes /

% (Section 14 IR Code,2020) No
SWheunrwnmﬂaﬁmauﬂImnﬁm‘re”
(Section 14 of IR Code, 2020) Ne

Kumber of workers discharged, dhamismd,rs;
Gretrenched or whose services were,
terminated during the year

Workers Separated During the Year
Dischiarged Dismissed Retrenched Terminated / Removed Grand Total

Mandays Lost During the Year

. No. Reason Period / DateNo. of mandays last Loss in terms of maney
Strike

Lockout
Details of Retrenchment / Lay-off

sl. No. of personsDetalis of payment paidNo. of workersNo. of mandays
No. retrenchied during theto retrenched laid-off during the lost due to lay-off
period employees period

0 m > @ N

G. Details pertaining to maternity benefit:

MNo. of femaleNo. of femileNo. FemaleNe. of deduction of wages,
employess  employees  avalledemployees paldif ams made from female
matemjty leave medical bonus employees

H. Details of payment of bonus

Sl hdmﬂwﬁﬁmﬂﬂﬂnTﬂmﬁdWmemm
No. bonus provision actually paid baris pald

muﬂmwm_mmm

Total numbar  ofTotal number ofTotal number of Total number of cases
aecidents by which afaial accidents anddangerous of notifiable diseases
Person isnames of theoccurmences asspecified uflnwg
prevented from workingdecessed as per defined under schedule

for a period of 48 hourssection 10 of thesection 11 of theCode 2020 along with
or mote a5 per sectionOSH Code, 2020 OSH Code 2020

v af.',_,k- @// Page 247 of 276
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10 of the OSH Code the detalls of affected
1020 persons

J. Mandays & Production Lost
51, No, Accidents/ Dangerous Ocurmence Mandays lost Production fost

Certified that the Information furnished above s correct,
Place:
Date:
Signature of Owner [ Agent / Manager with seal

o &= 7
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FORM -X
[See sub-rule(2) of rule 25]
REGISTER OF ACCIDENTS AND DANGEROQUS OCCURRENCES

Name of| Date Date Nature  of| Date Number
injured | accident report accident or return daus
parson | dangerous | inspector- | dangerous | injured injured
(if any) | occurrence | cum- pccurrence | person to person
facilitator work absent
from work
5
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FORM —XI
[See Sub Rule (3) of Rule 25
REGISTER FOR LEAVE WITH WAGES

Part I- Aduits

Partil-Adolescents

Estabiishment Name of Worker:
Department: Father's Name:
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FORM-XIT
[Ses sub-rule (1) of rule 28]
IMPROVEMENT NOTICE AND PROHIBITION ORDER
PART I
Prohibition Order
1 2 3 5

Inspector-cum-Facilitator's, Notice on Inspection of Establishment, Ufting Appllance,
Loose Gears and other such Gears; Equipment, Ladders and Staging, Inspactor-cum:
Facilitator's notice to the occugier, employer, owner, master, Officer-in-charge, Owner
of ifting appliances, loose gears and lifting devices or the person, scaffold who, by
himself, his agents, or his emplayers 25 the case may be.

Mame of the establishment, Where situsted Registration  No. of the
establishmaent

lifting appliance, Ifting lying/used/ No. of the LIN/registration
divice, transport location establishment

equipment, ladders

and staging

An Inspection of the above named establishment, lifting appliance, hfting device,
transport equipment, ladders and staging was made on .......The activities
connected with establishment which are being carried on by you/about to be carried on
wwu;umwurmnbdimadﬂmrdaw.mmeihﬁewandmmd
employee and Involve the following contraventions :-

CONTRAVENTIONS

Mdm!,lhmmm:mmﬂﬂaﬂﬂvﬁadﬂlnuhemmﬂnﬂbwwwm
mmmamemmmmﬂcmw.msummmmm
pm]udkeurwluqﬂﬂimv#ﬂmhetﬂmnfwﬂmmmm.

On hearing Mmmmmwmmmmmmm.

lmm,mwmmmwmmmrﬂm
scaffold shall again be visited with a view to the Inspection being
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mu.u-.-nnnq-.q.-.u...“,l
DD 2 WS i eneniveas TN O i i

Inspector-cum-Fecllitator ynder the Occupational Safety, Health and Warking
Conditions Code, 2020,

REQUIREMENTS

O compliance with all or any of the above cohtraventions, the Inspector-cum-Faclitator
shall be informed In the manner prescribed overleaf, of the date and place at which the
estabiishment, lifting appliance, loose gears or similar gear transport equipment, ladders
and staging, scaffold can be re-inspected,

SiT,

The contraverntion notified by you have been effectively attended to. The establishment,

lifing appiance, loose gears or similar gear, transport egquipment, ladders and staging,
scaffold shall be ready for inspection on the date.

Sir,
The contravantion notified by you have been effectively attended to. The establishment,

lifting appliance, loose gears or similar gear, transport equipment, ladders and staging,
scaffold shall be ready for inspection on the date and place named beiow -

Date of Inspection Place
Dated at this day of.......20.......

Empiloyer, Occupler, Owner, Manager, Master, Officer-in-charge or Agents, owner of
machinery and gear or the persan, who by himself, his agents or his employers, carried
on the establishment.

To

The Inspector-cum-Facilitator under the Occupational Safety, Heaith and Working
Conditions Code, 2020.

PART-11
Improvement Notice

tor notice to the employer, Owner, Master, Manager, Officer-in-
charge or Agents, Owner of lifting appliances, loose gears liRing devices, ﬁﬂul_durm
person, who, by himselfl, his agents or his employers, carries on the estabiishment, as
the case may be..........c m

W b
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Name of the establishmeant, Where siluated/location Pewt
of Official No.

lifting

appliances, lyirig/ used/ Registry (if
any)

loose ear
device,

transpart equipment,

ladders and staging scaffold

of the ship

An Inspection of the above-namsed establishment, dock, ship, lifting appliances, loose

gears, |ifting devices, transport equipment, (adders and stagings, scaffold was made
0D i idbticent

The following contraventions were observed. You are reguired t© remedy the said

This notice Is being issued without prejudica to any legal action which may be faken for
these contraventions on hearing from you that the requirements have been complied
with the establishment, lifing appliancafioose gear or simliar other gear/transport
squipment/ladders/staging, scaffold will again be visited with a view to the inspection
being compietad,

Contraventions No.. ..Dated . this....cnsmimmnenGBY af

20.......... Inspector-cum-Facilitator under the Occupational Safety, Health and Working
Conditions Code, 2020,

REQUIREMENTS

unmmummm'mmmwmmmpmmmmmm
be informed in the manner prescribed overical of the date and place at which the
establishment, ifting appllance, loase gear, transport equipment, ladders and staging,
scaffold can be re-inspected.

The requirements noted by you hiave been affectively fulfilled, The establishment, lifting
appliiance, loose pear, lifting devices, transport equipment, ladders and staging, scaffoid
will be ready for inspection on the date and place named below -

Date of Inspection Place
Dated at this.... day ...of 20....

Empioyer, Occupier, Owner, Manager, Master, Officér-in-charge or Agents, owner of
marﬁgﬂmﬂummbyhmﬂ.hﬁmswh&m @rried

To W
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The Inspector-cum-Facilitator under the Occupation Safety, Health and Working
Conditions Code, 2020.

w oo F
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FORM-XIII
[See rule 39 and rule 41]
APPLICATION FOR LICENSE

On Line Application for License/Renewal of License/Amendment of License (Including
Common/Single Licenss)

Department of Labour, Government of Jammu and Kashmir
ESTABLISHMENT PROFILE:
Acknowledgement Number:
Date of Application ...
1. Particulars of Establishment for which licence required:
1. Name of Establishment:
Z. Address of establishment-
(2) Head Office address along with etnail ld:
(b) Corporate office address along with email 1d:
3. Telephone Numbes:
4. Activity as per National Industrial Classification: (Select all applicable activities given)
5. Detalls of sslected NIC Code:
6. Nature of work carried an In main establishment:
7. Identifier of the Establishiment: (Select): esign/digital sign
I1. Details of Employer:
1. Full Name of Employer,.
relationship with establishiment.
2. Full Address of Employer:
3. Emall 1d of employer
4. Moblle No. of amployer;

IT1. Particulars of the Contract Labour to be employed/is employed (If
licence is required work-wise)

Locations Name of Actvity as Date of Date
of Name of Name of waorksites works
w A ¢
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per national commencerneant completion Establish

Industrial
In which emall \d
classification contract
labour of the Site
isfproposed
Incharge

to be
amployed

5. Maximum nurmver of workmen proposed (o be employed on the establishment
on any date:

6. Amount of License Fee INR (Transaction 1d)
7. Amount of Security deposit INR { Transaction Id)

IV. DETAILS OF ESTABLISHMENTS FOR WHICH COMMON LICENCE
REQUIRED

1 2 3 4 5 6 7
Type ofName andMNature of Date af Permanan Maximum Maximum

establish address ofwork  /commence t number ul’nw'nh:r of
ment esiablish Activity ment establish labour
ment (National ment wmwwmmuarm
Industrial probable  osed
Qassificati date of
an) completio

n

V. DETAILS OF ESTABLISHMENTS FOR WHICH SINGLE LICENCE 1S
REQUIRED

1 2 3 4 -1 6 7

Name Name Maximum Date of Permanent  Maximum  numberRegistration
of of number commencementestablishment of employeesnumber, if
Districteach of labour or probabiesmployed/proposed obtained
work o be date of
employed completion

w2 +
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Signature of Contractor
(e-Sign/DSC)

Note :- This Is an onfine application summary applied on (www. jksinglewindow.gov.in)

APPLICATION FOR RENEWAL OF LICENCE
1. License No. Date

2. UN & PAN

3. Name and address of the establishment:

4. Date of expiry of previous licance

5. Whether the liceice of the employer/contractor was suspendead or revoked:

6. Details of Fees paid: (Enclose e-payment receipt):Amount...._............ date of
PEYMENL oo rents

E-sign/digital sign of the empioyer/contractor

Date:

APPLICATION FOR AMENDMENT OF LICENCE :
1. Licenca No. Date:
2. LIN & PAN

3. Name and addreas of the establishment!
4. Detalls for which amendment is sought:

[ﬂHmﬂmumanWmﬂymﬂmﬂ:(ﬂﬂﬁmlsmhﬂm
maximum number of workers to be employed, then additional fees/security deposit a5
per law nesds to be deposited:

(b) Detalls of fees pald through & payment date on which made

EQWMMMWMMMMWMMMM
be uploaded in support of change required)

E-sign/digital sign of the employer/contractor

Date of application q_
il =
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FORM-XIV
[See rule 38 and sub-rule {2) of rule 39 and rule 40]
PROFORMA OF LICENSE
cence No. . No,|
qufmm F&g
r.tanishaehvgmmndtn
Pmmmmm

For use as an establishment within the limits stated herein after, subject to the

provisions of the Occupational Safety, Health and Working Conditions Code, 2020, and
the rules made thereundes.

The 20

Issuing Authority

R e P S T

ear number of paymentDate  ofSignature  of]
Ww:m amendment fes payment  jissuing
one

day Authority
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FORM-XV
(See rule 48)
EXPERIENCE CERTIFICATE OF CONTRACT EMPLOYEE
To whom so ever concerned

1. Name of contractor/employer*:
2. LIN/Registration No.JPAN No, of the contractor/employer *:
3. Emall 1d of the contractor/employer®;
4, Mobile No. of the contractor/employer *:
5. Nature and location of work:
6. Name of Principal Emplayer®:
7. LIN/Registration No./PAN No. of the Principal Employer*:
8. Emall Id of the Principal Employer=:
9, Mabile No. of the Principal Employer®:
10. Name of the worker*:
11. UAN/Aadhaar No.:
12. Mobile No.:
13. Serial Number in the Employee Register:

14. Registration number, date and name of the Board i the building end other
construction worker is registered as a beneficiary:

15. Period of Employment:
16. Designation:

Seal and Signature of Contractor

*Planse strike off whichever is not applicable,

Page 259 of 276



FORM-XVI

(See rule 54)
Agreement between Producer and Audio-visual worker

This agreement is made on this day............ Month, ..........between Messers...........
having oMice ab.....me (Hereinaier refermed to as the "Producer” on the Frst part
and Shri/Smt./SonyDaughter of Shrl................. (hersinafter referred to as the "Audio
Visual Worker™) Kum./. ... residing 3t ... 06 the second part. The

terms Producer ‘and audic-visual worker shall iriclude their
heirs, successors, administrators and legal representatives-

Now, therefure, this agreement 15 made as fullows:-

1. That both the parties agres that the duration of this agreement shall be from the

date hereof till the completion of the audio-visual and this period shall not exceed
consecutive months.

2. That the audic-visual worker agrees to attend studia, location or work place, as the
case may be, sibject to the requirement of his previous engagement and on his
confirmation, to his respective job punctually as and when he shall be required by a
written intimation by the Producer or the person duly authorised by him inwriting

3. That inconsideration of the audio-visusl worker services, as aforesaid, the Producer
agrees to pay and the audio-visual worker agrees to recelve & sum of Rs.........

(RUPEES —............ payable a5 advance on signing of this agreement and the balance of
RS....ocovssssininns N BQUEI INstalments. payable

4, That in the event of the audio-visual production being not compiste within the
WWﬂmMrﬂlmmm.ﬂmmMW
mwmmmmmm.mmwmmwmm
visual worker agrees to receive additional remuneration on pro-rata basis, payable In
the same manner as stated in Clause 3 above, til the completion of the production.

1. That in case the assignment of the audio-visual worker Is compieted earfier
than the period stipulated in Causes 1 and 4 abtwe, the producer shall
settle the account of the audio-visual worker and pay the remaining balance
ﬂMWﬂMHMMtMMmmﬂm—mrﬂnﬁ
waork/censor of the production, whichever is eariier,

2. That the audio-visual worker shall, if so required, —

a3, Mﬂummﬂuﬂmmmﬁmmmhe,m
than the scheduled time of the shift, for preparatory waork, and In that
m.mmmmﬂmmmmmmummﬂu
e esssissiasssmeeersesesp®T howr or part thereof for such early
attendance,

w G q"ﬂmmﬁm



b. continue to work beyond the working day, with one hour break and In that
case, he/she shall be paid by the Producer extra wages at the rate of Rs

For the work during the extended hours and refreshments.and transport
facilities.

3. That the Producer shall provide transport and food or pay traveliing allowances to
and fro to report to duty and food allowance while on duty as are customary or
fixed by bilateral arrangements between the Producer’s and audio-visual worker's

4, That the Producer shall also pay for all traveliing and accommeodation expenses,
fares, cost of food and such other allowances as are customary when the audio-
visual worker Is required to work on location outdoors.

5. That the Producer shall get the audio-visual warker insured for any injury or
damage to his/her person including death caused by accident arising out of or in
the course of his/her employment and/or during the period of hisfher assignment
under this agreement. That where the Producer s preventad from proceeding
with the production of the audio-visual by reason of fire, riot, natural calamity,
order of the public authority or any other reasan beyond his control—

a he shall be entitied to suspend the operation of this agreemernt during the
period of suspension of production in case the production Is suspended.
The producer shal| serve riptice in writing of such suspension on the audia-
visual worker and shall pay all his/her dues up to the date of service of such
notice. Upon resumption of work on the film, this agreement shall revive

and shall remain valld for the period stipulated In Clause | exciuding the
perfod of suspension therefrom ; OF

b he shall be entitied to terminate this agreament as from the cessation of
pmﬂu:ﬂm,lnmﬂamsrmdmﬂmmmmpm. The producer shall
serve a notice In writing of such cessation on the audio-visual worker and
take payment of all the amount due to the audio-visual worker at the time
of termination,

6. That in case If the Producer desires to terminate this agreement before the expiry
of s term for reasans other than misconduct in relation to performance of the
mmmﬁuuuumﬂﬁmmnmmmmm
mmmmmmmmmmmuummwm
mmwmmmammmdumm,mum
such payment to the audio-visual worker, the Producer shall be entitied o
employ another audio- visual worker in his/her place.

7. That the Producar shall have the right to terminate this agreement on ground of
mmmmmmmmwmaﬂu-mmmmhﬁmmpﬁumu
Wmmﬁwwmmuwmmmmmmmmg
mmmmmmmm&mmmmm
mnrmmm-mginmmmmmw
wmmmmmwmmhthmmmmmm
of termination of this agreement. Termination under this clause shall not be made
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10.

11.

12.

13.

uniless the charges of the Producer against the audic-visual worker are proved
before a forum comprising  equal number of representatives of the Producers
‘Organisation and the audio-isual worker's Organisation to which the Producer
and the audio-visual worker respectively may Belong. The decision of the forum
<hall be binding on both the parties. The producer can engage ancther audio-
visual warker for the job towards this agreament only after the forum has given

a detision in favour of such terrriination and the audio-visual worker has been
paid all his dues.

That in case of premature termination of this agreament, it shall be the option of
the Producer whether or not to retaln the work of the aldic-visual worker in the
audiovisual and at the same time, it shall be option of the audio- visual worker
whether or not to allow hisfher name to go on the credit titles of the film,

That the Producer shall have the right to decide the manner of representing the
audio-visual worker's personaiity on the screen, hisjher clothes, make-up and
halr-style and the audio-visusl worker shall fully and willingty comply with the
direction of the Producer in this regard, provided that the requirements of the
Producer In this respect have besn notified to the audio-visual worker and
accepted by him/her,

That the audio-visual worker agrees that he/she shall render his/her services to
the best of his/her ability in such manner as the Producer or; at his Instance, the
Director of the audio- visusl may direct and shall comply with all reasonable
instructions that he may give for the production of the film.

That the Producer shall also pay for all traveling and accommodation expenses,
fmnnﬂdmwmmamasmmmhm
visual worker is required to work on locstion outdoors.

That the Producesr shall gat the audio-visual worker insured for any injury or
mmmmpmimgmmmmwmmawm

the caurse of his/her employment and/or during the period of his/her assignment
under this agreerment.

That where the Producar Is prevented from procesding with the production of
the audic-visual by reason of fire, riot, natural calamity, prder of the public
authority or any other reason beyond his control—

mghaﬂhemﬂthdtuiummmmmbagmmmwmm
ﬁmﬁndnﬂﬂmlnm&umﬂmlsmﬂmﬂ*mmm
<hall serve natice In writing of such suspension on the audio-visual worker and
Mma“hlmdtﬁmmﬂedmﬂmm.mmm
resumption of work on the film, this agreement shall revive and shall remain vaild
mmwmhmmtmmmwww
therefrom; or

tmslﬂbnmﬁﬁedmm—mhmuﬂswm'ﬁmmm_m
mm,mwuupwunmmmﬁaﬁf.mmwm
ammhmﬁmﬂmmm:mmwwm
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14,

151‘

16.

17.

16.

20.

payment of all the amount due to the audib-visual worker at the time of
termination,

Thiat in case if the Producet desires to terminate this agreement before the expiry
of its term for reasons other than misconduct in relation to performance of the
sudio-visual warker's duties or of his/her unwillingness to pesform the services
required undar this agreemertt, the producer shall be entitled to do so only upon
payment of the talance of the stipulated amount of the agreament. Only after

such payment to the audic-visual worker, the Producer shall be entitied to
amploy another audio-visual worker in hig/her place,

Thet the Producer shall have the right to terminate this agreement on ground of
misconduct on the part of the audio-visual worker in relation to performance of
his/her duties or his/her unwillingness to perform the senvice required under the
agreement, upon payment to the audic-visual worker of the amount due at the
time of termination, calculated taking into consideration the audio-visual worker's
total work In thie audio-visual and the work hajshe has completed till the date of
termination of this agreement. Termination under this clause shall nat be made
uriless the charges of the Producer against the audio-visual worker are provided
before a forum comprising equal number of representatives of the Producers’
Organisation and the audio-visual worker’s Organisation to which the Producer
and the audio-visual worker respectively may belong. The decision of the forum
shall be binding on both the parties. The producer can engage anather audio-
visual worker for the job towards this agreement only after the forum has given

a decision In favor of such termination and the audio-visual worker has been paid
all his dues.

That In case of premature termination of this agreement, It shall be the oplion
of the Producer whether or not to retain the wark of the audio-visual warker In
the audio-visual and at the same time, it shall he aption of the audio-visual

workars whether or not to aliow his/her name to go on the credit tities of the
film,

W&mﬁnﬂmmmmuﬁmﬂumnmdmmyﬂt
audio-visual worker's personality on the screen, his/her clothes, make-up and
hakmmmmmwwwmmmmmvﬁmm
direction of the Producer in this regard, provided that the requirements of the
Procucer in this respect have been notified to the audic-visual worker af
acceptad by him/her.

That the audio-visual worker agrees that he/she shall render hisfher services to
the best of his/her ability in such manner as the Producer or, at his instance, the
Director of the audio- visual may direct and shall comply with all reasonable
Instructions that he may afve for the production of the film.

That the audio-visual worker shall comply with all the regulations of the studio,
location or work place as the case may be.

That the Producer shall not without the consent in writing of the audio-visual
worker, assign or transfer the benafit of this agreement to other person.
L ' Page 263 of ITE
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21, That the provisions of the Empioyeses” Provident Funds and Miscellaneous
Provisions Act, 1652 shall be applicable o this agreement.

22, That the Producer shall not utilise the work of the audio-visual worker In any
film, ather than the audic-visual under this agreement, without prior permissian
of the audio-visual worker.

MWMNMMWH&!MMMMMWHM
above in the presence of each other and In the presence of the witnesses.,

1. Witness Producer Name Address
2. Witness Audio-Visual Worker Name Address

- ke ¥
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FORM-XVII
[ See sub-rule (3) of rufe 29
Application for grant of certification of competency to an institution
1. Name and full address of the organization.

2. Orgenization's status (specify whethor Government, autonomous, co-operative,
corpiarate or private),

3. Purpose for which competency certificate sought (specify the saction of the
Code).

4, Whether the onganization has been declared as a competent person under any
other statute (i so, fumish detalls).

5, Particulars of persons employed and possessing qualification 25 experience as
st out in Schedule-8.

S. Name of the Quaiification Experience  Section(s)/rule(s) under
No. Organization which competency sought

6. I.  Details of facilities (examination, testing etc.) ;
N, Arrangemenits of calitirating and ralntaining the atcuracy of these fadlities).

7. Any other relevant information,
B. Declaration :
information furnished above are correct to the best of my knowledge, 1 undertake to—

a. To maintain the fadlities in good working order calibrating periodically as
per matiufacturer’s instructions or as per National standards ; and

b. To flfil and abide by all conditions stipulated in the certificate of
competency and instructions issued by Chief Inspector- cum-Faciiitator
from time to time.

Place : Signature of the Head of the Institution or the person authorized to
sign on his behalf

Date:

\U"— L'——- q' Pogn 265 of I76



FORM-XVIII
[See sub-rule (3) of rule 29)
Application for grant of certification of competency to a Person
1. Name :
2. Date of Birth :
3. Name of organization (if not, seif-employed) :
4. Designation :

5. Educational Qualification (Copies of testimonials to be attached)

6. Details of professional experience( In chronological order) :

Name of the Period of service Designation Area of
Organization responsibility

1,

2.

7. Membership, If any, of professional bodies !
8. |, Deatails of facilities (examiihation, testing etc.) ;

il.wmﬂEumedmmn&qﬂmmmﬂmﬁmmﬁl:
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Q.WMMWMWEM{MH&%&M

10.Whether the applicant has been declarer as a competent persan under any other
statute (If so, furmish detalls) :

11.any other relevant information
12. Declaration by the applicant :

1 hereby declare that the information fumished
above is true, | uridertaie to—
a. That In the event of any change In the fadiities at my disposal (either

addition or deletion) or my leaving the aforssaid arganization , [ will
promptly inform the Chiel Inspector-curn- Fadlitator ;

b. To maintain the facilities in good working order, clibirating periodically as
per manufacturer's instructions or as per National standards ; and

c. To fulfill and sbide by all conditions stipulated In the certificate of
campetency and Instructions ssued by Chief Inspector-cum- Fadlitator

from time to time,
Place: Signature of the applicant.
Date:
Declaration by the Institution (if employed)
Loeresrassssneneesnrasesagens LI ENAE SHTucisisresrrnsisimssssinsanisvsnssamsssiesssssssis WHOSE: UELBIS

are furnished above, Is In our employment and nominate him on behalf of the

urgmhaﬁunhrﬂmmdhdmﬂedmﬂaamm&utmmmcm.
1 also undertake that 1 will—

a. Notify the Chief Inspector-cum-Facliitator in case the competant person
leaves our employment;

b, Provide and malntain in good order all faciliies at his disposal as

=4 WWM&HMM—FHWWMMHHM
(either addition or deletion)

Signature Designation Tel. No.

officlal sest wv— & -

Date ©

¢

e —
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FORM-XIX
[ See sub-rude (3) of e 29)

Form of certificate of competency issued to a person or an institution
1 in exercise of the powers conférmed on mea under

Occupationsl Safety Health and Working Condition's Code and the rules made
theraunder, hare by recognime o
Shri employed In to be competent person for the purpose of
carrying tests, examinations, nspections and certification for such bulldings, dangerous
machinery, lifis, tackles, pressure plants, confined space, ventilation or plant and

equipment as the case may be in a factory located In undes
section and the rules made thereunder.
This certificata is valid from o

This certificate Is subject to the following conditions as stipulated there under—

1. Tests, examinations and inspections shall be carried out in accordance with the
pravisions of the Code and the rules made thereunder,

2. Tests, examinations and Inspections shall be amied out under the direct
supervision of competent person or & person authorized by institution recognized
to be competent.

3. The certificate of competency shall stand cancelied if the person daclared
competent lsaves the organization mentionad in his application.

4. The institution recognizer as competent shall keep Chief Inspector-Cum-
Facllitator informed of the names, designations, qualifiGations of the persons
aithorized by it to carry out tests, examinations, inspections,

Station Official seal Signature of Chief Inspector-cum-Fadiitator Date:

M:AMWMMJMMrMMMLW
or Institution may be recognized competent person for the purpose of more than ane
section of the code. Q—-

v & -
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FORM-XX
[ See subr-nide (3) of ruke 57

APPLICATION FOR PERMISSION TO CONSTRUCT, EXTEND OR TAKE INTO
USE ANY BUILDING AS A FACTORY

1. Applicant’s name and address
2. Full name and postal address of factory
3. Situation of factory
a. Province
b. District
C. Town or Village
d. Nearest Police Station
e. Nearest raliway station or steamer ghat
Particulars of plant to be instalied
Signature of applicant :
Date :

Note :—This application shall be accompanied by the foliowing documents :—

a flow chart of the manufacturing process supplemented by a brief desoription of the
process In ks various stages ;

f. plans, In duplicate, drawn o scale showing—

i the site of the factory and immediate surroundings Inciuding
adjacent buildings and other structures, roads, drains, tc. ; and

. the plan, slevation and necessary cross-sections of the varous
bulldings Indicating all refevant detalls refating to natural lighting,
ventilation and means of escape in case of fire. The plans shall also
clearly indicate the position of the plant and machinery, aisles and
passage-ways ; and

g. such other particulars as the Chief Inspector-cum-Facllitator may require.

rﬁi—_'ﬁ_ o
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FORM-XX1
[See sub-rule (8) of nde 57]
Certificate of Stability
1. Name of the Factory :
2. Village, Town, District
in which Factory is situated :
3. Full postal address of the Factory :
4. Name of the Occupler of the Factory :
5. Nature of manufacturing process, to be carried on in the factory:
6. Number of Floors on which Workers will be empigyed:

1 certify that I have inspected the building/bulldings, the plans of which have been
approved by the Chief Inspector-cum-Faciiitator In  his  letter  No.
RRTRSRETPTTRIETINN, , . -, NSTTeR oy .and examined the various parts induding the
mmmmmmpmmmmmmm
1 am of the opinion that the buliding/buildings which has/have been constructed/
reconstructad/extended/taken Into use isfare In acocordance with the plans approved by
the Chief Inspector-cum-Facilitator In his letter mentioned above, that it is/they are
mﬂwmmmwuﬁrmmmmmmmwmehmu
factory/part of a factory for the manufacture of.... sesnsnenrassssnnesssss 1O WhHICH the
machinery, plant,

etc. installed are intended.

1f empioved by a company or assoclation,
Name and address of the company o Assodiation.

& <
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FORM NO. XXI1I
[See sub-rude (10) and sub-ruie (11) of rule 57)

mummmwmumwm No.
et e TR R Sp——— -,

# RS ey a8 PP R PSR ErTER R

Licence I5 Derehy Qrantir 0. . e s coaressasssnsssansssssssnsssisns wessisnansannas ViCHE

only for the premises described below for use as 2 factory empioying not more than
ebrssenie s s s anssseees [PETSONS QN ANY ONE day during

the year and using motive power not exceading......... E—
H. P subject to the provisions of The Dccupational Safety,

Health and Warking Conditions Code, 2020 and the Rules made thereunder,
This Licence shall remain In force il the 31st day of December,

(hief Inspector-cum-Fadiitator
I i L i i
Description of the Licensed Premises

The licensed premises shown on Plan NO. v OBBG . uiiiseinnn. A8 Situated
‘In-l-“-"-l-il-l-lillillIl'lHillm m"jln-r-ul----t-u----"-n--u-

Date of renewal Date of expiry Signature of Licensing Authaority

Ci..
w -
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FORM XXIIT
(See Scheouie-8 and rule 64) CERTIFICATE OF FITNESS

1 certify that 1 have permllv examingd (NamMe) ... 30N OF (father's
M}- R e L L L e LT R LEE LR ﬁmat

(Address). ... imssssismmee WO (5 desirous of being employed as
(designation) in

(process, department and fACDNy). ... v e

and that his age, 28 nearly as can be ascertalned from my examination, s years, and

that he Is, in my opinion, fitfunfit for empioyment in the above mentioned factory as
mentioned above.

1. He may be produced for futher eamination after a  petiod
| R i X

2. The serial number of the previous certificate i....eeeeees

Signature or left hand thumb impression of persan examined |

Signature of Certifying Surgeon :
Date :

[ certify that 1 extend this certificate until Signs and symptoms Signature of |

examined (f cerficate s not extended, observd during - mE
certifying the person the period
e eamination surgeon mentioned  worker Is
considered uniit
above on for work is Lo be mentioned)

(i.. ¢
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FORM No. XXIV
(See Schedule-B and rule 54)
HEALTH REGISTER

S. No.
Eﬂmm
Sax
Age (at last birthday)
Date of employment on present work
WHMWWMWMWMMWWHM

[Nature of job ar occupation

Raw materiats,products or by-products likely to be exposed to
10 Dates

11  [Result Fit or Unfit

12 Sigrs and symptoms observed during examination
13 Nature of tests and results thereof

’14 memfwmﬂmwhdﬂwmhmmm
15 anmimﬂ'mmmm

16 Wmmmmm

17 wdmmmmmm

Wk — F
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FORM-XXV
(See sut-ule (3) of rule 60)
APPLICATION FOR THE SITE APPRAISAL COMMITTEE
1. Name and address of the applicant -
2. Site Ownership Data :
2.1 Revenue detalls of the site such a Survey No., Plot No.

2.2 Whether the proposed site aftracts the provisions of section 3 of
Environments Protection Act, 1986, If so, the nature of the restrictions ; and Local
‘Buthority under whose jurisdiction the site |s located,

3. Site Plan :

3.1 Site plan with clear identification of boundries and total area propesed to be
occupied and showing details nearby the proposed site—

(a) Name of adjolning manufachaing unils and human habits, educational and
training Institutions, petrol Installations,storages liquified Petroleum Gas and other
hazardous substances, f any, within one kilometer from the propoased unit ;

(B) Water sources (crivers, streams, canal dams, water fliteration plants) in the
vicinity ;

fc) Nearest hospitals, Fire-stations, Civil Defence Stations and Police Station and
their distances ;

(d) Details of high tension electrical transmission lines, pipelines for ofl, gas,
sewerage, If any, passing through the site ; and

(e} Location of raftway stations, rallway lines, Scheduled road, bye- pass, If any,
near the site,

3.2 Plat Plan of the factory, showing entry and, exit points, roads,

4. Project Report :

41 A summary of the salient features of Project |

4.2 Maximum number of persons lika be warking in the factory |

43 Maximum amount of power and requirements and source of supply

4.4 Block diagrams of the buildings installations, in the propased project 7 and
45 Detalls of housing colomy, hospital, school and other Infrastructural facilities

PRS- W i *
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5. Organisation structure of the proposed manufacturing unit/ factory
5.1 Persan responsible for protection of safity, health and environment.
5.2 Proposed health and safety policy of the proposed enterprise.

6. Manufacturing Process Information :

6.1 Process flow disgrams,

6.2 Brief writ2 up on process and technology.

6.3 Critical Process parametars such as pressiire bulldup, temperatiire rise and
run-away reaction.

6.4 Other external effections critical to the process having safety implications
such as Ingrass of molsture or water, contact with incompatiable substances sudden
power fallure ; and

6.5 High lights of the bullt-in-safety/pollution control devices or measures
incorporated in the manufacturing technology.

7. Information of Hazardous Materials :

7.1 Raw materials, Intermediates, products and bye-products and their quantities
(enclosed Material Safety Data Sheet in respect of each hatardous substances).

7.2 Main and Intermediate storages proposed for raw  materlal/
intermediates/ products/ Bye-Products (maxdimum guantities to be stored at any time).

73 Transportation methods to be used for materials in flow and out flow, their
quantities to be stored at anytime ; and

8. Safety measures proposed for :
« Handling of materials,
» Internal and external transportation, and
» Disposal (packing and forwarding of finished products).
8. Information or Dispersal/Disposal of wastes and pollutants:

9.1 Major Pollutants (gas, lquids, solid) their characteristics and quantities
(average and at peakicads).

9.2 Quality and quantity of sulid wastes generated, methods of thelr treatment
and dispossl,

2.3 Arr, Water and Soll Pollution problems anticipated and the proposed
measires o control the same, including treatment and dispesal of effiuents,

10. Process Hazards Information:
10,1  Enclose a copy of the report on environmental Impact assessment.
10.2  Enclosed 3 copy of the report on Risk Assessment Study: and
w R



10.3 Published (open or dassified) reports, If any, on accldent shtuation/
occupational health hazands or similar plants (within or cutside the country).

11, Information of proposed Safety and Occupational Health Measure:

11.1  Details of fire-fighting facilities and minimum quantity of water ceratoid-oxide
and othier fire-fighting measures needed to mest the emergencies.

11.2  Detalls of in-house medical fadliities praposed.
12. Information on Emergency preparedness:
12.1 O Site Emergency Plan ; and

12.2 Wammﬂm,mmmmmmmﬂ
nelghbouring factories.

1 certify that the Information furnished above is correct to the best of my knowiedge
and nothing has been concaaled while furnishing it

Date : Signaturs Uf' !! ‘ q.

Desiignation
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